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LOK SABHA DEBATES

LOK SABHA

Wednesday, December 17, 198c/Agrahayana 26,

1902 (Saka)

The Lok Sabha met at Eleven of the Clock

[MR. SPEAKER in the Chair]

OBITUARY REFERENCE

MR. SPEAKER : Hon. Members,
I have to inform the House of the sad
demise of one of our former colleagues
Dr. Ram Subhag Singh, who passed away
at New Delhi on 16 December, 1980
as the age of 63.

Dr. Ram Subhag Singh was a Member
of the Provisional Parliament, first, second,
third and fourth Lok Sabha during the
years 1950-70. He was Minister of State
at the Centre during the years 1962-67
and a Cabinet Minister during 1967-69
and held the portfolios of Food and Agri-
culture, railways, social security and cottage
industries, parliamentary affairs and
comm:::ications. He was recognised as
the first Leader of opposition in Lok Sabha
during 1969-70.

A veteral parliamentarian, he took keen
interest in the proceedings of the House,

We deeply mourn the loss of this friend
and I am sure the House will  join me in
conveying our condolences to the bereaved
family. The House may stand in silence
for a shortwhile to express its sorrow.

The Members then stood in silence for a short
while.

ORAL ANSWERS TO QUESTIONS

Changes in the Industri
e e e e etries (eveler

*4239. SHRI CHITTA BASU :
wlﬁSQ

the Minister of INDUSTRY be pleased

to state :

(a) whether Government have under

considerationi certain pro posals for drastic
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changes in the Industries (Development
and Regulation) Act ;

(b) if so, the details of the proposals
under consideration; and

(c) at what stage do the proposals rest
now ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA) : (a% Yes,
Sir. It is however, premature to qualify
the changes.

(b) & (c). Proposals are being concep-
tualized and so neither details nor
level of consideration can be indicated.

SHRI CHITTA BASU : We have
gone through the reply. In the course
of his reply he says that there are proposals
for amending Industries Development and
Regulation Act. The question asked
was : ‘‘whether the Government have
under consideration certain proposals fcp
drastic changes....”” He agrees and says:
yes. Subsequently he answers that it has
not yet reached that stage.

MR. SPEAKER : That might have
been a leading question.

SHRI CHITTA BASU : Therefore it
means that the government is suffering
from indecisiveness and they could not
take any decision as to the nature of the
changes government considers necessary,
in the Industries Development and Regu-
lation Act. In this context, could he in-
dicate as to what are the compelling
reasons—there may be some reasons—
for contemplating changes ?

What are the compelling reasons for
making changes in the I.D.R. Act ?

SHRI CHARANJIT CHANANA :
The I.D.R. Act has in fact been amended
ten times since its enactment. For imple-
menting the Act, there are many difficul-
ties which are being faced by the Govern-
ment, This being an inter-ministerial
exeicise, we are working on the whole
thing. We are getting the data collected
regarding the various aspects of the pro-
blems and we are examining the whole

thing.

SHRI CHITTA BASU : He said there
ight be certain reasons and certain
Ities for the Government. What are

those difficulties ?



Oral Answers

SHR1 CHARANJIT CHANANA :
1 confirm having said that there are diffi-
culties in implementing the 1. D. R. Act.
The object of the Act being promotional
and regulatory, there are problems. I have
said in the main answer that it would not
be mature enough to indicate the exact
things unless and until we get the whole
thing fully examined. To give an example,
in tgc definition of industrial unit being
covered by the Act, the criterion for de-
ciding the sizc of the unit is the number of
workers with power and without power.
We are finding some difficulties in that,
We are in fact conducting a census of our
difficulties from the various administrative
and production ministries. Unless and
untill we come to a conclusion, the hon,
member would again say that the Govern-
ment is indecisive. We are not indecisive,
We want to come to a conclusion after exa-
mining the whole thing because the amend-
ment of this Act is a big exercise.

SHRI CHITTA BASU : May 1 know
whether it is afact that the West Bengal
Government requested this Goverrment to
amend this Act in such a manner that
the State Governments will be delegated
more powers 10 institutc enguiries into
the sick units and finally take them over?
If so what is the reaction of this Govern-
ment ? Why are they no. prepared to
consider this proposal zalso ?

SHRI CHARANJIT CHANANA :
We are taking the Siate Governments
also into account, The State Govern-
ments have given a suggestion like that,
This is one of the issues which is being
considered. As far as the amendment of
the Act is concerned with special reference
to the entreprencurs who render a par-
ticular unit sick and what should be the
treatment for them——this is also being
considered and this is one of the factors of
sickness of industrial units.

MR. SPEAKER : Next Question,
SHRI NIREN GHOSH : I am standing

to put a question,

SHRI SOMNATH CHATTERJEE :
You have to look at him twice.

MR. SPEAKER : I willget a magni-
fying glass.

SHRI NIREN GHOSH : May I
know whether it is a fact that the Central
Government now a days is disinclined to
take over industries which have been
closed by the owners after swindling,
cheating and all that kind of thing ? May
I know whether those perpetraters of fraud,
swindling and cheating are not taken to
task and they ask the State Government
to take over the factories ? In that case
why don’t you give them liberal financial-
help ? Otherwise, how can they take them
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over? The workers also suffer
because their dues are not paid. Also
there is retrenchment, May I know
whether you are considering all these things
and give a positive reaction to that ?

SHRI CHARANJIT CHANANA :
There is a communication gap in the state-
ment of the hon. Member. Whenever
we advise the State Governments after
investigation into the functioping of sick
units, we always advise them to take it
over, We fill in all the gaps that the hon.
Member has just now mentioned. And
we give allthe help which the hon, Member
has suggested.

SHRI SOMNATH CHATTER]JEE :
The hon. Minister has just now said that
in many cases the Central Government
have advised the State Governments to
take over the sick undertakings and they
promise help. Under what laws the State
Governments can take over the sick units?
Will the hon. Minister kindly tell that so
that the State Governments can take re-
course to that law ?

SHRI CHARANJIT CHANANA :
The unit is taken over by the Central
Government under the IDR Act on the
understanding that the management and
the running of the unit will be done by
the State Government and the Central
Government will give all the help to the
State Government,

PROF. MADHU DANDAVATE :
In part (b) and (c) a very strange reply
has been given by the hon. Minister :

“Proposals are being conceptualized
and so neither details nor level
of consideration can be indicated.”

When the concepts are there, probably
you cannot give any level of detailed con-
sideration at all, If you are going to
change the entire concept of delvelopment
and regulation, do we take it for granted
that the initial direction that was given=—
for example, that the public sector should
have a commanding height of economy,
then regional imbalance should he removed
there should be district centres. All these
concepts were already there and these are
very necessary to remove the regional
imbalance in development—are you going

to change that ?

SHRI CHARANJIT CHANANA :
No, Sir,

Setting up of Truck Manufacturing
Unit at Durgapur

#440. SHRI SATYAGOPAL MISRA:
Will the Minister of INDUSTRY be pleased
to state :

(a) whether Government have received
any proposal from the West Bengal
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Government for setting up a truck manu-
facturing unit at Durgapur;

(b) whether itis a fact that 50 crores of
rupees were earmarked for setting up the
said firm in collaboration with Bertied,
a French company during the Sixth Plan
period ; and

(c) ‘what are the Central Government’s
reactions and decisions on the project ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA) : (a) No
application for an industrial licence has
been received from the Government of
West Bengal for the establishment of a
truck manufacturing unit at Durgapur.

(b) & (c). Do not arise.

SHRI SATYAGOPAL MISRA : My
uestion has not been answered. In the
rst half of the year 1979, the State Govern-

ment of West Bengal wrote a letter to the
Central Government requesting the Centre
for setting up a truck manufactruring
unit at Durgapur. The State Government
wanted to include the scheme in the Sixth
Plan. Now, the Central Government is
trying to avoid it. I wanted to know
from the hon. Minister about the proposal.
But he has given reply about the indus-
trial licence.

Is it a fact that a technical report on the
feasibility of setting up a truck unit at
Durgapur was submitted by an expert
committee. If so, what is the reaction of
the Central Government on that ?

SHRI CHARAN]JIT CHANANA :
First of all, Sir, you would appreciate
that a proposal to the Ministry of Inustry
for translating into a licence is always in
the shape of an application for licence.
The hon. Member has referred to the West
Bengal Government’s letter of 1979. I
would only like to inform the hon. Member
that there was a correspondence between
the Chief Minister of West Bengal and the
then Minister of Industry on setting up a
unit. In fact, it was a proposal of the
consortium of the public sector units i.e.
Jessop & Co., Burn Standard and Braith-
waite & Co. along with a West Bengal
Government unit i.e. Westinghouse, which
‘was taken over by the State Government.
In fact, if you go through the text of the
whole letter, this particular thing was only
a probability. That probability also dropped
down because the lines of production of
these three public sector units of the
Government of India are different and
their order books are so full that they can-
not deviate. But I can assure the House
that whenever there is un-utilised capacity
or under-utilised capacity of these units,
an optimum model of utilisation is always
worked out. We have already started a
process within the public sector units

and whenever the State sector units can
participate in that, we will do that.

SHRI SATYAGOPAL MISRA :
Durgapur is a very good place for estab-
lishment of a truck manufacruring unit.
Raw material is available there. Indus-
trial conditions are good and the State
Government is always interested in the
scheme. Moreover, there is also a good
market for the sale of trucks. Under the
circumstances, may I know from the hon.
Minister whether the Central Government
will come forward to consider the feasibility
of setting up a truck manufacturing unit
at Durgapur !

SHRI CHARANJIT CHANANA:
I do not question as to the goodness of
Durgapur at all. For all purposes, Durga-
pur is not considered a location for this
particular unit. Whenever the West
Bengal Government or any entreprencur
comes in for setting up a truck manufac-
turing unit in any place including Durga-
pur, the Industry Ministry will definitely
consider that.

SHRI1 KRISHNA CHANDRA
HALDER: I am from Durgapur, If the
West Bengal Government apply for a
fresh industrial licence for setting up 2
truck manufacturing unit at Durgapur,
will the hon. Minister approve and sanc-
tion the licence?

SHRI CGHARAN]JIT GHANANA: 1
confirm having said that the Ministry
of Industry would definitely cousider any
application but it will have to go through
the process of consideration.

e i

# TR WiKe  qER
WA geAs S, § #elY wEew at

SHRI JAGANNATH RAQ : Now,she
Maruti limited has been taken over by
the Government on 13th of October this
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year, Will the Government cosisider
mamfnctth‘ tt?xring commercial vehicles in
t \lm

MR. SPEAKER , It does not arise.

wtelYt aqr fadt forlt (Ttoteart)
# ey «) eqrqan

* 441, S qATATO W

O PP S A 25

fo .

(%) w oA & fred fae,
S g ffOft # ser sOw

THE, MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (d),
At present, the Government of India

wve no scheme for setting up any bg
industries in Jalor and Sirohi backwar
districts in Rajasthan. The State Go-
vethnient and Hindustan Copper Lirmited
-are, however, making detailed mvesnga-
tions in order to examine the feasibility
of commercial exploitation of the ore
reserves of Sirohi and Jalor Districts,

o et T gt : s
SER S YR
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Orat Aripivers 8
m;ﬁmg o gt & <t &

a2, @ & 1 arde ¥ wiEE
@ & g gl S ¥ ey
TmEfF I mag W
#ed gk ¥ wmer wite agr
Y ST WY 78w AR §g frewr
g R &

wEqe Wged . ga gfew o

st fae ww gRafan ;. SmEiR
& w@ar aga 9 FRD W TR
¥ fag agt #F g WA F3T
@ fag Ay ot w1 @ oS
g 7

SHRI CHARANJIT CHANANA: I
wish Andolan could create fzctories. Ur-
fortunately, the factories are set up on
the basis of feasibility study. I have
told the hon. Member the feasibility stu-
dies are being conducted by the Rajasthan
State Mineral Development Corporation,

because they have the people corrected
with this,

ot facmr o genfean ;. =
et & dee wfe afaei #@
i w@ET § R 39 9T A
@ ITAW WET T § | T
q@TC T foeid & SOvr iy ?

SHRI CHARAI\U’IT CHANANA: FOr
the cement industry feasibility stud
already done. The applications for thes
districts are under consideration. Aftcr
proper consideration and analysis they
would come to a result on the setting up
of cement factories in this area,

st v fog TrEw ;o W
f‘q’ﬂ@ﬁa’tﬁmw &
firet & | TR A & T AR
agt e ARt ® AR F
w8 W oo fear @ fe

1

A T SAWN HT ST AT qAT



9 Ormal Answers AGRAHAYANA 328, 1802 (SAKA) Oral Answers 10

¢ o oAt 7 i wff @ W omw

W " f«rt L
A: I
have j ow informed the . Mem-
g:t the Statc Mmeral 'Devenl

opmcn
bprppratm is conducting a feasibility
survey into the utilisation of ‘the mineral
resources of the State, including granite.
As soop as the State Government finalise
the feasibility studies, then ‘they would
think of setting up plants. I may state for
the information of the House that since
Rajasthan has industrially backward areas,
we are having a meeting in Jaipur on the
grd and 4th to consider this question.

g W faww S@EE A
wged, W@l S # SE9 I & U5
¥ s =gt § v oag W oww
g fFoaw & fag & 9 FqwA
fre A AR SH 9 H ¥ g5 ¥ ww-
TIET F@EA K OA@T T

gEo HElEd m‘ﬁﬁ 4 "
- ﬁu’r %l
=t W fawE qEans  FF
MR. SPEAKER: Not allowed.
o <rq fawm@ qrgaw

MR. SPEAKER: Nothing will go on
record,

frest glwa & sw=fdl ® wFw@
" fetan AR &1 qaa

*443 Y TR fAStE GEEIE
T YE W R IR WP FA
fw:

(aﬁ)wfmﬁgfw
=@t & 1 FIE, 1973 %r
313713'& 1978%##‘#&

& o

(7) ¥ 7 ov & fr ¥
ELLES SUBC LA L oS L AU
FAAMET B @ WA FTEE
¥ fm war g 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI YOGENDRA MAKWAI\A)
(a) to (c). The whole question of the date

from and rate at which house rent allow-
ance is admissible is urder consideration,

Y R GWE QaE@T ooy
wgeE, # 9w @ %y IR § AR
ST AR G & SEl AT FT
#ifsg | wX foaa W Ao B{Ee
Iah T IET & W e

“gar  faeelt gferw & FHaTFEN &Y
1 ¥@&9¢, 1973 ¥ 31 SHEq,
1978 @& @ wafy & fqu s&@r
g W ¥y e w0 o sl
WEE fFar T g oar agr

aqd ¥z far f& S &
g aR & 5 few ST ¥ fam
S

g 9 wWET 9o fF——

“oar a8 99 g R Fw owiw
RSO G WL L L
fait &1 @ WS &1 qam w5 fen

*#*Not recorded.
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=Y v wwar o 8 T
warw fear 8 1 4 w0

DR. SUBRAMANIAM SWAMY:
This is no answer, He has to say ‘yes® or
‘no® ac.ording to (a), (b) and (c). How
can he give the answers togetha? (inter-
ruptions). The point is: Is the answer to
(a) ‘yes® or 1o*? Is the answer to (b)
tyes’ or no’? Is the answer to (¢) “Yes®
or ‘no®. This is whar we want to know,

it uw famim @R ¥W
qq SqTE W1 A q9 A7 I 98 )

WEAE WEYED WA AT AT g
T

Y o famaE q@aw o "/
yH 3@ AT, S9§ o gEr &
FE G TG @, To o Wo HeWI-
S YW O ) ... . (sHEeTR) ., .

WA wgEg : dEl F aR ¥
™ ) e

oY ol wEEe o X T
el F TR F v F g A oA
oa g & af § Fmr g
g & femmaeiw @ f
TTEo T HrEodo & frw ST
I R ag Wit aw Wy R
faaronlie 8, SOk FEE W g )

(Interruptions)

H oy

MR. SPEAKER: He will inform you.

DR. SUBRAMANIAM SWAMY:
Could you please explain to me if the
answer to (c) is ‘yes® or ‘no’ ?

weqw WEEd . TR 4G qer
e s ¥ fear o § ar W) 7

SHRI YOGENDRA MAKWANA:
How can I say ‘ves’ or ‘no’ ? T will ex-
plain it now. Please hear me, (Jnterrup-
tions), T am not going to say ‘yes’ or ‘no’,
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Interruptions). 1 will explain to the House
£hat we thc to consult the Finance
Ministry in this matter, First, the Finanee
Ministry gave effect to it from a certain
date and then, again they said ‘No, it
should be from this date.’ So, now it is
under correspondence with the Finance
Ministry and till the date is not decided,
how can I say that it is given? It is given,
but from a certain date.

DR. SUBRAMANIAM SWAMY:
What date?

MR. SPEAKER: Something he has
said. It has been said that it has not
been finalised up to what date and how
much.

DR. SUBRAMANIAM SWAMY :
The difficulty is, the date must be known.

MR. SPEAKER: That is what he said.
After finalisation of the date he willinform

you.

PROF. MADHU DANDAVATE:
His reply is neither ¢yes® nor ‘no’,

st Jregow oo . foar @
ar 7 fear &, g ar H sued

MR. SPEAKER: After finalisation
of the date, he will inform.

ot T fawi| otgatT o Heaey
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ST R W™ A gfew wiEew R
T W § AR & AT ¥ AR
g @ T ogwR W e gfe
FOE N e }, s\ oSt gEE

g 97 WK AqA FA o7

feq
WEoaRaft @ & @ Faaw?

=t anE WAy . Sfeme #y
feaE w1 @R wewmw F @ &

SHRI MANORANJAN BHAKTA:
Sir, the police officers of both Delhi
and Andaman and Nicobar Islands have
a common cadre in the Dani Police Ser-
vice, So, I would like to ask the Minister,
what action he has taken in respect of
police officers working in the remote terri-
tories of Andaman and Nicobar Islands
where for months together they could not
get the rations and other facilities and are
working in adverse conditions. I would
also like to know whether the Minister
has received any proposal from the Anda-
man and Nicobar Administration to this
effect and if so, what action he has taken
so far and if not, what action he is likely
to take,

SHRI YOGENDRA MAKWANA:
Sir, the question is limited. The question
is regarding the house rent allowarce
and compensation given in lieu of the ac-
commodation which is not given to the
particular officers,

So far as Andaman and Nicobar Is-
lands are concerned, free barrack acco-
mmodation for unmarried and free un-
furnished accommodation for married or
house rent allowance at the rate of 7-1/2
per cent of pay per month for Group
‘C? personnel, for those personnel who are
keeping families with them, is given,

N TETEER wE ;o @ g
' & 5 et g & @il &
AF WAV 47T gHL q@m&l H o FC

feelt ¥ T I & faT WO
g @ g AR W A g ar. ...

WETR HERW TG & a1 .
LU
=) THTEET wEE o T8

& & oo Tawag g v oaw
Sy

:

ST AW AFATRT 0 WET @A
g

SHRI M. M. LAWRENGE: Will
the Government consicer givirg a spe-
cial allowance for the Delhi Police to
act quickly? 1 am asking this qucstion
because on the day of the National Inte-
gration Council meeting, the Ghief Minis-
ter of Kerala was gharaoed, rot gharaced
actually, but he was physically attacked by
RSS people.

MR. SEEAKER: Does it arise out of
this question?

SHRI M. M. LAWRENCE: The
police was informed immediately, but only
after 45 minutes the policc czme on the
spot. To avoid such a situation, will the
Government consider to give a special
allowance to the Delhi Police o that
they can act quickly, impartially ar.d with-
out fear?

MR. SPEAKER: No, it does not arise.

Setting up of Public Sector Industries
in Punjab

*444. SHRI R. L. BHATIA : Will
the Minister of INDUSTRY be pleased
to state :

(a) whether it is a fact that the Punjab
State has not been allocated any medium
or large industry so far ;

(b) whether Punjab has been neglected
by the Union Government in the setting
up of public sector industries in the State
over the years ;
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(¢) number and particulars of such
apglicaﬁons still pending with his ministry;
an

(f) the effective measures which Govern-
ment propose to take to remove this grie-
vance of Punjab ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARAI&IE CHANANA) (a) & (b) :
No, Sir. Central Public Sector Projects,
namely Nangal Fertilizers Ltd., Nangal,
Semi Conductor Complex, Mohali and
National Fertilizers and Chemicals Ltd.,
Bhatinda have been set up in Punjab
State. Besides, Punjab State Industrial
Development Corporation has received
Letters of Intent/Industrial Licences for

55 projects.

(c) to () . Every effort is made to dis-
pose of pending applications as expedi-
tiously as possible without prejudice to
any State. Out of the 72 [ndustrial
Licence applications received duripg the
year 1980 (upto October, 1980), only 13
applications are pending of which 11
applications are within preseribed limits
and only two are beyond the prescribed
time limit. Details of any application
pending before Government for considera-
tion aré not published until after Govern-
ment has taken a view thereon.

Proposals from the State Government/
Potential entrepreneur for location of in-
dustries in Punjab would continue to
receive favourable consideration within
the framework of National Plan.

SHRI1 R.L. BHATIA : In reply to parts
(a) and (b) of the question, the hon. Minister
has said that there are three public sector
projects set up in the Punjab. But, Nangal
prajcct was set up in the Punjab I think
some 30 years back. When a question is
put, the Minister must reply as to what
they have been able to do recently.

What is the total investment in the
public sector in the Punjab and its ratio
to the all-India investment in the public
sector ?

SHRI CHARANJIT CHANANA :
It is Rs. 344.5 crofes, and the ratio is
2.2 per cent.

SHRI R.L. BHATIA : I would like tc
Jnow it there §s any proposal to set up
public “sector industries in the = Punjab
.in the sixth Plan. ) o
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Training for Space Programme
*445. SHRI JANARDHANA
POOJARY .
SHRI G.S. REDDY :

Will the PRIME MINISTER be
pleased to state :

(a) whether Government have de-
cided to send some cosmonauts to Soviet
Space town for training for the space
programme ; and i

(b) if so, the number of these persons
and when are they likly to be sent ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELECTRO-
NICS (SHRI C.P.N. SINGH) : (a) and
{b), Government of India’s w:llingncas
to accept the Soviet offer has been indi-
cated, no details have so far been worked
out.

SHRI JANARDHANA POOJARY :
Indo-Soviet joint space flight is a signifi-
cant indication of growing scope for
joint space research., All these flights
arc meant to advance the cause of science
and also add to the knowledge of outer

ce. In this context may I know from
the hon. Minister whether a person with
science and engineering knowledge or
background wilt be chosen as a cosmo-
naut and whether itis true that Indian
participation 1s confined and limited to
cosmonauts only and not for the promo-
tion of scientific co-operation?

SHRI C. P. N. SINGH : The Pro-
gramme with Soviet Russia is for scien-
tific development. It is not merely for
sending a cosmonant into space.

He asked whether a scientific person
would be sent up. These details are yet
to bz worked out, and when the details
are worked out, we would know.

SHRI JANARDHANA POOJARY:
When' thjs invifation was extended,
it was rejected when our former Frime
Minister went to Russia, a d there was
thinking in the Indian space rescarch
organisation at that time that the
Indian research programme was only
application-oriented, and that =zdven-
tures like putting a map  or an animal
into’ space @i fot ‘bave any relcvaiice.
They did pot attach much jmportarce

to this. So, miy 1 know whether ~this



17 Ol Answers AGRAHAYANA 26, 1902 (SAKA) Oral Answers

policy has been revemed agd whether
t any progmmme in the pear future

* putting a man into space and if 80,
thel;m thercof, and if not why
fhe dets

THE PRIME MINISTER (SHRI-
MATT INDIRA GANDHI) : As hon.
Membets know, to go into space requires
veéry strenucus training. It is not some-
thing that can be done immediately.
So we have to be very careful in choos-
ing, a person who can stand the physical
and the mental strain and also one who
will benefit from the experience. All
science is a search for experience, for
truth, for knowledge. This is why we
welcome this opportunity  to enable our
scientists and others to increase their
knowledge which can be useful in many
other fields.

SHRI G. S. REDDY : While welcom-
ing the stand of the Government, I want
to bring to the notice of the hon. Prime
Minister the news item ‘Joint flight into
space not far off” in the Patriot. Speaking
at a civic reception Shri Brezhnev said—

“Now our countries are preparing
for Gagarin’s dream to come true.
The day will come when cos-
monauts from India and Soviet
Union will make joint flight and
the peoples of both countries
will enthusiastically welcome it.
Gagariln dream was that he
would be glad to fly into outer
space along with Indian cos-
monaut.”

May I know from the hon. Prin e  Minis-
ter what is the rezcuon of the Government
of India ?

SHRIMATI INDIRA GANDHI : This
is because we reacted, thai this questio-
has arrisen. We accepted the offer m~de
by the Soviet Governmsnt. This is what
Shri Brezhnev msntioned in his speech.
They had made this offer earlier but for
soms reason it was not accepted. We
looked at the proposal again and we
thought and the scientists & others whor
we consulted felt that it would be useful
for us. apart from the scientific fallout and
experience, I “think fhis is something
that will inspire and enthuse our young
people.

DR. SUBRAMANJAM SWAMY : I
vJ;uld like to know from the Goverr;_m:}rlxt

t in view of the statement of the
Mipister thar pothing has been worked
out, they have ggthm clm.rg idea of the objec-
tive and in view of the fact that the Janata
Government, when it cyamingd fhe’ pre-

“sent into space by th

posals found that the Cubans, had been
e Russians the Cze-
choslovakians have been sent, the Bul-
garians have been sent, the Janta Govern-
ment felt after reviewing thé scientific
evidence after consulting the scicatists
that no useful scientific information will
be available by just sending an Indian
into the space. I would like to know from
the Government concrete reasons why
this change has taken place. The same
scientists told the Janta Government that
no useful addition to the stock of knowledge
will take place. Reviewing the fact that
Cubans, Bulgarians and 'Hungarians have

_already gone, this kind of acceptance

on the part of the Government would
mean that we are also slowly following the
path of the Cubans, Bulgarians and the
Hungarians and there is no other gain
from this.

SHRIMATI INDIRA GANDHI :
This is an extra ordinary statement, If
somebody does a  worth-while thing,
are we not %oing todo it ? If other persons
—Cuban, Bulgarian or somebody else. ...
(Interruptions). Americans have also sept
men in space.

DR. SUBRAMANIAM SWAMY :
Why not with the aid of U.S.A, ?

SHRIMATI INDIRA GANDHI
Sovict Union has made us the offer . T he
U.S.A. has not made an offer.

DR. SUBRAMANIAM SWAMY : The
same scientists told us

......

SHRIMATI INDIRA GANDHYI : You
have made several statements. I cannot
answer them all at once. I have to take
them up one by one. You spoke last
about the Cubans, Bulgarians and Hun-
garians. We are glad that these people
have gone up. But as I sajd, scientific
experience and experiment remains ' a
scientific experiment regardless of  the
nationality of those who do'it. I have
not spoken to the Bulgarians, or Cubans
or Hungarians. I donot know if our
scientists, whom the hon. Member men-
tioned, have spoken to these people. I
doubt it very much. But we do’ think
that it is a useful expefiencé and mainy
people we have spoken to also feélTike
that. Every experience in life is uséf,til.
Mr. Swamy has no personal experjence
of this and therefore caninot speak of jts
utility. It is of use in the realm of science
which is moving so fast in the world of
to-day. I do not thipk India capn afford
to ‘be left behind in' this ‘matter. " We do
not know Wwhat opportunifics the other

%;é&';pre had.”'But’ we 'shall "cerfdinly i

make "Mmost "of jt.

LX)
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Plan for up of fast Breeder
eactors

446. SHRI K.P. SINGH DEO : Wwill
the PRIME MINISTER be pleased to
state :

(a) whether Government have drawn
up any plan for sctiing up fast breeder
reactors in the country ;

(b) if so, the details thereof ;

(c) whether the programme will call
for assistance by other countries both
in technical know how and in material ;
and

(d) if so, thc names of the countries
who have assured their help in our pro-
gramme ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
(SHRI C. P. N, SINGH) : (a) and
(b). Yes, Sir and as a first step a fast breeder
test reactor with French collaboration is
under construction at Kalpakkam at an
estimated cost of Rs. 58, 72 crores to pro-
vide experience in the design. Construc-
tion and operation of plutonium fuelled,
sodium cooled fast reactors. The cons-
truction of commercial fast breeder reac-
tors could be considered as the next step
after sufficient experiencc is gained in the
operation of this fast breeder test reactor.

(c) and (d). On the basis of the experience
that would be gained in the construction
and operation of the test reactor it is ex-
pected that it would be possible to set up
further fast breeder reactors without

foreign help.

SHRI K.P. SINGH DEO : Our energy
requirements are increasing. At  the
same time the fossil fuels and the non-
renewable sources of energy are dwindl-
ing very fast. I would like to know in
view of the fact that there are inherent
economic benefits from these fast breeder
reactors in converting liquid thorium into
fissionable thorium and adding to the
renewable source of energy as well as re-
ducing the dependence on nuclear fuel
and recycling of this thorium deposit,
What steps is Government going to take
or have planned to take for seting up
of twelve such reactors which the Chair-
man of the Atomic Energy Commission
Dr. Sethna has said during his lecture on
the energy specially of the eighties held
under the auspices of rhe Development
Research Group ?

SHRI CP.N. SINGH : The hon.
Member has pointed out the fact about
dwindling of our conventional energy
and naturally the Government is aware
of taking the step towards atomic energy
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for integrated power systems. But, as the
hon. Member is aware, it is a very costly
and difficult process. We have

with our experlise and -our scientists to-
day at this experimental fast breeder reac-
tors have constructed about 85% of the
electrical goods and civil works. After
the technological experience has been
gained we are confiden' that by the latter
half of the 19g90s we should be able to
put up commercially viable units of larger
origin than this experimental reactor.

SHRI K.P. SINGH DEO : Only 3%
of the country’s energy requirements are
met from nuclear energy and it is a chea-
per form of energy than the hydel and ther-
mal. Since the Government is trying
to achieve self-reliance in the energy sector
I would like to know whether there has
been a set back in achieving nuclear ener-
gy self-reliance in the last three years due
to faulty policy of the last Government;
is it a fact that 59 scientists have left the
country ? What steps is Government
trying to take to get them back?

SHRI C.P.N. SINGH : The hon. Mem-
ber has pointed out certain deficiencies
that occurred in the last few years. For-
tunately the present Government has
rectified those problems and we hope to
have the best advantages of atomic
energy, hydel energy and thermal because
there has been a definite impact and the
energy position has improved.

SHRI K.P. SINGH DEO : 1 asked,
whether it is a fact that 59 scientists left
the country out of frustration and what
steps the Government is taking in that
regard.

SHRI C.P.N. SINGH : I am not aware
of the exact number. I require notice.
Some scientists have left.

Meeting of State Puhlic Service Com-
missions held in New Delhi

488, SHRI KRISHNA PRATAP
SINGH:
SHRI B. V. DESAI:

Will the Minister of HOME AFFAIRS
be pleased to lay a statement showing:

(a) whether a meeting of the Chairmen
of the State Public Service Commissions
was held in New Delhi in November, 1980
to review the existing recruitment proce-
durc.;

(b) the names of the persons who at-
tended the said meeting;

(c) the main recommendations and ob-
servations made in the meeting; and

(d) how these recommendations are to-
be implemented?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASURBBAIAH):
(a) Yes, Sir.

{b) The names of the persons who parti-
cipated in the meeting are laid on the

AGRAHAYANA 26, 1902 (SAKA) Oral Answers 22

(c) and (d), Government have not re-
ceived the summary of the conclusions
reached in the meeting of the Chairmen
of State Public Service Commissions held
in November, 1980 in New Delhi as yet.

Table of the house,

Names of Chairmn and M ‘mburs of Unjon and State Public Service

Commissions

who attended the CQon‘erenc. held on 27th and 20th November, 1980

IS\TL P blic Service Commission Chairman Members
o,
1 Union Dr, M. L. Shahare Shri N. S, Saksena
Prof. S. Sampath
Dr. Haji N.A. Noor
Muhammad
Prof, B. Behera
Smt. R, O. Dhan
Shri gaswant Rai Bansal
Shri 8. R. Mehta
2 Andhra Pradesh . Shri Y. Sivasankara Reddy
3 Bihar Dr, Kumar Bimal Sinha
4 Gujarat Shri K. N, Zutshi
5 Haryana Shri Balbir Singh Lather
6 Himachal Pradesh Maj. Gen., 1. C, Katoch
7 Jammu & Kashmir . Ch, Bharat Bhushan
8 Kerala

9 Madhya Pradesh
10 Maharashtra
11 Manipur
12 Meghalaya
13 Nagaland
14 Orissa
15 Punjab
16 Rajasthan
1% 'TamilNadu
18 Tripura .
19 Uttar Pradesb .

20 WestBengal .

Shri T. M. Savankutty

Shri N. Sundaram

Dr. K. G. Deshmukh

Shri L. Sobomon (Acting Chairman)
Dr. O. Lyngdoh

Shri H. S. Butalia

Shri N. K. Ray

Smt. Santosh Chowdhary

Shri H. D. Gupta

Maj. Gen, S. P, Mahadevan

Shri S. C. Dev, Shri U. R. Dev Burman
Shri Dilip Kumar Bhattacharya

Shri A. K. Desgupta
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SHRI P. VENKATASUBBAIAH:
The summary of the discussions that were
held in the Conference in November,
1980, are yet to be received. The Prime
Minister 1naugurated the Conference,
In the inaugural address, she laid stress
with regard to the function and attitude
of the Union Public Service Commission
as well as the State Public Service Com-
missions, She emphatically stateéd in her
inaugural address:

“There is a need for commitment
to principles conducive to patiopal
integration and the principles cordu-
cive to achieve great cohesion of the
cthnic, religious and linguistic mosaic
&‘i.x‘ 0'|.n' country, She also reforved to

management system that sHould be de-
veloped in the best interest of the public
services,”

This has been the inaugural speech of
the Prime Minister in which she has laid
stress on these points,

With regard to the functioning of the
State Public Service Commissions,1 may
inform the hon. Member that they will
not come under the purview of the Gentral
Government. The State Public Service
Commissions come under the purview of
the State Governments. On several oc-
casions a suggestion has been made and
also in the 47th Report of the Estimates
Committee t%nat there should te periodical
meetings between the UPSC ard the State
Public Service Commissiors so &s 10 ex-
change views and, if possible, 10 evolve
a strategy of conducting examinations znd
recruiting people,

The views cxpressed Ly the Lon,
Member with regard to corductirg exa-
minations in the regionzl largus ges Laove
been noted and they will te corveyed to
the State Public Savice Gommissiors,
As far as the UPSC is concerred, the Lon,
Member is aware that the exzminatiors
are conducted in all the 'o;gurages that
are listed in the Eighth Schedule of the
Constitu tion.
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SHRI B. V., DESAI: A summary
of the report has not been received by
the Government, according to the answer,
I would like to know whether the Go-
vernment knows that under Art. g2o0 of
the Constitution, in different clauses, it
has been enumerated as to how to act so
far as Public Service Gommissions are
concerned. But several Governments are
by-passing the Article and they are twist-
ing it so that appointments are made by
the State Governments themselves and the
Public Service Commissions are being
by-passed. In view of this, is the Govern-
ment going to take any step to see that
such executive actions are not taken, by-
passing the responsjbility of the Public

Service Commissions and the recruitment
procedure ?

SHRI P. VENKATASUBBAIAH:
‘There is always a constant review of this
matter, Where the UPSC and the state
PSCs have not followed the recruitment
rules and the state Governments have
resorted to executive orders in the matter
of appointments, they are being brought
out in the Annual Reports and these
Reports are placed on the Table of the
House. The State Governments are being
reminded, when there has been a devia-
tion ; that they should rectify the mistakes,
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SHRI P. VENKATASUBBAIAH:
If there are any such instances brought
to the notice of Government, certainly
action will be taken,

SHRI  P. VENKATASUBBAIAH:
A State Public Service Commission does
not come uiider the purview of the Central
Government, as I have already stated.
1 do not know what instance the Hon,
Member is referring to, So far as the
UPSG and the Central Government are
concerned, there is no such instance.

———

WRITTEN ANSWERS TO QUESTIONS

Misdici1 Reséarch Gintre of e
nology
"142.‘_81-3{1 M. RAM GOPAL REDDY:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

, €8) vhether it is a fact that a sum of

0 million was sanctioped for es-
mh&f Medical Resedrch Centid-
of Immunology, and
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(b) if so, what arc the reasons for not
starting the work so far?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) An out-
lay of Rs. 328.66 lakhs has been earmarked
for a period of five years from 1980 to
1985 for setting up a National Centre/
Institute of Immunology as an autono-
mous body under the Department of
Science and Technology.

(b) There is an existing WHO-ICMR
Research and Training Centre in Immu-
nology at the All India Institute of Medi-
cal Sciences which has been in operation
since 1973 under Prof. G. P. Talwar.
Work in this area is progressing at this
Centre, The present proposal from Prof.
Talwar is to make use of this Centre as
the nucleus for the proposed National
Centre/Institute of Immunology for
expansion and acceleration of studies in
this area, In order to accomplish this
many aspects of an inter-ministerial and
logistic nature have to be worked out.
‘The proposal requires financial sanctions,
meanwhile, other administrative and or-
?nisational details including the exact
ocation, Memorandum of Association
and Byelaws for the registration of the
Centre/Institute etc, are being finalised,
All these are expected to be settled shortly.
3.
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Extension of Superannuation age of
Secretaries

*450. SHRI K. LAKKAPPA:

SHRI CHANDRADEO
PRASAD VERMA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government propose to
grant extension™beyond the age of super-
annuation to some Secretaries to the
Government of India;

{b) If so, the particulars of Secretaries
who ‘are presently serving even after the
age of superannuation;

{c) whether Government are aware
that in some offices of the Government
of India, Secretaries served beyond their
term and go up to 6o0; if so, the details
thereof;

(d) justification and consideration for
granting extension in such offices;

(e) whether it is proposed to issue direc-
tions to all offices of the Government of
India to stick to the superannuation age
of 58; and

(f) if so what other steps Government
propose to take so that no Secretary of the
Government of India is granted extension
in conformity with the Government of
India policy ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
SHRI P. VENKATASUBBIAH) :
{a) No such proposal is presently under
consideration.

(b, to (f). The normal age of retire-
ment for Central Government officers (ex-
cepting those holding Group ‘D’ posts and
Pre-1938 entrants) is 58 years. Fxtension/
re-employment could be allowed to the
officers beyond the age of their super-
annuation in exceptional circumstances
on administrative considerations and in
public interest. 7 officers are presently

serving as Secretaries/ex-officio Secreta-

ries on extension/re-employment basis in
public interest but three of them are now
on leave, ‘ Yl

4

'

Roads Between kiary, Loma and Leh-
Partapur

*451. SHRI P. NAMGYAL Will the
Minister of DEFENCE be pleased to
state:

(a) whether it is a fact that road bet-
ween Kiary-Loma and Leh-Par tapur Sec-
tors have been completed many years
back;

(b) whether it is also a fact that soling
and black topping of these roads have
. not been done so far;

(c) whether in view of strategic impor-
tance of these roads Government have
any proposal to up-grade these roads; and

(d) if replies to parts (a), (b) and S:)
above are in the affirmative, when the
up-grading of these roads will be under-
taken and if not, the reasons thereof ?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) The
first road was constructed during 1973.
The construction of the second is in
progress.

(b) to (d). Some service soling has
been done over bad patches on the first
road, Further improvement of the roads
will depend on periodical appraisals of
all relevant factors including defence needs
ad cost-effectiveness.

Solar T.V. Set

*451-A. SHRI M. V. CHANDRASHE-

KARA MURTHY :
SHRI P, M. SAYEED:

Will the PRI
sed 1o stare. ME MINISTER be plea-

(a) whether a new Solar T.V. set has
developed in a foreign country;

(b) if so, whether as per press reports
this type of T.V. will be very beneficial to
India in view of the power shortage;

(c) if so, whether Government have
studied the same; and

(d) if so, the details thercof?

THE PRIME MINISTER (SHRI-
{;iATéINDIRA GANDHI): (a) and (b).

es, Sir,

(c) and (d). Details of the development
are not availabele at present.
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Posters in Kashmir asking outside
Capitalists to vacate

*454. SHRI M. V. CHANDRASHE-
KARA MURTHY :

SHRI P. M. SAYEED :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that a large
number of posters were painted on the
walls in Jammu and Kashmir State with
slogans urging the outside capitalists to
vacate Kashmir ;

(b) if so, whether any foreign hand has
been there in these cases ;

(c) if so, whether it has also been found
that anti-social elements are very active
in the State ;

(d) if so, what steps are being taken
by the Union Government to check these
clements seriously ; and

(e) whether any report has been asked
from the State Government in  this re-

regd?

THE MINISTER OF HOME AFFAIRS
(SHRI ZAIL SINGH): (a) According
to information available, in the last few
weeks, some posters and wall-writings
containing slogans to this effect were noticed
in some areas of Srinagar city and Sopore
town in Baramulla district.

(b) No evidence of a foreign hand
tl)id;:ind this activity has so far come to
ght.

(c) to (¢). The Government have no
information to suggest that anti-social
elements have become unduly active in
the State. Following the recent stringent
action taken by the State Government
against pro-Pak and anti-national elements
including the enactment of the J. & K.
Criminal Law (Amendment) Act, 1980
prejudicial activities of these elements have
considerably declined.

The Central Government and the State
Government are vigilant in the matter.

Status of Researchers in ISRO

#455. SHRI LAKSHMAN MALLICK:
Will the PRIME MINISTER be pleased
to state :

(a) whether Government are aware
that the Researchers working in the re-
search cells of Indian Space Research
Organisation have ambiguous and less
defined status ; and
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(b) if so, the steps taken or proposed to
be taken by Government to unfarove the
status of the Researchers and what status
the Researchers will have in the rural
television network ?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI) : (a) There
is no ambiguity in the status of research
personnel of ISRO.

(b) Does not arise.

Joint Venture with Hungary

*456. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of INDUSTRY
be pleased to state ¢

(a) whether India and Hungary have
launched a joint venture and floated
common tenders for setting up pump
stations in Iraq; and

(b) if so, the total cost of the project
and terms and conditions settled between
the two countries ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) & (b).
It is learnt that Arvind Construction Co.
(P) Ltd., a private sector Indian Co. has
submitted a tender on 31-7-80 under a
consortium agreement with Mj/s. Ganz
Mavag of Hungary as the leader for the
construction of pumping stations in Irag
under the Kirkuk Adhaim Irrigation Pro-
ject. Itis reported that the estimated cost
of the project is about Rs. 88-00 crores.
A decision on the tender is pending with
the Iraqi authorities.

-

Defective Prototypes in B.E.L.

*457. SHRI BHIKHU RAM JAIN -
Will  the Minister of DEFENCE be plea-
sed to state :

(a) whether his attention has been
drawn to a news item which appeared in
the Timc; of Itll:dlalll dated the lgtf November,
1980 under the heading “Defective pro-
toggipe cost BEL heavily” to the effect that
it could have avoided a loss of Rs. 17- 69
lakhs if it had properly tested the proto-
types before manufacturing sophisticated
communications equipment on a commer-
cial scale ;

(b) if so, whether responsibility for the
Yoss has been fixed ; and

(c) the action taken against the persons
found responsible for the lapse ?

THE PRIME MINISTER £SHRI-
MATI INDIRA GANDHI) ¢ (a) Yes,
Sir.

32
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(b) & (c). Inthe absence of any proof
of regligence on the part of the persons
conrected with the project, the question
of taking action does not arise.

Instructions have been issued to all
Defence Production undertakings to lay
added emphasis on quality control
o their products.

Visit of High Level British Industrial
Mission

‘Iﬁsa. SHRI S.M. KRISHNA :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether a high level British Indus-
trial Mission visited India “to explore
possibilities of further bilateral trade,
Joint ventures and collaboration in third
country, projects in key areas like
power, steel, eclectronics, petro-chemicals,
road and rail transport and fertili
etc.

(b) whether the Mission held talks witk
him and other leading industrialists in the
country ; and’

(c) if so, the outcome of the talks held
and the prospects of en‘ering into some
bilateral arrangements ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARAN]JIT CHANANA) : (a) Yes,
Sir. A Mission of Senior British,
industrialists, led by the Right Honourable
the Earl of Limerick, Chairman of the Bri-
tish Overseas Trade Board, visited Delhi
during the period from 24th to 28th Novern-
ber, 1g80.

(b) Yes, Sir. TR T o

(c) Discussions centred around “ex-
pansion of Indo-British trade, economic
and industrial cooperation in the fields of
coal, power, steel etc. and Indo-British
collaboration for joint ventures in third
countries. The discussions were of a
general and exploratory nature. It was
recognised that scope existed for expanding
Indo-British economic participation and
collaboration with a view to subserve the
interests of both the countries utilising
gleu' respective capabilities and capaci-

es.

Setting up of H.M.T. Unit in
Chikmanglar

*459. SHRI D.M. PUTTE GOWDA :
Will the Minister of INDUSTRY be
Pleased to state :

(a) whetherr there is a great demand
from the constituents of Chikmanglur to
start an H.M.T. watch unit in the area
which is economically a viable place ;

3060 L S—2
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(b) by what time a unit is likely to be
started ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA) : (a) to (c).
A request was reccived for setting up of
HMT watch unit at Chikmanglur (Kar-
nataka) which was examined in consulta-
tion with HMT. At present HMT have
on hand the establishment of their two-
million watch project at Tumkur and
expansion of Srinagar watch factory and
the establishment of 14 ancillary watch
assembly units all over India, The dis-
persal o¥watch industry and establishment
of ancillaries all over the country has
undertaken in consonance with the policy
for the development of backward regions.
With the projects already on hand, while
HMT are planning to modernise and in-
crease the capacity for manufacture of watch
components, it would not be possible
for them to take up any new watch manu-
facturing unit for the time being.

Bonus to Employees of Government
Medical Store Depot, Madras

4132. SHRI K.B.S. MANI : Wil
the Minister of LABOUR be pleased
to state :

(a) whether Government Medical Store
Depot Workers’ Union, Madras has
recently informed the Regional Labour
Commissioner, Madras, that they have
failed to persuade their Department for
the payment of bonus to the Depot wor-
kers ;

(b) if so, what action has been taken by
the Regional Labour Commissiorer and
the details thereof ; and

(c) whether the employees of Govern-
ment Medical Store Depot, Madras are
cligible at least for the productivity-linked
bonus like other Central Governmen t

employees ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) Yes, Sir.

(b) Payment of Bonus, Act, 1965 is
not applicable to the employees of Gov ern-
ment Medical Store Depot, Madras by
virtue of Section 32 (iv) thercof. The
Union approached the Regional Lab our
Commissioner (Central) for intervention
demanding payment of 15 days wage s as
production bonus for 1978, 1978-79 and
1979-80. During the proceedings held in
the presence of Assistant Labour Com mis-
sioner (Central), Madras, the manage-
ment stated that they could not take a
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decision at local level and that the Direc-
torate General Health Services, New Delhi
had called for particulars connected with
production-linked bonus.

(c) The matter is under examination,

Representation for Modification of
the Cantt. Land Policy

4133. SHRI R.K. MHALGI : Will
the Minister of DEFENCE be pleased to
state :

(a) whether the Government have re-
ceived any representation dated 31st May,
1980 from residents of Kirkee Cantonment,
Punc (Maharashtra) requesting Govern-
ment to modify the Cantonment Land
Policy ;

(b) if so, what are their demands in
detatls ;and

(c) what decision Government have
proposed to take ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI SHIV-
RAJ V. PATIL) : (a) Yes, Sir,

(b) There are three demands :—

(i) the restrictions placed on construc-
tion in respect of houses on ‘Old
Grant’ sites in captonments
should be relaxed ;

(ii) the existirg procedure for obtain-
ing sanction for conversion of

‘Old Grant’ sites into free hold is .

lengthy and time-consuming ; and
(iii) the chargesfor conversion into

free-hold are high and should
be reduced.

(c) The question of further relexation
of land pclicy is under examination of
the Government,
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Declaration of parts of States as
Disturbed Areas hy Centre

4135. PROF, MADHU DANDAVATE:
Will the Minister of HOME AFFAIRS
be pleased tostate :

(a) whether the attention of Govern-
ment has been drawn to the viewsex-
pressed by the Chief Minister of Tamil
Nadu that the Gentre should not assume
powers to declare parts of States as distur-
bed areas since that would mean encroach-
ment on the jurisdiction of the States;
and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
SHRI YOGENDRA MAKWANA)
a) & (b): The State Government have
been requested to furnish details about
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the statement made by the Chief Minister
of Tamil Nadu. The reaction of the
Government to the reported statument
will be laid on the Table of the House on
receipt of a reply from the State Govern-
ment.

Ethnic Groups and sub-Nationalities
in India

4136. SHRI A. K. ROY: Will the Mini-
ster of HOME AFFAIRS be pleased to
state:

(a) the names of the ethnic groups and
sub-nationalities in India at present:

(b) Whether they are regional or linguis.
tic;

(c) the names of the ethnic groups and
sub-nationalities  and their languages
recognised as the medium of instruction in
the education; and

(d) whether there is any proposal or
schemes to develop tribal languages in this
regard and if so, the facts in details?

MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YOGENDRA MAKWANA) (a) to (c):
The only officially recognised ethnic groups
in India at present are the Scheduled
Castes and the Scheduled Tribes. There
arc nosuch sub-nationalities. The following
tribal languages are used/recognised for
use as medium of instruction in the S.ates
mentioned against these, as shown below.
Some of these are used in the middle Sc-
hools also, which has been indicated acc-
ordingly.

Language State School
1. Angami . . . . . Nagaland Middle
2. Ao . . . . Nagaland Middle
3. Bodhi . . J&K Primary
4. Bode . . . v Assam Primary
5. Chakhasang (Chikri & Kheza) Nagaland Middle
6. Chang Naga . . . Nagaland Middle
7. Hmar . . . . Manipur Primary
8. Garo . . . Meghalaya Primary
9. Ho . . . . . Bihar Primary
10, Khasi . . . Meghalaya Middle
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La-guage State School
11, Konayak . . . .- Nagaland Middle
12, Kheimnunger . . . Nagaland Middle
13. 'Kuki ). ‘ . . . Manipur, Nagaland Middle
14. Lotha . . . . . Nagaland Middle
15. Lushai/Mizo . . . Mizoram Middle
16, Nicobarese . . . Andaman & Nicbar Islands Middle
17. Mundari . . . . . Bihar Primary
18, Ou'on/Km:ukh . . Bihar, M.P. Primary
19. Pawi L. . . . , Mizoram Primary
0. Phom . . . . . "Nlagalud Middle
a1, Rengnlm . . . . Nagaland Middle
22, Sadri/fSadmi . . . . Bihar Primary
23. Sangtam . . . . Nagaland Middle
24. Santali . . Bihar, W, Bengal Primary
25. Sema . . . . . Nagaland Middle
26. Yeimchunger . . . Nagaland Middle
27, WZeliang . . . . . Nagaland Middle
28, Loi . . . . . . Unclassified Primary
29. Lakher . . Unclassified Primary

The Central Institute of Indian Langua-
ges has worked on forty tribal and other
Minor languages and has developed Alp-
habet for the unwritten languages and has
standardized the alphabet and sepelling "
in the case of newly written languages.”
In these languages the Institute prepares
a phonetic reader, a grammar and a dictio-
nary and instruction materials for primary
schools and adult education programmes.
In some cases, folk literature has been
collected, transcibed in the script suggested
and translated.

(d) The Central Institute of Indian
Languages, Mysore, has developed a biling-
ual education programme for the speakers
of tribal languages in which the initial
education isimparted in the tribal language
and then the learners are gradually and
systematically transferred to the medium

of State language. The Institute following
this model has prepared school primers ; in
the following ianguages.

Longuage State Class
Kokbaruk . . Tripura I&TI
Bodo . . Asam 1
Mising . . Assam I&II
16 languages . Nagaland 1
14 languages .  Manipur 1
Mizo . . Mizoram I
5 languages . J&K I
Kivi . Orissa 1&0
Oriya . . Orissa I
Saora . + Orisa I

A bujhmedia . MP, 1
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The Institute has prepared adult litera-
cy primers in lar g ages a-d States as
given below :

Manipuri . . Manipur

Sema . . . Nagaland
Konyak . . Nagaland
Ao . . . Nagalaad
Angami . . Nagaland

Lotha . . . Naraland
Mising . . ,Amam
Bodo . . . Asam
Karvi . . . Assam
Apatani . . Arunachal
Neocte . . . Arunachal
Mishmi . . Arunachal
Bhutia . . . Sikkim
Mizo . . Mizoram
Wagdi . . . Rajasthan
Halbi . . . M.P.

Mundari . . Bihar

Kuvi . . . Orissa

For the development of Iliterature,
Government gives assistance through the
Scheme of Assistance to voluntary Or-
ganisation? working on Indian 1 X
The Central Institute of Indian Langua-
ges publishes folk literature collected in
various tribal languages.

Threat to Derecognition of exempted
P. F. Trusts

4137. SHRI N.E. HORO : Will the
Minister of LABOUR be pleased to
state :

(a) whether the Central Provident
Fund Commissioner, New Dclhi has recei-
ved any complaints through the Regional
Provident Fund Commi:sioner, Chandi-
garh about the threatened derecognition
of certain exempted Provident Fund trusts
of certain Industries in the Sonepat
Region of Haryana at the hands of the
Income-tax Commissioner, Rohtak;

(b) if so, the details thereof ;
(c) whether there exists certain diffe-

rences in the investment patterns evolved
scparately both by the Labour Ministry

under the Provident Fund Regulations
and that evolved by the Finance Ministry
under the Income-tax regulations ; and

(d) if so, what steps, if any, Govern-
ment proposed to take to protect the in-
terest of members of such exempted Provi-
dent Fund trusts ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA) : (a) and (b).
The Regional Provident Fund Commissio-
ner, Punjab has reported receipt of infor-
mation about one case of withdrawal of
recognition by the Commissioner of In-
come Tax, Rohtak, This relates to the
Provident Fund of M/s Atlas Cycle
Industries, Sonepat. This establishment
is covered by the Employees’ Provident
Funds and Miscellaneous Provisions Act
but some employees have been exempted
under para 2y of the Employees Provident
Fund Scheme, 1952.

(c) There is slight difference between
the pattern of investment prescribed by
the Government of India, Minis of
Labour, interms of paragraph 52 the
Employees’ Provident Fund  Scheme,
1952, and that specified by the
Government of India under para 67
of the Income Tax Rules, 1962.

\
(d) The matter is under examination,

Applioation eof Industrial Laws
im CSIR

4138. SHRI E. BALANANDAN : Will
the Minister of LABOUR be pleased to
state @

(a) whether Government have accep-
ted the Supreme Court judgement in
“Bangalore Water Supply and Sewerage
Board Versus a Rajapa & others” deli-
vered in February, 1979 laying down the
definition of *“Industry®® for the purpose
of the Industrial Dispute Act, 1947 ; and

(b) if so, the steps taken by Govern-
ment to implement the provisions of Labour
and Industrial Laws-in the Council of
Scientific and Industrial Research Na-
tional Laboratories set up under it and in
other such Resecarch Organisations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): (a) and (b). The
law operates according to the case law es-
tablished by court judgements. It is for
the parties concerned who are benefited
by the case law, to avail of the provi-
sions of the Industrial Disputes Act, 1947,
for the settlement of disputes.
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Promotion of IPS Cadre Officers in

Tamil Nadua to LG. and Additional
LG. of Police

4139. SHRI N. DENNIS : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) the number of officers borne in the
L.P.S. cadre serving in Tamil Nadu pro-
moted to the rank of (i) Inspectors-General
of Police (ii) Additional Inspectors-Ge-
neral of Police; and

(b) whether the Central Government
have been consulted in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
The Government of Tamil Nadu have
reported that there are 8 officers borne
on the Indian Police Service Cadre serv-
ing in Tamil Nadu who are holding the
posts in the rank of Inspector General of
Police. In addition to these, 1 officer is
holding an ex-cadre post of Director Gene-
ral ofg Police, a post recently created by
the State Government above the rank of
Inspector General of Police. It has also
been mentioned by the State Govt. that
there are 6 IPS officers who are holding
posts in the rank of addl. Inspector Ge-
neral of Police in the State.

(b) The Government of Tamil Nadu

have sought the concurrence of the Govt.

of India with reference to temporary
addition of the posts of Director General
of Police and two more Inspector General
of Police to the Indian Police Service
Cadre of the State. The matter is under
consideration of the Government of
India. It is not necessary for the State
Government to consult the Government
of India in matters relating to promo-
tions and appointments of IPS officers
in the State Cadre.

Non-utilisation of Budget Allocations
made to Dl;‘dvr:“nnd Nagar

4140. SHRI UTTAMBHAI H, PATEL
Will the Minister of HOME AFFAIRS
be pleased to state ¢

(a) whether it is a fact that allocations
made in the Budget during 1975 to 1980
on various heads for the Union Territory
of Dadra and Nagar Haveli is not being
uti'ised or not being spent as allotted
under various heads ;

(b) if so, the reasons thereof ;

(c) the details of such amount (head-
wise) which have not been spent/utilised/
lapsed or transferred to various different
heads ; and
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(d) what action has been taken or is
proposed to be taken for its full utilisation
of each year and under each head ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDER MAKWANA): (a)
to (c). The figures of actual expenditure
upto 1978-79 under various heads are
available in the Demands for Grants of
this Ministry and the reasons for major.
variations are available in the Approsria-
tion Accounts already laid before the Lok
Sabha and those for 1979-80 are not ready
and will be laid before the Lok Sabha in
due course. However, the provisiona
figures for ;h;u Grant ”693 whole reveal
a saving ol . 1577169 in 19 as
compared to Rs. 52,14,204 in 197 7-97-(?0115
62,91,559 in 1976-77, Rs. 22,26,609 in
1977-78 and Rs. 30,08,740 in 1978-79.

(d) Every endeavour is made to ensure

that the amounts provided in the budget
under the various heads are fully utilised.
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Preference in Civil employment
to Ex-Servicemen

4142. SHRI AMAR SINGH
RATHAWA : Wil the Minister of
DEFENCE be pleased to state :

(a) whether it is a fact that the persons
who put in 5 to 10 years’ service in defence
secks retirement on certain grounds and
got preference in civil for getting em-
ployment as ex-servicemen ;

(b) whether it is a fact that thousand

of rupces are spent for preparing a
soldier ;

(c) whether in view of the fact, Go-
vernment are considering to make cer-
tain amendments not to issue ex-service-
men certificates to those who have put
in less than 15 years in defence service ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRA]J V. PATIL) : (a) to (c) Armed
E‘?’l‘:&l 1."t:1'sonnl;l=f who seek release at their

. request ore completi years
service in the Armed Foror; o;‘lgt.hc5 Union
are not eligible for the various benefits and

concessions given by the Government to
the ex-servicemen. There is no proposal
under the conmsideration of the Govern-
ment at present to modyfy the existing
definition of ex-servicemen so as to exclude
ex-servicemen who have put in less than
15 years of service in the Armed Forces.

Allotment of Fertile Land of
Pukpui Village to Pukpui Brigade

4143. DR. R. ROTHUAMA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether he is aware of the fact that
vast tract of fertile land bclongig to
Pukpui village have been allott to
Pukpui Brigade (Army) for their head-
quarters by the Mizoram State Govern-
ment, causing deprivation of the local
people and the surrounding villagers
facilities to collect their daily domestic
requirements, drinking water etc ;

(b) if so, the remedial action taken or
proposed to be taken by Central Govern-
ment to compensate for this acquisition
of their lands ; and

(c) if not, whether any steps are pro-
posed to restore the lands to the villagers?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI YOGENDRA MAKWANA) : (a)
to (c). Government of Mizoram have in-
formed that about 1600 acres of land have
been acquired in Pukpui area for the Army
for which due compensation would be
paid. There is no report about local
people being deprived of facilities like
daily domestic requirements and drink-
ing water, ctc.

Border disputes between States

4144. SHRI D.P. JADEJA ;: Will the
Minister of HOME AFFAIRS be pleased
to state

(a) whether it is afact that the border
disputes in certain States are still pending
for decision since long ;

(b) if so the number of such cases and
the names of States involved and the
details of disputes ; and

(c) the decision, if a y taken in the
matter a-d the stage at which the matter
stands now ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA) (a) to
(c). Boundary disputes between the fol-
lowing States involving tcrritorial claims/
countes—claims are pending

(i) Maharashtra and Karnataka ;
(ii) Karnataka and Kerala ;
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(iii) Asam and Nagaland; and
|

(iv) Punjab, Haryana and !Hima-
) B Praden "

Thse disputes can bz resolved onmly
with ths willing cooperation of the State
Governm-nts concerned and towards
this end th: Contral Governmsnt will be
glad to extend all assistance to the State
Governments,

Sponsoring of Scanuing Electron
Microscope Project with CSIO,
Chandigarh

4146. SHRI SUSHIL BHATTA-
CHARYA : Will the Minister of
SCIENCE AND TECHNOLOGY be
plcased to state :

(a) whether the Department of Science
and Technology (DSI) has sponsorec a
Scanning Electron Microscope (SEM)
project jointly with the Central Scientific
Instrum#nts Organisation, Chandigarh
and somes other Research Institates ;
and

(b) if so, when this project was spon—
sored and when it is to be completed and
what is its Jatest position?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE &
TECHNOLOGY AND ELECTRONICS
(SHRI C.P.N. SINGH) : (a) Yes, Sir.

(b) A joint project to design and de-
velop the protolﬁc of a Scanning Electron
Microscope (SEM) and to carry out re-
scarch in awmociated advanced technology
was drawn up by the Gent-al Seientific
Instruments Organisation (CS10),
Chandigarh, the National Physical La-
boratorry (NPL), New Delhi, the Cen-
tral Electronics Engineering Research
1nstitute (CEERT), Pilani and the Banaras
Hindu University
proved on 11-2-76. The QCentral
Electronics Limited (CEL), Sahibabad,
a production agency, was associated with
the project right from the start .

The institutions mentioned above have
successfully developed the different sub-
sy,tems allotted to them and which were
in their areas of cxpertise. These sub-
systems were finally integrated at CSIO
to make up ths first prototype of the SEM,
The first pictures on this completely in-
tegrated system were demonstrated to
the members of the Coordination Com-~
mittee at Chandigarh on 5th April, 1978.

Based on this accomplishment, the
encineering development of a saleable
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modz] has been undertaken by CEL with
the assistance also of the Indian Institute
of Tecbnology, Delhi and the Bhakha
Atomic Rescarch Centre, Bombay. The
saleatle mode] is nearing completiou.

This is a continuing project which is
meant to Rencourage advanced rescarch
andjdevelopment work in the frontier area
of clectron optics. Efforts are now in pro-
gress to d=velop morc advanced technolo-
gies and accessorics of SEM for different
applications,

Filling of Group ,C’ and ‘D’ Posts
in Andaman and Nicobar Admi-
nistration

4147. SHRI MANORANJAN BHAK-
TA: Willthe Minister of HOME AFFAIRS
be pleased tostate :

(a) whether the Home Ministry have
issued directives to Andzman and Nico-
bar Administration that group ‘C’ and ‘D’
posts in various departments in the Islands
should be filled in by local candidates and
recruitment of non-locals should be restored
to only when qualified local candidates
are not available;

(b) if so, the rezmes of the offices/
departments which have not yet imple-
mented the above directives ;

(c) the number of non-locals appointed
in the Education and Fisheries Depart-
ments in the recent past ignoring the claim
of qualified local candicdates who fulfilled
all the requisite qualifications ; ard

-

(d) what steps Goverr.ment propose to
take to ensure that qualified local cardi-
dates are given appointment ?

THE MINIS1ER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI
YOGENDRA MAKWANA) (a) to (d).
According to existing instructions of the
Ministry of Home Affairs, non locals
cannot be appointed on a regular basis
against group C and D posts by the Anda-
man and Nicobar Administration, without
obtaining the specific approval of the Minis-
try. Non-locals can, however, be appoin-
ted on a purely ad hoc basis, against such
posts, when qualified local candidates
are not available, These instructions are
followed by all offices and departments
of the Andaman-and Nicobar Administra-
tion who have reported that there have
been no violations of the existing instruc-
tions with regard to appointments made
in the Education and Fisheries Depart-
ments,
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Representation from All India Canton-
ment Board Employees |

4148. SHRI BAPUSAHEB PARU-
LEKAR : Willthe Minister of DEFENCE
be pleased tostate :

(a) whether it is a fact that Director
General Defence Lands and Cantonments
Ministry of Defence, New Delhi has re-
ceived a representation in the month
of July 1980, from All India Cantonment
Board Employees Federation Ambala
Cantt., with regard to extension of pen-
sionary benefits to ex-Cantonment Board
employeces ;

(b) what is the exact demand in the
representation ; and

(c) what action has been taken
on the said demand by Government
with reasons there for 2

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL) (a) Yes, Sir.

(b) The pension benefits which have been
made applicable to employees of Ganton-
ment Boards from 1-5-1976 should be
given retrospective effect so as to be appli-
cable to employees who had retired after
1-4-1972 and were willing to surrender
Contributory Provident Fund and bonus
in favour of pension and gratuity,

(c) The decision to extend this new
facility was taken in the year 1976. On
administrative and financial considera-
tions it is not possible to give it retro-
pective cffect,
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Salt Rates

4149. SHRI CHHITTUBHAL GA-
MIT: Will the Minister of INDUSTRY
be pleased to state :

(a) what are the details rding the
prevailing rates of salt im each State per
quintal; .

(b) the details regarding the quantity
of salt exported to various counuges from
various States during the last three years;

(c) whether Government have received
any complaints for non-supply of
sufficient Railway wagons for stock
movement of salt; and

(d) if so, the reaction of Government
thereto? 4

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA) (a) The
Central Government exercise no direct
control over retail prices of salt. Accordin-
gly, a statement giving retail prices of salt
per Kilogram on the basis of reports recei-
ved from State Governments is at Annexure
L

(b) A Statement is attached at Annex-
ure Il

(c) & (d) Wagons are made available
according to need to ensurc movement
of over-all requirements of salt, When-
ever complaints about shortage of salt in
any State are received, such complaints
are Jooked into and wagons allotted on
a priority basis for movement of salt to
that area.

Statement

Retail prices of salt in varivus States per kilogram during October, 1980 (or latest price available)

SI. State and Qity
No

1 Andhra Pradesh (Hyderabad) .
2 Andaman Nicobar .

3 Assam (@uhati) .o
4 Bihar (Patna)

Delhi
Goa, Daman & Diu .

. .

6
Z Gujarat (Ahmedabad) . .

(in Paise per Kg.)
50
Minimum 40
Maximum 50 (during Sept. 1980)
58 (during Sept. 1980)
Minimum 40
Maximum 70

40 (during Sept. 1980)
35 (during Scpt. 1980)
30
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8. No. State and City (in Paice per Kg..)
8 Haryana (Ambala) . . . . . Minimum 45 (during Sept. 1980)
Maximum 50
9 Himachal Pradesh (Kangra) . . . Minimum 82 (during June, 1980)
Maximum 37
10 Karnataka (Kolar) . . 8 . »  Minimum 30
Maximum 40
11 Madhya Pradesh (Bhopal) .+ + Minimum 30
Maximum 35
12 Maharashtra (Buldana) . . . . Minimum 35 (durings Sept. 1980)
Maximwmn 40
13 Manipur (Imphal) . . . . . 100
14 Meghalaya (Shillong) . . . . Minimum 8o
Maximum 90
15 Mizoram (Aizwal) . . . . .  Minimum 75
Maximum 125
16 Nagaland (Dimapur) . . . . 80 (during Aug., 1980)
17 Orissa(Cuttacl . . . . . Minimum 40
: Maximum 50
18 Punjab (Amritsar) . . . . 40
19 Rajasthan (Jaipur) . . . . . Minimum 30
Maximum 50
20 Sikkim (Gangtok) . . . . . 82
21 Tamil Nadu (Madras) . . . . 35
2a Tripura (Agartala) . . . . . Minimum 44
pura (As ) Maximum 95
23 Uttar Pradesh (Lucknow) . . « Minimum 40
Maximum 50
24 West Be.gal (Calcutta) . . . «  Minimum 70

Maximum 77
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Dosfence Service University

4150, SHRT R.R. BHOLE : Will the
Minister of DEFENCE he pleased to
state :

(a) whether itis a fact that the question
of setting up separate Defence Services
University was under examination of the
Ministry of Defence in consultation with
Ministry of Educalionin 1972 ;

(b) if so, whether any decision has been
taken in the matter ;

{c) whether a Committee of his Ministry
also examined this proposal ;

(d) if 7, the craclusions of this Commi-
ttee ; and

(¢) whether the qasstion is likely to be
re-examined for a final decision in the light
of the present situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRA]J V. PATIL) (a): to (d). A
proposal for setting up a Defence Univer-
sity was under consideration of this Minis-
try between December, 1967 and March,
1968 when it was decided to drop this
propnsal and instead seek affiliation of
certain Defence Training Institutions
with the Jawaharlal Nehru University.
Accordingly, the National Defence Aca-
demy and the Army Cadet College were
afflliated to the Jawaharlal Nehru Univer-
sity for award of B.A./B.Sc. degree with
effect from September, 1973 and October,
1974, respectively.

(c) ArmyHeadquarters have constituted
a Study Group to re-examine the need for
establishment of a Defence University
or any other simifar Institution. The
Chrnnittee is exam’ning this issue,

Disparity in Pay Scales of Indiam
Forest Service Personnel

4151, PROF. ATIT KUMAR MEHTA:
Will the Minister of HOME AFFAIRS
be pleased to state *

(a) whether the Indian Forest Service
comes under the category of All India
Services like IAS and IPS:

(b) if sa, swhather any disparity exists
in the time and pay scales of personnel
of the Indian Forest Service and that of
personnel of above-mentioned Services;
and

(c) if so, the reasons thereof and the
steps Government proposed to take to
remove the anomaly?

DECEMBER 17, 1980
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(YSHRSI P. VENKATASUBBAIAH) (a)

es, Sir.

(b) & (c). Different payscales for posts/
grades in the All India Services, ramely
the Indian Administrative Sevice, the
Indian Police Service ard the Indian
Forest Service have been prescribed
keeping in view of the nature of duties
and responsibilities attached to  the
posts/grades in the respective Services,

Know-how for Ml:-hcturing Colour
T.V.

4152, SHRI HARI KRISHNA
SHASTRI : Willthe PRIME MINISTER
be pleased to state :

(a) whether Government holds the view
that know-how for manufacturir.g colour
T.V. sets exists adequately in India ;

(b) if so, what arrangement Govern-
ment propose to mahe the know-how
available to smallscale T.V. manufacturers;
and

(c) if not, what action Government
propose to take to make such know-how
available in India ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND  ELECTRO-
NICS (SHRI G. P. N. SINGH) :
(a) The know-how developed ty Gent-
ral Electronics Engineerirg Rersearch
Institute (CEERI), Pilani for mar ufzcture
of colour TV setis yet to be evaluated by
the Government,

(b) Does not arise,

(c) Suitable steps would Le initiated
in this direction if and when tl.e Govern-
ment decides to introduce colour TV
broadcasting in the country,

Exemption to Licemsed dealers and
Licencees from Sec. 7 of Arms Act
I

4153. SHRI KESHAVRAO PAKRDHI:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) wheather the Central Goverrment
have recently exempted the licensed dea-
lers and other licercees possessirg any
multiple projectile ammunition havirg
dimension of 5 m.m. or more frcm the
operation of Section 7 of the Arms Act,

1959 ;

(b) whether the concerned licenses wer
required to declare the stock of the prohi-
bited ammunition and convert them into
nymber cartridges;
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(c) the circumstances which waranted
such an action by Government ;

(d) the quantity and cost of L.G. car-
tridges lying on the ports ; and

(e) the manner in which and agencies
i.e.ordnance factories or otherwise, through
which such conversion into number cartrid-
ges is to be effected as per notification of
the Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YOGENDRA MAKWANA) (a). Yes
Sir, for a period of one year from the 23rd

June, 1980.
(b) Yes, Sir,

(c) The exemption was granted to
give the dealers time to get their stocks
converted into number cartridges.

(d) Gustoms authorities would be aware
of only those cases of imports of L.G.
cartridges in respect of which the Customs
clearance documents have been filed with
them. Reports received from the Collec-
tors of Gustoms indicate that there are no
consignments of L.G, cartridges lying at
any other ports excepts at Bombay. 1686
packages of such L.G. cartridges of the total

- value of Rs. 6,26,742/- confiscated by
QG-stoms for unauthorised importation are
lying at Bombay Port as on 1st December,
1980.

(e) The question of conversion of pro-
hibited amm mition into number car-
tridges by the Ordnance Factorics is
under consideration.

Extension Centres in Kerala

4154. SHRI A.A, RAHIM : Will
the Minister of INDUSTRY be pleased
tostate :

(a) how many extension centres arc pro-
duction centresin Kerala ; and

(b) whether there is any proposal
under consideration to develop Allirigal
(Kerala) extension centre into production
centre ?

THE "MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARAN]JIT- CHANANA) : (a) Out
of total of 5 extension centres at Shoranpur,
Alleppey, Calicut, Muvattupuzha and
Attingal in Kerala, the two extension centres
at  Muvattupuzha and Attingal are

functioning under the Directorate of Pro-
duction Centres, Ettumanur and are
producing printed tin containers and
stainless steel utensils respectively.

(b) . Since E.C. Attingal is already
working as Production Centre its conver-
sion into a Production Centre does not
arise,

Rotation of Grade 111 Officers of
Indian Statistical Service

4155. DR. A, U. AZMI : Will the
Minister of HOME AFFAIRS be pleased
tostate :

(a) . whether Officers of the Indian
Statistical Service Grade 111 arc liable
to be rotated after stay for a certain number
of yearsin one Ministry/Department;

(b) if so, what is the normal tenure,
if any, laid down for sv:(list: yin one Minis-
try and at one seat;

(c) the number of such officers who
have been continuously working in the
Ministry of Health and Femily Welfare
for the last about 10 years or so ard the
reasons for their continued stay there;

(d) whether Government propose to
consider that interests of public savice
will not only be better scrved if these offl-
cers on promotion to Grade 11 arc trans-
ferred to some  other Ministries
instead of being allowed to continue in
their present offices but it will help their
proper career development ; and

(e) if not, the reasons therefer ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) (a)
& (b) . No fixed tenure has been prescri-
bed for rotation of Grade 111 officers of the
Indian Statistical Service, However, it
is the policy of the Government to rotate
the officers who have stayed in an office for
more than five years, as far as possible,
from one Ministry/Department 1o another,
so as to diversify their knowledge and to
give them experience in various fields.

(c) to (e). In the Ministry of Health
and Family Welfare three Grade 111 1SS
officers have remained for more than 10
years. All the three officers have been
approved for promotion to Grade 1I of the
Service. One of them is under orders of
transfer on promotion to another Depart-
ment, Efforts are being made to post the
remaining two officers in available vacan-
cies elstwhere.
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Minorities Commiesion’s Recom-
mendation for to

41 56. SHRI G. M. BANATWALLA:
Will  the Minister of HOME AFFIRS
be pleased to state:

(a) whether the Minorities Commission
has recommended to Government to
ass appropriate legislation and formu-
ate schemes for giving compensations to
victims of communal riots;

(b) if so, the details of such report or
recommendation; and

(c) Government’s decision thercon?

THE MINSTER OF STATE IN THE
MINSTRY OF HOME AFFAIRS (SHRI
YOGENDRA MAKWANA): (a) Yes, Sir,

(b) The Minorities Commission have
recommended that adequate monetary
assistance should be given to the victims
of communal riots to enable them to re-
build their houses/shops burnt or looted
during the riots, and to the victims who are
killed as a result of the injuries during the
riots. The families of those whose ecarning
members are killed should also be given
adequate monetary assistance to enabl
them to maintain themselves and in addi-
tion employment should be provided to
one member of each of the affected families,

(c) With aview to providing immedi-
are relief to the victims of communal riots,
a scheme is under consideration of the
Government to speed up the process of
rehabilitation of the victims. The Scheme
proposes, inter alia, sanction of grants of
reasonable amounts and arrangements for
grant of loan from the nationalised banks
to enable them to start their vocation
afresh. This Scheme which also includes
adoption of certain communal rouble-
prone areas by some nationalised banks,
is under consideration of the Government.

Recruitment rules for JCB Photo
Lilho Press

4157. SHRI RAM PYARE PANIKA:
‘Will the Minister of FINANGE be pleased
to refer to the reply given to part(a) of
Unstarred Question No. 9834 on the 10th
May, 1978, regarding the Recruitment
Rules for the JCB Photo-Litho Press which
have been taken and framed on the pattern
of Government of India Press and state :

(a) whether the Rlectricians appointed
under these Rules have requested to the
authorities to upgrade their pay scale at
par with the pay scales of Electricians of
Governnient of India Press ; and
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(b) ifso, whether any decision has been
taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVAJI V. PATIL): (a) Yes, Sir, One
such representation has been received.

(b) The representation is being exa-
mined.

Badanala Medium [rrigation Projects
in Orissa

4158, SHRI GIRDHAR GOMANGO:
Will the Minister of PLANNING be
pleased to state :

(a) whether his Ministry have received
proposals for the Badanala Medium
Irrigation Projectin Qrissa from the Minis-
try of Irrigation ;

(b) if so, whether that project has been
considered by the Advisory Committee of
the Planning Gommission ; and

(¢} ifnot yet, docs his Ministry propcse to
expedite the matter, so that the long delayed
Badanala Project of Orissa which comes
under Tribal sub-plan area of that State
is cleared for inclusion in State plan ?

THE MINISTER OF PLANNING &
LABOUR (SHRI NARAYAN DATT
TIWARI): (a) Yes, Sir.

(b) Yes, Sir.
(c) Does not arise,
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Education aid to dependents of
&mwm
HLE. School,

4160. SHRI BHOGENDRA JHA: Will
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that educational
aid for the year 1980 to the dependents of
ex-servicemen reading in  Watson H.E.
School, Madhubani and elsewhere in
Bihar has not been paid ;

(b) if so, reasons therefor :

(c) whether previously existing prac-
tice of job reservation for ex-servicemen
has been done away within Bihar and some
otl:ier States for the last few vyears ;
an

(d) if so, reasons therefor and whether
it is proposed to restart the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) and (b). No
educational aid to the dependents of ex-
servicemen reading in  Watson H.E
School, Madhubani, Bihar State, is being
given by the Central Government.

(c) and (d). The Government of Bihar
has abolished the reservation of jobs
in Class III and IV posts for ex-service-
men, since 1978. Some other States have
not made any reservations of posts so far
for ex-servicemen. The Government have
taken up the matter with the concerned
State Governments.

Taking over of Udyog Bhawan
Co-operative Canteen

4161. SHRIMATI USHA VERMA:
SHRI MOHD. YUSUF :

Will the Minister of INDUSTRY be
pleased to state :

(a) the reasons for not taking over the
Udyog Bhavan Co-operative Canteen by
the Industrial Development Department
when it is running under a heavy loss ;

(b) whether it is a fact the some persons
have been employed in the above canteen
after attaining the age of 65 years;

(c) if so, the reasons therefor;

(d) whether it is a fact that during
the months of August-September some
persons were recruited when they were
not sponsored by the Directorate of Em-
ployment but they were sponsoned in
November, 1980 ; and

() if so, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA) : (a) Efforts
are being made to improve the working
of the Udyog Bhavan Co operative
Canteen.  As such. the question of taking
over does not arise,

(b) and (c) . One person who was over
65 years was appointed as Deputy Manager
on purely temporary basis taking into con-
sideration his vast experience in the can-
teen management. Department of Per-
sonnel have, however. been approach by
the Management to relax the upper age
limit as a special case.

{(d) and (e) . The Canteen Management
have reported th:t no regular appoint-
ment was made during the months of
August and September 1980. However,
3 persons were taken on purely temporary
and ad hoc hasis to fill up vacancies of
sweeper, wash boy and salesman occurred
due to resignation, etc. These appointments
were however regularised in November
1980 when their names were sponsored
by Directorate of Employment.

Complaint of Rape of a Lady of
Alipur in Delhi

4162. SHRI RAMJIBHAI B.
MAVANI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether any F.I.R. has been filed
at Village Alipur of Delhi or else where
in Delhi/New Delhi regarding alleged
rape of a Jady of Alipur (Delhi) by one
young fellow on the night of 8th
September, 1980 ;

(b) if so, the details of the said F.LLR. ;

(c) the action taken on the same and
the outcome thereof; and

(d) the detajls of cases filed on the
basis of the said Report and arrests of
the culprits thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA) : (a)
Yes, Sir. A case vide FIR No. 270 dated
9-9-1980 ufs 376/506/452 IPC has been
registered at P.S. Alipur, Delhi on the
complaint of Smt. Kaushalya Devi w/o
Late Shri Ghasi Ram r/o Village Alipur,
Delhi.

(b) Smt. Kaushalya Devi reported that
on the night between Bth/gth September,
1980 while she was sleeping in her room,
a young man aged about 25/30 years
son of Khajan Singh entered her room
with a knife in his hand and threatened
her to keep quit, otherwise he would kill
her. She was raped by him. When the
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accused was leaving she raised an alarm,
on which her son, Mool Chand, came
to fmm and she narrated the incident
to X

(c) The investigation is in progress.
Shri Mool Chand has alleged that he had
scen Inder Kumar sfo Khajan Singh
leaving the room of his mother just after
the incident. The victim has been got
medically examined and the Doctor has

ined tzat she had got post coital injuries,

e clothes containing blood stains and
vaginal swab have been examined by the
Central Forensic Science Laboratory, who
detected human semen on the clothes.
Accused Inder Kumar is still at large.
His warrants of arrest have been obtained
and efforts are being made to arrest him.

(d) The case will be filed, on comple-
tion of the investigation and the arrest of
the accused.

Dharna at Boat Club by Harijans
of Delhi and U.P.

4163. SHRI MOTI LAL SINGH : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether there were some dharna
demonstration and agitation at Boat
Club, Delhi in the month of November,
1980 and beginning of December 1980 by
some Harijans and other people of Dethi,
Rorkee and other places of Delhi and
U.P. regarding the insults, using bad
languages etc. by some high caste Hindus
against Harijans which occurred on the
213t October, 1980 at village Ulheda,
thana Mangalore, District Saharanpur
(U.P) ;

(b) if so, their demands ;

(c) the assurance U.P. Government
and Centre have given in the matter ; and

(d) how the said agitation was with-
drawn ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (d) . The requisite information is being
collected and will be laid on the lable
of the House.

Death and injuries due to Agita-
tion and Accidents

4164. SHRI T.R. SHAMANNA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of deaths on account
of agitation and on account of accidents
from 12th January to rith November,
1980 (State-wise) ;
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(b) the number of persons injured on
account of agitation and on account of
accidents from 12th January to 11th
November, 1980 ; and

(c) the value of loss of property on ac-
count of agitation and on account of ac-
cidents ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 YOGENDRA MAKWANA): (a)
to (c). Information is being collected and
will be laid on the Table of the House,

Provision of more senior Positions
in Armed Forces

4165. SHRI K. MALLANNA-: Will
the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that the Union
Government have approved the review
of defence cadre to provide more senior
positions in the Navy and Air Force ; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRA]J V. PATIL): (a) and (b). Yes,
Sir. In order to improve the prospects
of officers for promotion to higher selec-
tion ranks, a cadre review was recently
carried out by the Government. As a
result it has been decided to upgrade 120
posts of Lt, Cdr. in the Navy to Ccmman-
der, 60 posts of Commander to Captain,
8 posts of Captain/Commodore to Rear
Admiral and 3 posts of Rear Admiral to
Vice Admiral. In the case of Air Force
360 posts of Sqn, Ldr. have been upgraded
to Wg. Cdr., 80 posts of Wg. Cdr. to Group
Captain, 10 posts of Group Captain to
Air Commodore, 16 posts of Air Comm o-
does to Air Vice Marshal and 5 posts of
Air Vice Marshal to Air Marshal,

These upgradations will ke phascd over
a period of three years commencing from
the year 1980-81.

Foreign Assistance to Jammat-E-
Islami

4166. SHRI N.K. SHEJWALKAR:

DR. VASANT KUMAR
PANDIT:

SHRI1 B. V. DESAI :
SHRI SATISH AGARWAL :

Will the Minister of HOME AFFAIRS
be pleascd to state:

(a) whether it is a fact that the org ani-
sation Jammat-c-Islami is getting lib eral
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financial amistance from Pakistan and
other sources and are engaged in 3prea-
ding reactionary obscurantist propaganda
and communal hatred in India;

(b) whether it is also a fact that
China is also aiding this organisation
in an indirect way ;

(c) whether some of the State Govern-
ments'in India have also banned the acti-
vities of this organisation within their
own State; and

(d) what according to Government
record are the objectives of this organisa-
tion and to what extent they are respon-
sible for fanpning communal tension in
the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
and (b). Under the Foreign Contribution

tion) Act, 1976 Jammat-e-Islami

ind, Delhi and its branches in Andhra
Pradesh and Bihar are sending half-yearly
returns regarding receipt of foreign con-
tributions for providing relief to the vic-
tims of riots, flood, cyclone and zakat for
the poor etc. No contributions have
been shown to have been received from
Pakistan or China, There is also no
indication of any indirect Chinese aid.

(c) No orders of any State Govern-
ment banning the activities of the Jeir mat-
e-Islami have come to the notice of the
Government,

(d) Principal object of this organisa-
tion is propagation of Islam ard disemina-
tion of Islamic ideas,

Cases barred by limitation in
Employees’ Provident Fund
Organisation

4167. SHRI R.P. YADAV : Will the
Minister of LABOUR be pleased to state :

(a) whether Government are aware
that filing of cases beyond one year in the
Employees® Provident Fund Organisa-
tion has been declared by Circuit Bench
of High Court, Ranchi as barred by
limitation ;

(b) whether there are contradictory
Jjudgements of various High Courts in
this regard and several of them have
declared it as a continuing offence ;

{c) whether Government propose to
prefer an appeal in the Supreme Court
against the orders of the High Court,
Ranchi in the larger interest of the workers;
and
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(d) whether Government also propose
to make suitable amendments into the
Employeess’ Provident Fund and Misc.
Provisions Act, 1952 to exempt it from
limitation ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir,

(b) Yes, Sir,

* (c) The Employees® Provident Fund
authorities have reported that thev have
filed Special Leave Petitions in the Supreme
Court against the decisions of the High
Courts of Madhyva Pradesh and Gujarat
which have held prosccutions filed after
one year from the date of commission of
the ofience as time barred.

(d) Amendment of the Act to make
offences continuing ones so that they
may not be barred by the period of limita-
tion is under Government’s consideration.

Insurance Scheme for Bidi Workers

4168, SHRI VIJAY KUMAR YADAV;
Will the Minister of LABOUR be pleased
to state

ga) whether Government contemplate
to introduce compulsory insutrance scﬁenm
for bidi workers ; and

(b) if so, the particulars thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) and (b).
The Employees® State Insurance Act,
1948, which provides for compul
insurance, is already applicable to m
workers (other than home workers), who
are employed in factories and other esta-
blishments covered under the Act. For
Home Workers, the ESI Corporation pro-
poses to make a sample study in a few
selected areas, with a view to formulate
a suitable scheme,

Setting up of Industries in Jhabua,

4169. SHRI DILEEP SINGH
BHURIA: Will the Minister of
INDUSTRY be pleased to state:

(a) the industries proposed to be set up
in the backward districts of Madhya Pradesh
indicating the places where these are to
be set up;

(b) whether Government have under
consideration any proposal to set up any
industry in the Jhabua district also; and
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(;:) §ff so, the action being taken there-
on

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARAN]JIT CHANANA) : (a) The
required  information is given below :

1978 1979 ('g’ig
u|

15-11-80)
Letters of Intent 15 23 19
industria!
Licences . 2 4 9
Units registered
with D.G.T.D. 17 53 62

Details regarding Industrial Licences
and Letters of Intent issued and industries
registered with the D. G. T. D. etc. are

Yubhshed in the “Weekly Bulletin of -

Lincences, Export  Licences

Industrial Licences” and in

the Monthly News  Letter published

by the India Invenment Centre, copies of

which are available in the Parliament
Library.

(b) and (c). Mfs. M. P. Agro Morarji
Fertilizers Ltd., Jhabua have been granted
one Jetter of Inlcnt for the manufacture of
Sulphuric Acid (1,40,000 tonnes), Phos-
phoric Acid (50,000 tonnes) and Mono
Amonium Phosphate (93,600 tonnes)
per annum.

Rates of Cinema Tickets in Delhi

4170, SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister
of HOME AFFAIRS be pleased
to state @

(a) whether it is a fact that rates of
Cinema tickets in Delhi have been increa-
sed scveral times without the permission
of the Delhi Administration since May,

1979 ;

(b) whether itis also a fact that Govern
ment to introduce a Bill for regulating
the rates of cinema tickets in Delhi; and

(c) if so, when the Bill is likely to be
introduced ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA) : (a)
to (c). Since May, 1979, there has been
a steep increase in the rates of cinema
tickets in De'hi, The Delhi Adminis-
tration did not have any power to regulate
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t.he rates of cinema tickets, At their
ion the Pumab Cmemn -
txon Act, 1953 as in force in the State
has been extended to Delhi

on zut Novcmber, 1980 by a Notifica-
tion under section 2 of the Union Terri-
tories (Laws) Act, :950. Under the Act
so extended, the Lt. Governor will have
,the power to amend or alter the rates of
cinema tickets in Dellu P B |
£ i

1 .I

Rary wfasy fafa wmfwa, @ &

faaw fostay
- -

4171. ¥ TRTEATT |y : FT
WW Tl qg qOW &7 FAT w4 fF ¢

(%) 71 ag 99 g f& sm=faar
TR =g @9 g SR &dm
wiasa fafy wmfam, faaw & fawms
fogad St o€ & ; AR

(@) afe &, @t gmedr =R
T § AR I/ X g # ufe-
e | 7

oA Hatwg § Tew war (shwe
™ gwr fawgn): (%) 9% (@), o960
Tgam sewrw fafads, swfaan
TR, fgR & 9 wfas &9 s
R & d ¥ o swfaar TR
aog gfaw-g s sfesr W@
& gfw sRE ¥ @@e R
gfmm ] faawx, 1980 § &<
wiasy fafw smfma, fagr, e
F faeg ey § o= qfe fogmaa
Gl
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¥ ard®w 30-9-1977 ¥ Sv=aw
T ¥ WRW ¥ AW 1976
#r fafawr Afw @& 1065, #AGS
g T fafres & R
g0 H 15-6-1975 & AT A=
45 T sfemg N T4 e F
g 9, w9 f& skt wfa-
FO, e & wi<w gwEew e
R e o ag wmen feem &
foq <few w=T ¥t 15-6-1976
¥ 30-9-1977 a® # wafg F
fag wd WY 3@ FFTEr i w7
AT AT AT AR [qHT A
20 #rfew feal & feam mam (owaw
fF & wW@W 15-10-1977 ¥
fear ST a7 | qEER awTEr afw
1 Paw fear mar oy W
fafge & HwgmEl & FROT @ AR
qT 1% FAAT TG A TE wWife w-
FO F YA F1 W 9 FHEET
foar ST #)

4. AR s mwiuwwr, 9e T
§ 14-3-1979 FT HEAT 99EIE
fear feg oiw gfoAl g0 3@
faameY #Y 9o & T ¥ FHIET
T fear T g AR oW H o
e #Y ARy & fau fEm sy
ww fawmr fY ST M g fawmr
T wo qa "er I11/& w1008 7
79/Tqo Te €0 549, AT 23-3-
1980 ¥ wawma R =fw gf-
Tl B AU owRw 6 e 15-6-
1976 & =AW feu sw gmifea
o § owfael @ Aego-ad
a1 fuife s@ 3 fag  fagrar
R gfrmi w1 fraifa fer oo

g

5 SaEqd A4 9T IHI F
WRWT ¥ wER dWfaq  dqewml
¥ afii & wogd X Freifca A

WX 15-6~1975 ¥ 31-3-1980
% # sty & fag ¥Jq v ofw
] AT W qur ©: Arfaw el ®
T afw & www fear oW
wid, 1980 ¥ w® gf | 9fF sawu-
da 7 Aogad W oaw 3fe @
wirs fafy & fag 1€ w=Rr 7€ v
ot W @ a9 gfedt N wwa
grife  wfgswr & 99 g
qag # e fegr w@m 9n, safag
15-6—1975 ¥ 31-3—-1980 TH
N wafy & fag wogd @ FwwEn
afr & R ¥ [
& gwaw &1 fgemr foel & wrEr
T, St osfawt #7 w9d, 1980 ¥
fegray, 1980 & = fear war
a AR W oy agw fer T
HOQHT F FF & weadl@ wafer
wiger fafy ~md a¥ & g
fear mar a1

6. T Wk wege gfaw
d ag wfwdew fear & fs aog A
FFET ufwm ¥ fyeed wefag &

g A T qfr § HwEEl
(rarfat @1 fger) &) amw w30
fet o= afmw & T swwmEEw
T§ fFar 2

7. AR o o T
s fawmr & e 23-3-1980
F AR ® O & 7f qegd A
TIET AOfr ¥ FHERE ¥ HOIEL
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T ) adf wfaw fafe s,
fage & W w7 FR @, dfe
T A gagad F A T @ =faw
gfrAt (Tefrar wR wogR g
® Bewe) d W faww 9 wed-
T {0 A9, ETTEfeEr AR
qIFL } W A ® &N

Visit of Delegation of Committee on
Official Language Abroad

4172, SHRI PIUS TIRKEY :
SHRI BHEEKHABHALI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether a delegation of Committee
on -&ﬂicial visited a number of
foreign countries to study how the Indian
missions abroad have been able to imple-
ment the Government®s policy on the use
of Hindi ;

(b) if s0, the composition of the dele-
gation ;
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{(c) whether it is a fact that some mem-
bers on the dehgam:ln were non-Hindi

(d) if so, the justification for includi
them in the delegation ? ding

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA).
(a) Yes, Sir. The Parliamentary Com-
mictltecﬂ‘on Omdaflthc ua laloonsﬁtuted
under the.sec. 4 o cial Language
Act, 1963 visited various Countries.

(b) As stated in reply to (a) above,
the cntir; i:ommittee went on tour afnd no
special del ion was composed for it.
For convcn?cgna:c, the Committee is divided
into three sub-Committees and each sub-
Committee visited different countries.
Names of the members of the Committee,
who went on tour abroad are given in the
statement.

(c) & (d). The Committee has been
constituted under Secgt‘iign 4 of thre:jl Official
Language Act, 1963, according to
whighua there are 30 members in it, 20 from
Lok Sabha and 10 from Rajya Sabha.
Under the said Section the members of the
Committee are selected by the members
of the Lok Sabha and the Rajya Sabha in
accordance with the system of proportional
representation by means of single trans-
ferable vote. Thus, the Committee con-
sists of members of all Parties and all regions
which includes members of non-Hindi

Speaking areas.

Statement

Name of the Members

Country visited

USS.R, West Germany,  France,
Britain, Switzerland, Austria, Egypt
and Kuwait.

Thailand, Singapore, Malaysia, Japan,
Hongkong, mgaAmtrali.a, Indonesia and

Phillippins. v




1. %hn Om Lg:vhta

2. Bhagwan

8 Shri Giridhar Gomango
& Sit Jagannath Rao Joshi

- agannal o

56). Shri R. K. Mahalgi

7. Shri G. S. Mishra

8. Shri S. Murugen

9. Shri RamVilas Paswan
10. Shri V. Venka
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Name of Members Country visited
Grouwp III

Italy, U.S.A.,, Canada, Greece, Kenya,
Seychelles and Mauritius.

Drinking Water facilities in Rajasthan
Villages

4173. SHRI SATISH AGGARWAL :
Will the Minister of PLANNING be
pleased to state :

(a) whether it is a fact that out
of 24,000 villages of Rajasthan drinking
water facilities are available only in 5322
villages;

(b) whether it is also a fact that the
Chief Minister of Rajasthan had a detailed
discussion with the Deputy Chairman of
the Planning Commission in New Delhi
on 17th August, 1980 and emphasised the
Commission the urgent need for subs-
tantially augmenting financial assistance
to the State to provide drinking water to
these villages; and

(c) if so, what was the outcome of the
discussion held and the decision of the
Planning Commission in this regard ?

THE MINISTER OF PLANNING
& LABOUR (SHRI NARAYAN DATT
TIWARI) : (a) Out of 33305 inhabited
villages in Rajasthan, the State Government
have classified 24037 villages as problem
villages from the point of view of availabi-
lity of drinking water. By the end of
March, 1980 drinking water facility had
been provided to a total of 5222 villages
of which 4646 are stated to be of the cata-
gory of problem villages.

(b) & (c) . During the discussions
which the Chief Minister of Rajasthan had
with the Planning Commission on the 16th
August, 1980 on the Annual Plan (1g80-
81) of the state, the question of giving
priority to drinking water supply in the
State Plan was considered in general terms.
In the Sixth Five year Plan (1980—85)
which is now under preparation substan-
tially larger allocations are to be.
made for rural drinking water, supply pro-
gramme in all St a tes,

Memorandum from FOMENTO Em-
ployees Union, Margao-Goa

4174. SHRI KRISHNA [ICHANDRA
HALDER : Will the Minister of LABOUR
be pleased to state :

(a) whether Government have received
a memorandum dated 27th October,
1980 from FOMENTO Employees® Union
Margao-Goa ;

(b) if so, what are their demands and
suggestions ; and

(c) whether Government have taken
necessary action thereon ?

THE MINISTER OF STATE INTHE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) The Memo-
randum referred to in the Question has
not been received in the Ministry of
Labour. Commissioner of Labour &
Employment, Goa Administration has also
informed that the Memorandum has not
been received by him.

(b) and (c). Do not arise.

faant ga WA wTE [Y qWA

4175 WY WAGE FEA : FAT
€ ANt AZ SO T OFO G
fs:

(F) @ & w7 a@fdl A
great & am @ § R oW
7 et F dow W feam &,
weqqTEl, aifes 9T gt &@9T-
M *-fau fadwr g ¥ @9
T WRG @K & AR, § 99
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(w) afe &, & wgEE-AE
forat O Far fee-fem 3@ 3 s

ggEar & 7

Tz watem § qew H&r (s
avier wwamn) o (F) faRwy @fa-
T (fafrma) afafraw, 1976 #¥
ar 6(1) F WA FET FER
TWET 5000 ST ¥ SAE g
greg  faasl Afvem @ ofer & @3
¥ wg afus faadomat wi arfes e
qer fad o, fomd g7 &
gy fear a1 8, NI et
& 1 1978 %R 1979 a9 W
faacfrai o d@r odem o
s 1980 FT UgHT BERY W
faa<firai sT@ & € & 1 T
s fear o @ & AR afkos
SUed EN § FE WA @9 |

(@) = ®dg § A g
Iqeey G E |

() w¥ FE S

Commission to Agents of Foreign
Suppliers for Purchase of Arma-

ments and Equipments

4176. SHRI  RAJESH KUMAR
SINGH : Will the Minister of DEFENCE

be pleased to state :
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(at whether it is a fact that Government

e armaments and equipment for
the Defence services through the local
:?ents of froreign suppliers on high rate
Commission ;

(b) whether in view of the high rate™of
commission, Government have considered
the desirability of discarding the local
agents and to have direct negotiations
with the suppliers concerned ; and

(c) if so, the decision, if any, taken in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL) : (a) No, Sir.
Defence stores are purchased directly from
foreign suppliers.

(b) and (c). The foreign supplier
has discretion to employ an Indian
agent. The question of the Government
of India taking a decision regarding their
employment or otherwise does not arise.

Naxalites Killed

41%77. SHRI CHITTA MAHATA :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of naxalites killed,
arrested, jailed or injured by the
State Governments in the country since
January, 1680 to-date, State.wise ; and

(b) the steps taken by Government
for their family members welfare ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
SHRI YOGENDRA MAKWANA)
a) and (b). The information furnished
by the Governments of Andhra Pradesh,
Assam, Bihar, Kerala, Madhya Pradesh,
Maharashtra, Tamil Nadu, Tripura
and Uttar Pradesh is given in the attached
statement.

Information from the Governments oi’
West Bengal, Sikkim and Goa, Daman
Diu is awaited and will be laid
on the Table of the House.

Theremaining State Governments and
Union Tarritory Administrations have
furnished ‘NIL?® information.
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Statement
Information regarding number of Naxalites killed|arrested|jailed|injured during the period since Fanuary, 1980

Name of State Number of naxalites in encounters Steps tak;_fn for family
welfare
Killed Injured  Arrested Jailed
Andhra Pradesh , 8 8 494 66 Cases of hclpless families
of naxalites extremists
killed/injured are
considered  on merit
for extending relief,
Assam . . . .. - 4
Bihar . . . . 57 47
Kerala . . . . 10 255
Madhya Pradesh . - - 3
Maharashtra . . I 2
Tamil Nadu . 10 8 240 240
(including (of whom
g killed 156 have
in bomb since
blast) been re-
leased
on bail).
* Tripura . . . 7 2 86 Ex-gratia payment @
Rs. 1000/- to each of
the families of the 7
naxalites killed was
sanctioned. i
cultural, homestead
lands and Govt,
services are being
offered to the family
members of the killedf
injured naxalites,
Uttar Pradesh . . .. - 8

-

Miscellaneous Provisions Act, 1952 in
this regard. Section 1(3) (b) ofthe Emp-
loyees Provident Funds and Miscellaneous
Provisions Act, 1952, provides, inter alia,

Implementation of P.JF. Act

4178. SHRI P. RAJGOPAL NAIDU:

Will the Minister of LABOUR be pleased
to state :

(a) whether in implementing Provident
Fund & Miscellaneous Provisions Act
Government are taking into consideration
the firms in which on any day twenty
workers were presentin a year ; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA) (a) and (b).
No Sir. There are no clear provisions in
the Employees’  Provident Funds and

that the Act applies to any establishment
employing 20 or more persons or class of
such establishments which the Central
Government may specify by notification.
The Supreme Courthas held that the num-
ber of persons to be considered to have
been employed by an establishment for
the purpose of this Act has to be determined
by taking into account the generz1require-
ments of the establishment for its regular
work which should also have a commer-
cialnexus with its gencralfinancialcapacity
and stability. Thisjudgment ofthe Supreme
Court has been interpreted diflerently
by the various high Courts. The period

for which an establishment should have
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employed 20 or more persons for at attract-
iny the provisions of the Act is therefore
not d=finite. A proposal is under consi-
deration of Government to amend the
Act suitably to clarify the position.

Sctting up of Public Undertakings
in Madhya Pradesh

4179. DR. VASANT KUMAR PAN-
DIT : Will the Minister of INDUSTRY
be pleased to state :

() whether Govermarnt of Madhya
Pradesh was requested to identify places
viable for ‘Techno-Economic Surveys and
locating  Central Public Sector Under-
takings; ;

(M if so, the response of the State of
Madiya Pradesh to the whove proposal;

(¢} whietheritis a fact that the Madhya
Pratdesit Governoent has alreads recome
nrerled areas £or nablicsector undertakings
based on raw interialavailable : and

() if so, the decision taken by the
Government on the proposals made by
Madhya Pradesh Government 2

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANAN) : (a) to (d).A
feasih'lity renort on  <‘Bastar Forest
Developiment Projeet Resource Utilisation
alternative® which the State G wernment
of Madhya Pradesh have got prepared
.with the assistrace of World Bank. has
identificd a nnmber of alternative indus-
trial develpment in the area viz. Saw
Mill, Plywond Mill. Paper Milletc. The
reportis under exarination ofthe Madhya
Pradesh Governnent particularly  with
reference to tribal and ecological aspects
before taking un consideration of economic
viability of industrial projects.

Request by Former Chajirman of
Hindastan Photo Film for Public
enquiry

4180. SHRI K..A. RAJAN : Will the
Minister of INDUSTRY be pleased to
state :

(a) whether the former Chairman of
Hindustan Photo Films, had requested
the Union Government to order a public
enquiry against himself as also the present
Managing Director;

(b) if so, whether such an enquiry was
.ordered ; and

{c) ifso, the details there of ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
(S‘J}-IARANJIT CHANANA) (a) : Yes,
T,

(bYand{c) . In accordance with the nor-
ma) practice, in the first instance, the
former part-time Chairman of Hindustan
Photo Films Manufacturing Co. has been
requested to give his comments on specific
allegations. Further course of action to
be taken will be decided after taking into
account these comments. As regards the
complaints against the Managing Director,
the allrgations have been enquired into
and not found to be substantiated. "

Introduction of Bills; Ordinance on
Detention of Citizens without Tria!
in States

4181, SHRI JYOTIRMOY BROSU :
Will the Minister ¢f HOME AFFAIRS
be pleased to state :

(a) the names of States and TUnion
Territories who have been allowed to pro-
mulgate ordinance or cract legislation
or introduce Bills providing for detention
of citizens without trial ;

(b) the salient features of each of the
ordinance, Bills and Acts : and

(¢) the reasons why the concerned State
Governments or administration of Union
Territories took this step ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) (2,
According to the information obtained
from State Governments, the State of Jamm
and Kashmir, Madhya Pradesh and Mahae
rashtra have passed Bills/promulgated
Ordinances. Replies from Meghzlaya
and Uttar Pradesh are awaited. The
question of Union Territories enacting
such legislation does not arise. How-
ever, the Assam Preventive Detention Act,
1980 (No. 5 of 1980) was enacted on
19-7-80 during President’s Rule. The
Manipur Preventive Detention Ordinance
(No. 1 of 1980) promulgated on 28-4-80
has ceased to operate with effect from
14-1 1-1980,

(b) and (c) . Information regarding
Jammu and Kashmir, Madhya Pradesh

and Maharashtra is given in the state-
ment. :

Statement
(i) Madhya Pradesh :
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the date of its coming into force,
The Act was passed for want of adequate
enabling provision in the existing law for
taking affective preventive action to
counteract activities of anti-social unlements
in the State and State Government felt
it necessary to arm themselves with
adequate power including inter-alia power
to detain persons acting or likely to act
in préjudicial manner to endanger peace,
tranquality etc,

Under the Act, the State Government
or certain authorised officers if satisfied
with respect to any person with a view to
preventing him from acting in any mauner
prejudicial to the security of the Statc
or maintenance of public order, it is ne-
cessary to do so make the order directing
that such persons be detained. No
order made by authorised officers shall
remain in force for more than 12 days
unless approved by the State  Govern-
ment. The grounds for detantion have to
be comumunicated to the detenus within
period of five days from the date ol deten-
tion, which can be extended to tun days
in exceptional cases. Every casc is 10 be
placed before Advisory Board copsisting
of one serving judge of Madhya Pradesh
High Court as Chairman and two serving
or retired High Court Judges, cons:ituted
in consultation with the Chiel Justice
of Madhya Pradesh High CGourt, The
maximun period for which any pe:sun may
be dectained shall be six moaths from
the date of detention.

(i) Jamm< and Kashmir :

Jammu and Kashmir public Safety
Act, 1978 (Act No. VI of 1978) has been
promulgated in Jammu and Kashmir
as the need for this piece of legislation
was felt because it is a border State and it
had to deal with people who indulge in
activities prejudicial to the maintenance
of public order and also agents, provoca-
tors from the line of actual control,
The Act provides for detention of a per-
son with a view to preventing him from ac-
ting in any manner prejudicial to security
of the State or the maintenance of public
order including preventing or combating
any activity prejudicial to the maintenance
of communal or sectarian or regional
harmony, maintenance of supplies and
services essential to the community and
for regulating the cont‘nued presence
in the State or with a view to making
arrangements for his expulsion from the
State in respect of foreigners or persons
residing in the area of the State under
the occupation of Pakistan,

The grounds of detention have to
communicated to the detenue
within 5 days from the date of detention
unless the detaining authority considers
it against public interest to do so.  Everd
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case of detention has to referred to the Ad-
visory Board within four weeks of the de-
tention and the detenue has a right to
submit the representation The Advisory
Board which is appointed in consultation
with the Chief Justice of the High Court
cons'sts of a Chairman who is or has been
a judge of the High Court and two other
members who are or have been qualified
to be appointed as judges of the High
Court. The maximum period of detention
has been preseribed as 12 month,

(iii) Maharashtra

The Mahmashtra Ordinance No, VII
of 1980 for the prevention of communal
anti-social ard  other dangerous  acti-
vities in Mubhirashira was promulgated
on 27tk August, 1980 . The Ordinance
was promulgated as the nornial provision
of Taw was not found sufficient to meet
the scrinus sitvction arising out of riots
including conmmnal  riots, octivities of
anti-social claments and it was considered
nece:sary 10 teke adequate and offective
neasures immediately 1o deal with the
siigation  cilectively, Uhder  the  ordi-
nance the Stae Government or certain
autharised  oflicers, if satisfied with res-
peet 1o any person that with a view to
preveating him from acting in any manner
prejudicial to the maintenance of public
order, it is necessary to do so, make an
order directing that such person be de-
tained.  No order made by authorised
officer shall remain in {orce for more than
12 days unless approved by the
State  Government, The grounds
for d-tention have to be communicated to
the cletenue within a period of 5 days from
the date of detention unless the authority
concerncd considers it against public in-
terest to disclose such grounds., Every
case has to be placed within 30 days from
the date of detention before Advisory
Board consisting of the Chairman and
two other members who are or have been
Judges of High Gourt or who are qualified
under constitution to be appointed as
judges of the High Gourt, The maximum
period for which any person may be
detained shall be six months from the date
of detention.
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Supply of Track-Links for Tanks

4183. SHRI JITENDRA PRASAD :
Will the Minister of DEFENGE be pleased
to state :

(a) whether itis a®fact that under
Ministry of Defence Order No. F, 2(35)/
73/DS|CPO(VG)-676 datcd 23rd March,
1976, M/s, R.K. Machine Tools Industrics,
Ludhiana, was to supply 25000 Nos,
Tiack Links for 'T-54 Tanks to the Minis-
try of Defence @ Rs. 350/-each;

(b) if so, whether it is also a fact that
an advance of Rs. 25 lakhs has been paid
to the firm against the above order ;

{c) whether it is a'so a fact that to-
date since 1976 when the order was placed,
no stores have been supplied by the fim
ncr the advance has been recovered so
far ; and

(d) if so, who is responsible for this,
and what action is contemplated?
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THE MINISTER OF STATE IN THE
. PA P (a t
of Defence Supplies had placed a de-
velopmental supply ordet No.F, 2(35)
73/DS/CGPO(V) 676, dated 23-3-76 on
M/s. R.K. Machine Tools Pvt, Ltd.
Ludhiana, for the supply of 25000 nos,
of Cast Track Shoes for T 54/T55 Tanks
at the rate of Rs, 320/~ (and not Rs. 350)
each The price in this contract was sub-
ject to variations in the prices of input
raw materials, electricity ard wages
w.e.f, 1-12-74.

(b) According to the contract, the firm
was to be paid an advance of Rs. 4 lakhs
towards pattern, jigs, fixtures arnd other
toolings. Another advance of Rs. 6
lakhs was to be paid to them towards the
import of Induction Furnace which
was required for the manufacture of the
subject stores, Thus, a total advance
of Rs, 10 lakhs was given against the
order,

Apart from this advance, ‘On Account®
payment against purchase of raw mate-
rials subject to ceiling of Rs, 10 lakhs was
also pavable to the firm. These <On
Account’ payments were to be recovered
on pro-rata basis from the firm]® bills for
bulk supplies, An actual sum of Rs,
618892 ‘On Account® payment has since
been paid, This worked out to a total dis-
bursement of Rs. 16,18,892 and not Rs,
25,00,000 —all against Bank Guarantee.

(c) and (d). 'The position in this regard
isyexplained below =~

This was one of the five developmental
order placed on five different partics
during May 1974 to May 1976. This was
an i ndigenisation effort of a critical
defence component of an imported battle
tank which needed sophisticated techno-
logy and skill and where chances of
failure were rated high, Of these five
parties, only one has so far successfully
delivered the store. Two of them includ-
ing an Ordnance Factory failed to deve-
lop the store and orders on them had to
be cancelled. The fourth party accepted
only a small quantity for development but
their price for bulk quantity was sub-
stantially higher. It was, therefore, in
¢¢public interest® not to cancel the order
on M/s, R. K. Machine Tools, who had,
in the past, satisfactorily supplied 2 num-
ber of armament stores, The firm’s samp-
les submitted in October, 1980 have pas-
sed in the initial stage and have new
been sent up for detailed trials. In case
they pass the inspection criteria, Govern-
ment would stand to gain by keeping
this contract alive as the firm has even
agreed to forego the effect of price esca-
lation already provided for in the contract.
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It may incidentally be added that aga-
inst the tenders recently opened for a&?s
very store, the two offers received are Rs,
440/- and Rs, 540/- each against a rate
of Rs. 3u0(- cach, firm and fixed, stipula-
ted in the aforesaid Contract with M/s,
R. K. Machine Tools,

_ Riots in Srinagar

4184. PROF. P.J. KURIEN : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether an enguiry was held into
the Srinagar riots involving the army
and civilian personnel earlicr ; this year ;
and

(b) if so, the result thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA)
(a) & (b) : The Jammu and Kashmir
Government had appointed a  Joint
Committce of Inguiry headed by Mr.
Justice Mian Jalal-ud-Din, a retired Chief
Justice of Jammu and Kashmir, with the
State Home Sccretary and a representa-
tive of the Army as its Mcmbers, to inquire
into the incidents which took place in
Srinagar on the 26th and 27th July, 1980.
The said Committec has not yet submitted
its Report to the State Government.
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Joint Ventures with West Germany

4186. SHRI CHIRANJI LAL SHAR-
MA : Will the Minister of INDUSTRY
be pleased to state :

(a) whether any offer has been received
from any private industry of West Ger-
many to set up joint ventures in India ;
and

(b) if so, reaction of Government there-
on ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) & (b).
A delegation of industrialists frcm the FRG
visited India in November, 1980. The
discussions with the delegation were of a
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general nature, India’s policies in regard
to private forcign investment as also tmtzl;i-

fer of technology was spelt out in
meeting. There was a general cxchange

of vicws on the possibilities of further
cooperation between India and Federal
Republic of Germany in  jndustrial and
related fields, namely, drugs and phar-
maceuticals, coal, powcr, metal g
industries, steel, export oriented indus-
tries, joint ventures in third countries
and technology transfer. No specific
projects were discussed.

Bomb Threat to U.S. and U.K. Emba-
ssies in New Delhi

4187. SHRI ARJUN SETHI : Wijl
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government’s attention
has been drawn to the news-item in the
‘Hindustan Times® dated the gth Novem-
ber, 1980 that an anonymous telephonic
bomb threat to the United States Embassy
and the British High Commission at
Chanakyapuri, New Delhi turned out to
be a hoax ;

(b) if so, the details thereof ; and

(c) the steps Government propose to
take in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA) ;
(2) and (b). On 8-11-1g80 an anonymous
caller telcﬁ:onically informed the United
States Embassy and British High Commi-
ssion at Shanti Path that bombs have
been planted in their premises. The
Embassy Officials informed the Special
Task Force office at Chankyapuri at about
1* 10 P.M. Immediate action to locate the
explosives and to defuse the same was
:lakcn. However, it turned out to be a

oax,

() Immediate action is taken when-
ever information about such a threat is
received. Efforts are also made to trace
the anonymous caller,

Self Reliance in Ships for Defence

4188. SHRI KUSUMA KRISHNA
MURTHY : Will the Minister of DE-
FENCE be pleased to state how far we are
-self reliant In ships meant for Defence ?

. THE MINISTER OF STATE IN THE
JLINISTRY OF DEFENCE (SHRI
S HIVRAJ V. PATIL): The country has
egquired capability for designing and
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building various types of ships required
by the Indian Navy. The types of ships
that have been built and are being built
in the country include modcrn Frigates,
Survey Vessels with advanced clectronic,
gadgetary, Seawzrd Defence Boats,
Ocean Going Tugs Mincsweepers, Survey
craft and outher harbour and auxiliary
vessels like dredgers, tvgs, Larges, etc.
Indigenous content in the production of
the Naval ships has alsc been constantly
increasing in terms of both percentzge
and advanced eguipments 2rnd systems to
be installed.

News Item captioned “Kissa Kursi
Ka” in HEC. Ranchi

4189. SHRI MUKUNDA MANDAL :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether the atiention of Govern-
ment has been drawn to the news item
under the caption “Kissa Kursi Ka*” in
Heavy Engineering of Ranchi ;

(b) if so, facts thereof ; and

, {c) what is the reaction of Government
in regard thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
gHARAN_]IT CHANANA) : (a) Yes,

1r,

(b) & (c) . Shri A. C. Chatterjee
was appointed Chairman-cum~-Mana-
ging Director (CMD) of the Heavy
Engincering Corporation Limited
Ranchi (HEC) in August, 1977. In
terms of the letters of his appointment,
he was to continue in that post upto June,
1981. However, due to the continued poor
performance of the Corporation, Govt-
decided in August, 1980 to replace him
and appoint Shri S.R. Jain, then Managing
Director of Bhilai Ispat Limited, in his
place. The circumstances leading to
this decision were personally explaired
to Shri Chatterjee. He was also assured
that he would be grantel all the benefits
such as encashment of leave, gratuity,
contributory provident fund, etc. that
were admissible to him in terms of the
letter of his appointment.

Subsequently, however, when Shri Jain
reached Ranchi on 15th September, ?80
to take over charge as CMD, HEC, Shri
Chatterjee declined to hand over chaige
%o him, although he was asked to do so
by Government in a telex message dated
the 13th September, 1980. On the con-
trary, he filed a writ petition in the Ranchi
Bench of the Patna High Court, challenging
the instructions of the Goverrrment asking
him to hand over charge.
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Shri Jain assumed charge as CMD,
HEC on r5th September, 1980 and this
fact was notified by the competent autho-
rity namely Secretary, HEC on 16th
September, 1980 to all concerned. These
facts were brought before the High Court
and it was argued that Shri Jain conti-
nued to be the CMD, HEC. The Court
admitted the writ petition and ordered that
status quo be maintained as it existed on
17th September, 1980. Thus the orders
of the High Court clearly enabled
Shri Jain to continue to hold the post of
dcehgl)c’d HEC till the writ petition was finally

cided.

Subsequently, the case was amicably
scttled : Shri Chatterjee withdrew the
writ petition and it was decided to grant
him h:ll:: benefits that were initially assured
to him.

Recruitment of OCRP Personnel
from States

4190. SHRIMATI SUSHEELA GO-
PALAN : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether there was a circular bearing
No. G.O.R. 113/80, Adna dated July 11,
1980 regarding recruitment of CRP per—
sonne! from States ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS

(SHRI YOGENDRA MAKWANA) !
(a) and (b). A circular bearing No. R-
II-3/80-Adm. 1II dated the 11th July,

:e&o not G.O.R. 113/80-Admn. dated
e 11th July, 1980 as stated in the question)
was issued to all is G.P. of Central Reserve
Police Force with a view to planning in
advance recruitment in the CRPF in
the context of the Government?s decision
to raise additional Battalions of the
Force. The said circular was subse-
quently superseded on the 24th September,
1980. The revised instructions of 24th
September, 1980 impressed on the Ins-
pectors General of Police, Gentral Reserve
Police to have the recruitment made in
such a manner that (a) the quota for
SG/ST was not diverted to general candi-
dates ; (b) the inter-caste, inter-regional
character of each Bn. is ensured so that
the composition of the Force is trul
representative of the country ; and (cg
adequate  representation is provided to
minorities and weaker sections.

Mobilisation of Additional Resources
by States

4191. SHRI AMAR ROY PRADHAN:
SHRI MOOL CHAND DAGA 1

Will the Minister of PLANNING
be pleased to state :

-

9o-

(a) whether it is a fact that all the States
have been asked to spare no efforts for
mobilising additional resources  both
by way of extra taxation and other
measures, if the targcted 5 per cent growth
rat; is to be achieved in tﬁe Sixth Flan ;
an

(b) if so, the reaction of the Statesin
this regard

THE MINISTER OF PLANNING AND
LABOUR (SHRI NARAYAN DATT
TIWARI) : (a) Yes, Sir.

(b) The discussions between the Planning
Commission and the Chief Ministers
of States on the determination of the size
of the Sixth Five Year Plan, 1980-8g
on the basis of estimates of financial re—
sources including additional  resource
mobilisation are in progress,
The response of the States so far has been
quite encouraging. The final position
in regard to additonal resource mobilisa~
tion of Btates will be presented in the
Sixth  Plan Document which will
be placed before the National Development
Council at an carly date,

Supply of Cement to Rajasthan

4192. PROF. NIRMALA KUMARI
SHAKTAWAT : Will the Minister of IN-
DUSTRY be pleased to state whether
the cement quota being given to Rajasthan,
a famine affected and scarcity State, is not
inadequate ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
T CHANANA): The allocation
of cement to the States is made on the norms
of past consumption and overall availability
of cement. Since the overall availabi-
lity of cement is less than the demand,
there is a general shortage of cement in
the country including the State of Rajas-
than.

Budget Allocations for SC And ST

4193. SHRI KAMAL NATH : Wil
the Minister of HOME AFFAIRS be pleased
to state :

(a) the apportioning of the amount
earmarked in the Budget of 1g80-81 bet-
ween Scheduled QCastes and Scheduled
Tribes ;

(b) the basis of such apportioning bet-
ween Schedlued Castes and Scheduled
Tribes respectively ; and

(c) the basis of allocation of such ‘ex-
penditure between various States ?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
SSHRI YOGENDRA MAKWANA)1
a) & (b). The outlays in the Budget of
the Ministry of Home Affairs for 198081
for the Scheduled Castes and Scheduled
Tribes are given in the enclosed statement.
These are made on the basis of the Plan
and non-plan outlays approved for the on-
going schemes for Sched .led Castes and
Scheduled Tribes.

(c) Special Central Assistance to
the Tribal Sub-Plans is allocated amongst
Tribal Sub-Plans States on the basis of the
Scheduled Tribes population in  these
Sates, Scheduled Tribes population in
the Tribal Sub-Plan arcas of these States,
geographical area of the Tribal Sub-Plan
arcas and the relative backwardness of
these States.
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Special Central Assistance to the
Special Component Plans for Scheduled
Castes is allocated to the States, which
have substantial population of Scheduled
Castes and have ed Special Com-
ponent Plans, on the basis oftheir Scheduled
Castes population, the relative backward—
ness of these States and the States’ own
cfforts for the development of Scheduled
Castes as refiected in their Special Com-
ponent Plans,

In the case of Centrally Sponsored
Scheme, thereis no State-wise allocation.
Proposals received from the State Govern-
ents/Voluntary Organisations/ insti-
tutions are duly scrutinised and sanctions
issued on that basis.

Statement
Outlays earmarked in the budget for 1980-81 for Scheduled Castes|Scheduled Tribes .
2
1, Schemes Exclusively for Scheduled Castes :
1. Girls Hostels (for Scheduled Castes) . . . . . . . . 1:-00
2. Central Assistance for Scheduled Castes Development Corporations in the States 12° 00
8. Special Central Assistance to the Special Component Plans for Scheduled Castes 100° 00
I1. Schemes for Scheduled Tribes:
1. Girls Hostels (for Scheduled Tribes) . . . . . . . . 0'45
2. Special Central Assistance for Tribal Sub-Plans . . . . . . 70 00
I11. Schemes Common for both Sch. Castes & Sch. Tribes 1
1. Post-matric Scholarship for Scheduled Castes and Scheduled Tribes .. . . 20° 00
2. Book Banks for Sch. Castes & Sch. Tribes . . . . . . . o' 30
g. Coaching & Allied Schemes . . . . . . . . . 0 50
4. Aid to voluntary Organisations . . . . . . . . . 125
5. Research & Training . . . . . . . . . . 045
IV, Schemes applicable to Scheduled Castes/Scheduled Tribe and other communities
Pre-matric Scholarships (Class VI—X) for those engaged in the so-called ‘unclean’
occupations of scavenging, tanning and flaying. . . . . . .. o' 31t
2. Machinery for the implementation of the Protection of Civil Rights Act . 2+ 00¢
8. National Overseas Scholarships (Non-Plan) . . . . . . . 0° 20%¢

1The scheme benefits to all those engaged in the specified occupations irrespective of their
Community.
#Though it mainly applies to the Scheduled Castes, provisions of this Act also cover those who
are suffering from any disability arising out of untouchability.
#%Under this scheme, candidates from eligible categories among Sch. Castes/Sch. Tribes/Denotified,
Nomadic and Semi-Nomadic Tribes and other economically backward classes a
sclected from all over India and not State-wise.
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North Trunk Road from Bilaita
Charali to Pasighat as National
Highway

4194. SHRI RATTAN sSINGH RAJDA:
SHRI BAPUSAHEB
PARULEKAR :

SHRI PIUS TIRKEY :

\

Will the Minister of DEFENCE be
pleased to state :

(a) isita fact that Government of India
have decided to take over the North Trunk
Road from Baihata Charali to Pasighat
in Arunachal as a National Highway ;

(b) if so, what is the total length of
the proposed Highway and what is the
probable cost that will be involved ; and

(c) whether Government intend to
shorten the aligment by driving it over
the Old Trunk Road of the North Bank
of Assam which passes through permanent-
ly settled and agricultural belt of the
region so that the people get an all-
season road for greater transportation
of their produces?

THLE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRA]J V. PATIL): (a) The road from
Baihata Charali to Pasighat and beyond
(via Tzu and Sitapani) terminating near
Saikhoaghat,has been declared as National
Highway No. 52 fror 1-9-1980.

(b) and (c). The total length of the Na-
tional Highway is about 8go KMs; and
the distance between Baihata Charali
and Pasighat is about 570 Kms. Proposals
and cost Estimates for developing the
road to National Highway standards are
under preparation. At present no specific
change in the alignmentis visualised.
However such changes as are considered
necessary and feasible based on techno-
cconomic considerations will be examined
while finalising the proposals.
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Details of Proceeding against
Foreign Trawler Scized by Indian
Naval Forces on West Coast

4197. SHRI K.A. SWAMI : Wil
the Minister of DEFENCE be pleased
to state :

(a) the full details of the proceedings
initiated against the foreign trawler
scized by Indian Naval forces recently
on the West Coast j

%b) whether these forcign trawlers are
still in Indian custody ; and

(c) if not, why were they released
instead of being confiscated ?

THE MINISTER OF STAT™ IN THE
MINISTRY OF DEFENCE SHRI
SHIVRA]J V. PATIL): (a) to (c). Foreign
fishing trawlers found peaching in our
waters are apprehended and escorted to
the nearest port for interrogation/examina-
tion. The masters of the apprehended
trawlers are administered warning and
the trawlers are ordered to keep out of
our waters.

The Government is considering
proposals for taking stern action includ-
ing confiscation against such vessels in
future. A *
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Increase in Insurgent Activities
by M.N.F.

4199. SHRT SUBHASH YADAYV :
SHRI B. V. DESAI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that insurgent
activities by the armed Mizo National
Front have spurt again ; and

(b) if s0, the steps taken for round the
clock vigil over sensitive areas along the
Tripura-Mizoram border ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
SHRI YOGENDRA MAKWANA) : (a)

me activities of MNF have come to
notice, but there has been no violent
incident in Mizoram since suspension
of operatjons w.e.f, August 1, 1g80.

(b) Vigilance has been intensified in
the area,

-
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ervation of items for Small
Res Scale !‘l_ulnstries

4201. SHRI CHINTAMANI JENA :
will the Mmister of INDUSTRY be
pleased to state :

sa) whether there is any proposal
under considerztion of Government to
expand the list of commodities reserved
for small scale and cottage industries ;

(b) how many commodities were
included in the reserved list during the
last two years ; year-wise ; 2nd

(c) what further measures are under
Government’s consideration for protecting
small industries ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARAN]JIT CHANANA) : (a) The
consideration of items for reservation for
production in the smallscale sector is
a cor tinuous process and the Standing
Committee for reserved industries has
been set up by Govt. to identitfy and
suggest such items.

(b) During 1979-80, no additional
items were included in the reserved list.
However, in May, 1980 27 additional
iterrs were brought into the list, increasing
the tctal of reserved items to 834.

(c) In addition to giving price preferen®
ce to products of small scale industries,
g82 items have also beer reserved for ex-
clusive purchase from the small scale
sector under the Central Government’s
purchase programme, Government keep
under constant review the policy of
preference to small scale sectorin Govern-
n ent purchase programme as also the
policy of reservation of items for
production in small scale sector.
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Amendment to Sales Promotion
Employees’ (Conditions of Service)
Act, 1976

4203 SHRI SUNIL MATTRA : Will
the Minister of LABOUR be pleased to
state :

(a) whether the Federation of Medi-
cal Representatves’ Association of India
submitted 2 Charter of Demands in
December, 1978 ;

(b) if so, what steps Government have
taken to resolve the dispute ;

(c) whether it is also a fact that Govern-
ment intend to amend the Sales Pro-
motion Employees’ (Condtions of Service)
Act, 1976 and the Federation of Medical
Representatives of India has submitted
a memorandum to Governmentin  this
regard ;and

(d) if so, whether Government propose
to take irto consideation the suggestions
made by the above federation while eftec-
ting proposed a endment to the Act ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY) : (algb to (d). The
Federation of Medical Representitives
Association of India had submitted a
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Charter of Demands on various occasions
in Novcmlzer. 1978 and ‘more recently
in October: 1980 Government has
examined these Charters of Demands
carefully and certein :mendments to
the Act of 1956 are under consideration.

Marketing facility to Small Scale
Industries Products

4204. SHRI R.LP. VERMA: Will
:he {dmuter of INDUSTRY be pleased
0 state:

(a) whether it is a fact that there are
no facilities or arrangements for marke-
ting of small scale industries preducts in
the State of Bihar;

(b) whether it is a fact that Centra]
Government have not yet set up a proger
body for muketing outlets intelliger.ce
of Survey for Small Scale Industrics units ;

(c) whether it is also a fact that offices
of (1) SIDO, (its tiade centres and sub.
contracting  exchanges), (2) Standing
Comtmstee on Marketirg, (3) Export
Promghon Council, (4) State Tr: dir.g Cor-
poration, (5) Trede Develofment Autho.
rity, (6) Indian Institute of Foreign
Trade have not yet been set up in the
State of Bihar; and

(d) if so, what steps for ailing units of
Small Scale Industries in Bihar are being
taken to imptove the situation ?

DECEMBER 17, 1980
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY (SHRI
CHARAN]JIT CHANANA): (a) Bihar
State Smail Industries Corpcration and
Bihar State Export Corporation do pro-
vide facilities for the mzrketing cf small
sc?le industry products of the State of
Bil-ar,

(b) No, Sir. Central Goverrmert h:ve
provided assistance to the State Govern-
ment of Bihar for estcblishirg a trede
centre at Patna with the-objcct of dis-
play small industry products, maintaining
and disseminating marketing intelliger.ce
and establishing suitable linksges tetw-
een the small units and their prospective
buyers. The National Small Industries
Corporation has also recently estellished
its rgx'anch office at Patna which would
provide assistance to small units cspecially
in marketing to Central Goverrment or-
ganisations.

(c) A St temert shewirg the position
in respect of cach organisaticn in the
State of Bihar is attached.

(d) A State Level Inter Institutional
Committee has been set up to specifically
consider the cases of sick uvnits :rd kelp
in their revival. The vericus pregr: nmes
for development of rmall scale irdustrics
at Central and State levels in the field
of technological help, mzn:sgcment srd
marketing assistznce zrd provisicn of iw
inaterials, credit fzcilities eérd other in-

uts are all directed tcwards providirg
ﬁclp to the small scale units.

Statement

Name of the Central Govt. organisation Name and location of the office in Bihar/Rcmarks

1 2

Small Industries Development Organisation

) (#) Small Industries Service Institute, Patna.

A Sub-Contractings exchanges already
in operation and is attached to the
SISI, Patna.

(#) Small Industries Service Institute, Ran chi.

(iif) Small Industries ‘Service Institute,
Muzaffarpur.

(i) Branch Small Industries Service Institute,
Dhanbad.
(v) Product and processed Development Ce ntre
(for Glass and Ceramics), Ranchi.
.« ATrade Centre has already been established at

Patna by the State Industries Corporation
with Central assistance.

Trade Centres . . .

-~
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~ . . .
S+aafag Coun'ttee on Marketing.

\

Export Promdtion Council.

State Trading Corporation and Minerals and
M=tals Trading Corporation. .

Trade Developm=nt Authority.

Indian Institute of Foreign Trade (IIFT.)

It is a Committee appointed by Smnll Scale
Industries Board. There is no office of
Standing Committee on Marketing.

The Export Promntion Councils have been
established productwise and not State-wise.

State Trading Corporation has not yet opcx.-cd

their office in Bihar but they have plans to
establish a Branch office in Patna soon.

The officc of the Mica Trading Corporation

of India Ltd.,a subsidiary of MMTC is locatcd
at Patna.

Trade Development Authority hus not opencd
any office in Bihar.

This is a national level Institute which dces
not have any branches in the country.
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News ltem “Heavy Water Project to
Start by 1981

4206. SHRI SHIVKUMAR SINGH:
Will the PRIME MINISTER be pleased
to state:

(a) whether Govt.’s attention has been
drawn towards a news item appearing in
the Indian Express dated the 14th October,
1980 under the caption “Heavy Water
Project to start by 19817;

(b) if so, the annual production capa-
city of the project and the extent to
which it will be in a position to meet
country’s heavy water requirements;

(cy whether after production of this
heavy water, India will have to continue
import of heavy water from Canada
and USSR;

(d) if so, guantity thereof; and

(e) if not, the extent to which it will
lead to self dependence and how much
foreign e¢xchange will be saved?

105

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELECTRO-
I\NIIICSS_(SHRI C. P. N. SINGH): (a)

es, Sir.

(b) the designed capacity of the Heavy
Water Project, Kota is 100 tonnes per
%car. Alongwith the other Heavy Watcr

lants, this project is estimated to meet
most of the total requirements of hezvy
water for the nuclear plants under cor-
struction. Additional Heavy Water Plants
are proposed to be set up in the VI Plan
to meet the full requirements of the new
power unit,

(c) and (d) A supplementary contract
was entered into with U.S.S.R. in March,
1980 for supply of 256 tonnes of heavy
}m:lter. This will have to be imported
ully.

(¢) Does not arise,

M/s. Jessop and Company Limited
Calcutta

4207. SHRI ANANDA PATHAK :
Will the Minister of INDUSTRY be
pleared to state:

(a) whetker Government have received
a petition dated 18th July, 1980 signed
by 205 employees of M/s. Jessop and
Company Limited, Calcutta complaining
of discrimination meted out to them
in the matter of payment of consolidated
allowance of 10 per cent of wage and
9 days extra holidays which have been
granted to the staff of the same company
at Dum Dum; and

(b) if so, the steps taken to remove
the discrimination?

THE MINISTER OF STATE IN
THE MINISTRY [OF INDUSTRY
(SHRI CHARANJIT [CHANANA)
(a) Yes, fiir.

(b) The clerical and allied employecs
of the Dum Dum Unit of Jessop & Com-
pany were granted these facilitics in Octc-
ber, 1975 on valid grounds. The staff
at the Head Office in Calcutta 2nd at
its Durgapur Unit (who receive other
benefits) have now raired this issue after
a lapre of 4} years. This subject is alsc
included in the demands submitted by
the Jessop Employees Union with whom
bipartite discussions are held by the
Company from time to time. The pro-
blem is connected with the guestion o
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revision of pay4cales of thir category of
staff, which will be done in due course
as per the prescribed procedure.

Setting up of Bagasse-Based Paper
Plants

4208. SHRI HARINATH MISRA:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether a bagasse-based paper
project at an estimated cost of Rs. 180
crores is sought to be executed by the
Tamil Nadu Government;

(b) whether in financing this project
the World Bank is going to provide a
loan of Rs. 80 crores;

(c) whether Central Government is also
going to provide any assistance; if so,
the details thereof;

(d) whether Central Government pro-
pose to chalk out and execute similar
bagasse-based paper projects for the
manufacture of (i) newsprint, (ii) other
kinds of paper, in other areas of the coun-
try, particularly U.P. and Bihar; and

{e) if so, the details thereof, if not, the
reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA) :
{a) The Government of Tami' Nadu
propose to establish a bagasse based mill
for the manufacture of paper/newsprint,
at an estimated cost Rs. 180 crores.

(b) The World Bank is actively consi-
dering extending loan assistance of Rs.
81 crores for the project.

{c) Tae All India Financing Instituti-
tions will consider extending financial
assistance to this project after they com-
plete their appraisal of the same,

{d) & (¢) Government have announ-
ced a package of measures to promote
bagasse based paper projects, As the
Hindustan Paper Corporation Ltd. are
already having in hand four paper/news-
print projects in Nagaland, Assam &
Kerala, there is no proposal to take up
the execution of any further projects at
present.
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Firings in Country

4209. SHRI P. M. SAYEED:
SHRI B. V. DESAI:
SHRI MOOL CHAND DAGA:
SHRI NIREN GHOSH:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the total number of firings in the
various parts of the country during the
current year so far, State-wise;

(b) the total number of deaths and
loss of property due to these firings ard
the main reasons therefor; and

(c) whether these firings were from
the State police, BSF, etc. and whether
army also opened fire in many places;
if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (c) The informaticn is being col-
lected from the State Governm.ents/U.T.
Administrations, Central Police Organira-
tions, Army Headquarters, etc. and will
be placed on the Table of the House on
its receipt.

Financial] Credit to Small Scale
Sector

4210. SHRI S, A. DORAI SEBAS-
TIAN: Will the Minister of INDUSTRY
be pleased_ to state:

(a) whether financial credit of Rs.
1500 crores per annum is made available
to small scale sector with a production
turnover of Rs. 15000 crores annually ;

(b) if so, whether it is also a fact that
the small scale sector is taking recourse
to private financiers at high interest ;

(c) whether this has led to closure of
many of small scale units for want of
finance; and

(d) steps being taken to rescue the
small scale sector from the clutches of
money-lenders ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA) :
(a) A Statement showing the Advances
of all Scheduled Commercial Banks to
Small Scale Industries as on the last Friday
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of December, 1977, 1978 and 1979 s
given below:

No. of Amount

Period Units Outstan-
(000%s ding
omitted) (in

Crores
of Rs.)
As on Last Friday of
December 1977 477 1703
December 1978 . 558 2156
Deccember 1979 . 682 2625

(b) Deipite increase in the amount of
outstanding to Rs. 2625 crores by the
end of December, 1979 the reguirements
of the sinall scale industries sector might
not have been fully met and the gap
might have been filled by private financing.
The rate of interest charged is however,
not known.

(c) Lck of finance has been recognised
as an important causc of sickness in the
small scale industries sector.

(d) On the basis of various guidelines
issued by RBI regarding grant of ad-
vances to borrowers coming under priority
sector which includes small scale indus-
tries, banks provide financial assistance
on liberal terms to small scale indus-
triss. Further pursuant to the recom-
mendations of the High Power Commit-
tee for examining Bank Credit prob-
lems on SSI (Puri Committee), Banks
have been advised in July, 1978 that they
should adopt a flexible approach to-
wards margin requi-ements particul ry
in regard to smaller of the SSI Units and
technically qualified and other entre-
preneurs sponsored under special em-
ployment scheme of Central/State Govts.
and no viable scheme should be turned
down merely for want margin if the
proposal is otherwise in order and fur-
thermore Banks should be largely guided
by the wviability of the projects
while entertaining credit proposals and
that no worthwhile proposal should be
turned dewn merely for want of collateral
security/guarantee. Banks have also been
asked to advance composite lcans upto
Rs. 25,000/~ to artisans village and cot-
tage industries with a repayment period
upto 7 to 10 years without insisting on
any margin. For composite loans upto
Re. 25,000/- and term loans of not less
than g years to SSI Units, Banks have
been instructed to charge interest at a

Itn

rate not excceding 10.2c° p.a. in speci-

fﬁ(:wl;laecr:wd districts and 11.85%, p.a.

News item captioned “Failure Writ

[ Large on CS10”

4211, SHRI AJOY BISWAS:
the Minister of SCIENCE Al‘\“‘i) TECH
NOLOGY be pleased to state:

(a) whether the attention of -
ment has been drawn to a ncwncgev;;:t
appeared in  “the Indian Express
(Chandigarh Edition)” in its issve dated
1621 ‘..'zeptcmbgt, 1979 under the caption
of “Failure Writ large on CSIO*» regardin
the Central Scientific Instavments Orgag-
axg}\;{;n;nghmd:garh, one of the units of

thgl:ztg ?so, the reaction of Government

THE MINISTER OF §

THE DEPARTMENT OF g%ﬁmng
AND TECHNOLOGY & ELEQTRO.
NICS_ (SHRI C. P. N. SINGH) ; (a)

Yes, Sir.

(b) The various research proj

taken at CSIQ are appro\zdjg;'ti,:n qnz::.
scarch. Advisory Council/Exccutiv;
Committee and are reviewed from time t,

time, They are in consonance with tho
national goals and priorities and guidce
lines indicated by the CSIR. CSIO has
developed  significant capabilities aa:i
infrastructure in the field of imtrumeng.

tion and has several acc i
0
to jts credit. mplishments

. With regard to the various oth
in the Prcss.chort, similar
were also raised in an earljer

Cr issues
allegations

dum submitted to the Presideny o2
by the Central Scientific ?n;trugﬁilt{s

Organisation Employces i
A_ction _Com.mittcc, yGhaxlnjélilg(::hAd;llllo :
ging various irregularities and m;l rae-
tices on the part of the Director C%I(;.
Chandigach  and  demanding o
thor.ough probe into the working and
affairs of the CSIO, Chandigarh Ther;c
were looked into but nothing substantiy]
was fot}r{d except for a few technical ir-
regularities.  Remedial measures have
en taken in regard to these irregularities
¢ reports on these matters were seen

and approved by th i i
and President, éSIlg.thm Vice-President

Similar representation ha i
) $ a
rticcwccj r{;:cntly from the C%?(!; [Ex::-l
ployees nion and th 1
is under examination. © Fepresentation
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In-Service Training for Women in
Industry

4212. SHRIMATI GEETA MU-
KHERJEE: Will the Minister of LABOUR
be pleased to suate :

(a) what percentage of those sent for
inservice training in industry are women;

(b) whether there is a quota for women
for in-service training ; and

(c) if not, whether Government con-
template to introduce reservation for
women in inservice training in industry
and under the National Apprentices Act?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR ( SHRI-
MATI RAM DULARI SINHA): (a) to
(c). The Directorate General of Employ-
ment and Training in the Ministry of
Labour, provides pre-service vocational
training under its Craftsmen & Appren-
ticeship Training Schemes. The pro-
vision of in-gservice training in industry
is the concern of individual industrial
establishments themselves. No informa-
tion is available as [to the actual per-
centage of women amongst those re-
ceiving in-service training, nor in regard
to any quota reservation made for them by
respective industrial units.  As regards
Apprentice Act, such reservation has been
recommended by a Working Group on
Employment of women, and is being

examined.

Global strategy by the World Assembly

of Small and Medium enterprises

4213. SHRI S. A. DORAI SEBAS-
TIAN : Will the Minister of INDUSTRY
be pleased to state:

(a) the details of global strategy that has
been formulated by the World Assembly
of Small and Medium Enterprises convened
in the capital during the second week of
November, 1980; and

(b) the steps, if any, proposed to be
taken to implement thi: strategy in India?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA) : (a)
and (b). The Ministry of Industry has
no information on th.e subject.

Villages uprooted in Indo-Pak War of
1g71 and payment of compensation

4214. SHRI L. S. TUR : Will the
Minister of DEFENCE be pleased to
state:

DECEMBER 17, 1980
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(a) whether dozens of villages were
uprooted during the 1971 Indo-Pzk War
on the border of District Amritsar, Punjab;

(b) whether the Ministry of Defence
Promiscd some comgerncation per acre to
the owners whose land was kept under
army operation for two years;

(c) whether tosome villages the payment
was also made @ Rs. 1,000/- P.A.

(d) whether the land of one of these
villages i.e. V. Dal about 20co acres across
the Defence drain also remained under
army operations for two years; and

(c) whether no payment has been made
to many villages so far and specially to
V. Dal even though nine years have
passed ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL) : (a) to {e). No
village in the border district of Amritsar
was completely uprooted during the 1971
Indo-Pak Conflict. However, in Amritsar
in 279 border villages certain areas were
temporarily occupied by our troops during
defence preparations. While no compen-
sation had been promised by for such
occupation, after the war in January 1972,
the Ministry of Defence authorised payment
of certain ex-gratia amounts to the
following three categorics of farmers:—

(i) farmers whose standirg crops had
been damaged;

(ii) farmers whose lands were mined;
and

(iii) farmers who could not sow new
crops due to temporary occupation
of their land by our troops.

2. Depending upon the type of crop or
the type of land and damage sustained,
varying amounts had been sanctioned as
compensation. The amount of compen-
sation in each individual case was as-
sessed by the local revenue authorities and
approved by the Deputy Commissioners
in consultation with the Deputy Director,
Military Lands & Cantonments and the
Director, Defence Lands & Cantonments.
The amount of compensation ranged
generally between Rs. 112/- per acre to
Rs. 800/- per acre depending on whether
the land was irrigated or not, as also the
type of crop raised. There was only
one single case where compensation at
Rs. 1176/- per acre was sanctioned.

3. The total area in Village Dal which
was occupied by our troops from
14-10-1971 to 23-2-1973 was only 19895
acres,
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4. Payment of compensation has been
completed in respect of all the 279 villages
except for an extent of 97 acres in Village
Dal. The proposal for payment of com-
pensation for this extent of 97 acres was
received from the district revenue autho-
tities only in October 1979. In view of
this delay and the lapse of such a leng
period, the matter had to be examined in
detail by the Defence authorities, Action
is now on hand to issue necessary finzncial
sanction.

Assistance to Family of Late Prince
Mirza Mohammed Bedar Bakht

4215. SHRI INDRAJIT GUPTA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the matter of rendering
Government assistance to the widow and
children of the late Prince Mirza Moham-
med Bedar Bakht, great grandson of
the last Mughal Empercr, Bahadur Shah
II, has ncw been decided;

(b) if so, whether any pension is pro-
posed to be granted to the family; and

(c) whether the question of bringing
Bahadur Shah’s remains back to India
from Rangoon was discussed with the
President Ne Win of Burma during his
recent visit to Delhj?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) It has been decided to grant poli-
tical pension to Smt. Sultana Begum
widow of late Prince Mirza Mohammed
Bedar Bakht, great grandson of the last
Mughal Emperor, Bahadur Shah II @ Re.
400/- per month as a very special case.
All the concerned including Smt. Sultana
Begum have been informed accordingly.

(¢) No, Sir.

Retrenchment in H.S.C.L.

4216. SHRI M. RAMANNA RAI:
Will the Minister of LABOUR be plea-
sed to state:

(a) whether HSCL retrenched 239 wor-
kers from Kudramukh recently even
though it is recruiting workers afresh
at their other work sites;

(b) whether he has received any repre-
sentation from H.S.C. Employees Asso-
ciation, Kudramukh iron ore project
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praying interference agairst retre nchament;
and

(c) if so, his reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF LAEOUR
(SHRIMATI RAM DULARI SINHA):
(a) According to the information avail-
able with us consequent ¢n the ccmple-
tion of werk awarded to H.S.CL. at
Kudramukh, H.S.C.L. has retrenched 239
departmental workers directly cmgployed
by them on 24-9-13180. H.S.C.L. is not re-
cruiting zfresh in the categcry frcm which
workers have been retrenched.

(b) No representaticn frcm Hirdu-
stan Steel Workers Constructicn Limited
Employeces  Associaticn scens to have
been received.

(c) Does not arise,

Setting up of Industries in Foreign
Countries on Turn-key basis

217. SHRI SMAR MUKHER-
JEE : Will the Minister of INDUSTRY
be pleased to state the total number of
industrial units set up and expected to
be set up by the NSIC (National Small
Industries Corporation) on turn-key
basis in foreign countries, country-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA) : The Na-
tional Small Industries Corporation
have received enquiries for setting up
turn-key projectsin Tanzania, Bangladesh,
Indonesia, Nigeria, Kenya, PDRY-
Yemen, Afganistan and Iran. Except in
the case of Tanzania and Kenya, the pro-
jects are in the initial negotiation stages.
So far 48 plants for setting up small inds-
tries for an approximate value of Rs. 2- 25
crores have been supplied to Tanzania
and one plant to Kenya.

New Factory of H.A.L.

4218. SHRI A. NEELALOHITHA-
DASAN; Will the Minister of DEFENCE
be pleased to state :

(a) whether there is any proposal pend-
ing before Government of India regarding
the starting of a new factory of Hindustan
Aeronautics Limited ;

(b) if so, what are the detai’s of the
proposal ;

(c) whether Government of Kerala
ha.‘si sent any proposal in this connection;
an
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(d) if so, what action has been taken
by the Government of India on it ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL; (a) Yes, Sir.

(b) The proposal is for setting up a new
factory for manufacture of advanced
avionic systems.

(c) Yes, Sir.

(d) The State Government has been
informed that their request would be con-
sidered along with offers from several
other States while taking a final view on

the proposal.

Cenference of Seafood Exporters

4219. SHRI M. M. LAWRANCE :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether  Government ropose
calling a conference of the small scale-
sector which are engaged in the seafood
export in the States, who mainly do export
of seafood, and those who have stopped
the business for various reasons ;

(b) if so, when ; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA) : (a) No,
Sir. The Ministry of Industry does not
propose to call any such conference in the
near future.

(b) Does not arise.

(c) The Marinc Products Export
Development  Authority  is  already
scized of the problem and is taking steps
to promote product and market diversi-
fication.

Up-Gradation of Post of Army Offiicers

4220. SHRI HARIKESH BAHADUR:
SHRI K. MALLANNA

Will the Minister of DEFENCE be
pleased to state :

(a) whether Government have up-
graded some posts in the Army Officers
cadre ;

(b) if so, details thercof ;

{c) how many officers of various ranks
have benefited ; .
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(d) doesit have any effect on the number
of vacancies at Captains and Majors
level ; and

(e) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) Yes, Sir.

(b) 1283 posts of Majors have been
up-graded to the rank of Lt. Colonel,
583 posts of Lt. Colonels to Colonels,
125 posts of Lt. Colonels/Colonels to
Brigadiers, 62 posts of Brigadiers to
Major General ard 11 posts of Major
General to Lt. General.

(c) Government have ordered that
these upgradations will be phased over a
period of three years commencing from
1980-81. A total of 700 officers have so
far benefited from these upgradations.

(d) and (e). Yes, Sir. However, since
promotion to the rank of Major is by time
scale and is not dependent on the number of
vacancies, no individual will be adversely
affected.

Pellets for Communal Riots

4221. SHRI ASHOK GEHLOT :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Delhi Police have re-
cently developed a plastic pellet with a
view to make a person injured with it,
in-capable of taking part in riots etc. again;

(b) whether it is a fact that the person
injured with it does not die and these pellets
are used only at the time of riots ;

(c) whether these pellets have recently
been used anywhere ;

(d) whether Covernment are consider-
ing a proposal to make wide use of these
pellets at the time of riots ;

(e) if so, by what time a decisionjwiill
be taken in this regard ; and

&) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
Sa) The plastic pellets system has been

eveloped by the Border Security Force
in association with the Bureau of Police
Research & Development. Some ma-
terial has been issued to Delhi Police
for riot control.
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(b) The recommended deployment
range is about 50 metres at which a person
hit with pellet, will get only incapacitated
m&e(;w likelihood of fatal injuries being
caused.

(c) The plastic packs have been used
against a riotious mob in Hyderabad on
28th ?ctober, 1980.

(d) to (f) A decision for wider use
be taken on receipt of the report from
the Director General of Police, Hyderabad

about the efficacy of the pellets used in
that city.

Visit of Chairman of British Aerospace
and Custom eof Talks with him

"4222. SHRI NAWAL KISHORE
SHARMA Will the Minister of DE-
FENCE be pleased to state :

(a) whether Sir Frederick Page, Chair-
man, of the aircraft group of British Aero-
space, with which agreement for India‘s
purchase of Jaguar aircraft had been
signed, has recently visited India alongwith
the British Overseas Trade team in Novem-
ber, 1980 ;

(b) if so, whether the question of revising
the 1979 contract for purchase of Jaguars
has been discussed with him ; and

(c) the outcome of the talks held with
him and the final decision taken in this
respect ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRA]J V. PATIL) (a) Yes, Sir.

(b) No, Sir.

(c) Does not arise.

Unemp!oyment Dole

4223. SHRI ATAL BEHARI VAJPA-
YEE :
SHRI MADHAV RAO SCIN-

DIA :
SHRI SATYANARAYAN JAI-
TIYA : -

Will the Minister of LABOUR be
pleased to state :

(a) the names of States which are paying
unemployment dole to jobless youths ;

(b) if so, the details thereof ;
(c) the number of jobless youths in

Kerala who are being paid or to be paid
such a dole there ; and

(d) the details of future programme
under this scheme ? P

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SUNHA): (a) & (b).
Available information arding unemp-
loyment allowance/benefit schemes being
implemented by dificrent State Goverr-
ments is indicated in the statement,

(c) & (d). Unemployment assistance
has been granted to 2.25 lakh persons
under the Kerala Uncmployment Assis-
tance Scheme till November, 1980,
An expenditure of Rs. 6.5 crores has been
incurred till November 1980 and according
to the State Government, a total amount
of Rs. 15 crores is required for the current

financial year for the payment of unemploy-
ment assistance,

Statement

Unemployment  Allowance|Benefits ~ Schemes
being implemented by diflerent "State Gevern-
ments.

The following Unemployment Benefit/
Allowance Schemes are being implemented
by the difierent State Governments :

1. Punjab : An Unemployment Allow-
ance of Rs. 50 per month to graduates
and post-graduates and Rs, 40 per month
to matriculates registered with the Em-
ployment Exchanges in the State and
satisfying certain eligibility conditions,
is paid.

2, Kerala :  Unemployed  persons
registered with the Employment Exchan-
ges and satisfying certain eligibility con-
ditions are paid ¢‘Unemployment Assis-
tance” of Rs. 50 per month,

3. West Bengal : Unemployed per.
sons registered with the Employment
Exchanges and satisfying certain eligi-
bility conditions are paid an Unemploy-
ment Allowance of Rs. 50 per month,
Beneficiaries under the Scheme arc ex
pected to participate in any work/progr.
mmefscheme  sponsored by the State
Government for which they would be paid
Rs. 200 per annum as additional remu-
neration.

4. Gujarat: The Government of Gujarat
provide “Retention Allowance” ra.n.ging
from Rs. 50 to Rs, 100 per month to S5Cs,
graduates and post-graduates and technical
diploma holders registered with the Em-
ployment Exchanges and satisfying certain
eligibility cooditions, The bencficiaries
under this scheme are provided with part-
time work/training. .
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5. Maharashtra : "

(2) The Government of Maharashtra
are implementing a Scheme
of ¢Financial Assistance” to
the Educated unemployed

(i) Unemployed graduates and
post-graduates registered
with the Employment Ex-
changes and satisfying
certain eligibility conditions
are provided with par:-
time work of such duration
and nature as to cnable
them to earn Rs. 100
per month ; and

ii) unemployed SSC holders
()registered with the Em-
ployment Exchanges and
satisfying certain eligibility
conditions are paid Rs.
100 per annum to enable
them to cover part of the
expenses they may incur
while seeking employment.

(b) The Government of Maharashtra
have enacted the Maharashtra
Employment  Guarantee  Act
which guarantees unskilled un-
employment to all adult persons
residing io the rural areas.
Work is provided to any such
person  demanding  unskilled
employment, within 15 days of
receiving such a demand. The
Act provides for the payment of
unemploymert  allowance to
such of those persons as are not
provided with employment within
the stipulated period of 15 days.

6. Karnataka : The Government of
Karnataka have no proposal to payany
allowance to the unemployed. However,
they are implementing a_¢‘Stipendiary
Employment Scheme” under which gra-
duates  and  postgraduates and diploma
holders from families which have an income
less than Rs. 3600 per annum and have
no earning member are paid a stipend of
Rs, 150 per month, The services of bene-
ficiaries of the stipend are  utilised by
the Government in the implementation of
development programmes,

9. Rajasthan : The Government of
Rajasthan provide stipend to unemployed
graduates and post-graduates belonging
to the Scheduled Castes and Tribes till
they get employment or become self-em-
ployed. The graduates receive a stipend
of Rs. 150 per month and post-graduates
Rs. 250 per month, With effect from
21-5-1980, those passing examination in
Third  Division are not eligible for the

stipend.
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8. Tamil Nadu :

{a) The Government of Tamil Nadu
pay an Unemployment Relief of
Rs. 50 per month to graduates
and post-graduates, qualified se-
condary grade teachers, higher
grade teachers, physical educ-
cation teachers, Tamil and
other Language Pundits and
Craft Instructors and diploma
holders in engineerir.g registered
with the Employment Excharges
in Tamil Nadu and satisfying
certa’n eligibility conditions.

(b) A special rvral employment pro-
gramme, started during 1979-80
envisages provision of employ-
ment to all able-bodied unskilled
persons over 18 years of age not
covered under programmes like
SFDA, DPAP etc. in rural areas.
if cmgloymcnt could not be
given for any person within 30
days from the date of his 1egistra-
tion, rice to the value of IRe. 1

day will be given to bim till
= gets his employment.

Constitution of a Committee on Recog-
nition of Federations/Associations

4224. SHRI DAYA RAM SHAKYA:
Will the Minister of HOME AFFAIRS
be pleased tc  state:

(a) whether a Committee was consti-
tuted to go into the guidelires for puipore
of recognition of Federatiors/Associztiors
consisting of officials/stafl side membters
of the National Council of the J.G.M.

(b) on what date the Committee was
constituted ;

(c) how man); meetings/sittings have
taken place since its formaticn erd wkhat is
its progress so far ; and

(d) how much expenditure has been
incurred on TA/DA of the members,
stationery and other amenities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME , AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a) and (b). Yes, Sir, a Committee of the
National Council of the J.C.M. was
constituted on 17-8-1979. .

(c)” No formal meeting of the Committee
has taken place so far. The Staff Side of
the National Council represented in the
Committee has been requested to give a
draft formulation of the Recognition Rules,
A meeting of the Committee will be held
after that is received,

(d) No expenditure has so far been
incurred on TA/DA etc. of the members
of the Committee,
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Coordination between TIndustry
and Labour

4226. SHRI B.V. DESAI : Will the
Minister of INDUSTRY be pleased to
state :

(a) whether it has been urged to Go-
vernment to start an utmost coordination
among Government Industry and labour
for mecting the economic challenge facing
the country ; and

Written Answers | 124

. (b) if so, whether according to the re-
view of the economy prepared by the
FICCI certain trends in the first half
of 1980-81 were “disturbing ** and Govern-
ment and industry must strive seriously
to reverse them?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA) (a) & (b)
The Prime Minister had a meeting with
the labour leaders on 1st July 1980.
The Prime Minister had also a meeting
with the industrialists.

Steps have already been taken by the
Government to ease infrastructurzl bottle-
necks and to provide a positive policy
thrust for stepping up industrial produc-
tion. There are indications of improve-
ment in industrial production in recent
months.

Allotment of Imported Cememt
to W.B.

4227. SHRI NIREN GHOSH : Will
the Minister of INDUSTRY be pleased
to state : :

(a) whether in the past the West -
Bengal State Government were allotted
imported cement to cover some parts
of tke shortfall in arrivals of indigenous ce-
ment that occurs in almost every quarter ;

(b) if so,” whether the State Govern-
ment has requested for ensuring that
larger quantity of imported cement is
made available during the rest of the
year; and -

(c) if so, steps taken in this matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARN]JIT CHANANA) (a) : Bulk
allocations are placed at the disposal of
the State Governments in each quarter
which may comprise both indigenous and
imported cement.  State of West Bengal
have been given imported cement as a
part of their quarterly allocation,

(b) & (¢ : The State Government
of West Bengal have requested for higher
allocation of imported cement. Every
effort is being made to improve availabi-
lity of imported cement to the State of
West Bengal having regard to the overall
availability of imported cement, capacity
of the ports of Haldia/Calcutta to accom-
modate the quantity and the allotments
to other consumers who are also to take
imported cement from these ports. :
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Centre’s Investment in Electromic’s

4229. SHRI SOMNATH
CHATTERJEE :
SHRI SUSHIL
BHATTACHARYA :

Will the PRIME MINISTER be
pleased to state :

(a) the State-wise Central investment
so far made in Electronics ; and

(b) the reasons for neglect of Eastern
Region ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SCIENCE
& TECHNOLOGY AND ELECTRO-
NICS (SHRI C.P.N.SINGH): (a) and
(b). The information is being collected
and will be laid on the Table of the
House.

Additional Assistance to Orissa
for Annual Plan GAP

4230. SHRI RASABEHARI BEHERA:
Will the Minister of PLANNING be
pleased to state :

(a) whether Orissa Government has
asked the Centre for additional assistance
to meet the entire resources gap in the
States annual plan outlay for the current
year ;

{(b) whether the Centre has agreed to
the request of the State Government ;.
and

(c) if so, to what extent ?

THE MINISTER OF PLANNING &
LABOUR (SHRI NARAYAN DATT
TIWARI): (a) No, Sir.

(b) & (c). Do not arise,
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Special Self-Comntained uads for
Rescue Operation in layas

4231. SHRI SUNDER SINGH : Will
the Minister of DEFENCE be pleased to
state ¢

(a) whether it is a_ fact that Union
Government are setting up Special
Seli-Contained Squads for quick and
effective rescue  operations in the
Himalayas ;

(b) if so, the details thereof ; and

(¢) what are the details regarding the
casualties taken places in the Himalayan
ranges during the last three years in the
foreign and Indian expeditions ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
%SHRI SHIVRA]J V. PATIL): (a) and
b). On a request received from the State
Government of Jammu and Kashmir
for the establjshment of self-contained
rescue squads, this matter is under pre-
liminary examination in the Army
Headquarter. No details have been
finalised.

(c) The following Army Officers died
while serving as Liaison Officer with the
foreign Mountaineering expeditions during
the last three years, 1978—80:

(i) IC 33051 Captain S.S. Dhillon,
2 JAK. He was Liaison Officer with
the American Expedition to Nanda Devi.
He died on 6th June, 1978.

ii) IC 30439 Captain H.K. Joshi,
14 L'(Ia.har 31?1?: was Liaison Officer with
the Japanese Expedition to Kun in Jammu
& Kashmir, He died on 1gth July, 1979.

In addition, the following civilians died
during the foreign and Indian expedi-
tions:—

1978

1&2, Shri Karl Sidney Kerton and
Shri Guy Bradford Shavers, American
nationals, died on 20-10-1978 while
attempting peak Dunagiri,

1979

1. Shri Christopher Mark Lloyd
a British national, died on na-g-lgzg by
a fall while attempting Chering Reak.

2. Shri Rohini Kumar Rauvan died
,while attempting Kedar Nath Peak in

‘1979
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1980

1. Shri Eswaran died in Himachal
Himalayas by a fall in a creavase on 4th
July, 198o.

2. Shri Thomas Mark Rugo, American
national died on 21-g-80 at Camp I when
he was swept away by an avalanche while
attempting peak Bhrigupanth-Garhwal
Himalayas.

3. Shri R. Garry Thomas, British na-
tional died on 29-9-80 due to a fall while
attempting peak  Phabrang-Himachal
Pradesh.

4. Shri G. Murali, Journalist with DG,
NCC Expedition to Leo Pargil died of
Pulmonary Odema, on 1-10-1980.

5. Shri Vijay Mahajan and Miss A.N.
Joshi died while attempting Kalindi
peak in Garhwal Himalayas on 1-10-80.

6. Shri Timothy Huges, Australian
national died on g-10-1g80 while
attempting Changabang peak in Garhwal
Himalaya.

7. Prof. Thomas A. Mutch, American
national, died on g-1980 while attempting
peak Nun in Kashmir Himalaya.

Shortage of Cement in Kerala

glﬁ\?z. SHRI V.S. VIJAYA RAGHA-
V. : Wil the inister  of
INDUSTRY be pleased to state :

(a) whether Karala is facing an acute
shortage of cement due to the slow pr ocess
of dunload.ing cement at Cochin port ;
an

(b) if so, what steps are being taken to
relieve the shortage of cement in Kerala?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
and (b). No, Sir. The progress of -
loading of ‘imported cement at Cochin
Port is reportédd to™ be genérally
satisfactory. There is, however, a general
shortage of ccment in thé country
including the State of Kerala. Every
effort is being made to improve availa-
bility of cement in the country by better
pilisation of capacities, sanctioning pew
capacities and imports,
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Policy re: take over of sick Industries

4233. SHRI K. KUNHAMBHU:
SHRI P. K. KODIYAN:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have formula-
ted fresh policy and guidelines in regard
to the take over of sick industries; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) & (b). The policy regarding take-
over of management of sick industrial
units under the Industries (Develcpment
& Regulation, Act, 1951 has been indi-
cated in the Statement on Industrial Policy
made in Parliament in July 1980. New
guidelines for the purpose have not been
adopted as yet.

Promotion to Dani Service Officers in
Delhi Administration

4234. SHRI CHANDRA PAL SHAI-
LANI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Departmental Promotion
Committee meeting was held in August,
1980 for DANI service in Delhi Admini-
stration;

(b) if so, the number of officers pro-
moted to DANT service and the number
of those belonging to Scheduled Caste
and Scheduled Tribes communities
amongst them;

(c) whether provisions of 40 point roster
were taken into consideration in the
above Departmental Promction Com-
mittee;

(d) whether guota reserved for Sche-
duled Caste and Scheduled Tribes officers
in DANI service has since been com-
pleted; and

(e) if not, the reasons therefor and
when the quota from amongst the eligible
officers of Scheduled Caste and Scheduled
Tribe Communities will be completed?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
éSHRI YOGENDRA MAKWANA):
a) to (). DANI Civil Service was con-
stituted from 25-1-1971. The first selection
for promotion to the service from various
feeder services was made in 1g73. The
Selection Committee selected 19 cfficers

3060 LS—s5

for substantive appointment and g6 officers
for officiating appointment. Qut of 19
officers sclected for substantive appoint.
ment, one belongs to Scheduled Castes,
Of the g6 officers selected for cfficiating
appointment, 5 belung to Scheduled
Caster. All SC/ST officers who were with-
in the zone of eligibility found place in
cither of these two lists. However, no
regular appointment to DANI Civil Ser-
vice could be made since the senicrity of
officers belonging to Grade-I (Executive)
was challenged in the High Couvrt by same
officers of Delhi Administraticn. The High
Court directed that the seniority be re-
vised and a fresh review of 1973 selection
be made. Accordingly, the Delhi Admi-
nistration revised the seniority, and on the
basis of the revised seniority, a review of
1973 selection was made in 19%8. Fut the
panel drawn up by the Review Selection
Comur ittee in 1978 could not be imple-
mented since fresh writ petiticns were
filed challenging the revised senjority of
Grade-I (Executive) and Grade-I (Minis-
terial) officers. The writ petiticns are
pending in the Court. Consequently, no
regular appointment through promotion
could be made in DANI Civil Service
ever since it was constituted in 1971,
All officers who came in the panel in
1973 selection are officiating against duty
posts.

2. Since the panel had long since teen
exhausted, the Delhi Administraticn ted
to make ad-hoc appointments frem time
to time under rule 25(3) of DANI Civil
Service Ruler, 1971 in the various duty
posts. Such appointment sre made by
selection through D.P.C. by the Admini-
stration. A meeting of the Selection Ccmi-
mittce was held on 23rd August, 1980 in
Delhj Administration. On the reccmmen-
dation of the D.P.C., 5 cfficers have keen
appointed on z2d-hoc basis. No eligible
Scheduled Castes or Scheduled Tribes
officers were availeble fcr fremoticn.
The Delhi Administration maintains 10
point roster and was follcwed in this
DPC also. Such a rcster is also maintained
in the Ministry for regular appointment
in service. All eligille SC/ST cffcerr eli-
gible for promoticn have zlready been
promoted. The quota fer £C zrd ¢T h:s
not been ccmpletely filled 1p 2rd this can
be filled up only when eligitle cffcers
for promotion to service teccme availzble,

Licences and Letters of Intent issued
to Orissa

4235. SHRI NITYANANDA MISRA:
Will the Minister of INDUSTRY be
pleased to state:

(2) the number of letters of intent
issued for establithment of Industriesin
Orissa since January, 1980;
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(b) the number to whom licences have
since been issued for production; and

(c) the total investment involved?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
SHRI CHARANJIT CHANANA):
za) 7 Letters of Intent were issued for
industries in Orissa during January-
October, 1980.

(b) 7 Industrial Licl(:nccs 9\t\;eorc Dx:zcl(:
duri anuary—Qctober, 1980. i
of al';gﬂ;]e Letters ofIntent and Industrial
Licences including the name of the Unit,
lacation, item of manufacture, capacity
etc. are published in the “Weekly Bulletin
of Import Licences, Export Licences &
Industrial Licences” and Supplement to
the ‘Monthly News Letter, published by
the Indian Investment Centre. Copies of
these publications are available in the
Parliament Library.

(c) Data regarding total investment
involved in ecach case is not centrally
maintained in the Secretariat for Indus-
trial Approvals, Department of Industrial
Development.

Procedure in 1.M.A. for Allocation of
Gentleman Cadets to Technical Arms
and Services

4236. SHRI JAMBUWANT DHOTE:
Will the Minister of DEFENCE be
Pleased to state:

(a) the procedure adopted in Indian
Military Academy for allocation of gentle-
man cadets to technical arms and services;

(b) whether it is a fact that in a recent
allocation gcntlcmaré cadets with very high
marks in science subjects and engi i
background who had given th:iimmg
for technical arms have seen ignored and
others of lower merit earmarked for tech-
nical arms;

(c) whetaer it will amount to spending
huge amounts in Military engineering col-
leges on officers of low merit when officers
of high merit are available; ard

(d) whether he proposes advising the
Army headquarters to rectify the mistake
if any and earmark really deserving gentle-
man cadets for technical arms?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (=) to (d). Alloca-
tion of Gentlemen cadets to the Technical
Arms and Services is decided by the Ad-
visory Board in accordance with the laid
down policy.
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‘The number of vacancies for alloca-
tion to cach arm and service are worked
out and the Advisory Board allocated the
Gentlemen Cadets in accordarnce with the
follewing principles : —

(i) Cadets from Science Stream
(Physics, Chemistry and Mathematics)
only are considered for allocsticn to
Technical Arm/Service  (Engineers,
Signals and EME).

\ii) The choice of cadets from thc
18t 59 are met, depending uron the
number of vacancies and the number
of cadets opting for the particular Arm/

ice. In case, the number of optees
is more than the number of vacascies,
cadets passing out higher in order of
merit, are given prefererce.

(iii) In order to ensure thateach arm
and service receives equal number of
good/not 0 good cfficers, the remeining
cadets are pleced in g groups grading-
wise and the vacancies in each Arm/f
Service filled proportionately. Each
Arm/:ervice is required to have equal
share of cadets from higherflower
order of merit.

(iv) While the choice of the Cadet is
given duc weightzge his aptitude uis-o-
pis age group and qualification are taker
into consideration for allocation tc the
different Arms/Services.

These principles have been followed
recently in allocaticn of cadets to 67
Regular Course and 50 Technicz] Course.
There is no infructuous expenditure at the
Military Engincering College as only
suitable and qualified cadets are being
commissioned to technical arms/services,

Prisoners im Jails

4237. SHRI CHANDRAJIT YADAV:
SHRI RAM SINGH YADAV:

Will the Minister of HOME AFFAIRS
be pleased to state:

(2) whatis the total number of prisoners
in the various Indisn jails (State-wise) as
against the capacity;

(b) how many of them are undertyial
prisoners (Jail-wise, showing the female
prizoners, juvenile ard lunatic undertrial
prisoners separately;

(c) how many of these undertrial prisc-
ners are under detention for more than
six months and the number of those who
are under detention for a period more
than half the period of the maximum/
minimum sentence that could he awarded
unger the sections they have been cherged:
an
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(d) the steps taken by Government for
getting early disposal of their cases?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (d). The information is teirg col-
lected from State Government ard Union
territory Administraticns ard will te laid
on the ‘Table of the House.

‘Y DL AN B |
Military Cantonments
4238. SHRI MANOHAR LAL SAINI

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that the De-
fence department sets up new Military
Cantonment at least at a distance of
more than eight miles from the Municipal
limits of the town ;

~(b) whether new canto-ments are being
set up in Haryana in near future ; and

(c) if so, which are the new places and
by what time they are going to be set up ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL) (a) Yes,
Sir. It has been the policy of Govern-
ment to set up new cantonments, as far
as practicable. away from the existing
towns/cities. The exact locations, how-
ever is dictated by a number of considera-
tions, including operational requirements,
as well as the iocation of land offered by
the State authorities. Wherever canton-
ments already exist and they require to
be expanded, additional land is required
contiguous to the existing cantonments.
This 1s in order to ensure that the canton-
ments are not split up and also to save on
development cost.

(b) and (c). Tt would not be in public
interest to disclose this information.

Staff in E.P.F. Organisation

4239. SHRI RASEED MASOOD :
Will the Minister of LABOUR be pleased
to state :

(a) whether the ratio of UDCs and
LDCs in the EPF Organisations is 2:1
and for Head Clerk and Clerical staff
is 1:7;

(b) if so, whether this ratio has not
been maintained in the Sub-regional
Office, Meerut since its inception ; and

(c) if so, what -action Government
propose to take in the maitter and how
much time it will take to rectify this
Irregularity ?

134

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA) (a) to (c) :
The Employees Provident fund autho-
rities have intimated as follows:—

The ratio of UDGCs to LDCs jn E.P.F.
isation is 2:1; the ratio of Head
Clerk to clerical staff is 1:7 in Accounts
branch and 1:8 in the Enforcement and
Administrative branches.

These ratio could not be maintained
in the Sub-Regional Office, Meerut,
since its inception in 1977, due to non-
availability of eligible persons in the
respective cadres and the opposition of
the staff in the Regional Office to their
transfer to the Sub-Regional Office.

Steps are, hawever, being taken to pro-
mote the ehgible LDCs and UDCs to the
cadres of UDCs and Head Clerk as and
when they become available.

Promotions of Small Industries
Promotion Officers (E.IL)

4240. SHRT R.N. RAKESH : Will
the Minister of INDUSTRY be pleased
to state @

(a) how many small Industries Pro-
motion Officers (EI) have been {zromoted
as Assistant Director (Grade II) in the
Small Industries Development Organisa-
tion during this year;

(b) how many posts are given to
Scheduled Caste/Scheduled Tribes candi-
dates as per roster point applied in the
case of 100 per cent promotion to A.D.
(Grade II) (E.L.);

(c) if not, reason thereof;

(d) whether there is a plea that these
are ad hoc promotions and not against
reservation ;

(e) the definition of ad hoc when the
posts are on long term basis for more than
six months and filled by 100 per cent
promotions from grade of SIPO and
the reasons for not calling a meeting of
Departmental Promotional Committee
so that the Scheduled Cast/Scheduled
Tribe candidates may get their promotion
on reserve point according to roster ;
and

(f) if not, the reasons thereof ?

+#'THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARAN]JIT CHANANA) : .(a)
During the year 1980 till date, orders
have been issued promotion 7 SIPO s
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(Economic Investigation/Statistics) to
the post of Assistant Director (Grade IT)
(Economic Investigation/Statistics) on an
ad-hoc basis out of which 3 have assumed
charge till 4th December, 1g80.

(b) and (c). There is no reservation
for Scheduled Casts/Scheduled Tribes
in ad-hoc promotions and, as such, the
question of applying roster point does not
not arise in such cases, owever, one
oé'.tshe ad-hoc promotees is from a Scheduled

te.,

(d) to (f). The vacancies of Assistant
Director (grade II) have arisen on an
ad-hoc basis and had to be filled up in
that manner’,

Backward Districts in Gujarat

4241, SHRI SHANTUBHAI PATEL:
Will the Minister of INDUSTRY be
pleased to state :

(a) which backward district in Gujarat
have been included in the Central List
of backward districts ;

(b) if no, what are the reasons for not
doing so ;

(c) whether Government intend to
include Sabarkantha and Banaskantha
Districts in the Central List of bakward
districts : and

(d) if so, when ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA) (a)
& (b) : The following 10 districts in
Gujarat have been identified as industrial-
ly backward eligible for concessional
finance and other facilities :—

Amreli, Banaskantha, Bhavnagar,
Broach, Junagadh, Kutch, Mehssana,
Panchamahals,  Sabarkantha  and
Surendernagar.

Out of these 10 districts the following
g districts have been further identified
for benefit under the Central Investment
Subsidy Scheme.

Panchamahals, Braoch and Suren-
dernager,

(c) & (d) : A National Committee on
the Development of Backward Areas
has been set up under the Chairman-
ship of Shri V. Sivaraman, formar Member
Planning Commission to inter-alia re-
view the existing scheme of incentives to
backward areas and to recommend the
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criteria by which backward areas should
be identified. Any change in the list
of backward areas and pattern of subsidy
will depand upon the decisions to be
taken on the recommendations of this
Committee,

Tours undertaken by Development
Commissioner (SSI)

4242. SHRI HARISH CHANDRA
SINGH RAWAT : Will the Minister of
INDUSTRY be pleased tostate :

(a) what has been the total travelling
allowance budget allocation for Head
Quarters alone of SIDO in the past three
years (upto October, 1980) ;

(b) howmanydays in 2 month the Deve-
lopment Commissioner (SSI) was out of
Delhi on tour d ring last two years, the

irpose of his tours and outcome of
Kis visit pis-a-vis Senior Officers of SIDO
available in all the States;

(c) how much has been spent on TA/DA
of the Development Commissioner alone
out of the total TA budget of the SIDO—
Headquarters in the past three yearss (up-
to October, 1980) ;

(d) how many days out of his tours has
DC (SSI) been to Hyderabad or near .
by areas and with what purpose :

(e) how many times the Development
Commissioner, Small Scale Industries
has been abroad and for what purpose and
what was the usefulness of his foreign
tours to the Organisation and the small
scalesector ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA) : (a) The
total Travelling Allowance Budget
Allocation for Head Quarters of STIDO
in the pa;t 3 yearsis a3 follow_:—

Year Budget allocation for
T.A. for Headquarters
Offics.
1978-79 . Rs. 3,00,000°00
1979-80 . Rs. 3,00,000-00
19P0-81 . Rs. 2,50,000-00

(b) The Development Commissioner
was on tour for 201 days during the last
two years, i.e. average of 8:4 days per
month.
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Since the Development Commissioner
ishead ofan Organisation wkich hasabout
hundred major Institutes, Branch Insti-
tutes and Extension Centres scattered all
over the country, he has to frequently
visit them for assessing the work being done
by them, In additon he is also associated
with nearly eight Institutions of Govern-
ment of India, for which he is the Chair-
man of the Government Council.

The visits of the Development Commissi-
oner, apart from purly inspections, also
consist ofinteraction with the State Govern-
ments and other State agencies, such as
the Small Industries Development Cor-
porations, Small Industries Associations,
and particiézation in a number of Work-
shops and Seminarsheld throughout the
country on the subject of small Industry.

(c) The total amount spent on TA/DA
of the present Development Commissioner
since May 1978 (upto October, 1980)
is Rs. 91,730,65 out of total TA Budget
of the Headquarters Office of SIDO of Rs,
8- 5 lakhs.

(d) Out of his tours for 201 days, the
Development Commissioner has been to
Hyderabad or nearby areas for 36 days in
the past two years. Besides the Small
Industries Service Institutes, the De-
velopment Commissioner is the Chairman
of the two Institutes of the Government
o India, iz., small Industry Extension
Trainings Institute, Hyderabad and Cen-
tra! Institute of Tool Design, Hydera-
bad. The meetings of the Governing
Councils of these Institutes are held once
in 3-4 months, In addition, the Develop-
ment Commissioner is also associated
with two State Public Sector Under-
takings in Hyderabad, whose B.oa.r.d
Meetings also he has to attend periodi-
cally.

e{ The Development Commissioner,
‘Small Scale Industries has been abroad
for the following purposes :

(i) Visit to Kathmandu, Nepal
in July, 1978 as a Member of
the High Level Delegation of
the Government of India.

(ii) Vis't to China in O ctober-
November, 1978 as a Member
of the ESCAP/UNIDO Dele-
gadon on Small Industry,funded
by ESCAP.

{iii) Visit to Bangkok, Jakarta, in
February-March, 1979 in his
copacity as national coordinator
for ESC AP, =nd in order to parti-
cipatein INDEF-Fair at Jakarta
organised by the Engineering
Export Promotion Council.

Visit to Bangkok and back was
funded by ESCAP and to Jakarta
funded by Government of India.

(iv) Visit to Berlin in June, 79 to
rticipate in a minar on
11 Industry at the invitation

of the German Government.

(v) Visit to Bangkok in November,
1979 to_participate in a Meeting
of the Heads of Research Ins-
titutions in Small  Industr
Development funded by U.N}.'
associate agency ADIPA.

(vi) Visit to Istambul in November,
1979 as a Member of the Indian
Delegation to the preparatory
meeting for the Conference of
UNIDO-III at New Delhi in
January, 1g80.

(vii) Visit to Kathmandu, Nepal in
February 1980 to present a Re-
port prepared by the SIET
Institute for the World Bank
to the Government of Nepal—
funded by the SIET Institute
Hyderzbad.

(viii) Visit to Manila in June, 1980
to participate in an ESCAP
Meeting as national coordinator
for a Project for Development
of Non-metro-politan Areas—
funded by ES CAP.

(ix) Visit to Colombo in August,
1980 in order to participate in a
Seminar held in connection
with the Indian Automotive
Fair,funded by EEPC.

Formulation of Kendriya Rajbhasa
Seva

4243. SHRI B.D. SINGH : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether the question of formulation
of Kendriya Rajbhasha Seva for various
categories of Hindi employees and officers
engaged on the Hindi posts before 1977
is under consideration for a long time ;

(b) if so, what are the reasons of delay
in the finalisation of the matter ; and

(c) the time by which the service is
likely to come into existance and what
are the details of the service ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
SHRI YOGENDRA MAKWANA)
a) Yes, Sir. At the time of initial
constitution of the proposed Centrgl



139 Written Answers

Secretriat Official Language Service all
the officers/employeesholding Hindi posts
in the different Ministries/Departments
and their attached aoffices on the date of
g:rt:’lication of the rules relating to the
ice will be taken into consideration.

(b) & (c). Rules for the posed
)Ot were circulated among a}l)lmMinis-
tries/Departments for their comments.
In the light of the suggestions reccived
from them the rules arc under examination
and efforts are being made to finalise them
at the earliest.

Hindi Typing Test Passed by Govern-
ment Employees under Hindi
Teaching Scheme

4244. SHRI T.S. NEGI : Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) the total number of employees in
the Ministries and attached offices who
bave ed the Hindi typing test con-
ducted by Government under the Hindi
Teaching Scheme;

(b) how many of them are actually be-
ing utilised for the Hindi typing work;

(c) what action is being taken by Go-
vernment in such cases where the indivi-
dual employees refuse to do Hindi typ-
ing; and

(d) whether Government propose to
issue directive to the Heads of Depart-
ments to utilise the trained personnel?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA MAK-
WANA) : (a) and (b). 26511 Central
Government employees (including the
employees of Central Government under-
takings etc.) have passed the Hindi typing
test under Hindi Teaching Scheme, upto
July, 1980. No separate figures are avail-
able with Government in respect of the
employees working in Ministries and
Attached Offices and the employees whose
services are being utilized for Hindi typ-
ing. The labour and time involved in col-
lecting the data will not be commensurate
with the result achieved.

(c) No such case has come to the notice
of the Govt.

(d) Necessary instructions in this re-
gard were issued in August, 1978.

Import of Machinery by M/s. As-
bestos Cement Limited

4245. SHRI MANIRAM BAGRI :
Will the Minister of INDUSTRY be
pleased tu state:
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(a) whether Southern Asbestos Cement
Lid., an MRTP undertaking and other
MRTP undertakings are being allowed to
import the plant and machinery for manu-
facture of Asbestos Cement Pressure Pipes
in spite of the fact that such machineries
being available indigenously and are also
being exported; and

(b) if so, the reason therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA) :
(a) & (b). M/s. Southern Asbestos Cement
Limited, a sister concern of M/s. Madras
Cement Limited, registered under the
MRTP Act, have been allowed import of”
capital goods for a cif value of Rs. 1,81,57,
682 from Italy for manufacture of
Asbestos Cement Pressure Pipes. The
imports were authorised in accordance
with the provisions in the Import Policy
for imports of capital goods against global
tenders in respect of select priority indus-
tries in which cement and cement products
(including asbestos) is also covered. No
other application under the scheme for.
import of capital goods for manufacture
of asbestos cement pipes has so far been
made. M/s. Hyderabad Asbestos Limited
is the only indigenous manufacturer for
such machinery whose technology for such
equipment is back-dated and was import-
ed about 12 years ago. Itis understood
that they have not supplied plant and
machinery for asbestos cement pressure
pipes to any of the indigenous producers
except meeting the requirements of two
of their own captive plants. They have
not undertaken any export of complete
equipment.
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Non-deposit ‘of P.F. by Vishau Sugas
Mills Limited, Gopalganj

4248. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of LABOUR be
pleased to state:

(a) whether it is a fact that the manage-
ment of Vishnu Sugar Mills Ltd., Gopal-
gunj (Bihar) is deducting provident fund
contribution from the employees but is
not depositing it with the Provident Fund
Authorities since March, 1980 in  con-
tm';rention of the statutory provisions;
an

(b) if so, the action Government pro-
pose to take in the matter for violation of
rules against the Mill Management?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SINHA):
(a) The Employees’ Provident Fund
Sugar Mils Lad, Bopalgun, Bibar. bad

ugar . S 3 opalgunj, ar
failed to deposit the Provident Fund,
Family Pension Fund and the Employees’
Deposit-linked Insurance coutributions
for the period from June 1980 onwards.

(b) Proceedings under Section 7A of
the Employees’ Provident Funds and
Miscellaneous Provisions Act, 1952 for
the period June to August, 1980 were com-
pleted by the” Regional Provident
Fund Commissioner, Bihar on 1-12-1980
Proceedings, likewise, have also been 1ni-
tiated by him for assessment of the dues
for the period September and October,

1g80.

Setting up of District Industries Centres

in Rajasthan

4249. SHRI JAINARAYAN ROAT}
Will the Minister of INDUSTRY
be pleased to state:

(a) the names of the districts where the
district industries centres have been set
up in Rajasthan State so far; and

(b) b{ when the district industries cen-
tres are likely to be set upin the remain-
ing districts of the State?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARAN]JIT CHANANA) : (a) & (b).
District Industries Centres have been set
gp for all the 26 districts of Rajasthan

tate.
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Implementation of minimum Wages
for Delhi Labourers

4250. SHRI P.K. KODIYAN : Will
the Ministers of LABOUR be pleased to
state :

(2) whether the minimum wages for
Delhi  labourers were raised in January
this y:ar;

(.b) if so, whether it is a fact that this
decision has not been properly implement-
ed as yet; and

%‘) ifso, what measures are proposed
to be taken for its implementation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY) : (a) Yes, Sir,

(b) & (c). Delhi Administration is tak-
ing necessary action to implement the mi-
nimum rates of wages through intpections
and filing of prosecutions on receipt of
complaints regarding payment of less
wages.

Excess Capacity Utilisation of M/s.
ustan Lever

4251. SHRI K.M. MADHUKAR :
SHRI R.L.BHATIA :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether the Hindustan Lever has
indulged in production beyond the per-
mitted capacity particularlyin respect of
their washing scaps; if ro, the details
thereof ;

(b) whether lifebuoy has been wrongly
classified as a carbolic soap; and

(c) if so, whether such a classification
has enabled it to produce beyond permit-
ted capacity?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY SHRI
CHARANJIT CHANANA) : (a) This
company holds Registration Certificates
under Section 10 of the Industriess(Deve-
lopment & Regulation) Act, 1951. As
there is no indication of capacity in these
Certificates® the question of excess pro-
duction does not arise.

(b) & (c). There are ISI specifications
for toilet soap and laundry soap; there is
no separate specification for carbolicsoap.
sence the question of class fying Lifebuoy
HP a* a carbelic sozp does rot arise.
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Radiation Hazard To Workers at
Tarapur Atomic Power Plant

4252. SHRI CHATURBHU]J : Will
tt}ftepklm MINISTER be pleased to
state:

(a) isita fact that in the Tarapur Ato-
mic Power Station, there have been chro-
nic problems associated with the Boiling
Water Reactors regarding hazards for
workers of Radiation Exposure ;

(b) details in this regard and number

of incidents of exposure at the Power
Station till now; and

() steps devised and precautions being
taken for the safety of workers ?

THE PRIME MINISTER (SHRI-
lh‘IdA’g'I INDIRA GANDHI) : (a) to (c).
o Sir,

All  workers who are required
to work in radiation arcas
are inevitably exposed to radia-
tion. All possible precautions are
being taken to ensure that the exposures
are within the levels permitted by the In-
ternational Commission on Radiological
Protection. Some of the more important
precautions are :

(i) Steps are always taken to ensure
speedy removal of radio activity
from working systems.

(ii) Continuous recordings of exposure
of workers are monitored on a fort-
nightly  basis in order to ensure
that no one receives doses in excess
of permissible limits.

(iii) Workers are subjected to  whole
bndy monitoring on a regular basis
in order to ensure that,in the un-
likely event of ingestion of radio-
active tubstances, corrective steps
could be taken immediately.

(iv) Allradiation areas zre subjected to
regular monitoring to assess radia-~
tion effects,

(v) Radiation safety measures are
controlled and supervised by the
Health Physics Unit which works

independently of the Management
of the Station.

Asa result of these measures, the average
annual exposure of the workers at the
Station has been muchless thzn the levels
permitted by ICRP.
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Discussion of Frame-work of
Sixth Plan by Ecomomists

4253. SHRIMATI PRAMILA
DANI%)AVATE: Will the Minister of
PLANNING be pleased to state :

(a) whether Government had invited
Economics to discuss the Sixth Plan frame-
work in New Delhi recently ;

(b) if s0, names of those who were in-
vited at this meeting ;

(c) whether a number of economists
criticised the investment priorities and
investmment stretegy proposed in the Sixth
Plan frame-work ; and

(d) if so, what are the details of their
criticism ?

THE MINISTER OF PLANNING
& LABOUR (SHRI NARAYAN DATT
TIWARI) (a) Yes, Sir.

b) The Economists, whose names are
indicated in the attached statement
attended the meeting.

(c) The Plan frame work does not spell
out the investment priorities and the in-
vestment strategy in detail. The Econo-
mists offered therefore, general sugges-
tions in this connection.

(d) The
following :—

suggestions  inclulded the

(i) Priority to education particularly
to adult education and educa-
tion in rural arcas

(ii) Higher priority to health,

(iii) Greater importance to the de-
velopment of human resources
in general.

(iv) Greater stress on the develop-
ment of backward regions and
sub-regions.

(v) Greater attention to proper main-
tenance of asset already created.

Statement

1. Dr. Malcolm S. Adiseshiah,
Member, Rajya Sabha Sadhana,
21, Centoph Road, Madras-600018.

2. Dr. Y. K. Alagh,
Professor of Economics & Director,
Sardar Patel Imstitite of Economic
& Social Research Thaltej Road,
Ahmedabad-380054.

3.

10.

11,

12,

13.

14.

15.

Dr. G.S. Bhalla,
{).e‘i'h.?.arhl Nehry, University, New

Dr. P.R. Brahmananda,
Department of Economic, University
oBil;a Bom!:ga/_y‘i Justice M.G. Ranade
van, Vidyanagari Marg, Bomha
4000g8. ’ .

Pﬁof Su]:hmO}' CI:)l;al.:mvarty,
niversity o i, Universit
Road, Delhi. 7> University

Dr. KS8. Gill,

Vice-Chancellor, Guru Nanak Dev
University, Amritsar,

Ilgr. fP.C. goswmni,
rofessor Head of the Deptt. of
Agricultural Economics and pFarm

Management, Assam Agricultural
University, Jorhat.

Dr. P. D. Hajela,

Prof. and Head of the Deptt. of
?osg—graduz_zte [?tudies & Research
in Economics, University of o
Jabalpur (M.P.). ' of Jabalpr,

ll);. D.lT. Iﬁakdawala,

ungalow No. 3, Principals’ rters,
Opp. H.L. College of CoQ’m’;u:,
Navrangpura, Ahmedabad-38ooog.

Prof. M.V. Mathur,

Director, National Institute of
Fducational Planning & Administra-
tion, 17-B, Sri A.robindo Mar

New Delhi. do &

Dr. B.S. Minhas,
Indian Statstical Institute, 7 S.J.

S. Sansanwal Marg, Near
Hotel, Ncchlhi--lgxoozg. Cutab

Dr. P. C. Joshi,
Director, Institute of Economic

Growth, University Enclave, Delhi-
110007.

Prof. K.A. Nagqvi,
The Delhi Sﬁgol of Economics
Centre for Advanced Studies in
Econom‘i}: History and Eco. Develop-
ment, University of Delhi, K-

Model Town, gelhi. 33

Dr. B. Natarajan,

Chairman, Institute for Techno-
Economic Studies 76 Harrington
Road, Madras-600031.

Dr. T.S. Papola,
Director, Girj Institute of Develop-

ment Studies, B-42, Nirala N
Lucknow (U.P.).‘12 agan
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16. Dr. Kamta Prasad,
Prof. of Economics and Rural De-
velopment, Indian Institute of
Public Administration™ Indraprastha
Estate, New Delhi-110002.

17. Prof.. Raj Krishna, .
University of Delhi, Delbi-7.

18. Shri G. Rangarajan,
Indian Institute of Management,
Vastrapur, Ahmedabad.

19. Prof. C.H. Hanumantha Rao, )
Institute of Economic Growth, Uni-
versity of Delhi, Delhi.

g0. Dr. V.XK. R.V. Rao,
<Dayanidhi’, 26-A MAIN, IV 'T
Block, Jayanagar, Bangalore-560011.

g1e Shri Tarlok.Singh, .
110, Sunder Nagar, New Delhi.

22. Dr. J:N- Sinha, .
Institute of Economic Growth, Delhi-

71

23. Prof, S.P. Sinha, .

' Head of the Deptt- of Economics,

Bihar University, Muzaffarpur.

24. Shri Prakash Tandon,
Director General, , National Council
of Applied Economic Research
Parisila« Bhavan, 11, Indraprastha
Estate, New Delhi.

25. Prof. V.S. Vyas,

Indian Institute of Management,
Vastrapur, Ahmedabad.
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News item “Top Manipur Official in
Army Custody”

4255. SHRI SURAJ BHAN :
SHRIMATI KRISHNA SAHI:
SHRI HARIKESH BAHADUR :

Will the Minister of HOME AFFAIRS
be .pleased to state :

(a) whether Government’s attention
has been drawn to the news item * op
Manipur Official in Army Custody” *
published in the Indian Express ( i
Edition) of the 21st October, 1g80; and

(b) if so, the outcome of the interro-
gation of the two senior 1.A.S. Officers by
the Army authorities ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA)
(a) Yes, Sir.

(b) Acting on information, two I.A.S.
officers of Manipur were questioned by
the Army. One of them admitted having
paid some money under duress while
the other denied having made any such

ayment to the extremist organisations,
%he officers concerned were not arrested or
taken into custody by the Army.

Setting up of Cement Factories in
Gujarat

4256. SHRI R.P. GAEKWAD : Wil
the Minister of INDUSTRY be pleased
to state :

(a) the number of cement factories in
Gujarat, their existing installed capacities
and their annual production ;

(b) the number of new cement fac-
tories proposed to be set up in Gujarat
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of which Letters of Intent/Licences are

given with' their installed capacities and the

year in which they will go into production;
o . r

(c) details of expansion programmes,
if any, sanctioned for ‘the existing cement
factories in Guja’z;at 3 .. =

A
d) total annual demand of cement,

both for agriculture, industrial and hous- .
ing purposes in Gujarat; and !

(¢) what is the shortfall and how is”it
ofw be met in th; coming years

in view of large quantity of cement requir-
ed for Narmada Irrigation and Power

THE MINISTER . OF§ STATE IN

THE ~ TRY OF INDUSTR,YI
&S;IRI ARAN]JIT GHANANA) : (a’).,
ere are six cement plants in’

Gujarat with a tota! installed capacity’ of
2748 million tonnes per annumpm’:I %‘hei
production, of these units during, 1979}
wasjr-gs{million tonnes. °

(b) and '(c). A Statement is attached.

(d) and (¢). The demands of Gujarat
State for agricultural, industrial and hous-
ing purposes are not available separately
and, therefore, it is difficult to assess
the shortfall in supply of cement to these’
sectors. These demands are, however, to
be met with the State Government of
Gujarat out of the bulk quarterly alloca-

Project ? tion placed at their disposal every quarter.
T
Statement
S. No Name Location Annual Remarks
Capacity
of Cement
(In lakh tonnes)

1. Narmada Cement Co, Ltd.,
(Ir-dustrial Licence) New Unit.

Jaffrabad/Magdella 10°00

Expected to come
into  production

in 1981-82.
2 Gujarat Industrial Investment Veraval 10°00
Corpn. (Letter of Intent) New These are Letters of -
Unit. | Intent recently
7 granted and it
3. Santaben D. Patel (Letter of Dotad 8 difficult at this
Intent) New Unit. Dt. Sabarkantha 0+ 45 stage“ to precisely
indicate the year
4 Bhagwan Das Mehta (Letter of  Khed Brahma 500 | in. which they
. Intent) New Unit. | would commence
| production. ~
5. R. M. Khatau (Letter of Intent) Dt. Banaskantha 0- €6
New Unit. - =
6. Dr. S.N. Gandhi (Letter of Dt- Banaskantha o' 66
Intent) New Unit.
7. Gobinddas C. Patel Dt. Bhavnagar 400
(Letter of Intent) New Unit-
8- Shree Digvijay Cement Co. Sikka 4'85

(Letter of Intent)
(Substantial Expansion)

iabour Ministers’ Meeting

4257. SHRI RAVINDRA VERMA:
SHRI PHOOL CHAND
VERMA:

Will the Minister of LABOUR be
pleased to state :

(a) whether the Labour Ministers’ at
their meetings held on the 1gth and zoth
July, 1980 had taken any decisions; and

(b) the details of the decisions imple-
mented ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA) : (a)
A statement was made in the Lok Sabha
on the 23rd of July, 1980 in reply to a
Calling Attention Notice regarding the
decisions taken at the Labour Ministers’
Conference held on the 19th and 2oth,

July, 1980.. .



151 Written Answers DECEMBER 17, 1980 Written Answers 3 2

13
(b) The Stan Committee of = 2
LabourMmsteueox;s‘l:futedtofollowup E@m"ﬁﬁ*‘ﬁ?ﬁ*ﬁ‘!@
the decisions met on the 15th and 16th of firshy -
September, 1980, Necosary action has qéf ¥ AT I T R &
been initiated in regard to the egulatwe
amendments proposed to the Industrial T 8 HEQ, 1980 FY fawfaw #
Disputes Act, 1947; the Industrial Employ- -
memgu ding Orders) Act, 1946 ; the TE 47 | WEET FY T GHAT T4T 97
of Cranaiy et 165 ‘Xﬂ"“ beyment WTREF Y AT G
atul 1972. tion
l':cuflndmmzt;d forgz Central klaw ﬁx S & !r§
g and construction workers m‘ . ﬁ'ﬂT‘(EF@'
thCoxnrmttee has been appointed tht: rhe:lne: 9 EAN 4L ¥ ﬂ'ﬂ{
e existing wage structure in - W‘ T ﬁﬁ'ﬁ 3
loom mdusgu-y and to suggest measures to had g, o=
bring uniformity. N o @ 21 & § Qv dda @
HEAWEHATE 0 534 & gL F e
FAFW § A-qETN §F § gw WA ¥ 3w fredl & A &1 AT
da® ) TAQAT FIAT SRICU U

4258. = weq Arerwr wfEarn ¢
. N Location and Production of Cement
T IET Hell Ig T FT FAT FAT Industries
fw:
4259. SHRI S. B. SIDNAL :

() ®1 wT @R X W SHRI B. R. NAHATA :

Ry ¥ g w9q F W, 5o Will the Minister of INDUSTRY be
- a’gﬂ'laﬂ'%ﬁw i 5 pleased to state :
a7 (L) AT F FTEM FT GAT (a) the number and locations of

Cement factories in various States, State-

¥ fo¥ ¥ e ) ww e

wise; -
o1, afT gf, a1 T TET T 39 AR F
Froir F . (b) their licenced capacity and actual
i 3’ W production during 1977 to 1980, year-wise
and
(G) ST E‘E‘“" ¥ @ & (c) the steps proposed to improve the
I & fod fea wmar ¥ qerd) situation. ?
T I fRAT ST Y e THE MINISTER OF STATE IN
FY et AT Seafed g Y @ THE MINISTRY OF [INDUSTRY
2 (SHRI CHARANJIT CHANANA) :
% * (a) and (b). A  statement is
attached.
JgW HAwd § wew Har (s .
(c) The Government are making every
TEAAR m) : (*) LIRS (a)' effort to increase the availability of cement

W feT WeElk o 9T # T in the country by better utilization of
r i }

existing capacities, sanctioning new capa-

IAED FO F (¢ & FIE@™1 wfaa cities and imports.
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Juang Tribe [ have resulted in identification of a number

4260. SHR1 HARIHAR SOREN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the total population of the ‘Juang
Tribe’ in the country ;

(b) the total population of such people
in Keonjhar district of Orissa ;

(c) whether the strength of this tribe
is decreasing day by day ;

(d) whether Government have any
proposal to save these dying tribals from
Malaria and poverty ; and

(c) the steps taken or proposed to be
taken to strengthen their economy ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR1 YOGENDRA MAKWARANA) :

(a) 21,8g0 in 1961 and 24,384 in
1971 Census.

'(b) 9768 in 1961 and 10,881 in 1971
census in Keonjhar District of Orissa.

(c) The census figure do not indicate
decreasing numbers.

(d) Medical facilities have been
rovided in Juangpirh area of Keonjhar
istrict.

(¢) Keonjhar TDA functioned from
1974 to 1979. One of its fuctions was to
foster socio-economic development of the
Juang tribe. The Juang Development
Agency, set up in March, 1978 for the

rpose specifically, has been continuing
ts work among the Juang.

Exploration for Atomic Minerals

261, SHRI ARVIND NETAM :
Will the PRIME MINISTER be pleased
to state the progress made so far in achiev-
ing self-sufficiency in Uranium and other
atomic minerals by exploring the entire
country by geological teams ?

THE MINISTER OF STATL IN
THE DEPARTMENTS OF SCIENCE
&TECHNOLOGY AND ELECTRONICS
(SHRI C.P.N. SINGH) : The intensive
surveys conducted by the Atomic Minerals
Division of the Department of Atomic
Energy in favourable terrains throughout
the Country have resulted in proving of
adequate uranium and other raw material
resources to meet the requirements of
the nuclear power programme currently
envisaged. The surveys and exploration

of new uranium provinces in Madhya
Pradesh, Hima Pradesh,  Uttar
Pradesh, Karnataka and the North
Eastern Region, in addition to the already
known Singhbhum Thrust Belt in Bihar,
where at Jaduguda a uranium mine
supported by a mill with a capacity to
treat 1000 tonnes ore per day is already in
production since 1968. The Department
of Atomic Energy’s requirement of tanta-
lum is being successfully met by columbite-
tatalite ore being produced departmentally.
Survey and assessment of the beach sand
deposits have indicated self-sufficiency in
thori m. The Atomic Minerals Division
has also stockpiled sufficient quanitities
of beryl ore through departmental produc-
tion and procurement from private
sources in the country.

Funds for research on Solar Energy

4262. SHRI G. NARSIMHA REDDY:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether Government have allo-
cated funds for doing research on solar
energy; and

SR RS (T A4 .

(b) if so, what is the amount and '
the result thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELEC-
$ROI§ICS (SHRI C.P.N. SINGH): (a)

es, Sir

(b) In the current financial year
Rs. 2-25 crores have been allocated by
Government for research on new and
renewable energies. The Programme on
New and Renewable  Energy Sources
under the Department of Science and
Technology is to be given a major impetus
during the Sixth Five Year Plan period;
an outlay of at least Rs. 50 crores has been
indicated for this purpose to cover Research
and Development prototype fabrication
and demonstration programmes. Research
efforts so far have led to the generation
of considerably greater basic scientific
and technological understanding and
capabilities relating to renewable energies,
and in particular, solar thermal, solar
photovoltaic and biogas technologies, for
a wide variety of applications, such as water
heating, crop drying, water pumping,
cold storage, desalination, lighting and
cooking in the domestic sector and low
grade heat required in industry, In all
these agreas, demonstration and field
trial programmes have been initiated to
pave the way for large-scale commerciali-
zation and utilization.
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Schemes submitted by Uttar Pradesh
Hills Development Corporation of
assistance to S.C. and S.T.
entrepreneurs

4263. SHRI RAM LAL RAHH: Will
the Minister of INDUSTRY be pleased
to state :

(a) whether a detailed scheme had
been submitted for Central approval by
the Uttar rcgardxm}l Hillc})e:h)pmmt Cor-
poration ing industrial vocational
assistance to the Scheduled Castes and
Scheduled Tribe entrepreneurs; and

(b) if so, the outlines of the scheme
and the difficulties of the Central Govern-
ment in accepting the same ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
{\?HIEI CHARAN]JIT CHANANA) : (a)

o, Sir.

(b) Does not arise.

Meeting held on Assam Issue

4264. SHRI SANTOSH MOHAN
DEV : Will the Minister of HOME
AFFAIRS be pleased to state the total
number of meetings of the Prime Minister
and the Home Minister with the various
organisations and political parties on
foreign Nationals’ Issue in  Assam includ-
ing All Assam Students Union and All
Assam Gan Sangram Parishad and the time
spent on each discussion ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA)) :
Apart from talks that the Prime Minister
and Home Minister have held with all
Assam Students Union and All Assam Gan
Sangram Parishad at various times, they
have held wide-ranging discussions on the
foreigners’ issue in Assam with a wide
spectrum of people. Besides, the question
has figured among other subjects, in dicus-
sions of Prime Minister and Home Minister
with persons belonging to various organi-
sations and political parties, both from
within Assam and outside, from time to
time. It is not possible to precisely
enumerate the number of such meetings/

i ions or the time spent on them.

e
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Setting up of industries in Periyar
District in Tamil Nadu

4265. SHRI C. CHINNASWAMY :
Will the Minister of INDUSTRY be
pleased to state :

(a) the steps tecken by the Central
Government for development of Periyar
District in Tamil Nadu which’js indus-
trially backward ;

(b) the amount spent so far develop-
ment of this district ;

(c) the amount proposed to be spent
during 1980-81 ; and

(d) the nature of industries promoted
and set up in the district with the annual
turn-over and number of persons
employed ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA) :
(a) The District Industries Centres
programme, which envisages provision of
all assistance for the development of
industries, was initiated in Periyar dis-
trict on 1g9th March, 1979. Periyar is
not declared an industrially backward
district.

(b) As per the information furnished
by the State Government, an expenditure
of Rs. 7-65 lakhs comprising of Rs. 4- 65
lakhs as grant and Rs. g lakhs as loan is
estimated to have been incurred in the
district under the DIC programme during
1979-80.

(c) Allocation of central assistance for
the DIC programme is made to the State
Governments and DIC-wise details are
worked out by the concerned State
Governments. Four the First two quarters
of 1980-81, Central assistance amounting
to Rs. 18- 40 lakhs comprising of Rs. 12: 67
lakhs as grant and Rs. §- 73 lakhs as loan
has been released to the Government of
Tamil Nadu. The State Government would
be providing a matching allocation of funds
for the DIC programme. Further releases
would be made after receipt of requirement
from the State Government.

(d) The achievements as reported by the
District Industries Centres for 1979-80
gneld April-September, 1980 are given

ow:— 2



167 Written Answers

DECEMBER 17, 1980

1. No. of new Units gone into production.

(i) Artisans
(#) SSI

ToraL .
2. Employment . .

3. Fimancial assistance provided :

(@) Credit by bank and Fimancial Institutious (Rs. lakhs)

(6) Other sources. (Rs. lakhs)

TotaL .
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o 1930-81
1979-80  April-Sept,
1980
. . R 367 24
. . . . 70 33
. . . 437 57
. . . 925 290
206 42 27 26
. . . 3 98 -
. . 210° 40 27°2 6

Cement Industries functiening wnder
the Licensed Capacity

4266. SHRI DEVINDER SINGH
GARCHA : Will the Minister of IN-
DUSTRY be pleased to state :

(a) how many industrial units are
function;uﬁ under the licenced capacity
in the field of cement ; and

(b) what steps are being taken to ensure
optimum utilitation of their licenced
capacity {

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA) (a)
{44) Units are working below their licenc-
ed capacity.

(b) Under utilisation of capacity
in cement industry is primarily due to in-
adequate supply of essential inputs like
coal and power and also on account of
transportation constraints. Every ecffort
is being made to remove these constraints
ind to ensure adequate availability of
hese inputs to the industry.

VYomen Employment in Industries

267. SHRIMATI KRISHNA SAHI:
Vi.lf the Minister of LABOUR be pleased
4 state

(a) whether there are 40 million

women workers in India ;

(b) whether it is a fact that out of

ese 3d5.pet-cmt of wox:llm workers are

engaged in agriculture and only 2 per cent
workers

of women are engaged in mamnu-
facturing iudustries ; and

(c) if so, whether Government propose

to enhance the percentage of women
workers in manufacturing industries ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA) : (a)
According to the 1971 Census, there were
31 million women workers in India.

(b) Of the 31 million women workers,
about 80 pe cent were engaged in agri-
culture and 7 per-cent in manufacturing
processing, servicing and repairs in both
the housefuld aud other than household
industries.

(c) During the Sixth Five Year Plan
period special attention would be paid to
increase the share of women in employ-
ment by expending and diversifying the
education and  training opportunities
available to them. This policy, it is ex-
pected, would increase the percentage of
the women workers in sectors other ther
agriculture.
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Production capacity of Paper Mills

4268. SHRI K.T. KOSALRAM : Wil
the Minister of INDUSTRY be pleased to

state: N

(a) the installed productive  capacity
of paper industry aud ftz present utilisation
rate; an

(b) the licensed capacity of pa]
iudustry and the steps being tkaen to reg:rh
the targeted installed capacity of 23 lakh
tonnes per annum by 1984-85?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA) : (a)
The installed capacity of the units in the
paper and paper board industry as on
a-¢-B0 was 1538 lakh tomnes and its
present utilisation is approximately 70%.

(b) In addition to the existing installed
<apacity, Industrial Licences for a total
capacity of about 5 lakhs tonnes are
uuder various stages of implementation.
Government have also been encouraging
the growth of further capacity in the paper
industry, and steps taken in this direction
are:

i) the setting up of Paper Mills

® based on sgcondary rawpcmatcrials
which does mot involved foreign
exchange expenditure has been
delicenced.

(ii) The facility of imports of second
hand paper plants has been
allowed upto a capacity of 30
tonnes per day.

(iii) The import of pulp has been
liberalised.

{iv) The import duty on waste paper
used for paper making has been
waived.

{v) Excise rebates have been allowed
to small paper mills for the use
of unconventional raw material.

vi) Speical incentives have been
¢ )ofl;':lrcd for the utilisation of
bagasse for paper making.

y . -
Creation of Class II Posts in Indian
Statistical Service

. SHRI V. KISHORE :
4269 CHANDRA 8. DEO :

Will the Minister of HOME AFFAIRS
e pleased to state :

(a) whether it is a fact that Government
-accepted the Third Pay Commission’s
recommendations regarding the creation
«of Standard Class II posts in the Indian

170

Statistical Service for absorption of Feeder
post holders at (grucnt working on an
ad-k oc basis in Grade IV of the Indian
Statistical Service ;
(b) if so, the reasons for not imple-
menting the decision so far; and

(c) the time by which it is likely to
be implemented ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a) to (c) . Third Pay Commission did
not recommend the creation of Standard
Class II grade or level in the Indian
Statistical Service for absorption of feeder
post holders. The Commissions’ recom-
meudations mainly related to improving
the Cadre structure of the Indian Economic
Service/Indian Statistical Service with a
view to improve the prospects of promotion
of the direct recruits to Grade IV. The
Commission had recommended to down
grade a substantial number of Grade IV
posts so that cdirect recruits would have
reasonable prospects of moving into Grade
III in about the sixth year of service.
Government did not accept this negative
recommendation. It was decided to
adopt a positive approach by encadring
more posts carrying economic and statis-
tical functions in the higher grades so as
to improve the Cadre structure.

Sales Tax on Liquor in Delhi

4270. SHRI BHIKHU RAM JAIN :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether itis a fact that the sales
tax is being chaiged at the first point on
sale ofliquorin Delhi and thereby causing
tremendous loss to the Delhi Administra-
tion ;

(b) whether this loss of revenue has
been investigated ;

(c) if so, the details thereof ; and

(d) the steps proposed to be taken to
improve the situation 2

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA) : (a) According to the Delhi
Administration, sales tax is being charged
at the last point and not on the first point
on sale of liquor in Delhi.

(b) to (d) . Do not arise.
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Institutions, getting Financial aid
from foreign sources

4271, SHRI PIUS TIRKEY :
SHRI H.N. NV%II\)U B

GOWDA :
Will the Minister of HOME  AF-
FAIRS be pleased to state :

(a) whether Government of India are
aware of the reports that some organisa-
tions and/or institutionsin India are getting
financial aid and assistance from foreign
sources especially from countries in West
Asia ;

(b) are there any organisations or insti-
tutions in Jammu and Kashmir coming
in this category ; :

(c) if so, which are the organisations/
institutions, in the country involved ; and

..
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(d) what action the Govearrment of
India have taken agairst these organisa-
tions/instituions in the light of ike Yorcign
Contributions (Regulation) Act, 1973 ?

THE MINISTER OF STATEIN THE

MINISTRY OF HOME AFFAIRS
ésmu YOGENDRA MAKWANA) :
a) Yes, Sir,

(b) & (c) . A list is attached.

(d) Under Section 6(1) of the Foreign
Contribution (Regulation) Act, 1976
and not 1973, institutions/organisations/
associations  having definitc  cultural,
economic, educational, religious or social
programme are free to accept foreign
contributions from abroad. But they are
required to submit half yearly returns
in the prescribed form and annual audit
reports, Action will be taken against
the organisations which are found to be
violatin g the provisions of the Foreign
Contribution (Regulation) Act, 1976.



174

173  Written Answers AGRAHAYANA 26, 1902 (SAKA) Written Answers

e

.a

Bl —

‘A'V'[] pue . urysey 3 nurure[ ‘sanunuoD
- - Teiey elqery preg  z6S‘gg PUSY [enw)  ‘rurepsy-o-qewwre[ oyr L
. “reSeung ‘Jeeyg yey
- - ‘v's'1 EL6'9s . s[nzreg ‘umpaSuesy AveuolSN PlIOMA 9
.m:::ﬂ.am ¢ u-.y
‘Teadsoy sydasof 1§ [ Jo Arepy .
- - w0y ggs‘s ‘vsn €16 Jjo sams .iuwﬁum o.m jo bw_oow L S
“puefioly xefeurig
PpUEa] duel], YAueuriar) - g ‘hepy "pire[loy] ‘sowesy ‘peoy pezy wwe[moy ‘yamyy) ‘oI
‘heprluzwng . F1xh3°ar]  ‘oouesg ‘Duefrazimg SLz‘g6‘g K Kuewwran) *MIN ‘Aeny  136¢6E°L1 o) ‘M ®[ jo orjorsody duasajead svy, ¥
, . “reBeupg ‘TuSep werey F1
‘v's'n €68 vpeuey VLEC1g¢1 Y288y turjepuny jo Mymnpsu] [enuap §
umouy jou Jouo( Lg6 Kpueponmg ¥z Sewjueuy ‘Jejidsol [eliowN doysig suy, ,
V'S'™N o
— - elyY 'S og¥ BV °S PUB[IOZIMG  9TOY  dedeulag ‘ure[s] (BN veminfuy agy, 1 o .
-~ e et ~— ——t— e —— -
og61 uy 6461 ur gL61 '
PaAL2331 PaAI302 Ppaatadax . ON.
£nunop) 10uo unowy  Anunoy) Jouoq junowry  Anunop) 1ouo(g unowy uolyesiuediQ 3 jo sure) . s

(saadnyf uy .aS_o.mao

Aunfsoy pu wutiof) y suDSIDSA0[SuOMSU] G pacuaons uowmqupuer) ubteseg fo junous puv swuvy ayp Sumeys vy ¢ C



175 Written Answers
LL.O. Projects on Employment

4272. SHRI S. M. KRISHNA :
W.ll the M:aister of LABOUR be pleased
20 state :

»

(a) whether the International Labour
Ocgaaisatioa has set forth the findings of
finterventions at the grass roots level in
the form of ’projects’ in India to mobilise
&2z pyar and the jobless for "recognising and
seizing the opportunities around them® ¢
and |

(b) if so, ¥he manner in which Go-
vernm=at have fiasidered or prooosed to
©rasidsc those fiadings and create more
emnsloymeat in tie agricdltural and in-
dustrial sectors ?

THB MINISTBR OF STATEIN THS
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA) : (a) & (b) : The
Iaternational Labour Organisation  has
sponsored three projects to raise the income
levels of the rural poor, Two of thsee projects
are being implemented in West Bengal
and the third in Rajasthan, In February,
1980, the I,L.O. and the U.N.D.P. Orga-
nised in collablration with the National
Labouar Insiitute, an international seminar
in D:lhi oa 'Bmployment creating Re-
scarch and Interventiony’. This seminar
focussed attention on the nature of re-
scarch and interva‘ions necessary to
generate employment for the rural poor,

Compensation to Employees of J.B.
) P lastics, Delhi

4273. SHRI BHEEKHABHALI :
W.ll the Minister of Labour be pleased
to state :

(3) the numYer of employces who m=t
with accident while working in J.B.
Plastics, C-47, Lawsance Road, Delhi in
January, 1980 ;

(b) the amount of compensation given
to cach employee ;

(c) whether there are cases where such
employecs were not taken back in servide
due to their becoming disabled while
w-king in this factory ;

(d) whether any conibénsation has'
bean given by Emmloyees State Insurance

QCorooration or it is entirely upto the

owner to give comoensation ; and -

(e) the stea: taken or p:ooised to be
taksa to poatect the intersts of such  wor-
kers ?
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THF MINISTER OF STATE IN THR
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA (a) & (b):
The factory has been provisionally co-
vered under the Employces, State  Insu-
rance Act, 1948 from 28th January 1g8o.
No employee met with an accident in
January 1980. The only employment in-
jury reported so far relates to 19th March
1980 and the concerned employee has been
paid Rs, 1093.7% . as Temporary Dis-
ablament Benefit.

(c) No such casc has come to the
notice of the E.S.I. Corporation.

(d) & (¢) : The ESI Corporation pays
compensation in all cases of employment
injury resulting in, disablement or death,
subject to the employee being covered
under the Employees State  Insuranee
Act, 1048. In case of complaints,
matter is enquired into and necessary action
taken,

Consamer Price Index for Delhi
Industria! Workers. .

4274. PROP. MADHU DANDA-
VATE : Will the Minister of LABOUR
be pleased to state

(a) whether the statistics compiled by
the Labour Bureau of the Central Ge-
vernment have shown a 11 point increase
in the consumer price index for Delki
Industrial Workers from June to July, 1980 ;
and

{b) if so, the reasons for such a steep
rise :

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA) (a) Yes, Sir.

(b) The increase was mainly due to rise
in the prices of gram, vegetables and fruits
and Gur falling in the Food Group and
Tailoring Charges in the Miscellaneous
G oup.

Central Subsidy Recommended by
TIOCO and SIPCOT to firms

4275 SHRI N, DENNIS : Will the
Minister of INDUSTRY be pleased to
state ¢ :

(a) the details of the firm: in (1) private

sector a-d (2) Jo'nt Sector to which (1)

TIDCO and (2) SIPCOT have recommen-
ded Central subsidy during the last three

financial years .

{b) thedetails of the Central subsidy

provided to these ﬁrx‘in; and

(c) the financial stability of these firms

now ?

* THE MINISTER OP STATE IN THE

MINISTRY OF INDUSTRY SHRI
CHARANJIT- CHANANA
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(a) & (b) : The information is below:

1977-78 1978-79 1979-80
No. of Amount No.of Amount No. of Amount
units (Rs.in units (Rs. in units (Rs. in
lakhs) Lakhs) lakhs)
L. Private Sector . . (40) 22459 (43) 255° 63 (50) 328- 39
II. Joint Sector . . (1) 12- 22 - - (1) 405
III. Public Sector . (1) 1500 (2) 15° 71 _ _
IV. Co-operative Society (2) 23° 12 (1) 12: 65 (1) 1-28

(6) Working results satisfactory.

Proposal to Enact a Iaw on Des-
truction of Property

£276. SHRI K. MALLANNA : Wil
the Mi.ister of HOME AFFAIRS be
pleased to state :

(a) whether Government propose to
enact a law to make destruction of property
a cognizable oftence ; and

(b) if 50, the details regardirg the
policy of Government in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS ( SHRI P. VENKATA SU-
BBATAH) : (a) & (b) ! The matter is
under the eonsideration of the Government.

Applications for issue of Licences

77. SHRI AMARSINH RA-
THAWA : Will the Minister of INDUS.
TRY be pleased to state :

, (a) the number of applications for
ising licences under MRTP Act pending
as on grst December, 1979 ;

(b) the number.of applications receiv-
<8 during the current year ;

(c) the number of licenées and fetters
of intent granted during the current
Iytenr ; and

('(3 the details of the applications re-
Ject

during the current year and on what
grounds ?

THE MINISTER OF STATE IN THE

MINISTRY  OF INDUSTRY
SHRI  CHARANJIT CHANANA):
¢a); Licence applications received from the

céinpanies istered under the MRTP
Act, 1969 m pending conwideration.

(b) From 1-1-1980 to 30-11-1980, 222
Industrial  Licence applications were
rectived from such companies.

(¢) Of the above, 62 applications were
approved and Letters of Intent issued upto
go-11-1g80.

(d) 104 Industrial Licence applica-
tions were rejected during 1-1-1g80
to go-11-1g80. The rejections were
generally on the following grounds;—

(i) The party did not make the
corresponding  application uuder the
MRTP Act.

(ii) The location proposed by the

arty was ,con to the present
f:cnadonal ;‘:olicy the Government.

(iii) No scope for further creation
of capacity for the item proposed to be
manufactured by the party.

(iv) The proposal was not found in

a ce with the existing industrial

policy with regard to MRTP com-
. panies.

Compensation for house sites taken
over by BSF in Mizoram District

4278. DR. R. ROTHUAMA : will
the Minister of HOME AFFAIRS be
pleased to state :

-{(a) whther Government are aware
that the house sites aud compounds of
about 40 families of Zotlan Lunglei within
Lunghie District of Mizoram have been
taken over by the present BSF of which 12
familics have been deliberately left out in
the matter of payment of compensation

leading to communal tension in the local
area ;
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(b) if so, the steps taken or proposed
1o be taken to make payment of compen-
sation to those 12 families ; and

(c) if not, whether Government pro-
pose to look into the matter and settle the
disputes to mutual satisfaction ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
SHRYI YOGENDRA MAKWANA) :
Ea) to (c) : Information is being collected
and will be laid on the Table of the House.

Proposal by Mizoram State Govern-
ment for tAﬂgr«;-l’orest based Indus-
es

4279. DR.R. ROTHUAMA : Will the
Minister of PLANNING be pleascd to
state @

(a) various proposals  submitted by
the Mizoram State Government for
setting up Agro-Forest based industries
in the State ;

(b) if so, names of the industries propos-
ed to be sct up in the State ;

(c) if not, in view of the extreme back-
wardness of the State as ¢ mpared to the
neighbouring States any plan or Scheme
intended or at hand, to set up industries
based on its rich natural resources like
rivers and forests ; and

(d) concrete Central Schemes to deve-
lop the whole North Eastern States and
Himalayan belts with a view to end the
popular unrest arising from their extreme
economic backwardness ?

THE MINISTER OF PLANNING
& LABOUR (SHRI NARAYAN DATT
TIWARI) (a) & (b) : The Mizoram Ad-
ministration has proposed to take up a
number of schemes/projects based on agri-
culture and forest resources. These include
the following :—

1. Village and Small Industries
(i) Mini sugar plant ;
(ii) Straw-board/Card-board plant;
(iii) Food Preservation Unit ;

(iv) Pilot projedct for ginger dehy-
deration ;

(v) Corrugated roofing sheet plant ;
(vi) Saw-mill cum-seasoning plant ;
and

(vii) Demonstration of Oil Ghani, etc.

DECEMBER 17, 1980
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11. Large and medium Industries
(i) Tissuc Paper Project ;
(ii) Ginger Oil and Oleoresin  fac-
tory ;

(iii) Plywood Factory.

The above mentioned proposals were
discussed by the Planning Commission with
the Administration on 24-11-80 as part of
tt::;: Sixth Plan, but final view is yet to be

en.

(c) Does not arise.

(d) The States of the north-castern
region and also Sikkim, Himachal Pradesh
and Jammu aud Kashmir are treated as
special category States and the bulk of
their plan outlav is financed through
Central assistance. The pattern of
Central assistance for these States is go per
cent grant and 1o per cent loan (except
Assamn where this pattern is applicable to
Hill Areas only) as against 70 per cent loan
and 3o per cent grant to other States. The
Plans of Union Territories of Arunachal
Pradesh and Mizoram are fully funded by
the Central Government.

2. Government of India also provides
special  Central Assistance for the develop-
ment of Hill Areas in Uttar Pradesh and
Aszam as part of the hill areas sub-Plans.
In additon, the States of Assam, Manipur
aud Tripura get special Central assistance
for the arcas under the Tribal sub-plan.

8. For integrated development of the
north-eastern region, the Central Govern-
ment set up the North Eastern Council
under the Act of Parliament in 1971.
The NEC takes up such schemgs as are
of common interest to more than one State,
or to a Union Territory and one of the
States or to Union Govrnment and a
State/Union Territory in the region under
its development plans. The Council has
played important role in devaloping inter-
regional programme of power and roads,
in undertaking important studies and
projects relating to industry and minerals
in supporting important experimental and
demonstration  projects  in agriculture,
animal h’bandry, fishery and other social
services. It has supported a masive train-
ing programme for manpower develop-
ment. These programmes will be expand
ed during the Sixth Plan 1980-85, for which
an outlay of Rs. 315 crores has been
approved aginst the approved outlay of
Rs. 212 crores during 1978-83.

4. The following important schemes
are under operation/ implementation in
the Central Sector in the North-Eastern
Region : -

(1) Bokajan Cement Plant (600 TPD),-

Assam—under production.

v - 1

.
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2. ICAR Research Complex, Shillong
(Functioning).

(3) ONGC
programme).

(4) Bongaigon Refinery  Petroleum
Lid. Assam.

orations  (continuous

1. Refinery Units

(i) Crude distillation Unit—Under
Production

(ii) Kerosene Treatment Unit—
Construction  completed by
the end of 1979 :

(iii) Delayed coka ;

(iv) coke calcination units ; and

(v) captive Power p'ant —Under con-

struction

IX. Petro-chemicals Complex

(1) Xylenes Unit—Under
mentation.

imple-

(2) DMT (Polyester fibre interme-
diate)—under implementation.

(3) Polyester fibre unit—Under
implementation.

(4) Offsite  Phase II—Under im-
plementation.

(5) Six new railway lines at an
cstimated cost of Rs. 50 crores—
Under constr ction.

(6) Second Bridge over River Braham-
putra at Silghat at an estimated
cost of Rs. 40 crores—Under
construction.

(7) Tu'i Paper Project (1co TPD),
Nagaland —Under constri:ction-

(8) Nowgong Paper Project (300 TPD)
Assam —Under Constr. ction.

(9) Cachar Pcper Project (300 TPD),
Assam —Under construction.

{10) Roads

(i) Under sensitive areas road
programme § roads of a length
of 225 kms. at an estimated
(original) cost of Rs. 9.87
crores—Under construction.

(ii) Raising ofsix routes to Nainital
Highways standard cost Rs. 70
-- 7 crores Under implementation.

Expenditure incurred for Maintenance
of official Vehicles, CS§10, Ckendigarh
»

4280. SHRT SUSHIL BHATTACHAR-
YA : Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
state @

(a) the amount which is spent annu-
allyin the Central Scientific Instrs ments
Organisation (CSIO), Chandigarh for
maintenance of official vehicles and for
the purchase of petrol and diesel ; and

b) whether there isany contravention
of Government instruction on Economy
measures cspecially in the i1se of staff
cars/vehicles ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TFCHNOLOGY & ELECTRO-
NICS (SHRI C.P.N. SINGH) : (a) the
amount spent by the Central Scientific
Instruments Organi ation (CSIO), Chandi-
garh for the maintenance of offical vehicle«
and for the purchase of petrol and diesel
during 1979-80 is gvien below :

(i) Maintenance of 14  Re, 0:918 lakh
official vehicles at (approx.)
CSI0.

(ii) Cost of petrol and [ Rs. 1+ 127lakhs
diesel (approx.)

(b) In the year 19%9-80, there was
only an increase of - about 1 ;A, in the
consumption of fuel, beyond the ceiling
prescribed. The Instiute has been ins-

tructed to follow strictly the econom
instructions in the consumption of pctm{

ementation of orders re. Grant
of Special Pay to U-D-Cs.

4281. SHRI MANOCRANJAN LHA-
KTA : Will the Minister of HOME
AFFAIRS be pleased to state : .

(a) whether representations were made
to the Andaman Administration to imple-
ment the general orders issued by the Mi-
nistry. of Finance (Departmient of Expen-
diture) on the 5th May, 1979 regarding
grant of special pay of Rs. 35/- to Upper
Division Clerks in the non-Secretariat
offices who are handling cases of complex
nature involving deep study and compe-
tence to deal with such cases ;

(b) is so, with what result ; and

(c) what steps Government propose
to take to ensure that orders issued by the
Central Government in such matters are
fully implemented by the Andaman Ad-
ministration ?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS

(SHRI YOGENDRA :
(@) Yes, Sir. (MAKWANA) )

to(tl;l As thedpom ofl' U.D.(%q. who have
granted special pay of Rs. 35/- per
month have to be identified as g’rry}i’neg
discernible duties and responsibilities of a
coraplex natnre higher than those normally
expected of Upper Division Clerks the
Administration has req -ested the var,ous
heads of departmentsfoffices to furnish
requisite informaton. On receipt of the
information, the Administration willimple-
ment the orders,

(c) Question does not arise.

Regularieation of Casusl Emgployees in
Audamaa and Nicobar

4282. SHRT MANORAVJAN BHAK-
TA: Will the Minister of HOME
AFFAIRS be pleased to state :

. (a) whether the Central Government
issued general orders to the effect that
casual employees should be employed
for work of casual nature and for short
duration only;

(b) whether it is a fact that Andaman
and Nicobar Administration has been
employing casual employees for work of
permanent nature and such employees are
continuing in various departments for
many reasons ;

(c) if 30, the departments which have
employed such casual mazdoors for more
than 240 days and the number of such
employoces, Department-wise, and their
length of service; and

(d) whatstepsthe Ceatral Government
propose to take to regularise their appoint-
ment in the departments concerned after
creating necessary posts in the regular
establishment ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (d). The information is being collected
a};ld will be laid on the Table of the

ouse.

Special Central assistance to Orissa
Uader Tribal Sub-Plan

4283. SHRI K. PRADHANI : will
the Minister of HOME AFFAIRS be
pleased to state : .

(a) whether it is a fact that special
Central assistance had been given to
Orissa under Tribal Sub-Plan schemes
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during the years 1978-79 and 1979-80 to
upgrade the tribal sub-centres into m'ni
Health Centres ;

(b) whether the Central assistance has
also been given for the construction of
dispensary buildings and staff quarters
for Mobile Health Units in the tribal
arcas of Orissa ;

(c) if s0, the number of sub-Centres
upgraded to mini Health Centres in the
tribal blocks of Koraput district ;

(d) the n mber of staff quarters and
dispensary buildings constructed so far
in the tribal blocks of Koraput ; and

(¢) the details in this regard ?

THF MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (c). Speical Central Assistance is made
available to the Tribal sub-Plan States
to supplemens the States’ Plan efforts
in varjous seftors of development in the
tribal areas;End is not tied up to any
particular eme.

Setting up of Wood Based Industry in
Koraput etrict of Orissa

4284. SHRI K. PRADHANI : Will
the Minister of INDUSTRY be pleased
to state ©

(a) whether there is any proposal to
set up a wood based industry in the
Koraput district of Orissa in the year
1980-81;

(b) whether it is a fact that Industrial
Promotion and Investment Corporation
of Orissa Ltd. has initiated action and
catalyse investment for the Konark Wood
Panels at Koraput during the above
financial year;

(c) if s0, how many peaple  will be
given employment 'opportunities in this
wood based unitg and

{d) the total amount estimated for this
project ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA) : (a) There
are proposals to set up Wood Carbonisa-
tion Plant, 2 Rayon Grade Pulp Plant _and
a Paper Millin ?(oraput District of Orissa.

(b) The proposed site of Konark Wocd
Panels has been shifted to Narla Road in
Kalzhandi District. The project is still
under the financial appraisal of the Indus-
trial Promotion and Investment Corporation
of Orissa Ltd.
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(c) The project contemplates employ-
ment of about 1000 persons.

(d) The estimated cost of the project
is Rs. 15°20 crores.

Production of Fake Comm unity Certi-
ficate by Non-S.C. Em ployees

4285. SHRI K.B. S. MANI : Will the
Minister of INDUSTRY be pleased
to refer to the reply given to Unstarred
question No. 1762 on the 26th March,
1980 regarding production of fake
community certificate by 44 non-S.C,
employees; and state :

(a) whether the reply from the officials
who were responsible for lapses would
be expedited;

(b) if so, the proposed date by which
the information would be completed;

(c) the action taken by the Hindustan
Photo Films, Qoty on the issue of produc-
tion of fake community certificates by
non-scheduled caste employees;

(d) whether it is in accordance with
the instructions of the Ministry of Home
Aflajre ;

(e) if not, the reasons for such leniency
shown by the Management to the cul-
prits;

(f). whether the statement made by the
Hindustan Photo Film Management that
they were verifying with the Revepue
Authorities if Putri Vannan community
can be classified as a scheduled caste or
not has been done ; and

g) whether Management are trying to
feguard the fake oertificate holders
not verifying with the Revenue Anthorities ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
SHRI CHARANJIT CHANANA) !¢
a) and (b). The Company has intimated

at action has been initiated against the
offic’'a’s who have 7ailed to preduce the
community certificates afresh as asked
for by the Company.

(c) and (d). The Company has
reported that in accordance with the
instructions of Ministry of Home Afhnirs,
it has terminated the services of all employees
recruited against reserved vacancies who
on verification were found not to be belong-
ing to Scheduled Castes/Scheduled Tribes.
As regards other employees found not to
be belonging to Scheduled Castes/Scheduled
Tribes even though not recruited against
reserved vacancies the Comp2ny has with-
drawn the benefits, if any, given to them
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and initiated disciplinary cction against
them. The employees who were Scheduled
Castes/Scheduled Tribes but later converted
into Christianity are being treated as
general candidates.

(¢) Docs not arise.

(f) Revenue Authorities have clarified
that Putri Vannan community can belong
to Scheculed Caste but have also indicated
that there is no Putri Vannan Community
in, the Ni giris, In view of this, the Compzny
has initiated disc’'plinary action against
all those who have failed to produce a
fresh community certificate as asked for
by the Company.

(g8) Does not arise.

Representation from C.8.A.D. Bombay

4286. SHRI BAPUSAHEB PARULE-
KAR: Wi'lthe Minister of LABOUR be
pleased to state :

(a) Whether the Director General ol
Employment and Training, Delhi has
reccived a representation dated 18th
February, 1980 from C.8.A.D., Bombay
unit ; and-*

(b) ifso,thedetails thereof and the
action taken in thatregard ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SINHA) .

(a) Yes, Sir.

(b) In their letter dated 18-2-1980,
CSAD, Bombay Unit represented that .

(i) the decision to allot the type-II
quarter to Superintendent, V.R.C.
may be revoked.

(ii) essential staff should be given
overriding pricrity for allotment of
quarter in their own entitled type.

The Director General of Employment and
Training who considered the demands,
came to the conclysion that the decision
to allot the quarter to the Superintendent,
V.R.C. need not te revoked. He is exam-
ining the proposal to amend the allotment
rules suitably to make provision for overrid-
ing priority in their own entitled category
in the matter of allotment cf quarters to
essential staff.
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‘B’ Grade Clearks in Navy

4287, SHRI BAPUSAHEB PARULE-
KAR : Willthe Minister of DEFENCE be
pleascdto state @

(a) whether Government have taken
a decision of the representation made by
the erstwhile ‘B’ Grade Clerks of Navy
requesting that they should also be classi-
fied as Uppzr Division Clerks with effect
from 1-1-47 and the arrears of pay and
allowances be given to them in the Light of
the Judgement by Bombay High Court in 2
recent identical case ;

(b) I yes, when and the details thereof
and implementatjon thereof ; and

(¢) if not, the reasons of delay of long
time and when the decision shall be taken
in that regard by Government ?

THE MINISTER OF STATE IN THE
MINISTRY OP DEFENCE (SHRI
SHIVRA]J V. PATIL) @ (a) to
(). No, Sir. The mater is still
under consideration of the Government
and a decision is likely to be taken soon.

Naval School at Ranpar Port

4288, ROF.MADHU DANDAVATE :
Will the Minister of DEFENCE be pleased
tostate :

< (a) whether any memorandum dated
25th August, 1980 has b=en received by
Government demanding the starting of a
Naval School at Ranpar Port in the district
Ratnagiri of the backward Konkan region
of Maharashtra; and

(b) if s0, what is the reaction of Govern-
ment to the demand in the memorandum ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
SHRI SHTIVRAJ V. PATIL): (a)
The said m=mdorandum does not appear
to have been received in the M nistry of
Defence.

(b) Does not arise.

Allocation for R&D to applied
Research in Solar Technslogy

4289. PROF. MADHU DANDA-
VATE: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether in view of the growing oil
dmport Bill the Government propose to
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divert substantial portion of the alloca-
tions for Rescarch and Development to
the applied rescarch in the field of solar
technology; and

(b) whether, in view of the difficulties
of oil-fuel, solar technology will be uti-
lised on a wider scale for suitable purposes?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C. P. N. SINGH) :
(a) In the current financial year Rs.
225 crores have been allocated by Go-
vernment for research on new and re-
newable energies.  The Programme on
New and Renewable Energy Sources
under the Department of Science and
Technology is to be given a major impetus
during the Sixth Five Year Plan period;
an outlay of at least Rs. 50 crores has been
indicated for this purpose to cover Re-
search and Development, protoype fabri-
cation and demonstration programmes.

(b) Research efforts so far in the field
of solar technologies, including those
relating to biogas and biomass have led
to the generation of considerably greater
basic scientific and technological un-
derstanding and capabilities for a wide
variety of applications, such as water
heating, crop drying, water pumping,
cold storage, desalination, lighting and
cooking and low grade process heat. In
all thcse areas, demonstration and field
trial programmes have been initiated
to pave the way for large-scale commercia-
lization and wider utilization. -

Cash subsidy for setting up of industries
in _\Backward Areas

4290. SHRI CHHITTUBHAI GAMIT:
Will the Minister of INDUSTRY .be
pleased to state:

(a) what are the details regardi
the percentage of cash subsidies whi
:the new Industries being set up in econo-
mically backward districts are being given
by Government; and

(b) whether recently there has been
any change in this pattern ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA) (a); Under
the Central Investment Subsidy Scheme,
presently in force in 101 industrially
backward districts, new as well as existing
industrial units undertaking expansion
of the order of 10% and above on the
fixed capital investments are entitled to
15% subsidy subject to a maximum of
Rs. 15 lakhs.

(b) No, Sir.
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Grant of Bonus to CSIR Employees

wg.ngl. SHRI E. BALANANDAN:
ill the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Federation of CSIR
Employees’ and Workers’ Union and
Associations have been demanding bonus
for all the CSIR employees;

(b) whether Government are consi-
dering to grant bonus to CSIR employees
on the lines of bonus already given to the
Ra;lway, P&T and Defence employees;
an

(c) if not, why the CSIR workers have
not been paid statutory bonus of 8-33
per cent ?

THE MINISTER OF STATE
IN THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY AND
ELECTRONICS (SHRI C. P. N. SINGH)
(a) Yes, Sir.

(b) & (c): CSIR is a Society registered
under the Societies Registration Act XXI
of 1860, with the purpose of pursuing
scientific, industrialfapplicd research of
‘national importance. It is not organized
on commercial lines with the objective
of engaging in large scale production
or carning significant revenues. CSIR
follows the Government of India Rules
for regulating the service conditions of its
staff. There are many organisations
within Government that are akin to CSIR
in their structure and functions. Since
the Government of India have not granted
bonus to its emloyees performing duties
similar to those of CSIR, there is no pro-
posal under consideration at present to
grant bonus to the employees of the CSIR.

Dissolution of National Council of
Scientific Museums

4292. SHRI E. BALANANDAN : Will
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state:

(2) whether Government have recently
decided to re-transfer the National Labo-
ratories/Museums/Research Institutes to
the Council of Scientific and Industrial
Research which were detached in 1978;

{b) by what time the decision is likely
to be implemented;

(c) whether a decision has also been
taken to dissolve the National Co ‘ncil of
Scientific Museums; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C. P. N. SINGH)
(a) to (d). Government has apprised
CSIR of its readiness to re-transfer to CSIR
the following four National Laboratories:

1. The Central Building Research
Institute, Roorkee.

2. The Central Fuel Research Institute,
Dhanbad.

3. The Central Road Research Insti-
tute, New Delhi and

4. The Indian Institute of Petroleum,
Dehradun.

The Governing Body of CSIR
has recommended to the Society of CSIR
acceptance of the re-transfer of these 4
Laboratories. The matter has since been
Elaccd before the Society at its meeting

eld on 15-12-1980 and the proceedings
of the Society are awaited.

Other necessary administrative action
for the retransfer has been initiated.
The exact time of retransfer of the Labo-
ratories to CSIR is being finalised in con-
sultation with the respective Ministries.

Government has decided that the re-
transfer to CSIR or otherwise of the Mu-
seums and ten Research Associations may
be appropriate Committees to be constituted
by CSIR. The Committees have since
been  consituted. At this stage the
question relating to dissolution of the
National . Council of Science Museum
does not arise.

Issue of licences to Large Industrial
Houses

4293. SHRI R. L. BHATIA: Will the
Minister of INDUSTRY be pleased to
lay oathe Table ofthe House a statement
showing:

_(a) the particulars of the letters of
Intént and Industrial Licences issued to
the first 5 large Industrial Houses and
their interlinked companies during the
last 4 moaths ending on 315t October, 1980;

(b) the applicatit;ns which are pendingg

(c) what machinery exists for the im-
plementation and execution of all such
Letters of Intent and Industrial Licences;
and

(d) the element of foreign cqllaboration
involved in any of these Letters of Intent
or licences andits terms and conditions?
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THE MINISTER OF S{ATE IN tHE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA) :(a) Adoptirg
the ranking of the Department of Com-
pany Affairs in regard to the Industrial
houses  (as on 31-12-78) the number  of
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Letters of Intent and Industrial Licences
granted dwing Ist July to 3i1st October,
1980 under the Industrics (Development
& Regulation) Act, 1951 to undertakings
belonging to first five industrial houses
given belowi—

Name of the House

No. of Industrials

No. of Letters of

Intent issued Licences issued
1. Birla 5 3
2. Tata 3 I
3. Mafatlal 1 3
4. J. K. Singhania . . . 1 —
5  Thapar , . . . . 2 1

The details of all the Letters of Intent
and Industrial Licences including the
name of the Urit, Location, item of
manufacture, capac’ty etc, zre published
in the ‘“Weekly Bulletin of Import Licences,
Export Licences & Industrial Licences”
and Supplement to the ‘Monthly News
Letter’ published by the Indizn Investment
Centre. Copies of these publications are
available in the Parliament Library.

(b) 41 applications from the above
houses are pending for consideration of
the Government.,

(e) The progress of implementation/
execution  of all Letters of Intent and
Industrial Licences are watched by the
concerned  administrative Ministrices.
State Governments and also by the various
technical authorities like DGTD/ Textile
CommissioncrfCoal  Controller/Iron &
Steel  Controller/Jute  Controller etc.

(d) of these, 2 Foreign Collaborations
of technical nature were approved.

Establishment of Remote Sensing
tre

4204. SHRI JANARDHANA POO-
JARY: Will the PRIME MINISTER
pleased to state:

(a) whether the Scientists have pleaded
the establishments of remote scnsing
ceatre in each Statey and

(b) if so. Government’s reaction to
it ?

THE MINISTER OF STATE INTHE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
(SHRI Cy P. N. SINGH) : (a) There arc

some pruposals regarding the setting up
of state level remote sensing cells.

(b) The matter is under consideration
for optimal solutions.

Transfer of IPS Cadre Officers of
Tamil Naduo to other States

4295. SHRI N. DENNIS: Will the
Minister of HOME AFFAIRS be pleased
to state:

{a) whether a number of police officers
borne on the IPS cadre serving in Tamil
Nadu are on the compulsory wait lList;

(b) if so, the details thereof and the
reasons thereof; and

{c) the steps taken by the Central Go-
vernment to post them to other States?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA)
(a) to (c) : Information is being collected
and will be laid on the Table of the
Houe.

Non-utilisation of Industrial Licences

429¢6. SHRI S. M. KRISHNA : Will
the Minister of INDUSTRY be pleased
to state :

(a) whether his Ministry has laid down
new norms for extension of validity of
industrial licences and letters of intent ;

(b) if so, the broad details therof ;

(c) the names of the Industrial Houses
which were granted industrial licerces
and issued letters of intent which could
not be utiliced during the current year
(uptil 31st October, 1980) ard have been
or are being extended ; and

{(d) the circumstances under which
such extensions are being granted ?
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA) :
(a) and (b). Yes, Sir. Ad inistrative
Ministries can give two extensions of not
more than six months on each occasion
in the case of letters of intent and two
extensions of not morc than one year at
a time on cach occasion in the case of
industrial licences. And extension other
than the above would require approval
of the appropriate Approval Committee.

(¢) Lettrs of intwat a:d  Indutrial
Licences are normally current for one year
and two years respectively. There does
not arisc any question, therefore, of exten~
sions of letters of intent or industrial
licences issued during the current year.

(d) Docs not arise,

Collaboration with European
Electronics Ltd.

4297. SHRI S. M. KRISHNA :
Will  the PRIME MINISTER bc pleased
to ctate. :

(a) whether the European Electronics
Industry has evinced some interest in the
setting up of joint ventures with Indian
Companies and acting as distributing agents
for electronic compoaents manufactured
here ; and

{b) if so, the broad details of the
proposals in thiv bzhalf at present under
coasideration of Government ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELECTRO-
NICS (SHRI C. P. N. SINGH) : (a) and
(b). Department of Electronics (DOE)
has sent a study team during October-
November, 1980 consisting of 4 officials
to Belgium, Sweden, France, U. K., FRG,
The main objectives of the team were to :
study the production technologies in the
components area, hold discussions with
Industry Awsociations, know the strategies
being adopted by EEC Member countries
with regard to components manufacture
including investments in R&D, assess
purchase of technology from Western
European sources and the costs thereof,
hold meetings with relevant Government
agencies to asess the promotional measures
bsing taken by the individual Governments
and attend ‘“‘ELECTRONICA 80” Fair
and Electronics Seminar in Munich
(F.R.G.).

This study team did not discuss specific
proposals for joint ventures or component
distribution. ~However, 3 companies—2
from U.K. ard one from West Germany —
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had showa interest in selling their know-
how. Sale of a second hand plant for
electrolytic capacitors was also proposed
by a company in UK, which includes
assistance for installation.

All thesse proposals are preliminary
exchanges of id=as and not in the naturc
of coacrete proposals before the Govern-
ment.

Regularisation of Excess capacities

4298. SHRI S. M, KRISHNA : Will
the Minister of INDUSTRY be pleased
to state :

(a) which of the multi-nationals
and large industrial houses in some
of the sectors have created exces capa-
cities and there under utilisation of the
licence capacity in other sectors ; and

(b) whether Government have regula-
rised all these exces: capacities, if so,
the d-tails thercof and the circumstances
in which this was done?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA : (a)
While no specific exercise has been carried
out by Government to determine excess
capacities created by MRTP/FERA
houses or under-utilisation of licersed
capacities, production by some under-
takings, including MRTP/FERA units,
has not bzen in line with licensed capaci-
ties.

(b) With a view to stimulating indus—~
trial production and to sub-serve the
national interest, especially in crucial
areas, Government in 1975 notified pro-
cedures for recognising installed produc-
tive capacities, In respect of MRTP/
FERA units special procedures were
prescribed, which stipulated the possibi-
lity of maximising cxports, rcasonable
value-added etc. As such, no question
arises, per se of Government regularising
all excess capacities.

Government objective continues to be
optimum utilisation of capacity and
maximising production within the frame-
work of Government’s socio—economic
policics. The Industrial Policy of July,
1g80 reiterates this and other objectives,
Government, in pursuance of the above
policy, have announced measures for per-
mitting automatic growth and for recog-
ising installed capacities in the core,
basic and export oriented industries,
Individual cases are ds<cidsd on mer
n accordance with the above policy.
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News Jtem Captioned “‘Tripura
to Resist Wrong Directories.

4300. SHRI R.L. BHATIA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) Whether Government’s attention
has been drawn to the ncws-item captior.ed
‘Tripura to resist wrong directives appear-
ing in the ‘Patriot.. New Delhi datcd the
17th November 1980 ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRSI YOGENDRA MAKWANA) : (a)
Yes, Sir,

(b) N2 directives were given to the
State Government only the recommenda-
tions of the Dinesh Singh Committee on
Tripura as had been accepted by the Cen-
trial Government were communicated
to the State Government for necessary
action.

Allotment of Shops to Ex-Service-
men A

4301. SHRI RAM SINGH SHAKYA
Will the Minister of DEFENCE be pleased
to state :

(a) Whether in 1966 Delhi Admxms—
tration had invited applicetion in Town
Hall for allotment of shops to ex-service-
men.

(b) if so, the names and addresses of
the applican
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(c) the number of applicaats out of them
allotted shops as also the numbs=r of those
whose nam=s are still in the waiting list ;
and

(d) Whether Government have formula—
ted a schome for allotting shops to these
p:nsioaers by D:clhi Administration ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a) to (b),
The required information is b-ing collec-
ted from the Delhi Administration and
will bz placed oa the Table of the Houst.

Water and Flush Latrines in Houses
of ex-Servicemen on Payment

4302. SHRI RAM SINGH SHAKYA
Will the Minister of DEFENCE be plrased
to state :

(a) Whether Government had formula-
ted a scham> uadsr which ex-servicemen
w:re provided water and flush latrincs
facilitics in theoir houses oa their deposi~
ting an am~uat of Rs. 100 ;

(b) the number of persons bene fited
so fir uad-r this schem~ ; aad

(¢) whether Government have again
formylated any similar schems for pro-
viding water aad flush latrines in the house
of ex-servicemen by abolishing develop-
ment charges

THE MINISTER OF STATL IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V.PATIL): (4) No
Sir.

() Does not arise.

(¢) No, Sir.

Rioting and Arson in Delhi

4303. PROF. MADHU DANDAVATE:
SHRI A.K.BALAN :

ACHARYA BHAGWAN DEV :

Will the Minister of HOME AFFAIRS
‘bz pleased to state

(a) whether Army was called out
on the 15th August 1980 after a large
scale rioting and arson in some areas of
old Delhi on that day ;

{b) if so, reasons thereof ; and
{c) whether a fulfledged judicial inquiry

has been made into these acts of violence
and arson ?
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THE MINISTER OF STATE IN
THE  MINISTRY OF HOME
AFFAIRS : (SHRI YOGENDRA
MAKWANA) : (a) & (b). Two commu-
nal incidents of a violent nature 100k place
on 15th august 1g80 in Ballimaran and

ChawriBazar areas as a sequel te the incidents
that had taken place in Moradabad,
U.P. With a viev to arresting any further
escalation, curfitw was clamped in those
arcas and the Army was calldd out to or-
ganise flag march The situation was
brought under control wihin ashort
time,

(¢) No, Sir,

Instigation of Harijans and
Adivasis by Christian Missiona-
ries in Bihar

4304 SHRI TARIQ ANWAR : Wil
the Minister of HOME AFFAIRS be
pleased to state

(a) whether Government are aware
that Christian  missionarics are taking
undue advantage of the poverty of Harijans
and Adivasis and trying to instigate
them in different parts of the c>untry,
particularly in backward areas of Bihar ;

(b) whether in this connection his
attention has been drawn to the statement
of Bihar Chief Minister p- blished in the
“Nav Bharat Times” dated 9th Qotober
1980 ; and

(c) if so, the concrete steps proposed
to be taken by Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS :
(SHRI YOGENDRA MAKWANA) : (a)
and (b). Government have seen the state-
ment of the Bihar Chief Minister published
in the “Nov Bharat Times” dated the 7th
October, 1980. Allegations of a general
nature have been made from time to time
that christian missionaries  sometimes
took undue advantage of the poverty of
Harijans and Adivasis to motivate them
into conversion to christianity. No
specific complaint has, however, been
received recently against any individual
christian missionary.

(c) Activities of foreign christian
missionaries are kept under watch and
appropriate action is taken in case any-

adverse comes to notice.
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Capacity to Manufacture Compo-
nents by Indian Industry for Atomic

4305. SHRI K.P. SINGH DEO :
Will the PRIME MINISTER be pleased
to state

(a) whether it is a fact that the Indian
industries in both public and private
sectors have attained the desired capacity
to manufacture complex and high pre-
cision and heavy com’poncnts required
for the atomiic plants of our country ;
and

(b) whether Government have made
any assessment to find out the percentage
of equipment that can be fabricated
within the country for setting up of atomic
Plants with indigenous components ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
& TECHNOLOGY AND ELECTRO-
gICS (SHRI C.P.N. SINGH) (a) Yes,
ir.

(b) Itis estimated that at present about
90, of the equipment required for a nuclear
power station can be manufactured in the
country with indigenous material/com-
ponents.

Suicide in Taj Hotal Delhi

4306. SHRI K. LAKKAPPA : will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that a man
jumped to death by a fall from the Taj
Hotel, Delhi;

(b) whether Hotel authorities tried to
suppress the identity of the deceased and
the case ; and

(c) if so. the facts about the case and
the action proposed against the Hotel
management ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) & (c). On 21st September, 1980
at about 3 P.M. the Security Officer Taj
Hotel Dethi telephonicall informed
Police Station Tuglak Road, that a man
had jumped from the 13th storey of the
Hotel and had died on the spot. This
report was recorded in the Daily Diary
of the Folice Station and inquest procee-
dings ufs 174 Cr. P.C. were held by the
8.H.O. Tuglak Road., As the identity of
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the deceased was not known, wireless
messages were flashed and the news was
given to the press.  Later on the deceased
was identified by Shri S.K. Chhibbar
as his step-son. On enquiry no fo 1 play
has come to notice and it is also not
correct that the Hotel Authorities had
tried to suppress the case and identity
of the dececased . The question of taking
any action against the Hotel management,
therefore, does not arise,

Agreement with Yugoslavia for
aoopention in Nuclear Energy

4307. SHRI MADHAVRAO SCINDIA:
Will the PRIME MINISTER be pleased
to state :

(a) whether during the visit of the
Prime Minister of Yugoslavia in Septem-
ber this year, any agreement between
India and Yugoslavia for mutual co-
operation between the two countries in
the field of nuclear energy was reached ;
and

(b) if so, the outcome of the talks held
in this regard and the terms of the agree-
ment, if any reached ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
& TECHNOLOGY AND ELECTRO-
NICS (SHRI C.P.N. SINGH) : (a)
and (b) No, Sir, The Agreement bet-
ween India and Yugoslavia for coopera-
tion in the peaceful utilisation of atomic
energy was concluded on March 16, 1979.
The Agreement provides for fellowships
for training of scientists, exchange of
unclassified information, exchange of
scientific visits, lease or sale of material
and equipment and carriying out of
collaborative programmes as may be
mutually agreed upon from time to time.

Implementation of Payment of
um Wages to Farm Labour

4308. SHRI G.S. REDDY : Will the
Minister of LABOUR be pleased to
state :

(a) whether minimun wages in i--
culture fixed by various State Govacg:l-
ments have been implemented at the
farm level ;

(b) whether any 'authoritative study
in this respect has been conducted by
Government or sponsored by it ; and

(c) if so, the findings thereof ?



201

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): (a) According
to the information available the Siate
Governments are'generally taking steps
to enforce the minimum wages fixed by
them for agricultural workers.

(b) & (c), The question of conducting
an evaluation survey on the implementa-
tion of the Minimum Wages Act with re-
ference to agricultural labourers is under
consideration of the Government.
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Recommendations made by Delhi
Police Commission, 1968

4311. SHRI K. PRADHANI : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the main rccommendations made
by the Delhi Police Commission, 1968,
and

(b) what action has becn taken by
Government to implement these  sugges-
tions ?

THE MINISTER OF STATE IN

T # fam F IFR { F9T FREAE THE MINISTRY OF HOME AFFAIRS
a7 (SHRI YOGENDRA MAKWANA). (a)
3 . & (b) . A statement is atiachedy
Statement

RECOMMENDATIONS OF DELHI POLICE COMMISSION —~PROGRESS OF DECISIONS
TAKEN/IMPLEMENTATION OF DECISIONS

'8, No. Chapter/Gist of Recommendations

Present position

1 Chapter 3 (No. of recommendations: 5)

Pay and Dearness allowance :

Pay thscales as subsequently recommended by
Re IlIrd Pay Commission, accepted.
sates of dearness allowance are the
ame as admissible to other Central Govt.
employees. Good Conduct Allowance @
Rs. 5/~ p.m. is admissible to Constabl
with 20 years service. .
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2 Chapler 4 (No. of recommendations : 10)

The Commission recommended special pays Accepted and implemented. Cycles allow-
to certain categories of staff. pa ance admissible to A.S.I., Head Con-
stables and Constables has since been
raised from Rs. 6/- to Rs. 10/- p.m. The
conveyance allowance of Inspectors/Sub
Inspectors/ASIs has been raised to Rs.
70/- per month. The Washing Allowance
has been raised from Rs. 4/- to Rs.
10/- p.m.

g Chapter 5 (No. of recommendations: 14)

Steps be taken to provide 1009, family acco- Decided to provide 100% family acco-
mmodation to all members of subordinate mmodation to Upper subordinates and
rank. In case of rented house full reimburse- 50% family accommodation to lower
ment of rent. Plinth area and facilities to be subordinates with 509, barrack acco-
provided specified. mmodation. Reimbursement of rent upto

259%, of pay, if accommodation not pro-
vided.

A crash programme has been drawn vp and -
is being implemented keeping in vie v the
recommendations. P lice Hous;ng is now
treated as P an Scheme. The provisjon for
1981-82 for Delhi Police Housing is Rs.

1.8 crore.

4 Chapter 6 : (No. of recommendations: 8)

The Central Govt. Health Scheme be extended Accepted. The CGH Scheme has been
to all police employees. A 200 bedded Hos- extended to employees of Delhi Police
pital be constructed. w.ef. 1-4-71. As all the benefits under

the scheme including hospitalisation are
available to them, the proposal of sepa-
rate hospital has been dropped. The non-
gazetted police personnel have also been
exempted from payment of CGHS con-
tribution w.ef. 1-3-79.

5 Chapter 7 (No. of recommendations : 6)
Their children may be given additional bene- Delhi police get the concessions as admis-
fits of uniform grant, scholarships etc. sible t<]> all Central Govt. employees in
general.
6 Chapter 8 (No. of recommendations: 22)
Govt. of India may make a grant of Rs. 5 lakhs The purpose is already served by grants

for constitution of benevolent fund. from IGIP’s discretionery grant and
ti'ihcf p;ivately operated mutual bene-
t fund.

% Chapter g (No. of recommendations: 1)
The Commissioner of Police system should be Accepted and implemented. The system
introduced in Delhi. has been introduced in 1978.
8 Chapter 10 (No. of recommendations: 6)

The recommendations were regarding General Accepted and more powers delegated.
Administrative Control and regarding dele-
gation of powers.

9 Chapter 11 (No. of recommendations: 16)

The recommendations were regarding District Accepted and implemented. Presently there
Police Admn. and Division of Delhi into 4  are six districts.
Districts and creation of additional posts.
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10 Chapter 12 (No. of recommendations: 14) .
The recommendations were regarding removal The recommendations were general and
of legal impediments like confession made not confined to Delhi Police alone.
befo::: police to be accepted as evidence. Hence no separate action was needed.

11 Chapter 13 (No. of recommendations: 16)
The recommendations were regarding creation Accepted with modifications and imple-
of posts in Districts. mented.,

12 Chapter 14 (No. of recommendations: ro)
The recommendations were regarding creation Accepted with modifications and imple-
of posts in Police Stations. mented. Opening of 8 police Stations and
12 Police Posts was approved in 1978.
Sctting up of 6 Police Stations and 12
Police Posts has been approved in 1980.
13 Chapter 15 (No. of recommendations: 14)
The recommendations were regarding prose- Accepted. Prosecuting staff has since been
cuting staff. It was recommended that they separated from the Police cadre.
should have separate cadre and revised scale
of pay.

14 Chapter 16 (No. of recommendations: 20)

Traffic Police—Creation of additional posts. Accepted and implemented. 334 more posts
have since been created in 1979 and 1980
for Traffic Police. The Mobile Courts
have become more active.

15 Chapter 17 (No. of recommendations: 11)

Armed Police—Need not be separated Unit.  Separation was necessary to have a proper
disciplined and trained armed police
force.

16 Chapter 18 (No. of recommendations: 7)

Security Police—Creation of posts. Accepted with modifications. Implemented.
Selection of Staff for Security Branch
is made keeping in view the guidelines
laid down by the Commission,

17 Chapter 19 (No. of recommendations: 13)
Reorganisation of communication system. The system  as recognised meets the re-
quirements.
18 Chapter 20 (No. of recommendations: 18)
CID Branch—Creation of additional posts—  Accepted. 14 more posts created in January,

Modernisation of Crime Records. 1980 for the Crime Records Office,
19 Chapter 21 (No. of recommendations: 15} . .
Special Branch—Creation of posts. Accepted and implemented. Reorganisa-
tion of Special Branch sanctioned in
1980.

20 Chapter 22 (No. of recommendations: 7)
F.R.R.O.—Creation of posts etc. Accepted. Staff recommended by the Com-
mission sanctioned.
21 Chapter 23 (No. of recommendations: 36) .
Old Delhi Police Line —Re-organisation and Accepted and implemented. The Railway
creation of posts. Police has however, been place under
the D.C.P. (Crime & Railways).
22 Chapter 24 (No. of recommendations: 17) ) )
Headquarters staff—Creation of posts. Accepted and implemented. SIU is presently
studying the Ministerial staff require-
ment of Delhi Police.

23 Chapter 25 (No. of recommendations: 26) .
Working of Police Stations—S.H.O. in cach Accepted and |mplcmen§ed. However, the
Police Station should be Inspector—Revision ~ post of Inspector remains non-gazetted.
of forms and registers.

24 Chapter 26 (No. of recommendations: 15) . )
* Ph:lt’r:)ls s Bt(ats and out-posts. 'Ir'hllls is :i general directive which is being
ollowed.
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25

27

28

29

30

31

32

Chapter 27 (No. of recommendations: 20)

Investigation of cases—Registration of cases—
Writing of case diaries.

Chapter .28 (No. of recommendations: 10)

Prosecution of cases.

Separating of l:ghcnry, tstrmgthcnu:x:g of pro-
secution s e prosecution agency.
Asepmtesubjﬂ' nw&uru,Decen isa-
tion of powers.

Chapter 29 (No. of recommendations: 7)
Supervision.

Supervision of work of Police Personnel in
every rank.

Chapter 30 (No. of recommendations: 14)

Recruitment.

Method of recruitment, standard of education,
physical, fitness and age of recruitment—
Association of U.P.S.C. with recruitment.

Chapter 31 (No. of recommendations: 14)

Promotion.

Constable to Head Constable—After comple-
tion of g years service, by merit, on appli-
cation. Head Constable to A.S.I.—After
completion of g years service.

AS.L to S.I.—50% bg promotion and 50%, by
direct recruitment. S.I. to Inspector—Direct-
or recruited after completion of 8 years ser-
vice and promottees after 5 years service.

Chapter 32 (No. of recommendations: 22)
Police Training School.

Police Training School to be established

. Syllabus for education, Teaching staff build-

ing, provision of firing range for the school,
training to women Police.

Chapter 33 (No. of recommendations: 27)

Institutional and Practical Training.

Changes in Training Course in Phillaur sugges-
ted which be referred to IGP Punjab. To
persuade Delthi University to start diploma
course in Criminology. Training in Foren-
sic Science Laboratory, Training to prose-
cuting officers in Moradabad Police Training
College.

Chapter 34 (No. of recommendations: 2)
In Service Education.
In Service Education should be planned and

organised.

Accepted and implemented. Directive is-
sued that the charge sheet and the final
report should be sent to the Magistrate
as soon as the investigation is completed.

Accepted and implemented. The judiciary
and the Executive have since been
separated.

Accepted and implemented. Suitable in-
strixctiom issued to the Delhi Police Person-
nel.

Accepted and implemented. Staff Selection
Commission 18 now associated with
recruitment of Sub Inspectors.

Accepted. For both categories of Sls., the
length of service should be 6 years.

Accepted and implemented. School tem-
porarily set up at Mechrauli. Site for
school has been selected at village:
Jharoda Kalan and the building is near-
ing completion.

Accepted and implemented.

Accepted and implemented. Post of Educa-
tional Advisor and Education Assistants
created for rendering help to Policemen.
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Moral Training. ' ) i
Accepted and implemented.

Setting 1p of Adv:sury C )mmittees at the level Accepted with the md fication that ad -
of i i visory Committees should b: organised
at ADM3 level. Implemented.

83 Chapter 35 _(I‘{o. of recommendations: 4)
Moral and religious training.
94 Chapter 36 (No. of recommendations: 20)
Public Relations.
Commissioner of Police/Police Stations—
To educate Children in schools and colleges.
To create vigilance and Grievance Depart-
ment. To seek assistance of the Press by
holding regular Press Conferences. To
Broadcast talks over Radio.
35 Chapter 37 (No. of recommendations: 7)

36

ption.

Living wage and all necessary amenities should Accepted and
be provided to Police to keep them honest.
Strict Vigilance by hjgher officers to be kept,
Property return should be closely examined.

implemented. Pay and
allowances payable to Police personnel
remain under review.

Chapter 38 (No. of recommendations: 9)
Misc. Items.

Revision of type of uniform—Items of Uni- Accepted and implem:nted. The normal
forms—Tenure of posting of S.H.O. SIs, ASI tenure of S.H.O. will, however, be 3
at Police Stations—Tenure of posting of Crime years.
and Traffic Police be prescribed. LP. Rules
to be taken as Model.
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Indo Soviet Collaboration

4312. SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
PLANNING be pleased to state:

(a) whether it is a fact that Indo-
Soviet collaboration during the sixth Five
Year Plan will be worth around Rs. 6500
crores for a wide range of projects ; and

(b) if so, what are the projects that are
likely to be covered under this scheme?

THE MINISTER OF PLANNING
& LABOUR (SHRI NARAYAN DATT
TIWARI): (a) & (b). The Soviet Union
have agreed to assist during the Sixth
Five Year Plan for various projects mainly
in power, steel,coal and oil exploration
sectors.

Reinforcement Plan for Defence
on J&K Borders

4313. SHRI GY. KRISHNAN : Will
the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that an eight
point plan to strcamline and further
reinforce the defence of the border of
{)ax]:nnu am:d Kash’Kuhnﬁr with Pakistan and

ak-occupi mir was proposed at the
Civil Military Liaison Oon}i?ercl:nz which
was opened on 23 October, 1980 ; and

(b) if so, the details regarding the
suggestions made in the meeting and
the reaction of Government thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRA]J V. PATIL): (a) and (b). The
conference held at Srinagar on 23rd
and 24th October, 1980 was one of the
periodical Conferences meant for discussing
matters of common interests - between
the Army and the Civil authorities. It
:rivill.i:ot be desirable to disclose the

ctails.
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Proposal to layina our Modern Sani-
tary System in Cantonment Board,
Kanpur

4315. SHRI A. U. AZMI : Will the
Minister of DEFENCE be pleased to
state :

(a) whether the Kanpur Cantonment
Board, Kanpur, had earlier submitted
its proposal for laying out mccern szni-
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tary system and to provide its services to
the residents of Cantonment tkercby
toimprove the lots of Harijans and/or to
discard their services for cleaning private
privics of the residents ;

(b) if so, whether sanction was not
accorded nor has anything been dene at
present ;

(c) the reasons therefor ; and

(d) action being taken up to provide
such minimum amesnitie:s to the residents
of Shantinagar and Faithfulganj arcas
from whom rates and taxes are realised
by the Canpore Cantonment Board ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
gmvam V. PATIL) (a) to (c). No,
.

(d) A major portion of Shanti Nagar
and Faithful Ganj areas is covered by
sewer lines which have been laid before
independence. Due to increased popula-
tion, these sewers cannot take additional
load if extended to remaining parts of Sha-
nti Nagar, Faithful Ganj and Mirpur.
Further due to acute shortage of water,
it is technically not feasible to extend
sewerage to the remaining parts of the
Cantonment. The Board hasunder con-
sideration a scheme for improving water
supply by tapping underground sorurces.
On the implementation of water supply
scheme, the extention of underground
sewerage to the remaining areas of Shanti
Nagar and Faithful Ganj and other parts
of the Cantonment will be exami.ed by
the Cantonmert Board.

Locations of Public undertakings
and industries in Bihar

4316. SHRI K. M. MADHUKAR :
Will the Minister of INDUSTRY be
pleased to state :

(a) the names and locztions of various
industrial undertakings under his ad-
ministrative  Jurisdictien, compositions
of Beard of Directors, amount of profits
or loss earned during the last three years
of their activities ;

(b) whether it is a fact that number
of Public Sector industries under bhis
Ministry are facing crisis due to increased
number of interference in the matter of
employment etc.; and

(c) the total number of industries set
up dwing the last two years in the State
of Bihar, their location, employment of
workers envisaged and the number of
proposal being considered for setting up
further projects in public sector in Bihar ?

214

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA) (a) A
statement is attached.

(b) No, Sir.

(c) No Central Public Sector Under-
taking has been set up in Bihar during the
last two years under the jurisdicticn of
the Minittry of Industry, Theie it ro
proposal under consideraticn of  this

. Ministry for settirg up ery froject in puk-

lic sector in Bihar.

Statement

The names of the Public Scctor Under-
takings under the Ministry of Industry
are available in the Arnual Report of
the Ministry arnd the information with
regard to their locatiors, Board of Dircc-
tors and Profits/Losscs is avalable in the
Annual Reports of the respective public
sector undertakings which are laid on the
Table of the House and are also available
in the Parliament Library.

So far as Public Sector Urdertakirgs
located in Bihar under the administrative
control of the Ministry of Industry zre
concerned, the information is as follows:~—

There are only two Public Scctor Urder-
takings located in Bihar viz. M/s. Bharat
Wagon & Engg. Co. Ltd., Muzafiarpur
and Mokameh and Heavy Engincering
Corporation Ranchi, BWEL are having
two factories, one in Muzafifarpur and
one in Mokameh,

The composition of existirg Board of.
Directors in BWEL and HEC are given
below:—-]

Bharat Wagon and Engineering Co. Ltd,

1. Shri A. K. Johri, Chairman-cum-
Managing  Director.

2, Shri P. V., Rao, Director, Department
of Heavy Industry,.

3. Shri S.N. Agrawal, Director, Depart-
ment of Heavy Industry,

Heagy Engineering Corporation

1. Shri 8.R. Gain, Chairman & Man:¢g-
ing Director.

2. Shri S, N. Bajpai, Director, Foundery-
Forge Plant.
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3. Shri N. Rajan, Financial Advisor and
Additional  Secretary, Ministry of
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4. Shri Hari Bhushan, Advisor (Techvical)
and Joint Secretary, Department of

Industry, Heavy  Industry.
Profit er Logs earned during the last three years
(Rs. in lakhs)
S. No. Unit 1977-78 1978-79 1979-80
Actual) (Actual)  (Estimated)
1. BWEL . . . . . . (—)64 (—) 39 (—) 103
2. HBEC . . . . . . (—) 3026 (—) 2775 (—) 3177

Paper seized from Monghyr Office
of Silica Quartzite Mines

4317. SHRI AK. ROY : Will the
Minister of INDUSTRY be pleased
to state :

(a) whether it is a fact that a senjor
officer of Bush Standard Company Ltd.
visited twice Monghyr this year and seized
many papers from its Monghyr office of
Silica Quartzite Mine revealing startling
dacts about sub-standard, underload and
theft of good quality materials, false T.A
bills etc.; and

(b) if ro, facts in detail and the stcps
‘taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA) : (a) & (b).
A Vigilance Officer of M/s. Burn Standard
Co. Ltd., visited the Burdah Mines of the
company this year and took custody of
certain documents. Allegations relating
to the operations of the mines are under
investigation in consultation with the Cen-
‘tral Vigilance Commission.

Implementation of Orders Re, grant
-of Compensation in Lieu of Rent
Free Accommodation

4318. SHRI MANORANJAN BHAK-
TA : Willthe Minister of HOME AFFA-
IRS be pleased to state :

(a) whether certain Service Associa-
‘tions had represented to the A & N Ad-
ministration to implement the order
contained in the Government of India,
Ministry of Finance (Department of
Expenditure) O.M. No. F. 3(2) E. I1(8)/73
dated 3rd August, 1978 in the matter of
grant of compensation in licu cf rent free
accommodation which was issued only
after accepting the recommendations of
the Third Pay Commission ;

_ (b) whether the A & N Administra-
tion decided not to grant the above
concersions to the employees of the A & N
Administration vide their letter datcd
8th November, 1998 ; and

(c) if so, what steps Government pro-
pose to taks to ensure that concessions
which are admissible to the employees
in A & N Islands are extended to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA) :
(a) to (c) . No orders dated 3-8-78 s re-
ferred to in part (a) of the question were
issued by the Ministry of Finance, How-
ever, the Non-Gazetted Government
Officers Association, Andaman and
Nicobar Islands, had represented to Anda-
man and Nicobar Administration to im-
plement the orders contained in Ministry
of Finance (Department of Expenditure)
O.M. No. 3(2)-E. II(B)/73 dated 3-9-74
regarding compeneation in lieu of rent
free accommodation, These orders are
not applicable to the employees of Anda-
man and Nicobar Administratiori, who
are allowed the concession of rent free
accommodaticn under special orders issu-
ed by the Ministry of Home Affairs from
time to time. Under these orders com-
pensation in lieu of rent free accommoda-
tion is alrcady admisrible throughout tte
territory except in Port Blair, municirzl
area, where the housing situation is not
as acute as in other areas.

Quota of Tata Mercedes Vehicles to
Himachal Pradesh

4319. SHRI KRISHNA  DATT
SULTANPURI : Will the Minister of
INDUSTRY be pleased to state :

(a) the quota of Tata Mercedes (TEL-
CO) Vehicles given to Himactal Pradesh
last year ;
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(b) whether itis a fact that State Govern-
ment has no power to intervene therein
and if su, the detailed reasons therefor;

(c) the authority which makes the
allotment of agencies and the number of
such agencies in Himachal Pradesh
which perform the sale of the trucks of the
aforesaid company ;

(d) whether vehicles are given to the
people from different Statesfrom these
agencies producing affidavits by passing
the permanent residents of the State and
no magirtrate is asked to ascertain whe-
ther the person obtaining the vehicle
belongs to Himachal Pradesh or other
State; and

(¢) if so, whether Central Government
will take appropriate action in this regard
and empower the State Government
to keep complete information of the dis-
tribution of quota so that there is no
infringement of the rights of the per-
manent residents of the State ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA) : (a) & g)).
The manufacturers have reported that
during 1979-80, 397 Tata Vehicles were
supplied to Himachal Pradesh. There
is no statutory comtrel of Government
on sale and distribution of commercial
vehicles. Consequently, no State-wise
quota exists. These vchicles are sold by
the manufacturers in accordance with the
commercial procedures establithed by
them. Government however, advice the
manufacturers to cater tothe emergent
requirements that may arise in respect of
any State,

(c) Aopointment of dealers is made by

manufacturers. TELCO have repor-
ted that there are two dealersin Himzachal
Pradesh for Tata Vehicles.

(d) TELCO have reported that in
accordance with their procedure, dealers
are required to book orders from customers
with residential/business address in Hima-
chal Pradesh and for registration in Hima-
chal Pradesh, Persons bookirg crders are
notrequired to furnish any affidavit.

(e) As there is no statutory control on
the gale and distribution of vehicles the
question of delegation of powers to State
Governments does not arise.

Obsolete Defence Armoury

4320. SHRI N. K. SHEJWALKAR :
Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that as com-
pared to India Pakistan is having more

sophisticated and advanccd wezpcns  like
tanks, missiles and planes ;

(b) what efforts have been made to
discard obsolete armoury and update the
armcury of the three services to make its
punch power more cffcctive thin at pre-
sent ; .

(c) whether it is a fact that nearly 1-=
million pieces of light, mediim &erd he: v
armaments are nuw rusting in the varic
parts of the country ; and

(d) if so, what is proposed to be dore
with regard to this ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL) : (a) itis notin
public interest to divulge detaile,

(b) Phasing out of old equipment and
its replacement by the modern one is a con~
tinuous process in the three Services. The
Defence Plan 197g—84 lays down more
stress on mobility, fire power and medern
communications rather then on augmentza-
tion of numbers.

(c) No Sir. It may however be stated
thar certain iight, medium and heavy
armament items are declared obsolete or
obsolescent from time to time following
wellestablished procedure and detailed
scrutiny at apprcpriate leveis. They are
inspected at laid down intervals to ensure
that they are stored in conditions as pre-
scribed in various regulations.

(d) Action is taken to dispose of the
obsolete items through normal depart-
mental channels and also throvgh LGS
&D.

India’s Position to Supply Arms.
Designs to Foreign Countries.

321, SHRI G. Y. KRISHNAN =«
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that India is
in a position to supply certain designs of
arms to foreign countries for defence-
purposes ; and

(b) if so, the names of such countries
which ate getting arms and other training
in our l)efence Acamdemy at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL) : (a) and (h). It
would 1ot be in the interest of the State to
disclose details in regard to supply of de-
signs and export of arms to other countries,
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In so far as training is concerned, some
forei, cadets/officers are undcr-gomg
training in India. Details are being
collected and will be laid on the Table
of the House,

[gfeia wret & fnere Aweedat
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Estimated Strength of Chinese Forces
in Bara Hotd

4323. SHRI R. L. P. VERMA : Will
the Minister of DEFENCE be pleased to
State 3

(a) whether the Chinese forces at Bara
Hoti in the Up-China border have appea-
red recently ; and

(b) if so, what has been the estimated
strength of Chinese forces ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRA]J V. PATIL): (a) and (b). Yes,
Sir. A Chinese patrol party consisting
of 15 people visited the area on 20th
August, 1980,

Border Violations

4324. SHRI KRISHAN DATT
SULTANPURI : Will the Minister
of DEFENCE be pleased to state :

(a) the number of border violations
that took place during the last two years
on India-China border ;

(b) the action taken thereon by Govern-

ment of India ; and

(c) whether there were any incidents
of intrusion by China and Pakistan into
Indian territory on the borders of Jammu
and Kashmir and if so, the number thereof
and whether their details will be laid on the
Table of the House ?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL) : (a) In the last
two years there have been three minor
land intrusions into Indian territory from
across the border from Tibet, The
intruders, however, returned to their
side of the border after a few minutes.

(b) Full vigilance is maintained round-
the-clock along Sino-Indian border.

() In the last two years there has
not been any military intrusion by China
into the Indian territory on the borders
of Jammu and Kashmir. There were
18 very minor Pak military intrusions into
Indian territory on the border of Jammu
and Kashmir. When warned by our
troops the intruders who were mostly single
or pairs of Pakistani soldiers retreated to
the Pakistan side of the border.

Alert by P.M. to Army Officials
Against Pak Postures

4325. SHRI R. P. GAEKWAD : Wil
the Minister of DEFENCE be pleased
to state :

(a) whether Government have seen
press reports about Prime Minister alerting
the Army officials and the people against
recent postures of Pakistan which indicated
that Islamabad was not interested in foster-
ing friendly ties with India ;

(b) if so, the basis for the same ;

(c) whether the Iran-Iraq conflict and
the developing situation in neighbouring
Afghanistan do call for vigilance and

pr:lparation on the part of armed forces ;
an

(d) if s0, steps taken in this behalf ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL) : (a) to {d}. In
her address to the Jawans, the Prime
Minister referred to the negative atti-
tude adopted by various leaders of Pakistan
regarding friendship with India. She
also referred to regional and international
tensions and conflicts and in the context
of these developments called for vigilance

and preparedness on the part of our armed
forces.

Persons Approaching Foreign Com-
panies Manufacturing Defence Pro-
ducts for Agencies.

4326. SHRI PIUS TIRKEY : Will
the Minister of DEFENCE be pleased to
state :

(a) whether Government have reccived
any infermation with regard to certain
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Indian persons app:
panies manufacturing

for agencies in India ;

ing foreign com-
ence products

" (b) if s0, names of the countries who
have informed the Government orally
or in writing of this ; and

(c) the names of Indian Companies or
persons or who have approached
forcign Defence Product manufacturers ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL) : (a)to (c). The
govemmcnt olfuvdc! no information about

¢ names e persons approachin
foreign companies manufactuti:?g Defeno%
stores for agencies in India. No foreign
country/countries have informed the Go-
vernment orally or in writing about this.
However, in a communication of a foreign
firm reccived through their Indian agents,
one foreign supplier has stated that many
parties have approached them for agency.
The “many parties” referred to in the fo-
reign firm’s communication do not indi-
cate whether they were Indian or foreign.

Substandard Woollen Yarn Supplied
by a Firm of Kharar

4327- SHRI  JITENDRA PRASAD :
Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that substan-
dard woollen yarn worth Rs. 50 lakhs
has been supplied to the Ordnance Clothing
Factory, Shahjahanpur, U.P. by a firm
of Kharar;

(b) if so, who was responsible for such
an acceptance;~

(c) if so, what action has been taken
and also whether the punishment given
is adequate;

d) whether the money paid to the suppli-
er(has been realised back ; and

(c) what is the disposal of such Goods
lying at the Clothing Factory, Shahjahan-
pur, has it deteriorated due to long sto-
rage and who is responsible for such eteri-
oration ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ] V. PATIL). (a) Sub-
standard yarn was supplied by a firm of
Kbarar in 1974-75. The value of the
stores supplied was Rs. 10-58 lakhs only
and not Rs. 50 lakhs.

(b) and (). Enquiries made revealed
that an Asstt. Foreman of the Directorate
General of Inspection was responsible
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for acceptine the substandard material,
A pa1 a'ty of reduction of pay to a lower
stage in the scale for a peried of two years
was imposed. The firm was also barred
for bu.iness for five years.

(d) In accordance with the arbitration
clause in the contract the dispute was
referred to a Sole Arbitrator. An award
for a sum of Rs. 15,04,089:60 has been
made to the Government. Efforts ave
being made for recovery of the amount.

(¢) The goods are lving at Ordnance
Clothing Factory, at the risk and cost of
the firm. The question of disposal of the
goods will arise only after the dispute is
finally settled by the Court. The stores
have been kept under proper storage
conditions available with the factory.
The possibility of their deterioration duc
to long storage cannot. however, be ruled
out.

Judicial Enquiry Reports on Com-
munal Riots

4328. SHRI DAYA RAM SHAKYA:

SHR1 ATAL BEHARI VA]J-
PAYEE :

o —

SHRT SATYANARAYAN JA-
TIYA :

Will the Minister of HOME AFFAIRS
be pleased to state whether Government
propose to lay on the Table of the House
all ‘the reports of the Judicial enquiries
into communal incidents especially from
1976 to 1978 to enable the country know
correctly as to who were involved in the
communal riots and who engineered
them?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
{SHRI YOGENDRA MAKWANA);
Sub-section (4) of Section 3 of the
Commissions of Inquiry Act, 1952, already
provides that the appropriate Government
shal' cause to be laid before the House
of the people or, as the case may be.
the Legislative Assembly of the State. the
report , if any , of the Commission of
Inquiry appointed  under that Act,
together with a memorandum of the action
taken thereon, within a period of six monthx
of the submission of the report by the
Commission to the appropriate Govern-
ment. The reports of the Commissions
.of Inquiry appointed by the various State
Governments thus have to be laid on the
Table of the Legislative Assembly of the
.State concerned.

The Central Government has not appoin-
ted any Commission of Inquiry to enquire
‘nto communal incidents during the period
tom 1976 to 1978.

-g¢6o L.S. 8.
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Outlay on minimum needs Pro-‘
gramme

4s:0. SHRI K. PRADHANI1 : Will
the  Minister of PLANNING be  pleased
to slale

(a) the towl outlay for minimum needs
programme during the s5th Plan;

(b) the amount allocated to Oriwa
under this Ceatral sponsored programme
during the above plan period;

gi (tC) thfi; nun;’bcr of“i villages of Koraput
istrict  brought uuder this program
during ahove period ; and P e

(d) the details of the works under taken

aqd completed during the time in Koraput
District ?

THE MINISTER OF PLANNING
& LABOUR (SHRI NARAYAN DATT
TIWARI) : (a) The total approved out-
lay under Minimum Needs Programme
for the Fifth Plan of the States and the
Union Territories was Rs. 2607+ 05 crores.

(b) The programme is not a Central
sponsored one. However, an outlay of
Rs. 149-38 crores was provided for the

State Plan of Orissa during the Fifth
Plan.

(c) & (d). The outlays approved by
the Planning Commission are for the States
as a whole and not for individual districts.
The district-wise distribution is done by
the concerned States.

qiferaa grar waAwT Hiv ST w5y
qgraat & gz gag Ay

4330. ) fawa garz qiwT: @
TN AT Tqg T@ *Y FAT FG @ ¢

(%) oiffeam g wwAwT
o fm A ggmar § A 0 g
AT dmfl &1 g s
3, A

(7) wrm @ gor w o &
w@d gq 3@ qe A #y sfafear
FTE?
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Statement Correcting the reply to

unstarred Question No. 6088 dated

30-7-1980 re-Persons arrested
in Assam

THE MINISTEFR OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA) :
In answer to parts (b) and (c) of unstarred
Question No. 6088 answerd on 3oth July
1980, the following was, inter-alia,
stated

So far 100 cases have been reviewed
by the Advisory Board constituted for
the purpose.

The figure 100 occuring in the above
answer be substituted by the figure ‘109’

Reasons for Delay

The error was detected later on receipt
of written communication from the

State Government. :



229 Written Answers AGRAHAYANA 26, 1902 (SAKA) Written Anzwers 230

12 hrs.
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fed=t a6 e, S Sraga
o g1 agr A% f§ 7o fiwo
RN TS faw @y weE
FTA R qar a=m & 5 i faeeee
g @ A wwdm w0
forrag 13 AR w7 SR QW .

(saxam)
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I wver gwT |
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A W ISHET AT SAFIHE gAY
Fdafw 199% T”R R fRR # &
A5 gfwd F wW wE-A-wE ar
@D AW FYA AT 9T A AW
g1 w™n F& s woar fadw
she W@ 1w w@ § ...,

WIR WERT . HEE AN, oW
WA HAT W 1 (Interruptions).

It is a State subject,

N wEAlA qEE (AeEg)
g

W) gfre s AT & ag T
FTEE T I "G a,

. MR.SPEAKER : Not allowed. (Interrup-
tiow).* Nothing to go on record.

SHRI A. NEELALOHITHADASAN
(Trivandrum) : Sir, regarding the murder
of Kunjan Laser, Jawan, a Harijan
Christian. ...

MR. SPEAKFR : It is under police
investigation. Police investigation is
going on.

Now I will listen to Mr. Shastri.
(Interruptions)*

WY TEEmMT wEw  (9E4T) o
weay gy, §ag fRm s Qg
frary Rudigew N feafag

gToW WEEg . W19 SEW)
377% @afow

st AT wwEEd ; far g

WEOR WERT @ 1 ST STEI |
9 "1 @A |

H TEWTERAIX  qrEd o FieE-
gEoA fear g

wEasy wEYa | W W
CoS

SHRI SUNIL MAITRA (Calcutta

North East) : I gave notice of a Calling
Attention regarding....

MR. SPEAKER : That is not to be
discussed here.

SHR1 SUNIL MAITRA : You have
said that you will check up with the
Minister. Twice I gave a notice regard-
ing giving away of ten acres of land to the
Modi Family, which was meant for a
hospital. . ..

wEam aglew : WA AT GEWAR
o §, 377 T qIAAT Agr 9 &
feawg gar &
SHRI NIREN GHOSH (Dum Dum);*
MR. SPEAKER : Not allowed.

s fgtdn agige (NEye): wea
gaw # fogm @ & FAST v W+
HIETET § | 98 UF IR ATAATR. ..

*N¢t recorded:

\
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MR.SPEAKER : Wearenotto discuss
it now,

PROF. P.J. KURIEN (Mavelikara) : 1
had written to you about the defem wtory re-
m rk<mde by Shri A. P. Sharma ahout.. .

MR. SPEAKER : Ihavegot the letter.

PROF. I. J. KURIEN : You my
p;rq)?t m- to have my say. I am a
disciplined Memher and never create
trouble - - -

MR SPEAKER : I have gotit.

PROF. P.J. KURIEN: No, no, in this
expl nation,he says that if any misunder-
standing is there, .he regretsit, But that
is not the question. H= actually- -

MR. SPEAKER: Way are you trying
to mike some sens¢ out of it which is not
there? (Interruptions). You are a learned
mon. (Intrraptions( . Prof. Kurien, yo uare
a very learned porson; please !

PROF. P. J. KURIEN : this expla-
nation does not contain anything. He
had stated that in this House and so, he
should correct it in this House and tender
an apology.

(Interruptions)

®i 1A W gT ;oA w1 AT
A B =TT FrAFTSATNET

Lot the M nister 'explain now. Parlia-
m ‘ntarians daing like this !

TAE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRT A. P.
SHARMA) : M. Sp:aker, S'r, on receipt
of the letter from your office, I have already,
sent a reply to that, If you psrm’t m-~,
Sir, I can read it out.

PROF. P.. J. KURIEN : It does not
contain anvthing.

MR. SPEAKER : Waydo you wunt to
m>ke som~thing which is not there, un-
necessarily?  You should not lengthen a
thing. Thnere are certain things which are
normlly accepted.

SHRI A. P. SHARAMA : I have per-
sonally m=t you and explained, Sir.
(]

“As cxplained personally by m-, if
m; replies to questi »n No. 377 on Inter-
national Flight from Trivandrum to
W.:st E iropean contries’ on 12th Decem-
hzr, 1980, are read as a whole. ...
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Myfricnd , Mr. Kuricn, hastaken sc—e-
thing vut of the whole context. . . ..

PROF. p. |. Kurien : No, Sir.

SHRTI A. P. SHARAMA : Pleas.
listen. If you still require som~thing more
I am prepared to say.

¢ -+ it would be scen that I have the
highest regard. ...”

i Thais i.s the contextin which I have used:
Kerala is a beautiful place.

*“«+I have the highest regard for
that m st beautiful pirt of our country
and the gifted people of Kerala--- ¢

My friend, Mr. Kurien, is also one of
them.

*-«<Inreply I have also said that the
foreigners come to Kerala for different
purposes and this has been correctly
interpreted «+ - %

If you read the whole thing, you will
find that Dr. Karan Singh, who followed
me and asked a qaestion, correctly inter-
preted it.

*¢, .this has been correctly interpreted by
the Member who followed soon
thereafter to state that there  were
many attractions, .. .”

This was the idea.

“..lik ¢ the Pariyar Gam: Sauctuary,
the Kovalam B-ach, which is one of
the finest hmach restorts in the world.
etc.”

Mr. Vajpayee can interpret ms better.
What I am saying....

MR. SPEAKER : He has bzen given
the power of attorney,

PROF. MADHU DANDAVATE
(Rajappr) : Perhaps, only bachelors can
appreciate

SHRI A.P. SHARMA : ““ T am really
very sorry for any m'sunderstanding
which miy have been inadvertently
caused and I have corrected the copy
of the proceedings.”

I have done this, although I did not think
that there was anything wrong in that
hecause I never m~ant anything wrong to
the people of Kerala ; I cannot, I can tell
you with all the force.at my command
Therefore, I have given this explanation
and, I think, this should satify my friend.
Mr. Kurien.

Not record-d.
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MR. SPEAKER : What moredo you
want ?

PROF. P. J. KURIEN : I will read....
MR. SPEAKER : Why should you read
now ? Why are you prolenging it ?

PROF. P. J. KURIEN : This was the
statément.

‘Kerala is a  beautiful place. Lhe
1})‘:0 te of .Rrrala are also beautiful at
] sees o

That is the portion to which I take
ohjection.

MR. SPEAKER ¢ That will be taken
out.

PRUF. P.]J. KURIEN : He should
piake a reference to that, specially the
words ¢at night’, etc,

MR. SPE AKER : That has bcen ex-
punged. Now he has said, T was sorry
for the misunderstanding.’

sif gl w1 Awae ()
# v e @wa [ g
oNF TR A F F TW 10 W
Fz =@ (@@ £ 6T s®® W
AT THFFTHY 9 9707 |

MR. SPEAKER : This is not the
time for call attention.

st miwa gmy \gar (I
gx.) : & faswfew & & A
FTATR
) MR. SPEAKER: We have ashed for
the facts. YesterdayI told you.

N udm gae fag (FEOe-
are ) : #x fafaw ufaam fafaex
qEa * fams fanwiuEr F7 difen
ek Fa @ WHFARX A
Fgr ar |

MR. SPEAKER : I am getting the
facts. I am seized of it.

SHRI A. NEELALOHITHADASAN:*+
MR. SPAEKER : Not allowed.

#2Not recorded.
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SHRI JYOTIRMOQY BOSU (Di
}!arbour) :I am on a point ij la(;:"c‘l):rd

ou must have noticed in the Press that
under similar circumstances, an oflicial

was made to a fine of Rs. 3000,
should he he[:yalso.e Rs. 3000, That

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri) : On Monday I gave notice
of a privilege motion against the Deputy
Minister Mr. Barot, the Editor and Chief

Editor of <2gjana’, I gave all the docu-
mens to you.

MR, SPEAKER : I am scized of the
problem. I have got to get the facts.
¥ have to go through all the procedures.

d‘ﬂﬂ“!‘tﬂm’?:(fam):
gy WEIEA, §R WREYR FTE & o0
@/t R gfr Fsmam gim ER
Hguds! s+ Wmfamdam &
aR Afmar g1 9" R 4 =9 &
% T ferdow RAEA
%1 3o fegad A €1 (smmEm). ..

TqF I HIT A1 A TF HAY
& fEemE oy A & )

'MR. SPEAKFR : We have already
discussed this problem in a call attention
motion. The whole House was concerned
ahout it. The Prime Minister took
part in the debate.

e g1 47 fF a8 uF 7 A
g ol aEtw a1 o v § W

LI GIC LI GBI (O AL
W oT@ odN

o afaw siw Aew o (FETIGR) ¢
TH g @ ant g wg | gfea i S
g @ R safm gfmm &
ww € |

DR. SUBRAMANIAM SWAMY
{(Bombay North East) : This country has,
got a special consideration for Khan
Abdul Gaffar Khan. There was a new
item to-day that Khan Saheb was detained
in Kab:1. I wonld ask the government
to protest against it.
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MR. SPEAKER : No, please.

st Udor s ad  (FAYT) ¢
APFgT ¥k A H ag wg AmEAr
§ froagt us fadw feafy &«

D@ tar fard faig #
fegfs & § we fafow writ & o1
ag fagiz &7 W)

MR, SPEAKER : Itis a State subject.

o TR A AT faarfgal #
A N AT IMT ... (wxEA)..

MR.SPIAKER : Papers to be laid.

Ia.16 Hrs.

PAPERS LAID ON THE TABLE

Review on’and Annual Report of
Fertilisers and Chemicals Travancore
Ltd; Udyogmandal, Kerala for
Ig79-80

‘THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILISERS (SHRI
DALBIR SINGH) : Oan behalf of Shri
P.G. S:thi, 1 beg to lay on the Table
a copy each of the following papers (Hindi
and English versions) under sub-section
(1) of section 619A of the Gompanies
Act, 1956 :—

(1) Review by the Government on
the working of Fertilisers and Chemicals
Travancore Limited, Udyogamandal,
Kerala, for the year 1979-80.

(2) Anaual Report of the Fertilisers
and Chemicals Travancore Limited,
Udyogmandal, K-rala, for the year
1979-80 aloag with the Audited
Accounts and the comments of the

Comotroller and Aud'tor General.—..

thereon. [Placed in Library See No, LT-
1600/80,

DECEMBER 17, 1980
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Paper (Control) Amendment Order,

Ig80, Notification under Industries
(Development and Regulation) Act,
Statement and Annual Report
of Hindustan Machine Tools Ltd.;
Banglore on Review on and Annual
Report of National Newsprint and
Paper Mills Ltd.,, Nepanagar, States
ment and Annual Report of Triveni
structurals Ltd.,, Naini, Allahabad,
Review and Annua] Report of Hindus-
tan Paper Corporalion Ltd., New Delhi
and Notification under Industries
(Development and Regualation) Act.

THE MINISI'ER OF STATE IN THE
MINISTRY OF INDU STRY (SHRI
CHARANJIT CHANANA) : I beg to
lay on the Table :—

(1) A copy of the Papsr (Control)
Amendment  Order 1980  (Hindi
and English versions) published in
Notification No, 5.0. 928(E) in Gazette
of India dated the 29th November,
1980, under sub-section(6) of section g
of the Esseatial Commodities Act,
1955. [Placed in Library Sec No.LT—
1621/80.]

(2) A copy of Natification No. S.0.
556(IE) (Hindi and Enaglish versions)
published in Gazette of India dated the
218t July, 1980 extending the Order
regarding take over of management
of Messrs Guluconate Limited, Cal-
cutta, under section 18A of the Industries
(Development and Regulation) Act,
1951 . [Placed in Library See No, LT-
1602/80]

(3) A copy of the following papers
(Hind1 and English versions) under sub-
section(1) of séction 619A of the Com-
panies Act, 1965 :—

(a) (i) A statement regarding Review
by Government on the working of
Hindustan Machine Tools Limited,
Banglore, for the year 1979-80.

(ii) Annual Report of the Hindustan
Machine Tools Limited, Bangalore,
for the year 1979-80 along with the
Audited Accounts and the comments
of the Comptroller and Auditor General
thereon. [Placed in Library . Sez No, LT-
1603/80.]

(b) (i) Review by the Government
on the working of the National News-
print and Paper Mills Limited, Nepa-
nagar (Madhya Pradesh) for the year
1979-80.

(ii) Annual Report of the Natqnal
Newsprint and Paper Mills Limited,
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Nepanagar (Madhya P.radesh) for 'the
year 197980 2long with the Audited

Accounts and the comments of the
comptroller and  Auditor General
thereon.

[Placed in Library. S¢ee No. LT-1604/80]

(c) (i) Statement regarding Review
by the Government on the working
of the Triveni Structurals Limited
Naini-Allahabad, for the year 1979-80.

(ii) Annual Report of the Triveni
Structurals Limited, Naini-Allahabad,
for the year 1979-80 along with the Au-
dited Accounts and the comments of
the Comoatroller and Auditor General
thereon,

[Placed in Library, Sez No, LT-1605/80]

(d) (i) Review by the Government
on the working of the Hindustan Paper
Corporation Limited, New Delhi, for
the year 1979-80.

(ii) Annual Report of the Hindustan
Paper Corporation Limited, New Delhi,
for the year 1979-80 along with the
Aalited Accounts and the comments
ofthe Qrmotroller and Auditor General
thereon.,

[Placed in Library, Sec No, LT-1606/80]

(4) A copy of the Scheduled* Indus-
tries (Submission of Production Re-
turns) Amendment Rules, 1980 (Hindi
and English versions) published in
Ntification No. S.0. 700(E) in Ga-
zette of India dated the grd Scsptember
1930 uadsr sub-section(4) of section
35 of the Industries (Development and
Regulation) Act, 1951,

Placed in Library. Se¢ No. LT-1607/80]

Review on and Anaual Report
of Coal India Ltd. (Coal Mines
Auathority Ltd.), 197576, Review
on and Annual Report of National
Hydro-electric Power Corporation
Ltd., New Delhi and Review on
Aunnual Report of Central Power
Research Institate, Bangalore

1979-80.

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN) : I beg to lay on
the Table :~—

(1) A copy each of the following
papars uader sub-section (1) of section
619A of the Companies Act, 1956 :—

(a)s(i) Review (Hindi and English
versioas) by the Goverament on the

AGRAHAYANA 26, 1902 (SAKA)
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working of the Goal India Limileqd

(Coal Mines Authority  Limited)
Calcutta, for the year 1975-76.

(ii) Annual Report of the Coal
India Limited (Coal Mines Authority
Limited) Calcutta, for the year 1975-76
along with the Audited Accounts and
the comments of the Comptroller and
Auditor General thereon,

[Placed in Library, See 1.T-1608/80]

(b) (i) Review (Hindi and English
versions) by the Government on the work-
ing of the National Hydro-electric Power
Corporation Limited New Delhi,
for the year 1979-80.

(ii) Annual Report of the National
Hydro-electric  Power  Corporation
Limited, New Delhi, for the year 1979~
80 along with the Audited Accounts
and the comments of the Comptroller
and Audited General thercon.

(2) A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at (1)
(a) above,

[Placed in Library. Ss No, LT-1609/80]}

(3) (i) A copy of the Annual Report
(Hindi and English versions) of the Cent-
ral Power Research Institute, Banga-
lore, for the year 1979-80 along with
Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working of the Central
Power Research Institute, Bangalore,
for the year 1979-80.

[Placed in Library. Se¢ No. LT-1610/80]

Corrigendum to S.0. No. 286 (E) laid
on 18-6-1980.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA) :
I beg to lay on the Table a Corrigendum
(Hindi and English versions) correcting
the number of S.0. 286(E) laid on the
Table on the 18th June, 1980 to read
as S.0. 386(E). 1

[Placed in Library. see No. LT-1611/80}

Review on and Annual Report of Insti-
tute for Defence Studies and Analyses,
New Delhi for 1978-79. Notifications under
Coast Guard Act, statement re-review on
and Annual Reports of Bharat Earth
Movers Ltd,, Bangalore, Bharat Dynamics
Ltd., Hyderabad, Mishra Dhatu Nigam,
Hyderbad, Garden Reach Ship Builders
and Engineers Ltd., Calcutta for 1979-80.
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THE MINISTER OF STATE IN

THE MINISTRY OF DEFENCE (SHR1

SHIVRAJ V. PATIL) :

1 beg to lay

on the Table :—

(1) (i) A copy of the Aunual Report
(Hindi and l;,nglish versions) of the
Institute for Defence Studies and Ana-
lyses, New Delhi for the year 1978-70
along with Audited Accounts.

(ii) A statement (Hindi and English
versions) regarding Review by the Go-
vernment on the working of the Insti-
tute for Defence Studies, and Analyse<
«New Delhi, for the year 1978-79.

[Placed iu Library, See No. LT-1612/80)

\2) A copy cach uof the following
Notifications (Hindi and English
versions) under sub-section (4) of section
121 of the Coast Guard Act, 1978:—

(i) S.R.O. 14(E) published in Gazetic
of India dated the 20th November,
1980 empowering the Coast Guard
Personnel to exercise the powers and
discharge the duties under the Code
of Criminal Procedure, 1973 to arrest
any offender who has escaped arrest
within local limits of Maritime Zone
of the historic waters etc.

(i) 8.R.O. 15(E) published in Gaz-
ette of India dated the 20th Novem-
ber, 1980 cmpowering the Coast
Guard Personnel to exercise the powers
and discharge the duties under the
Code of Criminal Procedure, 1973
to arrest any offender who has escaped
arrest within local limits of Maritime
Zone of the historic waters etc.

[Placed in Library. See No. LT-1613/801

(3) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companies Act, 1956:—

(a) (i) Statement regarding Review
by Governirent on the working of the
Bharat Earth Movers Limited, Banga-
lore, for the year 1979-80

g’;) Annual Report of the Bharat Earth
overs Limited Bangalore, for the
year 197g-80 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General

thereon.

[Placed in Library, See No. LT-1614'/80]

DECEMBER 17, 1980
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{b) (i) Mtatement regardiny Review by
Government on the working of the
Bharat Dynamics Limited, Hyderabad
for the year 1979-80.

{ii) Annual Report of the Bharat
Dynamics Limited Hvderbad for the year
1979-80 along with the Audit Accounts
and the comments of the Comptroller
and Auditor General thereon.

[Placed in Library. Se: No. LI-1615/80}

(c) (i) Statement regarding Review by
Government on the workeing of the
Mishra Dhatu Nigam Limited Hyderbad
for the year 1979-8o.

(ii) Annual Report of the Mishra
Dhatu Nigamn Limited Hyderbad, for
the year 1979-80 along with the Audited
Accounts and the comments of the
Comptroller and  Auditor  General
thereon.

[Placed in Library. See No. LT-1616/80]

(d) (i) Statement regarding Review by
Government on the working of the
Garden Reach Shipbuilders and En-
gineers Limited, Calcutta, for the
year 1979-8a.

(ii) Annual Report of the Garden
Reach  Shipbuilders and Engineers
Limited Calcutta, for the year 1979-80
along with Audited Accounts and
the comments of the Comptroller
and Auditor General thereon.

[Placed in Library. See No. LT-1617/80]
Statement re Review on and Annual
Report Mazagon Dock Limited, Bombay
for 1979-80 .and Goa Shipyard Limited
Vasco-da-Gama, Goa for 1979-80.

SHRI SHIVRAJ V. PATIL : I also

lay on the Table:—

(a) (i) Statement regarding Review
by Government on the working of the
Mazagon Dock Limited, Bombay,
for the vyear 1979-§0.

(ii) Annual Report of the Mazagon
Dock Limited Bombay, for the year
1979-80 along with the Audited Account
and the comments of the Comptroller
and Auditor General thereon.

[Placed in Library. Se¢ No. LT-1618/80]

(b) (i) Statement regarding Review
by Government on the working of the
Goa Shipyard Limited, Vasco-da-
Gama, for the year 1979-8o.

(ii) Annual Report of the Goa, Ship-
yard Limited, Vasco-da-Gama, Goa
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for the year 1979-80 along wath the
Audited “Accounts and the comments
f the Comptroller ad Auditor
General thereon.

[Placed in Library. See No. LT-1619/80.]

Statement re. Review on Annual Report
of Rdaman Research Institute Bangalore,
Birbal Sahni Institute of Pa'accnbotany,
Lucknow Compute. Maintenance Cor-
poration  Limited, Hyderabad and
Physical Rescarch Labhorartory,
Almedabad for 1979-80.

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND
ELECTRONICS (SHRI C. P. N\.
SINGH) : I beg to lay on the Table:—

(1) (i) A copy of the Annual Report
(Hindi and Fnglish versions) of the
Raman Research Institute, Bangalore,

for the year 1979-80 along with Audited
Accounts.

(i) A statemnent (Hindi and Fnglish
versions) regarding Review by the
Government on the working of the
Raman Research Institute, Bangalore,
for the year 1979-80.

| Piared in Library. See No. LT-1620/80.}

(2) (i) A copy of the Annual Rcport
(Hindi and English versions) of the
Birbal Sahni Institute of Palaeobotany,
Lucknow, for the year 1979-80  along
with Audited Accounts.

(ii) A statement (Hindi and English
versions)  regarding  Review by the
Government on the working of the
Birbal Sahni Institute of Palaeobo-
tany, Lucknow, for the year 1979-80.

[Piaced in Library. See No. LT-1621/80.]

(30 A copy cach of the following

. papers (Hindi and English versions)

under sub-section (1) of section 61gA
cf the Companies Act, 1956:—

(i) Statement regarding Review by
Governemtn on the working of the
Computer Maintenance Corporation
Limited, Hyderabad, for the year
1g7g-8o.

(ii) Annual Report of the Computer
Maintenance rporation Limited,
Hyderabad, for the year 197g-80 along
with -the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

[Placed in Library. See No. LT-1622{80,]
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i) A copy of the Annual Report
(!-l(iﬂdi( )and glish versions) of the
Physical Rescarch Laboratory,
Ahmedabad, for the year 1979-80
along with Audited Accounts.

(ii) A statement (Hindi and English
versions) regarding Review by the Go-
vernment on the working of the Physical
Researchh Lahoratory, Ahmedabad
for the year 1979-8o.

[Placed in Libiary. See No. L.T-1623/80. )

Notification under Customs Act,
and Notifi cations under Central Excise
Rules
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR
SAWAISINGH SISODIA) : I beg to

lay on the Table :—

(1) A copy of Notification No. GSR
689(E) (Hindi and English versions)
published in Gazette of India dated the
gth December, 1980 together with an ex-
planatory memorandum making
certain amendment to Notification
No. 132-Customs dated the 2nd July,
1980 adding two more products of Nepa-
lese origin found to qualify for preferen-
tial entry into India under the Indo-
Nepal Treaty of Trade, 1978, under
section 159 of the Customs Act, 1962.

[Placed in Library. See No. LT-1624/80.]

(2) A copy each of the following
Notifications  (Hindi and English
versions) issued under the Central
Excise Rules, 1944 :—

(i) GSR 686(E) published in Gazette
of India dated the 8th December, 1980
together with an explanatory memo-
randum exempting printing and writing
paper containing not less than 75 per

cent by weight of pulp made from
bagasse from excise duty.

(ii) GSR 687(E) publsihed in Gazette
of India dated the 8th December, 1980
together with an explanatory memoran-
dum making certain amendment to Noti-
fication No. 47/76-Central Excise dated
the gth March, 1976 sustituting ‘vul-
canised rubber products, non-curing,
for tyres and tubes’ for ‘rubber products
commonly  known as rubber based

adhesives for tyres and tubes, non-
curing.’

(ili) GSR 688(E) published in Gazette
of India dated the 8th December, 1980
together with an explanatory memoran-
d.m extending excise duty excmption
to Diesel Engines used for replacement
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of Petrol engines in g-wheeled vehicles
used as taxis.

|Placed in Library. See No. LT-1625/80.]

Annual Assessment Report re-

spread and development of Hindi,

otifications under Delhi Police Act,

and Notifications under All-India
Services Act

‘'THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
.AND DEPARTMENT OF PARLIA-
MENTARY  AFFAIRS (SHRI P.
VENKATASUBBAIAH) : I begto lay
on the Table :—

(1) A copy of the Annual Assess-
ment Report (Hindi and English
versions) on the programme and its
implementation for accelerating the
spread and development of Hindi and its
progressive use for various official pur-
_poses of the Union, for the year 1977-78.

‘[ Placed in Library. See No. LT-1626/80.]

(2) A copy cach of the following
Notifications (Hindi and English
versions) under sub-section (2) of sec-
tion 148 of the Delhi Police Act, 1978:—

(i) The Delhi Control of Processions,
assemblies and playing of music, in Pub-
lic Places Regulations, 1980, published
in Notification No. 3218/Special Cell
in Delhi Gazette dated the 7th October,

1980.

(i) The Constitution of the Delhi
Defence Societies Rules, 1980, published
in Notification No. F. 5/102/80-H(P)/
Estt. in Delhi Gazette dated fthe 3rd
December, 1980.

[Placedin Library. See No. LT-1627 /80.]

(3) A copy cach of the following No-
tifications (Hindi and English ver-
sions) under sub-section (2) of section
g of the All India Services Act, 1951 ;=

(i) The All India Services (Provident
Fund) Fourth Amendment Rules, 1980,
published in Notification No. GSR 1209
in Gazette of India dated the 22nd
November, 1g80.

DECEMBER 17, 1980
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_(il) The All India Services (Dis-
cipline and  Appeal) Amendment
Rules, 1980, published in Notification
No. GSR 1220 in Gazette of India
dated the 29th November, 1980.

. (iii) The Indian Administrative
Service (Fixation of Cadre Strength)
chcntcentl! Amendment Regulations,
1980, published in Notification No.
GSR 67615(3) in Gazette of India dated
the st cember, 1980.

_(iv) The Indian Administrative Ser-
vice (Pay) Fourteenth Ameadmsnt
Rules, .. 1980, published in Notification
No. GSR 675(E) inGazette of India dated
the 1st November, 1980

(v) The All India Services (Provi-
dent Fund) Fifth Amendment Rules,
1980, published in Notification No.
GSR 1235 in Gazette of India dated
the 6th Dzcember, 1980,

[Placed in Library. See No. LT-1628/80.)

COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTINGS OF
THE HOUSE

SHRI P.V.G. RAJU (Bobbili) : I
lay on the Table Minutes of the sittings of
the Committee on Absence of Members
from the sittings of the House held on the
12th December, 1980,

12-21 hrs.

STATEMENTS OF PUBLIC
ACCOUNTS COMMITTEE

SHRI CHANDRAJIT YADAV
(Azamgarh) : I lay oa the Table (English
and Hindi versions) of the following
statement :— ;

(1) Statement showing Action
Taken by Government on the recommen-
dations contained in Chapter I and
final replies in respect of Chapter V
of Eighty-third Report (Sixth Lok
Sabha) on Export of Engineering
goods.

(2) Statement  showing Action
Taken by Government on the recom-
mendations contained in Chapter 1 of
Ninety-second Report  (Sixth Lok
Sabha) on Resettiement of Exservice-
men near Seijeesa,

——
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12°23 hrs.
STATEMENTS OF ESTIMATES
COMMITTEE
SHRI S. B. P. PATTABHI RAMA

RAO : (Rajhamundry) : I lay on the
Table (English and Hindi) versions of the
following statements:—

(1) Statement showing final reply
by Government in respect of Chapter
V of the Third Report of Estimates
Committee (Sixth Lok Sabha) on
Union Territory of Andaman and
Nicobar Islands.

|

(2) Statement showing final replies
of Government in respect of Chapter
V and further information in res-
pect of other chapters of the
Twenty-sixth  Action Taken Re-
port of Estimates Committee
(Sixth Lok Sabha) on Prevention
and Control of Blindness

13.24 hrs,

COMMITTEE ON
MEMBERS®' BILLS
RESOLUTIONS

PRIVATE
AND

THIRTEENTH REPORTS

SHRI G. LAKSHMANAN (Madras
North) : I beg to present the Thirteenth
Report of the Committee on Private
Members® Bills and Resolutions.

x12.25 hrs.
PUBLIC ACCOUNTS COMMITTEE
TweNry-PFOURTHE AND FirTH REPORTS

SHRI CHANDRA]JIT YADAV
(Azamgarh) : I beg to present the following

1. Shri R. N. Rakesh .,

P.AC. Reports AGRAHAYANA 26, 1902 (SAKA)
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Reports (English and Hindi versions) of
the Public Accounts Committee;~

(r) Twenty-fourth Report on Excesses
over Voted Grants and Charged
Appropriations disclosed in the
Appropriation Accounts (Civil),
(Railways) and (Defence Services)
for the year 1978-79.

(2) Fifth Report on Action Taken by
Government on the recommenda-
tions contained in the Hundred
and Twenty-ninth Report (Sixth
Lok Sabha) on Purchase of Bitu-
men and Cash Assistance for

export of  Transmission Line
Towers,

12°26 hrs,
ESTIMATES COMMITTEE

Frera REPORT

SHRI 8.B.P. PATTABHI RAM RAO :
g{ajabundry) : I beg to present the Fifth

eport (Hindi and English versions)
of the Estimates Committee on Action
Taken by Government on the recommenda-
tions contained in the Thirty fifth Report
of the Estimates Committee (Sixth Lok
Sabha) on the Ministry of Agriculture
and Irrigation (Department of Agricultural
Research and Eduction) Indian Council
of Agricultural Research—Working Con-
ditions of Agricultural Scientists,

I2°27 hrs.

LEAVE OF ABSENCE FROM THE.
SITTINGS OF THE HOUSE
Mgr. Speaker: The Committee on Absence
of Members from the sittings of the House
in their Second Report have recommended
that leave of absence be granted to the
following Members for the periods mention~
ed against each,—

1st to 18th July, 1980, (Third Session.)

2, Shri K. Obul Reddy, . . 28th July to 12th August, 1980 (Third Session),
3. Shri P. K. Kodiyan . . . 30th June to 12th August, 1980 (Third Session).
¢. Prof. Narain Chand Parashar |, 17%1 November to 19th December, 1980 (Fourth
ession).
5 Shri N, Gouzagin . « 17th November to 5th December, 1980 (Fourth
Session).
6. Shri Ebrahim Sulaiman Sait , 27th November to 19th Deccr ber, 1980 (Fourth

Is it the
granted ?

Session).

pleasuge of the House_ that_leave as_recomwrmended by the Comrmittee may be
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SEVERAL HON. MEMBERS : Yes,

. MR.SPFAKER: 'T'helcave is granted.
The Members will be informed accordingiy,

12,29 bhrs,

MATIERS UNDER RULE 399

(i) SETTING UP OF NAVAL ACADEMY AT
EZHUMALA IN  KEKRALA

SHRI K. KUNHAMBU (CGapnunoic):
There was a proposal under the couti-
deration of the Minstry of Defence tu
shift the Naval Academy from Cochin
to some place outside Kerala, The stand
taken by the Ministry was that the faci-
lities available at Cochin are inadequate
for the Academy. Cochin has been a
centre of Naval training for well over
80 ycars and as such its claim cannot be
ignored. The Government of Kerala
in its representation had made it very
clear that if it is a question of inade-
quacy of facilitiesin Cochin it would be
mct by selecting a suitable site nearabowt
within the state itself,

12° 4 hrs.

{MRr. Drpurv-SPEAKER in the Cham)

Thereafter a committee was appointec
by the Ministry of Defence to go into the
question of location of the Naval
Academy. The Comumittee recommended
three sites (i) Chingalpet in Tamil Nadu.
(ii) Porbandar in Guijarat, (iii) Ezhumala
in Kerala,  Porbandar was rejected as it
is near Pakistan. The Committge men-
tioned two points against  Ezhumala,
They are (i) lack of education facilities,
(ii) lack of port facilities. But the Go-
vernment of Kerala has promised to pro-
vide necessary education facilities in
Ezhumala, As regards the second point.
the Government has said that the nearby
port of Azhickal could be developed
to meet the requirements of port,

Ezhumalai is the ideal place for setting
up the Naval Academy as the port of
Atzhickal is situated nearby which can
be developed suitably and the other faci-
lities can be provided without any diffl-
culty,

In view of these favourable factors, I
would earnestly request the Government
to set up the proposed Naval Academy
in Ezhimala itself,
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(ii) Measckes 10 AUGMENT POULTRY
FARMING IN ANDHRA Prapesy

SHRI G. NARSIMHA REDDY
(Aditabad) : Sir, poultny farming in the
State of Andhra Pradesh which occupied
the proud first place in the country pro-
duces daily 50 lakh eggs. During last
five years poultry faiming deviluped
rapidly and now poultry populativr
has since increased upto 1.25  Crores,
having 4,500 poultry farms and provided
employment (0 more than vne lakh persons
directly or indirectly,

Our country has a poulitry populatioy
of 8 crores birds only. India is very poor
in respect of per capita egg consumption
when compared to other countries. The
world average is 150 and that of Asia is
98, Our neighbouring country China’s
per capita consumption is 105 and USA
and the Europeon countries consume
43v and 389 egys respectively per capita
per year, But in lundia per capita con-
sumption is only 18 cggs per year, All
India Food and Nutrition Council has
recommended a per capita consumption
per year to be at least 50 eggs in India
by the end of 1980. Poultry farming is
the biggest job creating activity. For
one lakh birds we can create about 3oo
jobs. At present about 2. 50 lakh persons
are engaged in poultry farms, hetcheries
etc. in India. This activity has proved
very successful especially in Andhra Pra-
desh in providing additional income to
Agriculturists and in providing jobs to
many others,

As per the recommendation of the All
India Food and Nutrition Council if we
want to raise our per capita consumption
10 50 eggs, we need 24 crore poultry
population, At present our country
has 8 crore birds and su another 14 crore
chicks aze needed. This will create
nearly 5 lakh jobs, Today eggs are
cheaper than vegetables and chicken is
cheaper than mutton. As we all know
sheep and goat population is slowly re-
ducing and it js likely to reduce further
as more and more pasture lands are be ing
brought under plough. Mutton will
become sare commodity and will
gradually become out of the reach of the
common raan. The only answer to this
problem is chicken meat which can be
made available at all times at cheape:
rate, In our country poultry has to be
encouraged in the best interest of the na-
tion,

Poultry’ farming which is picking
up very well and especially in Andhrz
Pradesh on production side but on mar-
keting side is in bad shape. At present
a few egg merchants of Bombay have
monopolised the trade which has caused
serious problem to the farmers and
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coasum~rs, The ceonsumer is  paying
high rate while poultry farmers are re-
criving low price which is even less than
the co:t of pro.luction, The bigger share
of prodit is heing  knocked away by the
p- middieman  thus making poultry farming
wuacconuminical, A few egg merchants of
Bombay are exploiting and becoming
the miin cause of checking growth of
poultey farming in Andhra Pradesh,

‘The prices of pouttry food have also

gone up due to which poultry farming is
becoming unecoaomical,

In the interest of developing poiatry
tarming in our country, the Government
of India should take the following imm--
diate steps :

(1) To issue nccessary instructions to
all State Goveraments to treat
prultry farmingat par with agri-
culture and provide all the faci-
lities,

{2) To formy Egg Board and regulate
the egg market by fixing price of
egg remunerative to the poultry
farmer,

{iiil) Foop ror WorRk ProarRAMME IN
RAJASTHAN

Nt Ffgar A

FE AT AT F AT 3
TET AT ATAT F FATT T
T AE ¥ oqoq@ ufm fast § B
FHATT | TAAC ST § A1 TSN
I St fasm F I v ¥
7 faager 92 @ W 0 wR-
™[ G F 33305G1d ¥ 19000
et ¥ @ ¥ feafy & W ag
T AAMT DI F T TAX A
FANTHT Y gaegr AT §7F 900
W@ § 1 TEAR, daewe faet ¥
Ve A famw ¥ AW oqEnd ¥
frmr &1 @ £

7z A wfadadia F 943G
F | Fem TER F AW AT
awfyg  fem I fraga g & 3
Me QAT AFAT F TR AT
wifw od wATT ST FAL |

(arsde) -
‘“HIWF T ATF (T FAT ) ¥

(iv) ScHoor of CORRESPONDENGE COURSES
ann Continving Epvcation, Univir-
sity ov DrLui, .

SHRI ERA MOHAN (Coimbatore) : .
Under Rule 377 1 bring the following
matter of public importance to the notice
of the House: '

The working of the School of Corres-
pondence and Continuing Ed cation, Uni-
versity of Delhi has been very erratic
since some time past, For the present
academic year, cnrolments were started
in the month of July and August and
they continued up to the end of Sep-
tember 1980, After the students have
been enrolled it takes an inordinately
long time for the School to issue roll
numbers to the students., Still worse is
the fact that so far lessons have not been
despatched to the students in most of the
cases. In these  circumstances  the
fate of students joining such courses can
casily be imagined. Now in the
the month of Deccmber, the students
will hve to fill up forms for taking final
University ¢xamination when they have
not yet started studies, Most of the
students also do not know where the
weekly classes are held to impart them
education, Therefore, there is the
urgent need to revamp the School of
Correspondence Gourses and Continuing
Education so that it really caters to the
educational needs of students who other-
wise cannot attend regular colleges in the
University, 1 hope that the University
authorities will be asked to take inime-
diate proper steps to sce that the students
are supplied with lessons and their needs
are met.

(v) SuppLy oF RotTEN Ric rrom F.C.I.
6opowns IN UTTAR PRALESH,

o gfdm agme (FrTEgR): W
o mrg faw gra Gifer @ae
qrIF S 9 IIAN F AT TE QG
T AT, 9@ AW ARW ¥ Eaw
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B

feqq wreta @re ferw ¥ Maw X

@y % fag v agr) G@ET A
qET ®@g gWe fEEesw v\
gfgeife & dwar FaE  f& 99

Trad & et fedvww ¥ @iz foam,

arg | fimg T 7l F FrAifaE F-
FAlA  #t qar FAr a¥ B IR
fay  frar s =g fF oT gorr A

-
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adf LT o EHATL WA T AT
Fifm §o1 Wm . 7A@ #T A8
oie w1 wifgg f& ag wmEA
Y geqfearamn, @ 37 qwa A
WA & Arn % @ faAfe @
N Aemr mAE T AR W
wfusfal & faweg o wzard &
ST ¢

(vi) ALLEGED BEATING UP OF A LaAby
PrincipaL BY DELHL PoLice.

! 7t uw g (fEEme): 16
faqwa<, ) ugarE we 5@ § mw
afgen ffam Y fr7 @ ofew
gra faerf g sua faeelt & o9 49
Y SYETAT T ALTAT AT AT TAHATE |
& wgm fFg dd IR @ @i
F IR A FTEE FF AT F
o ¥ | WSAT THEFC {

feeet & foerr  fAdws o= wfy-
wifay 3 foest  # sofeafy § qe-
g feagm afawr Ss9ac wmeafas
faera it fafaos oz feeet qfew
F TF FRId AR JE-ZHERT
Afer ®RE gE FEF F e,
wortfaa AT g gaea ¥ a2 &
N gufear €

foogt g At W€ fe ¥
fafaue vt geier F10  F
FFwr W2 wd AR g =W
JaErR &1

gfeq seqq@e 939 W &
qE WA TF IAH) A A1 TEY
NTE

TrFRe a9 W T fam I EE
09 W3 I & g T A@E
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R gfs® Sumw s feo
I F AEEE F qEE AW AT
F1E ATAAT WY & AE fRaraan @ wix
F& maufani & feeme w1 wTEaTd
fwg § 0 TH FAmia fawn-
faai 7 feeeit & firl & o7 "=
T AF @A WE |

foemr  frRwmem & S fAEforer
Al m@Er & e &
hﬁw*ﬁwﬁﬁx%s&mﬁq*
BET FEA W AEEAGAAT #WR
g F faw 2 o qa zie o @
o 3% wfawEsi f @ qm
FfAu wrar 1 BT T TWH
fe ®:F11

Fg w2 fFar faz awwr
AN F TF AF-IEFET K A HL AT
TG A TG AT | I QWL TS
feeet & forer  fagws s FIewEx
T AR 36 A Ggan st
Mepg § gufeorm ¥ wd fag ¥
fafers F faeg = wfgwfal
e forwa &

foer faaos & aﬁf%ra 2
F4 gag AW * FF 7Y AT
mmmﬁm‘raﬂéﬁtm
W 9 A AN AT AG qE-3
fafars & #w% & mr Wik
F A TG F TG )
W 9 ¥ W mf a g
EFRY qEET G §C WA g
qEL |7 T |

oo fs Sw &t fafauw
I A% Ig @S "W fag A °
¥ fafgesr o am s faar) &=
q fafgge t frear @ FX 99 &
T ®WW RS ¥y wearfassi

13
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o &W A fafeesr wt g ek
SARNE Frawe faar

W THAF W= F e Gwel
AN SHTR AT | T@T 9ES F Sufewd
frer  wfawife & @z #
gon foer gfrw JemE st
P &t 21 H ) waw saSF
FA =Rt oo §D AT W
T qgET |

WEFITFHT A WA A 5 ogA Tl
g Fweifet ¥ fasg e
FHAE F 9T |

foen S feRfee siedt @ &
gaR fafees # foem e #1
g M § w9 dferw O F fod
gfe  sRgq™ & 9T T S oag
Fgr a5 s w7 QA EFAfS
€

4599t AEuE  HWAT R
F1 99 fefowr siwdt @ 59 g
FE FN ¥ ford sewATr A Saer
TRSM F A gfEg wedr g
g f& wwmen = fFam o

a qE o

(vi1) ALLEGED BEATING Ur OF A LaApy
ScavpULHD Caste MLL.A. oF U.P.,
IN KANPUR,

ot UFATG FAFT wiea® (737)
ST WEIR, WS W H FA AR
saeqr #) feafa fdax g@ta griv
TR B wE gfFE @ weE AT
g gfew g 9e e, f9m,
T AW gy § & fa § @@
iR & gfom, 96 W Ok
e aff @@ qdawE swfed
qawei
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w¥fl  f&Ai® 30~ 11-80 Y FEYR
H 0F AW AREEAEE® geAl
T W 19gi %1 uE ghom faarfaer
st w7 sfaet o wfE-
frm T Afgm & wwEm
Te gfaw 9 ¥ gfam seEew A
gfem faarfasr #Y W1 359 fFam e
ITH A=Al F T AT TR HTE-
frai & sma e agd wedt
T W T AN foeate fawe w2
Zrer faan . faee faeen s wga
" T8 UHWo THo Wo, UHo o H1 F
O G wear g fewfaer w5 afe
WRT g9 A9 arag e ot
T FqT AR UFH AIHL  FEAT 9
AT |

faofasr 3 =9 geAr 1 fodE
q ¥ I FqAE, | Ao To  THo
354, 506, 504 & 352 % feare ot
™, oty Wit as s@oAms J W
ff FraE W g | At # S A
Fr Aw 2 gfeet, fawe wit
TR FAAT A wa a9 TEE 2 |
faams w997 F 959 §H1-
gfafafa  ua aw ifqe A g &
wAar wox  gfafafami F 0 =4
Fm ¥ fraa aa gEREfgE &
I AW AT FTEAT !

# 999 @ W@ q AT X
g1 AT g WA Sy e A FwA
fF =@ wT i weamit q¢ fuae #3
W W W & fawEe SR 9%
e FEATE FL )

wEeT, qH §@  d 39 AT A
fefram 377FMzm@Afeada ...
MR. DEPUTY-SPEAKER : Nothing

other than the approved statement w 1
go on record.
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(viii) DemANDs or TeAcHERs OF DELHI
UNivessiTY , -

SHRI RAMAVATAR SHASTRI (Patna):
The teiching community has been facing
mn iltifarious problems for the last so many
years, The Declhi University Teachers
Awoziation has often referred these prob-
lent to the University authorities, the
Uaiversity G-ants Co:nmission and the
Ministry of Education, on more than one
occasion. But, unfortunately, no con-
crete steps have been taken to in'tiate
the process of finding a lasting soluticn
to thair pressing problems.

T'he Delhi University Teachers Associa-
tion has submitted a 38-point character
of Dcmands comprising category ‘A’.
category ‘B’ and category <C? The
demnds include end of victimisation of
texchars, judicial enquiry into the func-
tioning of the Principal of Shri Aurobindo
C'lege and his suspension pending en-
quiry; imwmediate take-over of Rao
‘Tula Ram C»llege, justice to DPFs and the
librarians, enforcement of  University
rules; democratization of University
bodies and increased representation of
texchers an the basis of election, free
edsation to college/university em-
ployses and their wards, hook allowance
o terchers, ade=quate facilities for evening
classes, statutory security of service, re-
vision of pay scales, imnroved housing
facilities, increased house rent allowance,
i.2. 39% n921-discriminatory extension of
sz-vice u»'2 the ag - of 65 years, publication
of the Mby-irji Dasai Eaquiry Report,
bin 03 the use of police for suppressing
demnacratic movement, preservation and
protection of the University autonomy,
creation of machinery to look into cases
of earruption and nepotism, etc.

‘The teach<rs of Delhi University have
been agitating for the realisation of their
demands for a long time. They have heen
m2de to run from pillar to post, But the
Government did not pay any  heed to
the demands of the teachers,

I would request the Government to
imn-diately settle the matters with the
DUTA for establishing normaley in the
University. The EAucaticn  Minister
should give a statement to the House in
in this regard.
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12.40 hrs.

STATUTORY RESOLUTION RE :
DISAPPROVAL OF MARUTI LIMI-
TED (ACQUISITION AND TRANS-
FER OF UNDERTAKINGS) ORDI-
NANCE, 1986 ANDIMARUTI LIMITED
(ACQUISITION "AND TRANSFER

F ULL/ERTAKINGS) BILL

MR, FEPUTY-SPEAKER : 'The
House will now take up (i) Statutory. ...

THE MINISTER OF STATE IN THE
LIINISTRY OF HOME — AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR1 P.
VENKATASUBBAIAH) : I have to
make a submission on the this, ..,

MR. DEPUTY-SPEAKER : Not now.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): if You can have anticipatory
valuation of bank finance of future stock
of Maruti for late Shri Sanjzy Gandhi
why can’t 1 make a submission on that?
This man is a party. This man has been
trying to sell this property to his private
company fricnds. 1 know all the details
... (Interruptions).

MR. DEPUTY-SPEAKER °*+  The
House will now take up (i) Statutory
Resolution secking disapproval of the
Maruti Limited (Acquisition 2xid Trans~
fer of Undertakings) Ordirance. 1980
and (i) Maruti Limited (Acquisition 2nd
Transfer of Undertakings) Bill, 1980,
for which 41/2 hours have been allotted.
If the Housc agrees, we may have 3 hours
for the Statutory Resolution #r¢ Gereral
discussion on the Bill #nd, 1 1/2 hours fnr
clause-by-clause consideration zrd third
reading of the Bill. (Interrrpticns)

st wt T A (feme) o
qrefq Y g ¥ 39T A 9T
g fad ¥ TR A9 €9 ¥ 9
mew F0 ! O gL AW @

SHRI1 JYOTIRMOY BOSU : All the
Opposition Members have submitted that
this is a serious matter. The whole thing
is nothing but a fraud. Therefore, we
require a minimum of eight hours to dis-
cuss the matter to reveal the whole thing.
All these three Ministers, Finarce, Lew
and the Industry Ministers, have been
giving us** evasive replies.  We have
heen trying® to elicit information as
Members of Parliament. Particularly, the
Industry Minister has been telling us®:
altogether.

**Expunged as orderd by the Chair,

— ——
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MR. DEPUTY-SPEAKER : The
words used which are unparliamsatary
w:ll not go on record.

SYRT JYOTIRMOY BOSU : I say
it is unmised untruth, (7aterruptions).

MR. DEPUTY-SPEAKER : This is
not the way. 1 am telling you. 1 said
that on behalf of all Mr. Jyotirmoy Bosu
wants cight hours. Now I am asking the
Government (Interruptions) He has asked
for ecight hours. 1 said four and half
hours.  (Interruptions).

ot TRTERiT wreat (9T )
-
e far #wE
=fea |
SHRI P. VENKATASUBBIAH :
Sir, Mr, Jyotirmoy Bsu can raise any
question and fget away with it, I am con-
fining myself to the recommendations
made by the Business Advisory Commit-
tec and which was adopted by this House.
Accarding to the Business Advisory Com-
mittee’s recommendation which was later
adopted by the House, four and half
hours have {:cen allotted to this statutory
resolution as well as the Bill. So,1 would
request, Sir, the Hon, Member to submit
themselves to the recommendations made
by the Business Advisory Committee as
well )as adopted by this House, (Interrup-
tions),

SHRI JYOTIRMOY BOSU : Let it
g0 to the Sczlect Committee and we have
no grievance,

(Interruptions)

SHR1 SOMNATH CHATTERJEE
(Jadavpur) : The privatc Member’s re-
solution was scuttled although Sir, the de-
cision of the House was there. Sir, you
wcre) in the Chair at that time. (Interrup-
tions),

MR. DEPUTY-SPEAKKR: It is not
scuttled.
(Interruptions)

MR. DEPUTY-SPEAKER
not scuttled. . , . (Interruptions)

SHRI P, VENKATASUBBIAH : My
freinds had referred to this matter; that
was private members resolution. Go-
vernment has got nothing to do with it,
As Presiding Officers, you had taken
the pleasure of the House and the House
agree] to extend it by another two hours.
How do=s the government come in?
I would like to ask. Every time, this is
ths only ‘instance he s quoting., It is
private Member’s business and Govern-
ment has nothing to do with it,

3060 LS—9
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SHRI JYOTIRMOY BOSU : On
a point of order. Mr. Venkatasubbiah
is an old Member of this House, not in
age but he has lived in this House for a
long time. How does he justify this matter?
The ICAR decbate was fixed by the
Business Advisory Committee and appro-
ved by the House also but it has been
shifted to another day. How does it
happen? Circumstances? We are victims
of circumstances? We have seen that for
Moradabad riots the time allotted was
4-5 hours and it took 7 or 8 hours. For
National Security Bill seven hours were
allotted. How much time did it take?

MR. DEPUTY-SPEAKER : From
seven, it went to seventeen.

SHRI JYOTIRMOY BOSU : You
are a knowledgeable person. Let the
learned Minister not show his ignorance,

SHRI P, VENKATASUBBIAH :
Ignorance is not the monopoly of Mr,
Bosu alone. For the information of the
House, Government has got nothing to
do with ICAR decbate being shifted.
Mr. Basu must have spoken to the Hon,
Speaker and it should have been rearrang-
ed Government does not come in the way.
I would like to share his ignorance,

PROF. MADHU DANDAVATE
(Rajapur): Sir, you will agree that
the National Security Ordinance, the
Ordinance on Maruti Limited~—these
are highly controversial issues, From
the way reports are going on, not only
in the House but also outside, it is very
clear and you can judge. How much
time did the National Security Ordinance
take ? This iss se is equally controversial.
Therefore, even if you technically fix up-*
4 and 1/2 hours I can assure you that this
e}ilcbatc will never be over in 4 and 1/2

ours.

MR. DEPUTY-SPEAKER : You
should put the question to your represen-
tativein the Business Advisory Committee.
\&fhat gid he do ? Why not oppose it

ere

PROF. MADHU DANDAVATE :
As far as those committee proceedings are
concerned, they are not supposed to be
revealed. Since you are sitting in the
Chair and asked the question, let me
tell you what I said: you may put it on
paper this time but every time on contfo-
versial issues the time is bound to escalate.
1 told the Speaker, Many of the Members
had told him. Therefore, do not try to
throw it at us that the time has
been fixed up,

MR. DEPUTY-SPEAKER ¢ It has
been accepted by the House, -



259 Disapproval of

SHRI CHARAN SINGH (Baghpat)
Itis a very controversial question in which
the honour of the Government is involved,
there can be no doubt about it. Per-
sonalities in the Treasury Benches are
involved in it. Itis in their own interest.
that the question is fully thrashed out
and the public is satisfied that there was
a full debate and everything came to light
and put on record . Why should they
oppose 1t? It is in their owgn interest,

SHRI P. VENKATASUBBIAH : We

are not opposing a discussior.

SHRIU SATISH AGARWAL (Jaipur):
A reference has been made to the dis-
cussion in the Business Advisory Commit-
tec. I was one of those who strongly
pleaded with the Speaker that it will not
be possible to conclude this debate within
four and half hours. He siad: let us ten-
tatively decide about it, we shall see in
the House, Many time, we allocate
time, and we cooperated, Itis only tentti-
vely we decided this,  Generally in such
matters the time is extended, from govern-
ment side also there is no opposition
and sometimes the Chair is also very
permissive. It is not that we made a
commitment for four and haif hours. That
is not the position . We made it quit
clear that it will not be possible to con-
clude the debate on Maruti Ltd, within
four and half hours, this allotment was
a tentative decision,

SHRI INDRAJIT GUPTA
(Basirhat) : Since the Business Advisory
Committee is meeting again at g o’clock
+—two hours from now-—let the debate
continue -and at that meeting this after-
noon, we propose to suggest that the time
should be extended, because we are not
bound by any hard and fast rule.

MR. DEPUTY-SPEAKER :  The
Business Advisory Committee has fixed
4-1/2 hours. There is a proposal from the
opposition that it should be extended to
8 hours. Let us start. The Business
Advisory Committee is meeting again
in the afternoon.

SHRI GEORGE  FERNANDES
{Muzaffarpur) : I heard the hon. member
who made the suggestion I am observing
that you are trying to accept that sugges-
tion. The Minister pointed out that
he has no objection to the time
being extended. That is the impre-~
sion I got~Government had no objection.

SHRI P. VENKATASUBBAIAH : I

never said it.

SHRI GEORGE FERNANDES : I
have some reservation about the Business
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Advisory Commitice looking at it
again at g P. M. There will be
speakers during these 2 hours and 10
minutes.

MR. DEPUTY SPEAKER : There
is lunch interval,

SHRI GEORGE FERNANDES : If
the dehate starts at 2 o’clock, there
will be speakers who will be called upon
to speak before the Business Advisory
Committee meets again. A meraber who
is called upon to speak would like to know
how much time he is entitled to. Ifit
is going to be 8 hours then he will be ¢n-
titled to twice as much time as he will
get on the basis of 4-1/2 hours.  So,
you must take a deciston on this that we
are extending the time to 8 hours, but
beyond 8 hours you can coasider it at
the meeting of the Business Advisory
Committee at 3 o’clock,

SHRI K. MAYATHEVAR (Dindig 1):
Are the decisions taken by the Business
Advisory Committee Bible Koran or
Thirukural that it cannot be amended?
We can amend it.

SHRI JANARDHANA POOJARY
{Mangalore) : I am drawing your atten-
tion to Rule 288 which says :

“It shall be the function of the com-
mitteeto recommend the time
that should be aliocated for the discussion
of the stage or stages of such Govern-
ment Bills....”

There are responsible Members of
of Parliament in the Business Advisory
Committee. They knew the Importance
of this Bill and they also knew when they
allotted the time that the honour of the
Government is also involved in it.  After
considering all the aspects, they fixed the
time. Ifitisthe conclusion ofthis House
that here after there should not be any
value for the recommendation of the
Business Advisory Committee, let it be

laid down like that. The question invol- -

ved here is whether hereafter we have
to give importance to the recommenda-
tions of the Business Advisory Comumnittee
which have been adopted by the house.

MR. DEPUTY-SPEAKER : The time
allotted is 4-1/2 hours. The demand
of the opposition is for 8 hours.  Will
the opposition give the assurarce to the
Chair that they would complete it in 8
hours ?

SOME HON. MEMBERS : No, no.

SHRI JYOTIRMOY BOSU : As far,

as we arc concerned, Yes.

Maruti Itd. 26c
(Acquisition etc.y Ord. & Maruti

3



261 Disapprovai of AGRAHAYANA 26, 1902 (SAKA)
(Acquisition etc.) Qrd. & Maruti

SHRI GEORGE FERNANDES :
We do not want to bind the Chair. If
the Chair finds it necessary to give more
time, the Chair can do so.

MR. DEPUTY-SPEAKER : Now, we
take up the Statutory Resolution. Shri
N.K. Shejwalkar.

SHRI N.K. SHEJWALKAR (Gwalior)
I have already authorised Shri Satish
Agarwal to move this Resolution.

SHRI GEORGE FERNANDES : I
do not want to bind you with 8 hours.

MR. DEPUTY-SPEAKER : This
is some sort of a gentleman’s agreement.

SHRI KRISHNA CHANDRA
HALDER (Durgapur) : The House
should sit upto 6 O’ clock.

SHRI SATISH AGARWAL : Mr.
Deputy-Speaker, Sir, I am  thankful
to my friend Mr. N. K. Shejwalkar, for
giving me this opportunity to move this
Statutory Resolution. I am also thank-
ful to you that you have permitted him
for this authorisation. I move :

“This House disapproves of the
Maruti Limited  (Acquisition
and Transfer of Undertakings)
Ordinance, 1980  (Ordinance
No. 13 of 1980) promulgated
by the President on the 13th
October, 1980.”

Sir, before making my observation with
regard to the Ordinance and the points,
in favour of my Resolution, I wish to put
on record my stronger protest against
this Government for not making available
to the Members of the opposition parties
the relevant documents with regard to
the Maruti Limited. Despite our persis-
tent efforts to approach the Government
through the Speaker and our keen desire
to have an on-the-spot study of the Maruti
Limited, I am sorry to say that the hon.
Minister for Industry could not arrange
for a visit of the Members of the opposi-
tion partics to the site.  This would have
been very much helpful in a very purpose-
ful debate so far as this House is concerned.
I am sorry to say that I do not know why
the Government is behaving in this shabby
manner.

The Maruti Limited has been discussed
and debated in this House on a number
of occasions. Iamsure, once again
we have an opportunity to discuss in de-
tail certain aspects of the Maruti Limited
which found place in the press, in the
House and the walls and the building is
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echoing those observations even now.
For the last onec decade, if there is one
company connected with one person in
the country, which has been decbated so
hotly, if there is any one who deserves
award for this it is the Maruti Limited.

So far as the Ordinance which has been
issued in this particular case is concerned,
I may be permitted to say that since inde-
pendence, the Government of India has
nationalised and taken over managements
of hundreds of companies. But this is
for the first time that this nationalisation
of the Maruti Limited has been done in
an unusual and extraordinary manner.
No company, no factory or no mill was
ever taken over by this Government
during the last 33 vears in the manner
in wiica this particular nationalisation
has been done.

I am going to dwell so far as  other
points are cenccrned on how this has
been done, how the people of this country
are being cheated and how the Parliament
1s being deceived.  This is a fact I put
on record.

MR. DEPUTY-SPEAKER : You

continue your speech after lunch.
The House is adjourned to meet _at
20’ clock.

13 hrs.

The Lok Sabhka adjourned for Lunch till
Fourteen of the clock.

The Lok Sabha re-assembled after Lunch
at thres minumc ?asz Fourteen of the
ock.

[Mr. DEPUTY SPEAKER IN THE CHAIR]

STATUTORY RESOLUTION RE
DISAPPROVAL OF MARUTI LIMI-
TED (ACQUISITION AND TRANS-
FER OF UNDERTAKINGS) ORDI-
NANCE, 1980

AND

MARUTI LIMITED (ACQUISITION

AND TRANSFER OF UNDERTAKINGS

BILL—Contd.

ot Tw faamm qaam (3E6QT) **

MR. DEPUTY SPEAKER : This will
not go on record.

SHRI RAM VILAS PASWAN : Why?

- -

- *#*Expunged as ordered by ths Chair.



263 Disapproval of

MR. DEPUTY-SPEAKER : I Wil
not permit this discussion about the other
sc.

SHRI GEORGE FERNANDES : It
is not about the other House. He i:
raising a constitutional point.

SHR1 JYOTIRMOY BOSU : We
have & convention in this House that we
do not mention the Rajya Sabha by name.
But we have every right to say “the other
House*.

MR. DEPUTY-SPEAKER : He should
have at least informed the Speaker that
he is going to raise it. I cannot be taken
by surprise.

SHRI JYOTIRMOY BOSU : Try
to understand it. The practice is to give
notice. But there are unusual circums-
tances when notice has not been given.

MR. DEPUTY-SPEAKER : I am
sorry, 1 am not permitting.

(Interruptions)**

MR. DEPUTY-SPEAKER : Before
you raise this, you should have sent me
this  information.  (Mmterruptions)** 1
am not permitting you. Therc are many
rules you can quote. Unless I permit
you to get up from your seat, you cannot
spcak anything. All these things shall
not go on record also.

(Interruptions)s*

PROF. AJIT 'KUMAR  MEHTA
(Samastipur) : Sir, I am an a point of
order.

MR. DEPUTY-SPEAKER : Under
what rule?

PROF. IT KUMAR MEHTA
Artidle 79 of the Constitution. It says:
“There shall be a Parliament for the
Union which shall consist of the President
and two Houses to be known respectively
as the Council of States and the House
of the People™.

MR. DEPUTY-SPEAKER : Point
of order should be based on the rules
of the House.

SHRI JYOTIRMOY BASU : You are
bound to abide by the Consititution.
He is quoting an article from the Cons-
titution. Therefore, he is within his right
to draw the attention of the House to cer-
tain problems arising out of.... .

(Igbnup.‘iom) Lo e
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(Acquisition etc.) Ord. & Maruti

Maruti Ltd. 264

Ltd. (Acquisition etc.) Bill

MR. DEPUTY-SPEAKER : Mr.
Paswan and Mr. Jyotirmoy Basu, if I am
not misunderstood, we are wasting the
time of the House. (Interruptions).
You waste the time like
this and then we go for 17 or 18 hours
debate. ... (Interruptions). 1 would tell
you straight that you bchave in  a mare
responsible manner as representatives
of the prople of this commtry. Now Mr.
Satish Agarwal, you continue your speach.

(Interruptions)

SHRI SATISH AGARWAL : Mr.
Deputy-Speaker, Sir, before the House
rosc for lunch I had moved my
Statutory Resolution seeking disapproval
of the Maruti Limited (Acquisition and
Transfer of Undertakings) Ordinamce.

(Interruptions)

SHRI JYOTIRMOY BOSU : Sir,
I an on a pomt of order. This is official
gallery. There is a strict rule that you
can not allow any body except th= Minister
to consult the officials in the gallery.

(Interruptions)

MR. DEPUTY-SPEAKER : 'That.
is what I said. These are not big issues
(Interruprions) Let us discuse things a
good friends.

SHRI SATISH AGARWAL : Mr. De-
Deputy-Speaker, Sir, this House is well
aware that since Independence, Hundreds
of companies had been nationalised and
their management taken over by the
Government in public interest. But
there is a certain procedurs for taking
thion under the Industrial Dev:lopment

ct. )

That procedure has to be undergone
and only then the Goernments takes over
the managementof the company concerned
or nationalises it. I would like the hon.
Ministers to tells this House why no action
was taken under the Industries (Develop-
ent andsRegulation) Act for taking over
the management of Maruti Ltd., when
it came to the notice of the Govern-
ment that its affairs were being misma-
naged, or-that its funds were fiot ‘enough’
to meet the obligations of the company, °
or that Government interference was ne-
cessary at that stage. Government -did
not choose .to investigate, to canduct any
not choose to investigate, to conduct any
enquiry into the affairs of. Maruti Ltd.,
under the:  Industrics (Devel t
and Rcgulation Act) at any point :i‘ time,
as they did in the .case of Hind Cycles

#4Not recorded. I

TN
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Ltd., S:n Raleigh Ltd., Bird & Co., Ltd.,
or the Jute Mijlls that we nationalised re-
cently, which I also spported. The
management is taken over, Government
directorsarcappointed,and then if Govern-
mentcomes to the conclusion that nationa-
lisation is necessary and that is the.only
way out, then they go in for nstionali-
sation.

But in this particular case I am surpri-
sed to see that the Cabinet took a decisjon,
without an official item on the agenda,
for nationalisation of Maruti Ltd., Things
are, done in a casual way. Without dis-
cissing the pros and cons of the measure,
they decided on nationalisation. Not
only that.

AN HON. MEMBER : Are you a
Cabinct Minister ? How do you know ?

SHRI RAVINDRA VARMA (Bom-
bay North) : Let them, contradict it.

SHRI SATISH AGARWAL : Much
more than that, what are the reasons
given for issuing the ordinance ? The
hon. Minister or the Government has
placed on the Table of the House the rea-
sons necessitating the iswrance of this
ordinance. I would, for refreshing the
memory of hon. Members, with your per-
raission, seck to refer to only this much :

““S8ince an order for the winding up
of the company has been passed
by the hon. High Court of Pyn-
jab and Haryana, therc was a
posiibility of the undertaking
being broken up into smaller
vnits and sold to third parties,
it was considered that it would
be against the public interest to
allow such a pos;ibility to materia-
lise. As parliament was not then
in session, it wzs considered ne-
cessary to take immediate action
for the acquisition of the assets
and liabilitics of Maruti Ltd.,and
to promulgate an ordinance to
nationalise Maruti Ltd., before
the Official Liquidator took any
irreversible step.”

There was a possibility of some kind
after the order of the Punjab and Haryana
High Court was passed; and on the basis
of certain possibilities, Government has
chosen to nationalise this particular pro-
ject. Has the Government ever done so
in the past, that only on the basis of possi-
bilities or probahilities they choose to
nationalise a particulur project ? I am
not wento.ing the fact that it relates or
it belongs to Mr. Sanjay Gandhi, I ar talk-
ing of principles, and asking whether, in
view of the fact that proceedings
are pending in the High Court,
Government has nationalised any econo-
my.

Not only that. I am really shocked at
one thing. I hold Dr. Chzranjit Chenana
in high esteem, but I would like to know
from h'm what material was available
with the Government on 13th October,
1980, when they took a decision with re-
gard to the nationalisation of this parti-
cular project. What was the position
of assets and liabilities on that date ? Go-
vernment isnotin a position to tell the House
what the position was on that date.
In answer to 2 question by Shri Al Bihari
Vajpayee on 10th December, they have
given certain facts with regard to the assets
and liabilities which existed on 22nd’
July, 1977.

AN HON. MEMBER : The asscts have
gone up.

SHRI SATISH AGARWAL : That
is a different point, I would come to that
later on, whether it has been inflated or
deflated.

The Government has not furnithed so far
the latest avgilable figures of assets and
liabilities on 13th October, 1980. Are
yo . going 10 nationalise the ccmpany on
the basis of available figures of assets and
liabilities of 22nd July, 1977 ? What is
the repiy giveh by the hon. Minister in
this House ? In reply to Question Nos.
3270 and 3271 the hon. Minister stated :

L

“The details of zssets and linbilitics of
the Company as furnished in the
Statement of Affairs as on 22-7-
1977 filed under Sections .},154. of
the Companics Act with the
official liquidator attached to the
Punjab High Court are furnished
in the enclosed statement.”

This st: tement contains that the asscts
are Rs- 684 lakhs and the liabilities are
Re. 628 lakhs. Bygiving this information
yo are giving an impression throughout
the country that the assets are more by
Rs. 56 lakhs and the liabjlities are less.
Is this not an impression that is given to
everybody ? What is the latest position
on 13th October, 1980 when yoy are going
to nationalise the Company ¥ 7The House
is entitled to know and the country is
entitled to know, You have not given
these figures.

There is onc more flow. These are the
details of assets and liabilities of the
Company as furnished in the statcment of
affuirs as on 22nd July, 1977 filed urder
454 of the Official liquidators? By whom?
Who has filed it with the official liquida-
tor ? On whom are yourclying ? How
have you verified ? This is not the
statement of the official liquidator.
It is not an inventory prepared by the
Official Liguidator. By whom has it

given ? This Government is very
well aware that the proceedings are going,
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Therefore, if he do=s not yield, no interrup~.
tion pleass. This sholed b= foﬂowcg—

. T
O

[Shrj Satish Agarwa']

- Ve

on in the Punjab and Haryana High
Court. I would like to inform the hon.
Minister that in those proceedings, an
application was submitted in 1977 some
where in the month of May/June and the
orders were passed by the hon. High
Court. In this application 1 may also
state here that there is a Company Peti-
tion No. 126 of 1977 in the matter of Com-
panies Act 1956—Delhi Automobile
Private Limited V/S Maruti Limited,
Palam. This is the title of the case. The
application was filed in this case. Para
9 of this reads :

‘“That on 18th May, 1977 Shri Sanjay
Gandhi tried to remove certain
secords and articles from the
factory premises......

(Interruptions)

SHRI JAGDISH TYTLER (Delhi
Sahar) : Even the Shah Commission pro-
ved that all these are lies and are manipu-
lated. It is all manipulation. It is not
something which is new.

SHRI SATISH AGARWAL : I am
not referring to Gupta Commission’s
Report. I you go through the Gupta
Com ission Report, ...

SHRI JAGDISH TYTLER : Shri
Jethmalani knows what he did with the
witnesses and what you all did with the
C.B.L.....(Interruptions)

SHRI SATISH AGARWAL : That
is not re'evant.

SHRI JAGDISH TYTLER : I was
a witness (Interruptions), These are lies
and ljes can be challenged in the House,
The House will not accept lies. (In-
terruptions), Shri Jethmalani knows that
I am a witness to that when he took over
things to himself and when he tried to
put all these things.

MR. DEPUTY-SPEAKFR : He is
not yielding, If he is not yielding, you
cannot talk. (Interruptions). Mr. Tytler,
what is the parliamentary procedure?

SHRI SATISH AGARWAL : This is
a copy of the application filed in the High
Court. (Interruptions)

MR. DEPUTY-SPEAKER : It is for
the information of all Members, when-
ever any Member is delivering his speech
and if anybody wants to interrupt him,
he will get up in his seat and see whether
the Member gives his consent.

by allsides of the House.

THE MINISTER OF STATE IN THE
DEPARTMENT OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
(SHRI C.P.N.SINGH) Sir, I want a
clarification. Will the Chair permit any
member to make accusations and you will
not allow interruption if accusations arc
made ? He has been reading out some-
thing which has not been proved.

MR. DEPUTY-SPEAKER : If you
address the Chair and say that some alle-
gzl:ltxons arc being made, I will definitely
allow.

SHRI C.P.N. SINGH : He i8 making
unnccessary accusations.  (Interruptions)

-MR. DEPUTY-SPEAKER : No in-
terruptions please. We want to complete
it within the time allotted.

PROF. MADHU DANDAVATE -:
Please remember, the time expands with
the heat in the House. That is law of nature.

MR DEPUTY-SPEAKER : You have
to pour some cold water also. Shri Satish
Agarwal to continue. .

- -

SHRI SATISH AGARWAL : Sir,
the hon, Minister is there to contradict me
on this score. I am not referring to “any
fact which is not borne out by record.
¢ may contradict it. Is is within his
competence. I have given the title of the
case, the name of the court and the appli-
cation filed thercin  herein, in paragraph
6, it was alleged—I quote :

“That on 18th May, 1977 Shri Sanjay
Gandhi  tried to remove certain
records and articles from the
Factory "premises of the respon-
dent-company.. ..

(Interruptions)

SHRI RAM SINGH YADAV
(Alwar) : Oa a point of order, Sir.
(Interruptions)

AN HON. MEMBER : Under what
rule ?

-

MR. DEPUTY-SPEAKER : Itis for
me to see, )

. SHRI RAM SINGH YADAV : A por-
.tion of the decision of the High court may
be referred to, may be read out by the hon.
Member. But the allegations in the applica-
cation made by certain individuals in a

**Expunged as ordered by the Chair,
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casz camot b referred to here. When
a party has moved a2 application in the
High Court, its contents cannot bz referred
to in his spsech. Till that cannot be
read out by him.

3
SHRI ,JAGDISH TYTLER : The
Supreme Court has given a decision that it
is all lies and fahrication. (Interruptions)

SHRI SATISH AGARWAL : It is
oaly oa the basis of thes= applicatioas that
an Ofsial liquidator was appointed by
the Punjab and Haryana High Court.
So. naturally. When in the statement of
OYjzcts aad Reasons, when in  the reasons
given for issuing the Ordinance, the hon.
Minister has himself referred to the pro-
czedings in the Punjab and Haryana
High Court, I am eantitled to state in the
House as to how an offlcial liquidator
cames to bs anpointed by the High Court.

An application was moved in the Punjab
and Haryana High Court Wherein, in
paragraph 6, it was alleged :

(Interruptions)

MR. DEPUTY-SPEAKER : Please
take your seats. All of you, please take
yor seats. (Interruptions). Please go to your
scats rst. This way, it is not possible.
(Interruptions)

SHRI RAM SINGH YADAV :
.is your point of order ?

What

SHRI RAM SINGH YADAV :
proviso says :

The

“Provided that the Speaker may at
any time prohibit any member
from making any such allegation
if he is of opinion that such allega-
tion is d:rogatory to the dignity of
the House or that no public
interest is served by making
such allegation.”

This allegation he is making is not the

observation of the High Court. (Interrup-
dions).
MR. DEPUIY-SPEAKER : Please

sit down. The rule is very clear :
““No allegation of a defamatory or
incriminatory nature shall be
. .made by a member against any
o . person unless the member has
. given previous intimation to the
Speaker and also to the Minister

&
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concerned so that the Minister
may b= able to make an investi~
gation into the matter for the pur-
pose of a reply :,.

(Interruptions)

How, he has raised a point of order....

SHRI S. P. UNNIKRISHNAN :
(Badagara) : Please read the Whole thing.

MR. DEPUTY-SPEAKER : Yes.

“Provided that the Specaker may at
any time prohibit any member
from making any such allegation
if he is of opinion that such allega-
tion is derogatory to the dignity
of the House or that no public
interest is served by making such
allegation. ..

Please listen.

Because of the big noise and all that,
I have not heard his speech fully and,
therefore, I will go through the proceedings
and if any speech has bsen made against
the rules it shall be removed from the re.
cords of Parliament.

Please sit down.

SHRI JYOTIRMOY BOSU :I am
on a point of order.

SHRI K. P. UNNIKRISHNAN : If
they continue like this they will make it
impossible for the House to function.

MR. DEPUTY-SPEAKER : That is
your opinion. I cannot help it.

SHRI K. P. UNNIKRISHNAN :
Please pull him up.

SHRI JYOTIRMOY BOSU : That
rule applies to any abrupt defamatory
‘remarks made on the Floor of the House.
But the document is a published document
which is in possession of the Government.

THE DEPUTY MINISTER IN THE
MINISTRY OF RATLWAYS AND PAR~
LIAMENTARY AFFAIRS (SHRI MAL-~
LIKARJUN) : Mr. Deputy Speaker Sir,
you have already given your ruling. There
18 no need for the expression of Mr. Jyo-
tirmoy Bosu’s opinion.

MR. DEPUTY-SPEAKER: Let us
hear Mr. Jyotirmoy Bosu.

© SHRI MALLIKARJUN: You have
given your ruling, Sir. (IMWM)

¢ #**Expunged as ordered by the Chair,

-
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MR. DEPUTY-SPEAKER: Mr.
Ramalingam, please sit down. I will allow
you also.

SHRI MALLIKARJUN: The House
should accept the ruling given by the

r.

SHRI JYOTIRMOY BOSU: Rule 353
applies to the allegations made which
are not mentioned in governmental do-
cuments which are already in possession
of the Ministry of Industry or, for that
matter, any department of the Govern-
ment. If he says something abruptly,
that s0o and so had stolen something
from such and such a place, which is not
borne out by a judgment or a petition
before a court of law or finding of an
Inquiry Commission, then rule 353 does
apply there: it applies only when some-
body makes a defamatory allegation with-
out any basis.., (Interruptions)

MR. DEPUTY-SPEAKER: Where
is that provision in the rules?

SHRI JYOTIRMOY BOSU: I am
telling you..(Interruptions)

MR. DEPUTY-SPEAKER: Please
read that rule. If a rule is there, I will
accept.

(Interruptions) -

MR. DEPUTY-SPEAKER: I have
given my ruling. All of you may please
sit down. I have given my ruling.

SHRI SOMNATH CHATTERJEE
(Jadavpur): If a competent court of
law gives a finding, then it is not a matter
which comes under this rule. Only dero-
gatory remarks, unsubstantiated or un-
. proved allegations, can be brought. If a
competent court of law gives a finding,
then that is not a derogatory remark. ..
(Interruptions)

. MR. DEPUTY-SPEAKER: The rule

is very clear; it says:
“No allegation. .. "

From where this allegation is made, from
which report this allegation is made, is
not mentioned here. It only says ‘allega-
tion’: the rule reads:

“No allegation of a defamatory...”
(Interruptions)

AN HON. MEMBER: It is a finding;
it is not an allegation.

MR. DEPUTY-SPEAKER: I have
drawn Mr. Agarwal’s attention to rule g53.
Now, Mr. Satish Agarwal will continue
his speech. It is all over.

(Intsrruptions)

DECEMBER 17, 1980
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SHRI SATISH AGARWAL: I have
made it amply clear that 1 on my own
behalf, am not alleging anything against
anybody. I am simply quoting from the
High Court. ..

MR. DEPUTY-SPPAKER: You
avoid allegations. . .(Interruptions) Accord-
ing to this rule you cannot read allega-
tions also. It may even come from heaven.
Plrase don’t do that.

SHRI MALLIKARJUN: The Chair-
mas has given ruling that you cannot
read it,..

(Intesruptions)

PROF. MADHU DANDAVATE ross.

MR. DEPUTY-SPEAKER: He is
on a point of order. Please sit down.

SHRI KRISHNA CHANDRA.
PANDAY (Khalilabad): There cannot
be any point of order on your ruling.

PROF. MADHU DANDAVATE:
I would request you to please note that
whatever observations and interpretation
of the rule that you may make from the
Chair will becom: a president “for the
future. Therefore, I would also like to
quote a precedent. When the 24th Con-
stitution Amendment was discussed
in this House to which I extended my
support, in the fifth Lok Sabha, at that
time there were a number of events
that had taken place. A number of wit-
ness had appeared in the court of law,
certain remarks were made by the Judges
—all that were quoted by myself, Mr.
Mohan Kumaramangalam and a
number of other members and the Prime
Minister of the country at that time was
Mrs. Indira Gandbhi. . .(Interruptions). The
landlords whose socio-economic interests
were affected by their right to property
being curtailed had raised certain issues
and certain allegations were made against
them. Those allegations had become part
and parcel of the proceedings of the
court. They were referred to and there-
fore, in a similar manner, if my colleagues,
Mr. Agarwal refers to them, unless you
fecl that it violates the procedure, no
member can say that it cannot be quoted.

SHRI K. LAKKAPPA (Tumkur):
No defamatory matter was quoted in the
House.

SHRI N. KUDANTHAI RAMALIN-
GAM (Mayuram): The hon. Member
spoke about precudenis. A decision given
by the Speaker is a procedent—I agree.
Sir, at the time of the Janata rule, we,
the members of Parliament, were beaten



2713 Disapproval of AGRAHAYANA 26, 1902 (SAKA) Meruti Ltd. 274

+ by the Police at the Janpath but we were
not allowed to move a privilege motion.
‘Then our Party came to power. Then.the
Janata Party members were arrested and
these people wanted to move a privilege
motion. . .(Interruptions)

MR. DEPUTY-SPEAKER: 1 have
permitted him. Nobody can question me.

SHRI N. KUDANTHAI RAMA-
IS.INaGkgMMI Th}tic ?;eision given by the ex-

pc y . was changed and we
bave allowed it. Thatis the precedent.
Under Rule 353,

“No allegation of a defamatory or
incriminatory nature shall be made
by a member against any person un-
less the member has given or previous
intimation to the Speaker. ..”

MR. DEPUTY-SPEAKER: Rama
has come to the help of Laxmana.
. « (Interruptions). You please adhere to
this rule. That is my a final ruling. No
allegation of a defamatory nature. shall
be made. If anything is like that, it will
be expunged from the proceedings. The
rules are very clear. I cannot deviate
from the rules. . .(Interruptions) Mr, Unni-
krishnan, I am not permitting you to
speak. Please sit down.

SOME HON. MEMBERS rnse.
(Interruptions)**

MR. DEPUTY-SPEAKER" Excepting
Mr. Agarwal, nobody also will go on
record.

(Interruptions)

MR. DEPUTY-SPEAKER: I have
given my ruling that only his speech will
go on record. Nothingelse will go on
record. Nobody should get up without
my permission. It will not go en record.
Mr. Agarwal.

SHRI SATISH AGARWAL: I quotes

“From the various reports appear-
ing in the reliable newspapers, as a
gesult of the enquiries and investigae
tions made by their ccrrespondents,
huge amounts of the respondent-com-
pany were diverted by the manage-
ment thereof to its sister concerns—

Maruti Technical Services Private Ltd.

and Maurti Heavy Vehicle Private
Lid, in the form of commission etc.
and thus a huge loss has been caused
to the creditors of the respondent-
company.”

(Interruptions)
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MR. DEPUTY-SPEAKER: Nothing
will go on record. Dont’ worry. Mr,
Agarwal, you go on.

SHRI SATISH AGARWAL: May I
go on? *¢

MR. DEPUTY-SPEAKER: Nothing
has gone on record. Don’t worry.

SHRI SATISH AGARWAL: **
« oo « (Intorruptions)

MR. DEPUTY-SPEAKER: Again
you are making allegations Mr. Agarwal.
(Interruptions)

PROF.. MADHU DANDAVATE:
Why are you objecting to it? You have
clearly given your ruling. (Interruptions)
kindly check up the records. No name
has been mentioned by him. (Interruptions)

MR. DEPUTY-SPEAKER: Let him
continue,

SHRI SOMNATH CHATTERJEE:
Can you not go into what is going on
here? The company has gone into liqui-
dation. (Interruptions)..

MR. DEPUTY-SPEAKER: 1 shall
go through the proceedings.

SHRI SATISH AGARWAL: Sir, can
I not refer to the management of the
company? 1 am not referring to the name
of any individual. (Interruptions)

PROF. MADHU DANDAVATE:
Tomorrow you may say that you do not
refer to the government also. (Interruptions)

SHRI ARIF MOHAMMAD KHAN
(Kanpur): Sir, I rise on a point of order,

MR. DEPUTY-SPEAKER: He is
on his legs. Please sit down. (/nterruptions)
I am not allowing anybody. All of you
please sit down. Mr. Arif Mohammad
Khan, what is your point of order?

SHRI ARIF MOHAMMAD KHAN:
My point of order is: whether he can
quote from the judgment of a high court
which has been rendered invalid by the
decision of the Supreme Court. He is
quoting from thai document which has
been rendered as invalid by the decison
of the Supreme Court. If the decision of
the high court had not been rendered
invalid by the Supreme Court, than his
quoting from that document would have

#*Expunged as orderediby the Chair.
#*Not recorded.
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been valid. But it has been rendered

invalid by the decision of the Supreme
Court. (Interruptions)

MR. DEPUTY-SPEAKER: Now
all of you sit down. Shri Agarwal, you
may comtinue.

SHRI SATISH AGARWAL: I may

chnfz{ the objections raised by Shri
Arif Mohammad Khan. Sir, I am quoting
from the copies of the ax:rlication on the
records of the Punjab and Haryana High

Courts—not decision on them is there of
the Supreme Court. ’

(IInterruptions)

o) ghw gwe dwaae (-
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SHRI SATISH AGARWAL: Itis a
long list. I will not read this. It is a long
list of allegations which has been filed in
the High Court. It contains allegations
where tonnes of steel was sold.

((Interruptions)

sl W AgT (FgER)
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Nt fag : (gfer) -
fer =g fo arefa svrt@r amr
ft 7 fagm smoa

MR. DEPUTY-SPEAKER: The rule
is very clear. I am reading again for
the information of the hon’ble Member,
Shri Satish Agarwal and all the Members
of the House. The rule says:

“No_allegation of a defamatory or
incriminatory nature shall be made
by a member against any person unless
the member has given previous intima-
tion to the Speaker and also to the
Minister concerned so that the Minister
may be able to make an investigation
into the matter for the purpose of a
reply:

Provided that the Speaker may at
any time prohibit any member from
making any such allegation if he is
of opinion that such allegation is
derogatory to the dignity of the House
or that no public interest is served
by making such allegation.” .

You have given no previous intimation
cither to the Minister or the Speaker.
You have not done this. So, you are.not
allowed. I wanted you to avoid. The rule
is very clear. All are w be guided by
the rule.

(Intersuptions)

Wt e fag: 9 [ A
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vo .. (wmrEma) . ...

MR. DEPUTY-SPEAKER: Please sit
+ down. Shri Agarwal will continue.

(Interruptions)
MR. DEPUTY-SPEAKER: Please
sit down.

(Interruptions)
MR. DEPUTY-SPEAKER: Dont’
record anything. "

(Interruptions)**
MR. DEPUTY-SPEAKER: 1 have

given my ruling. It cannot be questioned
by you. !

®*Expunged as ordered by the Chair.
*Not recorded,
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14.5: hrs.

[MRz. SPEAKER in the Chair]
(Interruptions)

MR. SPEAKER: All of you may please
take your seats.

SHRI JAGDISH TYTLER: Kindly
listen to me. He has questioned the ruling
given by Deputy Speaker. The Dy. Spea-
ker has stated so. He must apologise.
He is questioning the Chair. He must
apologise.

MR. SPEAKER: Nothing is to go on
record.

(Intervuptions) ¥*

MR. SPEAKER: First you must ask
my permission. Please take your seats.
You listen to me. I will listen to you.
First take my permission. Please listen,
Look here; please sit down. (Interruptions)
Please order. Let us take it in an orderly
way. I will listen to any question from
anybody. Please take it ecasy. Please be
calm. I will see whether it is in order or
not. ..

1 am listening. What is your point of
order, Mr, Tytler?

SHRI JAGDISH TYTLER: Point
of order is this. Mr. Halder has insulted
the Deputy Speaker. He has called him a

stooge, previously. You should look into
it.

MR. SPEAKER: If there is anything
I will look into it. I have listened to
you. Now listen to me. If there is any
aspersion on the Chair it should not
be tolerated.

AN HON. MEMBER: This is not
the first time.

PROF. MADHU DANDAVATE:
It is a question of interpretation of Rule
353.

MR. SPEAKER: I have listened.
Please sit down. We want to dispose of
this thing first: Did he cast aspersion
on the Chair? '

PROF. MADHU DANDAVATE:
That is over. .

MR. SPEAKER: If any aspersion has
been cast on the Chair it should be

withdrawn. (Interruptions) Please order.
Who has done it?
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SHRI JAGDISH TYTLER: Halder
has done it.

MR. SPEAKER: Mr. Halder, you
have done it?

= Tw fawi® qream (geigR):
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(caagra)

MR. SPEAKER: We should not allow
aspersion to the Chair. I will look into
it. That will be expunged.

SHR1 K. MAYATHEVA R (Dindi-
gul): Mr. Unnikrishnan, hon. Member
of this House has been 2 long-standing
Member of this House; he has been cast-
ing aspersion on the Deputy Speaker
and saying, he has been acting as a police-
man. Please expunge it. He said, he is
acting as a policeman.

PROF. MADHU DANDAVATE:
Sir, I would like to draw your attention
to Rule 353...(Interruptions), 1 am not
challenging anybody’s ruling. As far as .
Rule 353 is concerned, reference to defa-
matory remarks. .. (Interruptions) **

MR. SPEAKER: Nothing will go on
record without my permission.

PROF. MADHU DANDAVATE:
Sir, let me make it clear. I am not refer-
ring to any ruling independently. I am
raising this issue and the issue is regarding
interpretation of rule, because it will be
very relevant to this debate. This debate
is on nationalisation of Maruti Ltd. and,
therefore, Members who participate in
this debate, will have to say a lot about
the management, the way in which the
company was conducted and if some re-
ference is made. . .(Interruptions).

MR. SPEAKER: I will see whether
a reference is made or not. I will get
that portion expunged.

PROF. MADHU DANDAVATE:
And, therefore, if we stretch this rule to
- such an extent that nothing can be made
. even against the company or the mana-
gement, then it becomes a far-fetched
interpreiation. In this House, while dis-
cussing a number of. . . .(Interr uptions)**

k4

¢ *Not recorded.
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MR. SPEAKER: Nothing will go on
record without myv permission,

PROF. MADHU DANDAVATE:
I will give two prrcedents when such a
debate has taken place. When the na-
tionalisation of jute factorics was dis-
cussed here, mismanagement was refer-
red to. I will again uote the precedent
of 5th Lok Sabha in which 24t Consti-
tution Amendment was discussed in
which refcrences to certain Zamindars
who were coming in the way of socio-
economic reforms were made. Defamatory
remarks against the management, against
the company, the Government and re-
marks against the individual, were to be
bifurcated. Therefore, I would not like to
stretch the rule 353 to such an extent.

(Interruptions)

SHRI C. P. N. SINGH: The hon.
Deputy-Speaker thrice clearly ruled
that defamatory remarks and insinuations
would not be allowed in the House. In
spite of that, many hon. Members kept
on and on interrupting. Now, when the
Deputy-Speaker had givea this ruling, not
once but thrice. . .

MR. SPEAKER: Hesaidit. ..?

SHRI C. P. N. SINGH: He had said
that defamatory remarks or any word
of' an insinuating nature would not be
permitted. Once that ruling had been
made, now it is being questioned, that
is, what the Deputy-Speaker said. When
you permitted Mr. Dandavate, I think, it
is questioning the Deputy-Speaker’s ruling*

ore that what happened? Mr. Satish
Agarwal had been consistently quoting
allegations. they were not findings of the
Court...(Interruptions)  1f he had quoted
findings of the Court it was a different
matter. He saw to it that he only quoted
what were allegations. If the Deputy
Speaker said that he was consistently
guoting merely allegations and that he

id not quote a single finding, I think the
Deputy-Speaker was totally correct. We
should not into that because it is
questioning his ruling.

15 hrs.

SHRI SUNIL MAITRA (Calcutta
North-East): Yesterday, when the Na-
tional Security Bill was being debated,
you were in the Chair, Mr. Stephen voi-
ced certain allegations against the wife
of Mr. Charan Singh and Charan Singh
replied. You were in the Chair and you
permitted it. Having permitted that, there
cannot be two standards now:.

THE MINISTER OF COMMU-
NICATIONS (SHRI C. M. STEPHEN}:
Since my name has been quoted, I want
to say he is making a misrepresentation,

Ltd. (Acquisition etc.) Bill

I did not open my mouth at that time:
he is making a misrcpresentation.

SHRI SUNIL MAITRA- I am sonys

it was Mr. Sathe.

SHRI K. MAYATHEVAR : What
happened was, the hon. Member of this
House, a learned lawyer onc of the leeding
lawyers of the Supreme Court, referred to
the appellate procecdings and the original
courts procedings. The hon. Member
was guoting the contents of the documents
drawn from the lower court, that is the
High Court....(An Hon. Member :
No.) Against the order of the High Court
the aggrieved party has made an appesl
to the Supreme Court and the Supreme
Court set aside the original Court's order.
Therefore, we cannot depend upcn the
documents of the lower Court. Thzt
is what we are also opposing.

SHRI K.P. UNNIKRISHNAN : What
we are discussing now, I presume, i
Maruti Ltd., that is, acquisition ard
transfer of the undertakings Bill. That
is why we have allotted this time and we
are discussing it. In the statement of
objects and reasons you will find the reasen
why Maruti was closed down, that is their
contention and it specifically says:

“There was a run on the company
by the creditors, and liquidation pr. cce-
dings were initiated in the Punjeb and
Haryana High Ccurt where an order
for winding up-=of the Company was
passed.” '

That is the sum and substance of this
legislation. If we are not permitted to argue
out a case, whether it was good or bad,
then it is a meaningless, futile debate. ..,
(Interruptions) 1 would invite your kind
attention to several proceedings in this
House when Bird and Company manage-
ment was taken over, Alcock and
Ashdown was taken over when
Swadeshi Mills were taken over 2 few
years back. Every time such references
were permitted documents were quoted,, ..
(Interruptions) It is a different thing if I
am making allegation against sometody
« « . . (Interruptions)

MR.. SPEAKER. : I have to say....

SHRI K.P. UNNIKRISHNAN : Let
me ccmplete, you cannot shut me up
like this. Under 353 above all, it is
public interest which is the determining
factor. Now we are not anly [specifi-.
cally dealing with the Maruti complex
take-over, we are also dealing with a
matter of momentous public importance.
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SHRI SOMNATH CHATTERJEE :
We quit apprecite that it s a delicate
issac. Our appeal to you is, if a ruling
is given which will bind the House for pos-
terity, that will not be conducive to a pro-
per discussion. 1In this matter the name
itself involves acguisition of a  company
which has been directed to be wound up
because of mismanagement, run on the
comnany, etc. The statement of objects
and ~ rexsons specifically mentions it
Can there be any meaningful discussion
without gaing into the management of
the company 2 The refereace to = names,
they do not want to be made. If ¢the refe-
rence to management is objected to as
being d=rogatory, then to say that Maruti
Ltd. was gailty of mismanagement 18
also de=rogatory. For a meaningful discus-
sion, this is necessary. Why did 'thcy
nationalise this company? (Inferruptions).

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPIMG AND
TRANSPORT (SHRI BUTA SINGH) :
Sir, in this House,a debate was going
on and an hon. member from the other
side made certain charges which were not
connected with the proczedings of the
House and which were not part of the
pronouncement of any court, Mr.
Tytler from this side raisgd a point
of order objecting to it. Tae point of
order was duly heard by the  hon.
Deputy-Speaker and he gave a ruling,
Oace the Chair has given a final ruling,
rules 376(3) says : .

“Subject to tie conditions referred
to in sub-rules (1) and (2), a member
may formulate a point of order and
tae Speaker shall decide whether the
point raised is a point of order and if
80 give his decision thereon, which
shall be final.”

So, the words are “which shall be final®.
Waat i¢ going on at this moment ? The
Chair is being pressurised by the opposi-
tion to get tie dec’sion modified. I am
araid the proccedings of the House
willbe vitiated if this is allowed to
happen.

MR. SPEAKER : Tae Chair is never
pressurised. -We have got some set rules
here. Taere is a definite clear-cut
policy and we have to abide by this.
Whaatever is not admissible, I w1l not
admit. Whatever is admissible and is
relevent to the debate, I shall admit.
Thae rules says: .

“No allegation of a defamatory or
incriminatory nature shall be made
by a membet ‘against any person unless
the member has .given previous in-
‘ﬁﬂlaﬁon.:...”. .

That has always been the practice.

(Acquisition etc.) ord. & Maruti
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SHRI C.P.N. SINGH : The Deputy-
Speaker has given this ruling thrice,

MR. SPEAKER : Mr. Jyetirmoy
Basu came to me and gave prior intima-
tion. Other persons have also done the
same thing. I cannot rule out anything
which has been passed as a sort of judg-
ment in the court. But I will not allow
anything personal, anything defamatory,
anything incriminatory.

SHRI MALLIKARJUN : Now -you
have ruled that anything personal, defama-
tory or derogatory will not be allowed.
But carlier the Deputy-Speaker has very
clearly ruled....

MR. SPEAKER : I have not over-
ruled any ruling.

SHRI MALLIKARJUN : When Mr.
Satish Agarwal was reading from a docu-
ment, his intention was totally motivated,
malafide, malicious and political.

. MR. SPEAKER : Anything which
is the finding of the court I will not over-

rule that,

SHRI MALLIKARJUN : It is not
the finding of the court .

MR. SPEAKER : That I will have to
see. :

SHRI MALLIKARJUN +: He should
not read the document with a malicious
intention, malafide intention.

MR. SPEAKER : If it is not the finding
of the court I shall not allow. Itis only
the finding of the court which can go
on record.

SHRI INDRAJIT GUPTA : In the
interpretation which is being given just
now regarding the ambit of the rule,
you have referred to the fact that some-
body can gquote judgment. Can he also
quota t,he findings of the Enquiry Commi-
ssion ?

MR. SPEAKER : Whatever finding
of the FEnquiry Commissions have been
laid on the table of the House, they can
be quoted. o

Mr. Satish Agarwal, you can make
your points within the rules. T would
request hon. Members if whatever , ob-
Jection is to be taken only one Mem ber
can do that and I will see myself whether
it is in order or out of ordet. "

SHRI SATISH AGARWAL : .This
House is very well aware and it is also
admxttcdv by this Government, also men-
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tioned in the Objects and Reasons of the
Bill and it is also a justification for issuing
this ordinance that an official liquidator
has been appointed by the Punjab
and Haryana High  Court. So
1 was simply ~ informing the
House as to what were the circumstances
which led to the appointment of the Official
Liquidator and I had read out only cer-
tain paragraphs of the application. I
had not levelled any charge against any-
body from my side. ... (Interruptions) "1
made my position quite clear.  When
these facts were brought to the notice
of the Punjab and Haryana High Court,
that High Court passed an ordér, appoin-
ting a Provisional Liquidator in the month
of May, 1977, wherby one Mr. Krishna
Kumar was appointed as Provisional
Liquidator and Local Commissioner.
Later on, Sardar Harcharan Singh was
appointed as Permanent Official Liquida-
tor. They were asked to go to the
spot, prepare an inventory and then sub-
mit it to the court. They did the job.
They prepared a detailed inventory for
plant, machinery  buildings, stores
etc. and submitted it to the High
Court. It was on that particular basis
that the High Court was proceeding in
that case.

Now this Government has based its
claim on the assets and liabilities as were
furnished by the Official Liquidator on
the 22nd July, 1977. They have given
the statement of assets and liabilities on
that basis. A sum of Rs. 3 crores, which
was subscribed by the share-holders,
which the Government cannot deny,
that has not been included in the list of
liabilities.

SHRI C.M. STEPHEN : The capital
isf not a liability of the comapny.

SHRI SATISH AGARWAL : So far
as the company is concerned, it is a liabj-
lity. I am just showing how the affairs are
being managed and what has been the
basis for arriving at this figure. The
Government had absolutely no valuation
done of the assets and liabilities of this
Company before 13th October, 1g8o.
They are basing their claim only on the
basis of certain particulars furnished to
the Official Liquidator somewhere in
1977. I have here with me a list of
complete inventory that was furnished
to the High Court by the Official Liquida-
tor and Local Commissioner, despite the
non-co-operation of the management
in the preparation of the inventory, which
is mentioned here, and this is in contrast
with what hon. Minister and the Govern-
ment have made available to this House.

Ltd. (Acquisition etc.) Bill

The figures do not tally. You have
inflated the figures of assets and you have
deflated the figures of liabilities. I say
that the actual liabilities are much more
and actual assets much less.  So, in this
particular case, the High Court also passed
certain orders. These are the judgments
of justice Harbans Lal in the interim
application, another by Shri Bupender
Singh and there are orders which show
how the company was being mismanaged
how the assets were being frittered away,
how the goods were being removed,
how tonnes of cemen: was sold.
This is all on the basis of evidence......
(Interruptions).

SHRI BUTA SINGH : Is it the written
order of the court which the hon. Member
is reading in this House ? No; it is an
msinuation. .

MR. SPEAKER : He is not quoting
from the report.

SHRI C.P.N. SINGH : What he has

mentioned is an insinuation.

MR. SPEAKER : I will look into it.

SHRI SATISH AGARWAL : I .have
here with me the complete list, the De-
livery Note No. date, materials, quantity
etC.......(Interruptions) It is a complete
list, which was furnished to the High
Court.

PROF. MADHU DANDAVATE :
Sir, Since he had referred to the decu-
ment, I would request that these papers
may be laid on the Table of the House.

MR. SPEAKER : Have you something
more to say ?

r SHRI SATISH AGARWAL : Sir,

as you desired, to save the time, I did
not deliberately refer to the affidavit
filed by a workman of the Maruti Limited
in the High Court of Punjab and
Haryana. I will not refer to it, I.will
avoid it. From 6th of May, 1977,
materials of Maruti Limited were removed
by....(dot, dot, dot).

{Interruptions).

MR. SPEAKER : It is pending, you
should not read it. .

W

SHRI SATISH AGARWAL : I should
not read it ? But this is an affidavit and
here Rs. 40 or Rs. 50 lakhs were
involved,

— (Interrudtions)
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PROF. MADHU DANDAVATE :
These are the supporters of Maruti.

(Interruptions).

SHRI C.P.N. SINGH : Sir, the hon.
Member just now said certain things and
then said ‘dot, dot, dot’.

He is again insinuating about a certain
::dlgmbcr who is not here to defend him-

MR. SPEAKER : He has said nothing.

SHRI C.P.N. SINGH : He said, ‘dot,
dot, dot’.

MR.SPEAKER : What is this ‘dot,
dot, dot ?

SHRI C.P.N.. SINGH : Sir, that
should be expunged.

(Interrupuions)

MR. SPEAKER : Nothimg has to be
recorded which is against the law.

(Interruptions)

PROF. MADHU DANDAVATE:
What js the ruling? ‘Dot; is unparlia-
mentary?

SHRI SATISH AGARWAL: Now,
I would like to know this from the Go-
vernment. It has advised the two sister
concerns which are located in the Maruti
Limited premises, i.e., the Maruti Heavy
Vehicles Limited and Maruti Technical
Services Limited. These two subsidiary
concerns are allied to the Maruti Limited
and are located in their premises. They
have not been nationalised because there
is an agreement between Marutj
Limited arnd Maruti Heavy
Vehicles Limited and Maruti Tech-
nical Services that they will get perma-
nently 2 per cent commission and some-
thing on the sales also. So, they have
not been nationalised. The zo-year agree-
ment is there. Why they have not been
included in this? You want the proprie-
tors, the owners or the Directors of these
two concerns to derive the benefit for the
whole of their life.

MR. SPEAKER: You wind up now.

SHRI SATISH AGARWAL: I have
hardly spoken for 10 minutes. (Intzrruptions).
Now, the Government says that the land
is nearly 297 acres. I would like to know
this from the Government. Is it not a

. fact that 125 acres of land out of 297
- acres were leased out at Rs. 450 per
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acre per year to on¢ Shri K. L. Goel?
Thirtysix acres of land was again given
out of this 125 acres to Shrike & Co.
Was it not a violation of the agreement?
No amount was deposited. Government
has not taken into consideraticn the fzct
that part of the land was leased out ille-
ﬁ:lly. That finds 2 place in the proceedirgs

fore the High Court, that vegetables
were grown on this land, it was put to
other use, but you are not taking that
into consideration, This particuler lznd
was being used in violation of the sgree-
ment entered into by this company with
the Haryana Government, and the
Haryana Government had served a notice
two or thrce years back that the land
should revert back to them. It does not
now legally vest in Maruti Ltd., be-
cause the terms and conditions have been
violated. I would like to know from the
Government whether there are income-
tax ducs ugainst this company. Steel was
sold, cement was sold by them in the
black market. Here is the Commission s
Report which has been placed on the
Table of the House.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKAP.JUN): He is useing the words
“black market”.

MP.. SPEAKER: Whatever is there
in the records will be placed on the
Table of the House, not others.

SHRI SATISH AGARWAL: This
Report on Maruti Ltd., was laid on the
Table of the House. I have got it frem
the Library. This is not my personal
document. I am entitled to quote frem it.
If you go through this and the precise
summary given init, you will fird that
there is no law of this country which hzs
not been violated in the czse cf Mazruti
Ltd. The Industrial law was violated,
the Mirimum Weges Act wzs violatcd,
the Income-tzx law was violated, the
Essential Commoditics Act was violztcd,
Foreign Exchange Rcgulaticrs were
violated, There was ro law which was
not violated as fzr as Mzruti Ltd. is con-
cerned. This is the Report. Criminal
proceedings should te initiated zgzinst
those who are corcerned, but in orcer to
defend and protect from criminal gicse-
cution... (Interruptions) *#

MR. SPEAKER: Nothing will goon
record without my permission.

SHRI SATISH AGARWAL: In
conclusion, I would submit that right
from the very inception, this cer was to
be an indigencus ore. A declaraticr wis
given that all components wocild Le

#&Not recorded.
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indigenous. A certificate was granted.
Tuereafter, huge amounts were raised.
Land was obtiiaed ignoring security con-
siderations. Moneys were arranged with-
out proper procedures. Whosoever did
not subscribe was put under arrest under
COFEPOSA, was detained under MISA.
Tne term of anyone refusing to oblige this
comnany was not extended. Thais is a case
of blatant misusc of public money, it is
not in the public interests. Public moneys
are being uscd to further the interests of
a private individual. It is a case of mis-
use of public funds. It is shameful for
Parliament to pass this Bill. I oppotite it.

MR. SPEAKER: Rejolution moved:

“Tuis Housc disapproves of the
Maruti Limited (Aequisition and Tians-
fer of Undertakings) Ordinance, 1980
(Ordinance No. 13 of 1980) promulga-
ted by the President on the 13th
October, 1980.%°

THE MINISTER OF STATE |IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
I beg to move:

“Taat the Bill to provide for the
acquisition and transfer of the under-
takings of Maruti Limited with a view
to sscuring the utilisation of the avajl-
able infrastructure, to modernise
the automobile industry, to effect a
more economical utilisation of scarce fuel
and to emsure higher production of
motor vehicles which are essential to
the needs of the economy of the coun-
try and for matters connected there-
with or incidential thereto, be taken
into consideration.”

As the hon. Members are aware, there
have been problems in the matter of ade-
quate supply of automobiles, both com-
m=rcial vehicles and passenger cars. St
taken so far in this direction by the
manufacturers have not proved adequate
and the supplies have been lagging be-
‘hind the demand. The hon. Members
are also aware that unlike many other

-sectors of industry there has been little
imorovement in the car industry in the
country in the last few decades. Pre-
sently the consumer demand is being met
virtually by two units, one of whom faced
severe strike. They have reached the level
of production of last year. The question
regarding manufacture of car in the public

-sector had engaged the attention of the
Gaverament earlier also. Looking to the

-state of automobile industry in the coun-
try including the passenger car.

Government have felt that setting up
-of public sector units under the Gentral
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Government for manufacture of automo-
miles and connected items weuld be in
public and national interest. The pro-
posed unit would give the benefit of mass
production techniques and the induc-
tion of latest technology including higher
fuel efficiency, Since the infrastructure
of Maruti Limited have been lying un-
utilised for some time, the Government
decided to acquire the undertakings of
the said Gompany which could form the
nucleus of the new industrial activitity.
The propoted industrial unit would appor-
tion very encouraging growth of ancillaries,
provide substantial employment oppor-
tunities both directly and indirectly and
would lead to greater economic pros-
perity,

Tine House was pleased to grant leave
for introduction of the Bill to replace
the said Ordinance last week. In view
of what I have submitted now, I beg to
move that the Bill be taken up for consi-
deration by the House.

SHRI A. K. ROY (Dhanbad): I beg
to move:

“That the Bill be circulated for the
purpose of eliciting opinion thereon
by the 26th January, 1981. 8)

SHRI RAMAVATAR  SHASTRI
(Patna): I beg to move:

“That the Bill be circulated for.the
purpose of eliciting opinion thereom
by the'15th March, 1981. (g)

SHRI SOMNATH CHATTERJEE
(Jadavpur): I beg to move:

“That the Bill be circulated for the
purpose of eliciting opinion thereon
by the goth June, 1981. (30)

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I beg to move:

“That the Bill to provide for the
acquisition and transfer of the under-
takings of Maruti Limited with a view
to securing the utilisation of the avail-
able infrastructure, to modernise the
automobile industry, to effect a more
economical utilisation of scarce fuel and
to ensure higher production of motor
vehicles which are essential to the needs
of the ‘economy of the country. and
for matters connected therewith or inci-
dental thereto, be referred to a Select
Committee consisting of 13 members,
namely : S

(1) Shri Satish Agarwal,

(2) Shri G. M. Banatwalla,

(3) Shri Chitta Basu, A
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(4) Sbri Satyasadhan Chakraborty,
(5) Shri C. T. Dhandapani,

{6) Shri George Fernandes,

(7) Shri Ram Jethmalani,

(8) Shri Ram Vilas Paswan,

(g) Shri Ramavatar Shastri,
(10) Shri K. P. Unnikrishnan,
(11) Shri Ravindra Varma,

(12) Shri Charanjit Chanana; and
(18) Shri Jyotirmoy Bosu,

with instructions to report by the 2gth
December, 1980”. (53)

SHRI  GEORGE FERNANDES
Muzaffarpur): I rise to support the Reso-
suﬁon ':)p by my fricﬂ-;;l g!hrtl Snt;_xh
al and to oppose otion for
mudon of this Bill moved by the
Minister of Industries.

The Minister has read his speech just

now which is, of course, a paraphrase of

the Ordinance, the preamble of this Bill
and -also the Statement of Objects of this
Bill. There is nothing original.

1 am assuming that the hon. Minister
is aware that this take-over and subse-
quent nationalisation is under the Indus-
trial (Development and Regulation) Act.
Over the years, since this Act has been
on the statute-book, a number of units
have been taken over under the IDR
Act, whether it is management or natio-
nalisation.

Firstly, 2 unit is taken over nor-
mally :Z prevent it from closing down and
in the process, causing 2 lot of un_emplgy-
ment. Secondly, to sec that a unit which
is producing commodities that are very
essential for the community, does not
close down and create problems for the
community. And, thirdly also to bring
in the public sector such institutions that
are considered very vital for the cconomy
of the country. We nationalised the banks;
we nationalised insurance.

Now, in this particular case, I do not
see any of these three reasons being ap-
plicable. Some onc mentioned about
nationalisation. If the jdea is that a lot
of employment is involved, excepting a
watchman outside the gate of the Fac-
tory, there were no workers. I 2m assum-
ing that you do not pationalisc a unit
to provide job to a watchman. If it is to
maintain production of commodities that
are essential for society, there was just
nothing being produced, neither cement
nor coal nor anything was being produ-
ced in Maruti. If the idea is to bring such
a unit in the public sector to produce

go6o L.S. -~10
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what is considered as i

would h'k; 0 kow sin;”:;lh.::l’d:hm :
uction of cars has be, iority i

for this Govemnl:nt. come 8 priority item

The Ordinance mentiog.:e—
Minister just now . d ou:—a:ac mchﬁil;i
also mantions three or four Primary rea-
sons as to why they have chosen to take
over this Comgany. Firstly, it says that jx
1s concerned with the utilisation of infra-
styucture, [ hope, the hon. Minister
knows the meaning of the word “infra-
structure”, All that we know about infra-
structure is the basic infra-structure which
18 required to run the cconomy of the
country, the railwayy, coal, electricity and
%0 on and so forth, I did not know that
in the new definition of the new Minister
of Industry or of this Government to
which he “belongs, a huge warechouse
a godewn, a building that has been erected
on those 295 acres of land which was
acquired in circumstances which you know,
which the House knows and which the
country knows, is the infrastructure, that
this has become infra-atructure, that two
big sheds are the infrastructure which
the Minister would now like to use as an

argument, as a justification for the take-
over.

. The sccond reason which he has given
is to modernise the automobile industry.
By_take-}-lover of this defunct, ncn-starter
unit, what are you going to mddernise ?
Where is the modernisation?

AN HON. MEMBER: That will
follow.

SHRI GEORGE FERNANDES:
With what? I am assuming that the
nationalisation of this unit is concerned
with modernisation because this is what
you are trying to say in the ordinance.
This is what you say: *.. .with a view to
securing utilisation of the available infras-
tructure to modernise the automobile
industry?

The third point made is ‘to effect a
more effective utilisation of scarce fuel’.
With what? With a car that does not
exist, how are you going to bring about
a saving of fuel which is very scarce,
according to you?

Finally, the point I am making is
about the statement ‘to ensure higler
production of motor-vehicles which are
essential to the needs of the economy’.
I o not know if the Minister is aware as
to how many cars were produced in the
country in the last 12 months. Is he aware
how many units there are and how many
they produced last year?"
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AN HON. MEMBER: You  know
better.

SHRI' ' GEORGE FERNANDES:
Well, the Minister of Industries should
reply. [ am not the Minister of Indus-
tries. 1 would expect the Minister of
Industries to tell us how many cars were
produced. (Interrupiions). :

MR. DEPUTY-SPEAKER: | Order,
order. ; ’

SHRI GEORGE FERNANDES  :
Well, I suppose that if the Minister is not
in a position to answer in the course of the
debate . . . :

SHRI CHARANJIT CHANANA :1I
would like the Hon. Member to have the
patience to listen to the reply also, unlike
last time when he ran away and pretended
to be itl, I can reply to him if he has the

" guts to sit down. St T

SHRI GEORGE FERNANDES : Mr.
Deputy Speaker, with great respect to you
and to the Minister, I hope the Minister
will reply and not ‘read’ the reply.

If you have the capacity to reply I will
have the patience tolisten to you.

SHRI CHARANJIT @CHANANA-:
Sir, I must get your permission. I shall
read the reply in terms of quotations of
the Hon. Member when he was, un-
fortunately, the Minister of Industries, _,,

SHRI GEORGE FERNANDES : Most
certainly, When the Minister’s turn
comes, I am sure he will be able to make

. his speech, even though it is a written
speech 1 "

Now Sir, a point-has been made by ths
Minister himself in the course of, ...
(Interruptions). .

I am not yielding. (Interruptions). I

am not yielding. I am on my legs at the.

moment.

Sir, this man is a Minister and he should
know at least that when a Member does
not yield, it is not proper for a Minister.

. Mr. Stephen, why don’t you teach your

junior colleague ? You are an experienced
man : you should tell him, :

Now, the Minister, I think, went to
Paris in the days after this Ordinance was
promulgated and on his way back from
Paris—on 24th October, perhaps—said
that in the present phase, the proposed
car project in the public sector must be
able to manufacture a minimum of one
lakh cars per annum to ensure cost benefit,

Ltd, (Acquisition etc.) Bill

The car project would be wholly export-
oriented and fuel efficiency and cost
aspects would be taken into  copnsideration
before a final decision is taken on collabo-
ration, I am assuming that the Minister
is all set now to produce a hundred thou-
sand cars and, on the basis.of his interview,

they are meant for export.
L -

AN lHJ()N.' MEMBER : Are :you
discussing the Minister or Maruti ? *.

SHRI GEORGE FERNANDES : I am
discussing the proposal for nationali sation
and, on the basis of the Minister’s state-
ment—which, I hope he has no objection
to. my quoting—they are meant for ex-
pert.

¥

‘At another level, a point sought to be
made is that we need 100000 cars because
some Committee or some Report of the
Goverament has said that the country
needs 100000 cars in the year 1984—8s.

- This report was praduced in 1971, on which
the Government is now relying ~ to justify
the take-over of Marutiand then to suggest

. that we are now moving in the public
sector, But only last year there was a
Committee —rather in the course “of this
year and not last year, there was a Commi-

. ttee in the setting up' of which perhaps
the Minister himself had also a hand,

~ and headed by a Joint Secretary of his own
Ministry. This Committee gave its report
2 few days before the Ordinance for take-
over of Maruti was issued.

Will the Minister tell us what the recom-
mendations of that Committee are 2
Isit a fact that that Committee has come to
the conclusion that you do not need = any
additional ‘capacity just now, that what
you have in the country is adequate, that,
given the constraints of fuel, and so on and
so forth, any idea of expansion of capacity
in the automobile industry 1s completely
ruled out ? And yet, you are  now in
order to justify this take-over, fishing out
a report that was produced in 1971
which talked about 100,000 cars and you
are trying to throw it on the face of this
House and the country to justify this}

The Minister also, on his return from
Paris, spoke about possible collaboration
for the manufacture of a whole range of
automobiles, heavy duty, medium
light commercial vehicles, pick-ups and
passenger cars, and very glibly he has been
talking about the new nationalised cor
poration getting into the production
trucks, How many companies are
ducing trucks today ? What is
installed capacity ? How many
applications have already been sanct
What is the total capacity in respeet
trucks that has been sanctioned in the
twelve months—the capacity whick
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existing companies have and given the
expansion which these companics have
been permitted ? Is there room for another
public sector corporation to produce
automobiles, to produce trucks ? I would
like the Minister to give us the ffgures,
not from his imagination but the figures,
that have been produced on the basis of
reports, , . . (Interruplions) you may even

quote Tata’s figures. Z(&T & HI AT
w21, fagar v o /1 9wT av i

My friend is concerned about Birla,
Birla is on record very recently saying :

“I have stood by Mrs. Gandhi; I stood
by her even during the Janata
regime; as far as Party is
concerned I have been the sup-
porter of Mrs. Gandhi and will
coatinue to support her.”

This is what Mr. K.K. Birla has said.
So, let us not discuss Birlas here.
(Interruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH) :
Under what circumstances did 'you allow,
when you were a Minister, a price increase
to the exteat of double for Birla’s auto-
mobiles ?

SHRI - GEORGE FERNANDES :
‘The Prime Minister, whose interest in this
unit, is very well known has also made two
very interesting statements. | She was asked
a question at a Press Conference which she
had addressed after a long time,  She was
asked, “What have you to say about the
take-over of this particular company 2%,
and she replied—I am sure the Minister
will confirm this statement of the Prime
Minister— ‘It is going to produce some kind
of an automobile’. She presides over a
QGabinet meeting where the take-over of
Unit is finalised !

She was asked a question at the Press
CGonference and the Head of the Govern-
ment, the chief executive of the govern-
ment says, ‘Some kind of an automobile
is going to be produced’.. ...

AN HON. MEMBER : Whatis wrong.

SHRI GEORGE FERNANDES : No-
thing is wrong except that when you want
0 sink five hundred crores of rupees into
an enterprise, one assumes that there is
alittle more seriousness then what the Prime

- Minister of India has shown when she

said, ‘Some kind of an automobile is
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going to be produced.” I would not
expect. . ., (Interruptions)

Secondly, when she was asked a specific
question, . ..

(Interruptions)

MR. DEPUTY-SPEAKER :
sit down.

PROF. P.J. KURION (Mavelikara) :
How do you tolerate this***#behaviour ?
.. .. (Interruptions)

MR. DEPUTY-SPEAKER
please. . . . (Interruptions)

Order, Please,

For the information of the hon, Mem-
bers. Now -Mr: " George Fernandes is
speaking. - Next to him. Shri Arif Mohd
Khan of UP is going to speak, What I
would suggest is : . all these things which ~
Mz, George Fernandes speaks: that is
the parliamentary procedure—you please
note down and if you do not agree with him,
you prepare the reply and reply to him.
That is the correct procedure. .. If you
want to contradict, you coptradict, "That
is the correct procedure. . .. (Interruptions)

SHRI G.M. BANATWALA. : Who-is
next to Mr, Arif Khan, Sir 2

MR. DEPUTY-SPEAKER

Please

Order

That

will come after you speak.

SHRI GEORGE FERNANDES : The
Prime Minister made another point in
the course of her Press Conference. To
justify the take over of this company,

‘she said that its assets are more than the

liabilities. Mr, Agarwal has already
refuted this point. But what I would
like to know—1 will not go into the assets
as I do not have the figure nor will I go
into the liahilities—. ... (Interruptions)

MR. DEPUTY-SPEAKER  :: You
have got many speakers. You oppose at
Allow the proceedings to go

SHRI GEORGE FERNANDES :
WhatI would like to know, Sir, is : whether
the government has come with 2 new theory
for nationalising industries. In other
words, where the assets are more than the
liabilities, are the industries to be taken
over and nationalised ? Then. why not
start with Gwalior Rayon of the Birlas
whose assets are more than the
liabilities 2. . . .

MR. DEPUTY-SPEAKER : You
have already taken 20 minutes, . ..

SHRI GEORGE FERNANDES : 1
have spoken hardly for 10 minutes,

MR. DEPUTY-SPEAKER I am
noting the time. He siarted at 3.35 p.m.
I am telling you for your information—
that you have spoken for 20 minutes., .

g

Uik *+E cpuaged as ordered by the Chair,
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(Interruptions) 1 have only said that he
bas exceeded 20 minutrs, 1 bave not stop-
ped him. Why 30 much noise ? .
([-terruptions) Mr. Sompath Chatterjee
I- is not only on one side. 1t happens on
both sides, When it happens here, 1
will tell you. :

SHRI GEORGE FERNANDES :
This takes us to the next point. Why is it
that this company has been nationalised ?
I think the hon. Minister will be honest
with us and honest to this House and tell
us—bhecause a lot of money is going to be
sunkin this, You cannot preduce an auto-
mobile with whatever junk there is,
with the two sheds that are there. In
fact romeone told me when this question
of take-over of Maruti came up in our talk,
He said that this reminds him of a2 man
who found a button on the road and he
went to—the shop ‘to buy cloth to stitch
acoat. He said, ‘I have found a
button on the road and now I want to
st tc'h a coat because I have a button to
use.

In this particular case, I am sure vour
Ministry must have reports from various
companies—whether it is Peuget or
whether it is Fiat or any other company
that has provided you—along with a state-
ment of the total amount of money that
would be required to have a company
to produce cars, By a modest estimate,
if the Minister’s plans for this company
or the government’s plans fc r this company
are to manufacture 100,000 cars—it will
mean an investment of Rs, 500 crores,
Has that money been provided for ?
Have you got plans ? In fact, your own
financiat memorandum—it is a
interesting statement—attached to this
Bill says :

“It ir difficult to make any accurate
forecast ofthe funds tobe "given by
the Government to the new com-
pany as the order of the invest-
ments required will depend upon
the types of the vehicles to be
manufactured, the nature and
extent ofthe foreign collaboration
obtained and phased mamdacturing
programme, etc. On a rough esti-
mate the total investment by Gove-
rmment during the Plan period
1980-85 is expected to be around
Rs. 100 crores.”

PROF MADHU DANDAVATE: This
is 2 defematery remark §

MR. DEPUTY-SPEAKER: According
to you? Then I willexpunge it 1

SHRY GEORGE FERNANDES: You are
nationalising 2 cempeny. You are saying
that you are taking over the infrastruc-
ture. You are coming with wllthese high-
fault in words l’ke saving of fuel, moder-
nisation of the industry, promotion of
€Xports 50 on and so forth but your Memo-
mandum produces a damp squib and says
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between 1950-65 2 bout Rs. 100 crores will
be required. Is an industry tobe runin
such a casual manner ?Can the automobile
indstry in this country be planned in
this cusral mznrer? Thercfore, the ques-
tion’ is: why this nationzliscticn zx.d why

_ was it doneinsuch asurreptitious manner ?

I do not know ilthe Minister will take
the House into confidence zbout the way
in which thiz matter came v p before the
Cabnet..........

SHRI SOMNATH CHATTERJEE:
Ifhe does that,he will lose the job.

SHRI GEORGE FERNANDES: Mr
Agarwal mentioned how even Ministers
were not~ware, howit was not in the
agenda. But let me tell you some thing.
Let me tell the House some thing more
about the way in which the entire opera-
tion was done............ (Interruptions)
I do not want to name the member from.
the Cabinet VWho conveyed thistome. . . .

Interruptions) On the 8th of October, a

oint tary who in fact was the au-
thor ofthat report which said that we do
not need this kind of 2 car today, that
Joint Secretary produced a paper on the
8th of October. It is dated 8th October,
1980. On the same day, the Minister and
his Secretariesleave fur Bengalore, There
is 2 meeting o” the Consultative Committee
on Industry. The Minister and the two
Secretarics return the following night.
The plane is late. Noermally it arrives
at 10 O‘clock but the plane arrived at
11 O‘clock. Between 11 and 12+—because
1oth October commences at 12 midnight—
the Minister, the Secretaries ond every-
body have seen that document, signed it
and endorsedit. On the 1othit goes to
the Finance Ministry. No Finance Minis-
try official knows about this document
and the Finarice Minister signs it.

On the 13th, the Cabinet meets and
there astatement is made that the Planning
Commission has seen this when in fact it
has not. Why did you have z Planning
Commission ? Whydoyou have a Planning
Minister =zt the Plonning Cemmission?

The Planning Commission has not
approved .of this document (Interruptions)

MR.DEPUTY-SPEAKER: The Mini-
ster will reply.

SHRI GEORGE FERNANDES: §ir,
they are taking the country for a ride.
The only thing thethashappened is that
the Minister of State for Industries had a
casu:l tulk with s Member of the Planning
Comm’ssion in which he says that we
intend doing this. Nobody knows what
the m-mber h-s snid . Thereisno Member
of thie Plamsing Gemmission, who is other
wise cousulted. Even the Minister of
Planning, Shri Narzin  Datt Tiwari I
presume/now—wzas  not tzken into
confidence. On the 13th, at the cabinet
meeting, the top sccret paper was there.
The hon. Ministers of the Cabjnet, disco-
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vered that this was the nmijonzlisation of
M/s. Maruti Ltd. (Isterruptions) :they
would not allow m: to sp=ak. 1

AN HON. MEMBER: How he cam= to
know of it?

SHRI GEORGE FERNANDES: That
is for you tofind out how I cams to know
-of this. You should find out.

MR. DEPUTY-SPEAKER: Please con-
clude now. You mnay tzke five minutes.

SHRI GEORGE FERNANDES: i say
this is a very surreptitious way of doing
a thing. First ofall, thereis no need for
an ordinance. Sscondly, at least, you
should have taken your Cabinetinto con-
fidence about a proposal of this nature
which has gone through in such a hush-
hush manner. Why this hush-hush  after
all, you formed your Government in the
first half of JanuaryigB8o. Maruti was
already closed and this is where I want
the Minister to tell us what this Ordinance/
is for ? Did the bank put pressure on you?
Did the bank say that they were going to
prosecute the directorsindividually ? (/nter-
ruptions) If so, please say s0. Other-wise face
the consequence. Mr. Stephen, you do not
know. You had not been kept informed,
Mr. Stephen. You saw it on the 13th
October. How did you, Mr. Stephen,
knows? Did the bank come forward and
say that a crore of rupees is sunksv? Mr.
Taneja did not want to give the money.
His arm was twisted and finally the man
was thrown out, The bank now fcomes
and says we must now get our money.
(Intérruptions)

THE MINISTER OF COMMUNI-
CATIONS 3SHRI C. M. STEPHEN):
How many falsehoods have you in your
bag ?

SHRI GEORGE FERNANDES
I do not have, I shall be most happy to
know from you. I want to know because
this entire billis a tissue of falsehood. At
least I want to know from you. (Interrup-
tions) I am not yielding.

MR. DEPUTY-SPEAKER: Mr.
Stephen, he is not yielding.

SHRI C. M.STEPHEN : He wants to
know but he is not yielding.

MR. DEPUTY-SPEAKER : You
have put 2 question. He is replying.

SHRI GEORGE FERNANDES:
I am now yielding.
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SHRI C.M.STEPHEN : Whatever he
says about hush-hush thing about
the Cabient not being consulted or the
Cabinet not being taken into -confidence
and the pressure being brought out,
I want to clarify,**

Nothing else. (Interruptions)

MR. DEPUTY-SPEAKER: He has
not let out the cabinet secret.

SHRI C.M. STEPHEN : Heis making
a statement that this is a violation of oath
of secrecy. Without repudiation, he
cannot getaway withit. Iam repdiating
that it is absolutely a falsehood.** Clearly,
I am saying this and I challenge him.

SHRI GEORGE FERNANDES:
I challenge the Minister. Let themhave a
Parliamentary Committée  t0 enquire
into it, (Interruptions) I say, I challenge
the Minister. I agaia challenge the
Minister. Let us have a Parliamentary
Committee to enguire into it.

SHRI C. M. STEPHEN : Sir,he wants
a parliamentary committec. You must
know the importance of a parliamentary
committee. Parliamentary committee
is not such a small matter, Sir, to be easily
available for such irresponsible people®**
statecments before the House.

(Interruptions)

MR. DEPUTY-SPEAKER : Order
please. That matter is over.

SHRI GEORGE FERNANDES :
I am not making an allegation; I am
makinga factual statement, and I am
giving a specific information. This note
was on 8th October. It was signed by
the Minister on the night of gth Octoberp
It wasnotseen by the Secretary of Finance,
It was signed by the Minister of Finance
on this 10th of October. It was not shown
to the Minister of Planning. It was not
an item in the agenda for the Cabinet
meeting: It was not an item in the

agenda.

SHRI C.M. STEPHEN : Presumably
he must be right because probably he was
the  *swho was carrying the file from
one section to another....

F (Interruptions)

MR. DEPUTY-SPEAKER : Order,
order. That is over.

SHRI GEORGE FERNANDES : Have
a Parliamentary Committee. So, Sir,
the question is this...... .

{ interruptions)

--

#*Expunged as ordered by the Chéit, .
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MR, DEPUTY-SPEAKER : Tha 1
is over Qrder, order.

SHRI GEORGE FERNANDES : Why
did they nationalisc ? As I said, one is
bank, The othe is this—the provision
of Rs. 4.34 crores, Itis not a small sum.

st gt Ty (feesix) : S9T-

oH  AERg, A0 ARE "%
g & 1 Ay W AT @ § )
o AT g fF @ oW Amw X
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MR. DEPUTY-SPEAKER : Please
conclude. He is concluding.

SHRI GEORGE FERNANDES : Rs.
4.34 crores is going out of the public
exchéquer. What were the compulsions ?
Who are the shareholders ? The list of
the sharcholders is not given. Our atte-
mpts 10 find out the hist have been scuttled,
They say quite often, the Prime Minister’s
family 18 not involved. I am surprised
at this—the way they make such kinds of
stateinents,  We have Maruti Technical
services and Maruti Heavy Vehicles,
Who are the people who own

the company ? Do you know, who
are the share-holders 2 When you
think of the next 20 years, when you are
going to produce a hundred thousand
vehicles, per year and export all the vehi-
cles,~If you make all that mouey in your
public sector,~may I know, who are the

people who are going to get 2 per cent

out of that ?

1 will read out the names :

‘“Shrimati Sonia Gandhi
Miss Prianka Gandhi,
Master Rahul Gandhi,

Minor under guardianship of M.
Rajiv Gandhi, and late  Mr, Sanjay
Gandhi...... " (Interruptions)

SHRI G. M. STEPHEN : Sir, I rise
on a point of order. Sir, Rule 356 referred
to the relevant speeches made here,
That is the most governing part. We
are discussing the nationalisation of
company. He is quoting another com-
pany which he says has got some con-
nection with this company. It is very
clear once the nationalisation takes place,
a new company, a new entity comes
into existence and whatever contract
has heen evolved in some other com
does not survive at all. (Intervuptions)
Therefore, just to quote a company and
to spell out the names of the persons who
are connected with that company, after
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all it jsnot a private property, is not ag
all correct. Clause 26 has mide it
absolutely clear. It says~—

“26, Every contract entered into by
the Company in relation to its under-
takings, which has vested in the Central
Government under section 3, for any
service, sale or supply and in force
immediately before the appointed day,
shall on and from the expiry of one
hundred and ecighty days from the
appointed day, ceasc to have cflect
unless such contract _is, before the
expiry of that, or period ratified in wri-
ting by the Central Government or the
Government Company, in which such
undertakings have been vested under
this Act, and in ratifying such con-
tract, the Central Government
or such Government company may
make such alteration or modification
therein as it may think fit.”

This is absolutely clear,, (Interryptions)

MR.DEPUTY-SPEAKER : Let him
complete ; I will come to you afterwards.

SHRI C.M. STEPHEN : To read out
the names of the share-holders of another
comﬂ:.ny is not because that is relevant
to the debate, but it is only to blame
certain persons and to mention them on
the fioor of the House is absolutely irrele~
vant, That is what I wanted to say,

SHRI GEORGE FERNANDES : I
am sorry that the Minister who is other-
wise such an able parliamentarian should
make a statement which is utterly and
totally irresponsible, So, the question
is what is the purpose behind it? Who
are the people who are going to get this
amount of Rs, 4 .34 crores? Now, the point
is that the share-holders, the dealers and
others are‘also related to the Prime
Minister's family. . ., (Interruptions )

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR) § The share-
holders are not getting this, . , .

SHRI GEORGE FERNANDES : The
hon. Minister is not aware of this; heis
ing without any knowledge of the

e Bill. Who says that the share-
holders, are not getting? Read the Bill;
are the share-holders not going to get the
money?. . .. (Interruptions).,

SHRI P. SHIV SHANKAR : My
friend seems to be a master of distortion,
Let him read clause 23(1), read with
Schedule. For his information, I shall
read out the Schedule.

(Interruptions)

SHRI GEORGE FERNANDES : Read
the Schedule. Don’t quibble. You
are a very good lawyer.  (Interruptions).

#*Expunged as ordered by the Chair,
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SHRI P. SHIV SHANKAR : I just
wanted to read  the « Schedule. It
says 3

««Order of Priorities for the Discharge
of Liabilities of the Company.

Category I—

(2) Employces’ dues on account of
unpaid salaries, wages, pro-
vident fund, Employees® State
Insurance Contribution or pre-
mium relating to the Life Insu-
rance Corporation of India or
any other amounts ‘duc to the
<=mr>loyw-j D YRR }

(b) RcvenuL, t:‘m;, c!‘:sa, rates or
other dues to the Gentral Govern-
ment, State Government and
local authorities or the State
Electricity Board.

Category [I—

Amounts due to the Government of
Haryana towards the Cost of land.

Category III—
Secured loans with interest.
Category [V——

a) Deposits received from the public
® orpzlom the members of the
the Company :

(b) Deposits towards dealership ;

(c) Any credit availed of for purposes
of trade or manufacturing opera-
tions ;

d) Share application monies where
@ share wsr}; not allotted.”

Category V—
Any other dues”

Not a single share-holder has been
provided with the money.

SHRI GEORGE FEII}VNANDES : I:I;
is quibbling. Category IV says : ‘Deposi
recuvq' ed from the g;blic or from the
members of the m; »® Who are
the members of the Company? Are share-
holders members of the Company? What
do you mean °?

SHRI P. SHIV SHANKAR : I pity
your knowledge.

SHRI GEORGE FERNANDES : What
is & member of the Company ? Who is
member of a Company—Mr Law Minis-
ter? .

(Acquisition etc.) Ord. & Maruh
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on?mu P.émv.sumhk KAR : I am
30 pity ignorance.
doz nor:yknow the difference between
a sh;reholder and the depositor. (Intervup-
tions).

SHRI RAM JETHMALANI (Bombay
North-West) : rose

SHRI P. SHIV SHANKAR : Pleasc
sit down. ([ntervuptions)

MR. DEPUTY-SPEAKER : Order
please.

SHRI P. SHIV SHANKAR : If my
friend cannot understand......

SHRI RAM JETHMALANI : rosr
(Interruptions)

SHRI P. SHIV SHANKAR : Wwill
you please sit down ? (Inierruptions).
I just wanted to say : if somebedy is not
in a position to understand what is meant
by deposit and what is meant by share
amount which is referred to here. I
cannot improve upon the knowledge of
such a person. (Interruptions) Category IV
says : ¢

(Interruptions)

MR. DEPUTY-SPEAKER : Order
please. ¢

SHRI P. SHIV SHANKAR : Category
IV refers to deposits received from the
public. The p;blic'is cdxlm'tled to keep
some money in deposit with any com; .
That is allowed under the law. mpca;zc
various members of the company are en-
titled to keep the deposit. That is far from
saying that it i8 a share amount which
he perhaps must better understand.

SHRI GEORGE FERNANDES : If the
Minister pities my ignorance, I pity
his knowledge or his understanding of the
law. The question is very simple.
(Interruptions). Sir, you don‘t allow me
to spcak. Members don’t allow me to
speak. The Minister does not allow me
to speak. I will finish in 5 minutes.
Please allow me uninterrupted 5 minutes
You are not protecting me.

MR. DEPUTY-SPEAKER : I have
protected you umpteen times. We will
continue to protect you. (Interruptions)
Let )Mr. Fernandes complete. (Interrup-
tions).

SHRI GEORGE FERNANDES : Who
are the beneficiaries? There is a lot of
dealers’ money we are told. But the
dealers have already been compensated.
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Have not they been compensated ? Those
who have decypos’ted got onal which they
then sold in black market. They were
iven paper ' which they then sold in
lack market. They were not arrested
under COFEPOSA or MISA or they were
relcased if they had paid up their money. .
(Interruptions). What is  the problem.
You want names Mr. Azad.

THE MINISTER OF STATE IN THF
MINISTRY OF SUPPLY AND REHA-
BILITATION SHRI BHAGWAT JHA
AZAD : 1 say do not talk nonsense,

SHRI GEORGE FERNANDES : I
am prepared to give all th: names to you,
all the names of persons who became dealers
of this company who benefited from the
dealership, who suffcred the consequence
before they paid their money, when they
‘refused to put in their money.

"Therefore, my question iy : why did you
nationalise it ? In order to prevent the take
over of this company by a former friend
of the family who is now out of grace of the
family ?...(An Hon Member : who
W it?)... (Interruptionsy I Yo nnot
want to mention the name because it is
not fair to ment’on names of Members of
this House... (Interruptions) Mr. Tytler
will agree with me that it is not fair to name
Members of this House, for once he will
agree with me. Ts it in order to pre-cmpt
one and profitsomeone who has the dealer-
ship of MLA.N.N. engines, who is the agent
of M.A.N.N. in this country. . (Interruptions)
I told you. Mr. Deputy-Spcaker to give
m= five min 1L2s without interruptions and
T would complete. Now, wiro is the agent of
M.AN.N. engincs, with which this company
tried to have collaboration ? Will you name
that person and say how close that person
naw 1t to the amily ? So, this entire exer-
cise is in order to pre-empt one and help
the other with whom you will finally
have collaboration. I have raised a number
of questions and I want the hon. Minister
to tell us what the real facts behind this
nationalisation are. I will conclude...

. MR.DEPUTY-SPEAKER :...Without
inviting interruptions. .

SHRI GEQORGE FERNANDES :

I will conclude with a plea to the Minister
After all this company was founded by the
1ate son of the prime Minister. He had very

strong views on public sector, very strong
views which I must say, with due respect

he never was afraid of sharing with the

whole country, whole world. In August

1975 referring to the high rates of taxes,

he szid as follows. It says here : Sanjay
Gandhi is against the concept of con-

trolled economy. (An Hon AMember :
which paper?) Any paper of that day.

This is an exclusive interview that was
g’van to surge, Among the questions asked,
one was about the taxes... (Inlerruptions)
I am appsaliag to the Minister : I am not
taying anvthing which will displease you
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which affects the memory oshyonr leader.
My appeal to the Minister is that you must
respect the memory of the man who founds
ed this company the hon. Minister should
listen to me. I am asking the Government;
1sking the Minister not to show disrespect to
the memory of the man who founded this
company, Mr. Gandhi said : When I pay
97 percent taxes, it goes to financing the
inefficiency of the Government. Why
should I pay

Then the qucstildn was asked :

“Basically it means you are zgainst public
sector and the way it is functioning.

Mr. Gandhi : I think the public sector,
should function only in competitior.-
with the private sector and where
it cannot function in competition
with the private scetor it should be
allowed to die a natural death.”

A private compay has died ite natural death,
Do not resurrect it as a public company
and show disrespect to the man who founded
it, who said that there shall be no public
sector in the country.

Taerefore, to the hon. lady Member who
wanted to know whether I am opposed to
nationalisation, I say at least to respect the
memory of your departed leader youshould
oppose this Bill, T oppose the Bill for more
than one reason. but you, if not for any
other reason. oppose it to respect his
memory }
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“We are Marxists. We beljeve in palnned
economy—public sector, priority and non
priority sectors. We want 2 clean adminis-

tration, free from nepotism and corruption,

About this project, we would have opposed
if Birla was given this project, we would
have opposed this project if Tata was
given this project and we are opposed to
the project having been given to the persons
‘to whom it has been given, beacuse it is

a growth of private sector and capitalism *,
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SHRI V.N. GADGIL (Punc) : After
my hon. friend Shri Arif Mohammed Khan
has spoken, itis not nccessary for me to
mak* a1 elahorate ard detailed speech
on this subject.

We had a number of Bills relating to Sen
Raleigh, Hind Cycles, Bengal Chemicals,
Bird & Co. etc., for nationalising them.
They were all just ordinary Bills to meet an
ordinary situation which has bacome very
common in this country unfortunately.
That is, an industry is started, uafortu-
nately it cannot b~ runm, it is closed down
because it runs at a loss, and the Govern-
ment takes it over. I do not understand
what is so extraordinary about this Bill.
Itis an ordinary Bill, and, as was pointed
out, it is consistent with our policy of en-
couraging the public sector.

Apply any test. Apply the test of finan-
cial p-obity, you will find that the asets
exced th= liabilities. Apply the test of
giving employment, it will give employ-
ment to s:veral p:ople. Apply the test
of th> policy towards' the public sector,
it confinms to that, Apply the test of in-
creasing production of motor cars in this
couatry, figures have already bzen quoted.
Apply any test, I do not sec tthat here is
a1ything objectionable.

DR. SUBRAMANIAM SWAMY
{(Bombay North East) : Apply common-
sense  also.

SHRI V. N. GADGIL : Mr. Sub-
ramaniam Swamy talking about common-
sense is too much for me.

I could not listen to Mr. Fernandes.
I have known him for a pretty long time.
There are two kinds of p=ople in our public
life. One is nzople like Mr. George Ferna-
des. the ocher is people like Mr. Vasant
Dada Patil. These two. represent two
attitudes. Here are our people who do
something constructive. Mr. Vasant Dada
Patil has raised a chain of 66 co-operative
sugar factorics. In Maharashua we have
established a chain of sugar factories,
yarn factories, weaving co~operativz fac-
tories, w* have also developl 1an1 mort-
gazz hitks, laad development banks,
district co-operative haaks, a chain of
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schools. Every tehsil has a High school

and one college, and what has George
done ? I will tell you his daily programme.

The daily programme of Mr. Fernand~
and his frirnds for the last sevrral years
hat bren this : satyagraha at 11 o® clock;
procession at 12 o® clock ; after a sumptuous

lunch, amma satyagrana, fast unto death;

then, rally in the evening., and gherao:

at nighyy

Look at the constructive approach of
the people of my party who have done so
much in Maharashtra, 1 am not quoting the
other States. It is with this approack
that we want to build up the public sector,
and it is for that purpore that this Bill
has been brought.

Mr. Fernandes aad his friends are the
g;ople who do not do anything, they only

d fault with others, Prof. Madhu
Dandavate is also here. I am reminded
of my college cricket days. We had a
player who used to go last and alsways made
zero. I used to ask him how it war that he
made only zero, and he used to reply that
he might be zero, but he was zero not-outy
So, these are the zeros-notout] They do
not do any thing they only find fault with
others. That is the approach of these
people. our approach is constructive,

Look -at the record of the Janata Party,
Shri Satish Agarwal told us that very
extraordinary thing has been done. I
waat to take you three years back. As
soon as the Janata Party came to power,
an ordinance was issued, and an activity
was takecn over. What was it ? Was it a
company ? No.Wasita firm ? No. Was
itan industry ? No. Asolemn ordinance
was issu ! 10 tek~ over a Yoga Ashram
near Ashoka Road where I live, What
a socialist activity, what a revolutionary
measurc! The power of acquisition was
used to take over 2 Yoga Ashram. That
is their kind of approach.

Then, again, from 1977 onwards,
what was done ? I will narrate
four or five instances. The first
ordinanc issued was to take over Smith
Stanistrett & Co. What was the amount
of compensation paid ? It was Rs,
3074700. The Company admittedly from
th= preamble of the Bill, was suffering heavy
losses. A company which was suffering
heavy losses was paid Rs. 3co0%4000.
Here is Maruti Company Limited. Its
assets cxceed lizhilitics, There are no
losses. Over and above Rs. 30074000,
the sum of Rs. 10,000 per aanum was paid
as compensation for taking over the
management. This is one.

H

M/s. Gresham and Craves, a private
company producing rallway goods,” again
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under loss, was taken over and the com-
pensation paid was Rs. 175 lakhs,

The third was Hindustan  Tractors,
‘These are during Janata regime.

SHRI JYOTIRMOY BOSU : There
is no such Company Gresham & Craves.
I can assure you. (Interruptions)

SHRI V.N. GADGIL Hindustan
Tractors were paid Rs. 150 lakhs. The
next was Britannia Engineering Co.
which was taken over. Arther Buttler was
paid compensation to the tune of Ras.
20,090,000 or Rs. 3,000 crores,
They were running under loss and compen—
sation was paid. Bolani Ores, a private
limited Co. was paid Rs. 270 lakhs a3 com-
pensation. It was also running under
loss. Not only ordinance were - issued
but compensation was paid to private
limited companies. Everybody  knows
that in private limited companies the
shareholders are less than 50 members,
Crores were paid to lese then 50 persons.
In this Company Maruti Limited there

are hundreds and thousands of share- .

holders.

Shri Ram Jethinalani mentioned that
as provided under the Industrial
{Development Regulation) Act, why was no
investigation carried on ? I can
understand Shri Ram  Jethmalani
raising objection, He is a good friend of
mine. Sometimes doubts are expressed
about this hostility to Congress. He then
reacts. We are told in the epic Ramayana
when doubts were expressed about the
loyalty ot Hanuman, he tore his-heart and
words came out ‘Ram, Ram®, Now with
regard to this Ram when doubts are expresse
he tears out his heart and the words came
out ‘Maruti, Maruti’. That is the position
about Shri Ram Jethmalani,

Objection was raised by Shri Satish
Agarwal. I will not go into the legal aspect.
This is not the forum. We know under
section 18, 18A and various other sections
investigation has to be undertaken. Rules
of Natural Justice have to be followed
S/Shri Ram Jethmalani and Satish Agarwal
know how litigation goes on. I remember
and Shri Ram Jethmalani will bear me
out, an instance was quoted probably by
him in a Seminar how litigation goes on in
India. He said that a plaintiff filed a suit
against the Defendant that his cow encroa-
ched upon his land. The case went on to the
Munsiff Court, then District Coutr and
then High Court and ultimately to the
Privy Council, At that stage it was discovered
that the plaintiff had no land and deten-
dent had no cow! This is how litigation
goes on in this country.

DECEMBER 17, 1980 .
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We are told about the various intricacies.
1 will not go into what the Accountants
tell. We are told that assets were valued
and valuation®was proper. We know what
the Chartered Accountants are. One
English Judge Justice Harlan said the job
of accountants or Chartered Accountanis
is to be watch dogs and not blood hounds.
If you go on investigating, this is not the
proper approach. They are modern witch
doctors. They can juggle and produce
any figure . Are we to go by Accountants?
Are we t0 go by their approach ? We ‘have
to decide what would be our problem and
we have to study ourselves.

1 am saying, let them be not under any
illusion. This kind of thing does not appeal
to the common ‘man. This is not going to
have any effect because the common
man has basic commonsense and horse-
sense. He judges a thing, whether cars
will be produced in the public sector
;.nld, by that test, he will judge this

ill.

I am reminded of an incident, an ex-
perience of a friend of mine who is also
a professor in Commerce: he is M. Com.;
he is a Chartered Accountant, he is L,L.B.
and so on. Ore day, he came to Poona,
my home town. Near Poona, his car broke
down. He did not know what to do. It
was an out-of-the-way place. A bulleck-
cart came along and an illiterate person
was driving the cart. Thé professor said,
“I want to reach Poona. Can I come
into the cart ?” The kisan said, “Come
along.” The professor asked him how long
it will take to reach Poona. The kisan
said, it will take an hour. The professor,
said, “I cannot waste that much time.
I am an intellectual; I do intellectual

-work. So, some intellectual work must

go on.” The kisan asked, “What shall
we do ?”’. The professor said, “We will
play a game, I will ask a question. If
you cannot reply, you lose and you will
pay me Rs. 10 and, if I lose, I will pay
you Rs. 10.” The kisan said, “You are a
man from Bombay; you are a rich man.
I cannot afford Rs. 10.” Thereupon, the
professor said, “All right, If I lose, I will
pay you Rs. 10 and, if you loose, you pay
me Re. 1.” The kisan agreed. The pro-
fessor said, “You ask a question first, I
am a learned man. It is your turn first.”

The kisan said, “My question is very
imple. The question is: Which is that
animal which can walk on the land, which
can swim in the water, which can ¢limb
the tree and which can also fiy in the air ?”°.
The professor scratched his head, tried to
remember all the books he had read and,
after 10 minutes, he said, “I have no
answer. I have lost. Here are Rs. 10.”
The kisan said, “It is your turn now,
You ask a question.” The professor said.
“] sam going to ask the same question
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Which is that animal which can walk on
the land, which can swim in the water,
which can ‘climb the tree and which can
alwo fly in the air >” The kisan said, “I
also do not know the answer. But, as agreed,
I give you Re. 1.” So, an illiterate kisan
made a profit of Rs. 9 from a learned
Frofcssor, an economist and what not,
rom Bombay 1

1 have greater faith in that common
man than all the experts put together.
‘Thereéfore, I am sure, that the common
man will endorse this Bill and accept this
policy of manufacturing cars in the public
sector. My only wish 1s, let this develop;
T want to see lakhs of cars being produced
in Maruti, giving employment & thou-
sands of people. Let it become a new
image, a real memorial to
Sanjay Gandhi !

MR. CHATRMAN: I am told, we are
sitting upto 7 P.M. The House will
adjourn at 7 P.M. Shri Jyotirmoy Bosu,
please limit your time also.

17 hrs.

SHRI JYOTIRMOQY ROSU (Diamond
Harbour): I stand by what I have <aid .
on behalf of my Party when I had brought
this Maruti Scandal before the House.
We believe in priorities; we believe in
public ownership and we believe in natio-
nalisation if it is a dona fide case. But here
is a case which is quite different from what
we mean by nationalisation, and my
speech just now will tell you and give
you detaik. I will strictly confine myself
to the relevance of the Bill."

Let it be placed on record that never
before in India a Commission presided
over by a sitting Supreme Cowrt Judge,
appointed to ascertain correct facts, had
given such scathing remarks which justify
criminal action against persons who are
involved in Maruti Limited. Similarly,
never before had direct nationalisation,
when liquidation proceedings are before
a court of law, taken place. I will quote :

“The Ministry of Industries was
cennccted on phone.” i

This is an authority of the Lok Sabha.

“They have informed that the mana-
gement of private Companies only were
taken over fof a particular period of
time—not nationalisation®.

‘This is the first, and may be the last jnstance
where you are guided by a consideration

-which is not in keeping with the interests
of the state. That is why we oppose  this
sort of mala fide nationalistion.

Let us sec what the law says. I would not
go into that ; I will only quote figures.

.

In the Industries (Development
Regulation) Act, 1951,
and sec. 15 (a) clearly point
out the procedure that is obligatory
on the part of the Government of India
to adopt when they touch a private limited
company and take over the managcment.
It has not b=en done for reasons which I
do not want to elaborate on the Floor of
this House : this is all knows to ve (Je'rup
1 will tell you. They are-afraid even to
s:ﬂpph public documents to Parliament.
After the matter was raisd on the Floor
of the House the entire opposition voiced
a demand and it came out in the Press,
in leading articles of natioal dailies, and
then and than only they were compelled
to  provide certain  documents—irot
everything. } ) ,
« Twould like to ask this of the Law Minister
Mr. Shiv Shankar. Was it not obligatory
for the Company Directors to provide the
Annual Report and the statement of acco-
unts for the period ending 1977?1 would
like to be educated by the Law Minister
whether it constitutes a penal offence or
not and whether any action has been taken
against the same. 1 would like to ask whethe
or not it is obligatory for them to produce
the liquidator’s inventory based on the
actual presence of equipment, stores and
machineries. The official liquidator was
not allowed and forcibly prevented rom
making a comprehensive and true inventorys
Was it not your duty to lay it on the T'able
of the House, unless it concerns the family
of the Prim= Minister ? Would you not like
to protect your Prime Minister and her
family ? We wanted to make a
visit to Maruti Limited; we wanted to see
things for overselves. What did they do ?
In a clever manner they us : the

and
Sec. 18 (a

* country knows about it. They even declined

to give replies to questions secking details
about hypothecation of the machineries

and machineries that have been sold thougn
they were hypothecated to a  nationalised

bank—mainly the Punjab National Bank—
and it does not exeed the amount of Rs.
70 Lakbs. Does it not consititute a crimial
offence that a hypothecated commodity
has been sold ?

AN HON. MEMBER: He is again
going to the Official Gallery.

SHRI K. P. UNNIKRISHNAN: Be-
ing bricfed by the officials from the
Gallery ? (Interruptions)

8

MR. CHAIRMAN: Mr. Rawat, please
go back,

SHRI SOMNATH CHATTER]JI: Let
him take the officers outside and talk.

SHRI K. P. UNNIKRISHNAN: I
wish to reserve my right to move a pri-
vilege motion against some of those officers
indulging in briefing.
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SHRI SOMNATH CHATTER]I:
Why do you blamc the officials ? The
Member is behaving like this. (/nterrup-
tiens).

SHRI JYOTIRMOY BOSU: I would
requirc the Minister to produce the
lquidator’s inventory here and now.
How can they allow this public inquiry
as required under the law ? Because,
the fountain head of corruption is at the
kead of it. I will produce documentary
evidence to substantiate it. (Interruptions)
I will; today, here and now. You zllow
. Here is a case where liaud :wid
corruption are being legalised. This Bill
vivlates the provision contained in rule
371 of the Rules of Procedure and Conduct
of Business in Lok Sabha. This Bill has
been brought by the Cabinet, the Council
of Ministers, which is headed by the
Prime Minister who has the pecuniary
interests of her family involved here.
Rule 371 reads:

“If the vote of a member in a
division in the Housc is....”

She is expected to vote.
¢....is challenged on the ground

of personal, pecuniary or direct interest
in the matter to be decided....”

AN HON. MEMBER: Direct.

SHRI JYOTIRMOY BOSU: Are you
so thick-skinned as to say that you want
te go by the letter of the law ? You have
no sense of self-respect !

The Bill was brought by the Council

of Ministers headed by Mrs. Gandhi."

She is duty bound to cast her vote in
favour of her personal and pecuniary
interest involved here. I will show you.
In reply to Question No. 283 dated
14-6-1977.... R

SHRI RAM SINGH YADAYV (Alwar):
On a point of order. He cannot make
a personal allegation agaiust the Prime
Minister; he has no right. He must have
given notice of it. Has he given notice
to the Chair ? If he has not given notice
to the Chair, then he cannot make it.

SHRI JYOTIRMOY BOSU: Let
the hon. Member know that notice has
been given as required under the rules
to the Speaker as well as to the Minister.

I will read out ‘this answer given in
reply to Question No. 283 which says
about the shareholding of Shrimati
Indira Gandhi and her family; in that,
Mrs. Gandhi’s shares in Tata Iron &
Steel, Ba.;aj Electricals, Tata....

ons

(Interrupti

AN HON. MEMBER: Is he talking
about Maruti?

SHRI JYOTIRMOY BOSU: This is
a public document. (Interruptions)

There are shares in Maruti company.
I had written to the Finance Minister—
in good faith—to ascertain the wealth tax
valucof the sharesbecause that would
have been the guiding factor in ascertain-
ing the vaiue of the shares. The Finance
Minister has evaded giving that on no
grounds whatsocver. The whole thing is
mala fide.

(Interryptions)
17.12 hrs.

[Mn. SPEAXER in the Chair]

Sir, let us come to the Statement of O bjects
and Reasons and the Financial Memoran-
dum. It is full of falschoods. It has no legs
to stand upon. (Imterruptions)

MR. SPEAKER: We have to finish this
according to the time-schedule decided
by the Business Advisory Committee and
1 will give time allotted to you as such.
There should be no interruptions.

SHRI JYOTIRMOY BOSU s Sir, they
have talked about unanticipated adverse fac+
tors. 1 will prove this is nothing but false-
hood. In the Company Report for 1975-
76 the Director’s report for the period
ending g1st March, 1976 states :

*“The uncertain demand of the passen-
ger cars and the country-wide reces-
sion in the automobile industry, your
Directors decided to watch the situation
before launching mass uction of
cars. As such the production was m ain-
tained at a very low rate.”

Therefore, unanticipated debacle is not hing
but falsel.ood.

Sir, I will come to the second question :

“That for the manufacturc of pas-
senger cars and commeercial vehicles
and other connected items.”

They say that there is shortage of cars in
the country and not enough inbuilt capa-
city. I will come to the replies. In reply to
Unstarred Question No. 1446 dated 14th
August, 1980. the Minister himself stated :

*Question : What is the installed capa-
city and actuai production during the
last three years of the automobile in-
dustry ? .

Answér: Presumbly reference is to the
passenger cars. The installed capacity
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and production of passenger cars during
the last 3§ years are given below :

Year Installed  Produc-
capacity tion
(14«-) (Nos.)
1977-78. . . 48,400 34,426
1978-79. . . 52,400 33,567
1979-80. . . 52600 33,074

—

How much does it represemt § Of the
inbuilt capacity Xou are hardly untilising
60 per cent and yet you want to take
over more burden on your shoulders in a
aon-priority area. It is for obliging some-
body. (Interruptions)

Sir, the Public Accounts Committec
Twenty-Ninth Report on page 7 says :

“The Committee note that as
against the available capacity of 13,200
vehicles per.annum, the targets approved
by the Apex Planning Group of the
Planning Commission for the years
1973-74, 1974-75 and 1975-76 respresen-
ted only 45 per cent, 43 per cent and
57-8 per cent of the capacity in the
respective years while for the next three
years, ending 1978-79, these were
pegged at 53 per cent of the capacity.”

Your civil and military capacity for
vehicles is  lying untilised and you want
to take more burden on your shoulders.
It is another big bluff that we are required
to swallow.

Sir, for Maruti public sector project
was scuttled. The Planning Commission
was dissolved. Poor Professor Gadgil
heart-broken died in the train and it was
said that as Gadgil had rejected many
projects today Gadgil stands rejected.
The poor man died in the train.

SHRI_SOMNATH CHATTERJEE :
Which Gadgil ?

SHRI JYOTIRMOY BASU, Not this
Gadgil. [P

Recently, the Fifth Plan again scuttled.
I will quote from the Gupta Commission
Report which has been laid on  the

Table of the House by this governmeant.,

On page 138 it says :

“In a meeting held on May 14,
:3076 gor finalisation of the Fifth Plan,

(x!m\‘kc an tic;‘n gc Rs. bl':g crores
1977-79 for ublic sector
vehi::?c project. For the l:\mmal Plan

060 LS—
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of 1976-77, the Department of Heavy
lndum'ypmio-d an outlayofRs. 1
crore for '[t‘.:e eavy vehicle publi:“secm;e
project. The project report was still to
prepared, but to mect the iture
on prdim studies, Planning Com~
mission to make a token provi-
sion of Rs. 10 lacs and the entire amount
was provided as budgetary support.”

On page 139 it says:

“From the facts stated above one
is lef with the impression that all
possible competition was removed
m a planned way from the gath
of Maruti’s venture in the field of
Heavy Duty Vehicles.”

This is the position.

Now, I come to the point regarding
additional employment. It makes one
laugh. They had 27 employees at the time
when it was liquidated.  (Interryptions)

Sir, actually the liabilities are much
mor%in than usclt‘; N.Iluch valuable
machinery was sold once Janata party came
into power. On the basis of &e replies
given to Shri Vajpayee, I have consulted
senior Chartered Accountants and they
say with confidence—almost  without
difference—that assets have been inﬂa:;d
by about 30 per cent as compared to the
value of 1977 and Ifbilities under-stated
by at least 25 per cent (Inteyruptions)

Sir, the expert opinion is on the basis
of the reply. The assets are roughly
worth Rs. 450 lakhs—not more than this—
but the net liabilities are not less than
Rs. 780 lakhs. The liability of Maruti
Ltd. is over Rs. 35-5 crores. Coming to
loans and advances, the net realisation will
not exceed 25% of this. It amounts to
Rs. 40- 85 lakhs. As regards shares, there
is no goodwill but bad-will only.

MR. SPEAKER : Please conclude.

SHRI JYOTIRMOY BOSU : I am
concluding. The interest on loans etc.
has gone up. The assets are valued at.
Rs. 36-1 s only. 259% of the value
is shown. For the tubewells and fixed .
fittings there is no valuation at all and
no price at all. Therefore, Rs. 45°49
lakhs are to be paid to the debtors but
never more than 25%, of it was realised.
Please tell the House. The Ilearned
Minister reads the written replies. What
is the basis of arriving at Rs. 434 lakhs ?
Will you kindly enlighten the House on
what basis did you come to Rs. 43- 4 lakhs ?
Is this the book value of all assets Or «
is it a realisable value ? 1Is it on the nct
assets basis ? Iam ing this question.
Let him understand 1t. If he cannot, let
him consult the Secretariat and reply to
it tomorrow. About the buildings.....
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MR. SPEAKER : You finish off.

SHRI JYOTIRMOY BOSU : I will
take five minutes.

MR. SPEAKER : Only two minutes.
‘This is an infection coming to you.

SHRIJYOTIRMOY BOSU : About the
building, it is without a land. The cost
bhas gon. high. The land has not been
registered in favour of the Maruti Ltd...
So, it has been valued at Rs. 3,46,27,593/-
and the realisable value is a fraction on? .
(Istorruptions)  Kindly stop them ? If
you do not stop them, we shall have to
teach them. )

MR. SPEAKER : For God's sake allow
him to continue. You are a very old
man.

SHRI JYOTIRMOY BOSU : He
looks old but he is immature.

MR. SPEAKER : You carry on.

SHRI JYOTIRMOY BOSU : The reali-
sable value is much less than the value of
demolished material. The cost of the
civil works is highly inflated. Much of
the cement, steel and coal went to the
black market according to the Maruti
Commission Report. See page 112. Do

ou know the sale price of steel and cement ?

t was at a pricce—about two-third of
the price that was prevalent in the market.

SHRI ARIF MOHAMMAD KHAN :
I am just asking for a clarification.

MR. SPEAKER : You unnecessarily
try to interrupt him. Look here. I have
given a ruling. It has not been laid on
the Table of the House. '

SHRI ARIF MOHAMMAD KHAN :
I am asking whether the memorandum
of action of Maruti Commission is laid on
the Table of the House or not.

MR. SPEAKER : I have given my
ruling, Please do not interrupt him.
Kindly make these people understand.
Pleasc sit down.

SHRI JYOTIRMOY BOSU : %e
interesting part is in page 11§. e
cement and steel sold by the Maruti  Ltd.
was purchased by the company ous of
advances taken from the Punjab National
Bank.The hypothecation of thesc materials
and the condition of the loans are such
that this did not permit the company to
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remove the hypotheticated materials except
by a proportional payment. This is a
criminal offence, Sir. These are the things.
There are 50 many things.

MR. SPEAKER : I waat to stop it

SHRI JYOTIRMOY BOSU : About
the steel, see page 109.

MR. SPEAKER : You have highlighted
the point. Please coaclude.

SHRI JYOTIRMOY BOSU : It is
nothing but blackmarketing of scarce raw
materials. Land was grabbed displacing
about ‘1136 parties. They displaced 5620
poor familics. At what rate ? At the
rate of Rs. 11,776....(Interruptions)

MR. SPEAKER : Don’t interrupt:
when you speak you can say anything from
your side.

(Interruptions)®*

MR. SPEAKER : Nothing will go
on record.

a

SHRI JYOTIRMOY BOSU : Land
was purchased by the Haryana Govern-
ment at a cost of Rs. 11,776- 42 paise. The
Gupta Commission had said in very clear
language that at that time the prevailing
price of land in that area was Rs. 74,000
per acre. And the poor people were
deprived to the tunc of Rs. 1.75 crores.
I suggest you pay the money now because
you have driven them from their ancestral
homes. All the Maruti affairs is stinking.
You read the Annual Report of 1975-76.
You go through the list of ‘hypothecated
machinery’ with the Punjab National
Bank. You will see this. ([nterruplions)
I will conclude by saying, this. I have
already submitted that this Bill should
be sent to & Select Committee. I would
conclude by saying two things. One, Shri
Banerjee, the Income-tax Officer, in page
63 of his deposition, has said this :

“The object of introduction of
monies in the names of bogus persons
was clearly to introduce unaccounted
income in the books of accounts of the
company to give the coleur of account-
ability to the unaccounted income of
various people in the names of people
who do_not exist.”

I will conclude by saying this.
Shri Sanjay Gandhi exercised only derivati

@*Not recorded.
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power, the source and authority was of
Prime Minister Indira Gandhi. 1 oppose
the Bill lock, stock and barrel.

SHRI H. K. L. BHAGAT (East
Delhi) : Mr. Speaker, Sir, I will refer
to a points later but nght to the be-
ginning 1 wish to say, let us sec what this
Bill promises to the country. With all
this sound and fury, it is I think, Mr.
Jyotirmoy Bosu’s misfortune today that
he spoke after Mr. George Fernandes.
Despite his best efforts he could not
create that sound, fury and noise which
Mr. George Fernandes created. 1 will
come to some of the points later, Let us
see the object behind this Bill. This
Bill promises to the country that cars
and commercial vehicles would be manu-
factured in the public sector. That is
the core of this Bill. For a long time,
for many years, people in this House and
people outside, have been asking for
manufacture of cars in the public sector
and the manufacture of commercial
vehicles in the public sector.

MR. SPEAKER : Order please. The
hon. Members sitting behind Mr. Bhagat
should not talk. Please allow him to
speak.

SHRI H.K.L. BHAGAT : Both the
hon. Members belong to what is known,
and claim to be with the Lefist parties.
I was surprised today to hear from
him the same arguments, the same thingy
Mr. George Fernandes said “Well before
deciding this, did you think of whether
there is any scope for manufacturing more
vehicles apart from the one which is being
manufactured and which can be manu-
factured in the private sector, arrange-
ments for which ly exist ? Mr.
Jyotirmoy Bosu also gave the same argu-
ment. He said “well, a lot of unutilised
capacity remains there.” Now, they
are clearly meaning that they want
these commercial vehicles and cars to be
manufactured by Birlas and Tatas and
the private people. It is a clear confes-
sion today recorded on the floor of
this House by the representatives of the
so-called Leftist parties. They want that
this should be manufactured by the pri-
vate  sector. '

Now, I want to remind Mr.
Fernandes when he quoted Mr. Sanjay
Gandhi. ... ..(Interruptions) Hes aid that
Mr. Sanjay Gandhi had mentioned that
-the public sector should compete with
.the private sector. I do not. want to
e+say this, taking the quotation as;it. is.
. I would say that by rhis statement regard-
.1ing the manufacture of vehicles, the pri-
- vate sector will have to compete with. the
;public sector.s ‘This is for what this Bill
. 18 being brought before this House. ,Now

the hon. Member, Mr. Fernandes

said * Look, the Minister went to Calcutta,
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he came back and then: went to Bangalore;
this was signed this time, that time, etc.”.
He said that cars cannot be manufectured
by investing a few crores of rupees.
Who said s0 ? Government has not
said so. Now, the whole project is under
exercise, A policy decision is

in principle. Then  the exercise is
carried on and finally the projects are
dﬂ:ﬂ and executed. This is the way in
which always things are done. This is
how we have secen a decision taken, a
very important decision taken. As a
matter of fact, this dicision should be
welcomed. This should be welcomed by
the people, leaving aside all other thi
which have been mentioned here. He
said about lthhe Cagme‘th decision, this
paper went there an at went
there, all meaningless dra;’:ga These
statements are all to deceive people.
My friend, Mr. Jyotirmoy Bosu was
saying today.......... has he said
anything new ?...... (Interruptions)

SHRI JYOTIRMOY BOSU : Sir,
I have a point of order under Rule 115.

SHRI H.K.L. BHAGAT : I withdraw
his name. I have heard him in this
House a number of times and the story
is the same thing, the language is the
same, everything is the same and he is
very consistent. Sir, it is a matter of
doubt whether he collects truth or whether
he collects untruth, whether he collects
precisc material or whether he collects
rubbish. ] think the word ‘rubbish’ is
not unparliamentary.

Now, I want to say another point
which I was trying to make was about
the assests and liabilities. They said :
“Who knows whether they are corret or
not ?* They were in power for g years:;
aud with ven ce * they were after
Maruti ; and if during these years
they could not know what are the assets
an:iy liabilities of Maruti, I only pity them.
Mr. Fernandes was the Minister of Industry
and he does not know what are the
assets and liabilities. They had virtuall
taken over the company. Mr. Sati

1 said that the statement was
filed by some party. You had a liqui-
dator then. The liquidator was appointed
by your own Government. (Interruptions)
By court, you were a party to those pro-
ceedings.

SHRI JYOTIRMOY BOSU : No.

-3 . R [
SHRI H.K.L. BHAGAT : For -3
years you’ did not know what were the
assets and liabilities. I can only pity
you. - (Interruptions) - They have tried to
uote from Maruti Commission’s réport.
-*How much I wish that after the® tragic
++ death of Sanjay Gandhi, we should have
tried to con the discussion to matters
which were very essential to bring in,
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But, unfortunately, all the 3 hon. Members
1 or 2 more ; one a little less—tried to
bring in matters which, I think, could
have been and should have been avoided.
Sanjay Gandhi was a very gallant man.
He faced their persecution. He faced
their persecution and- prosecution very
gallantly.

17.37 hrs.
[MR. DEPuTY SPEAKER in the Chair]

My hon, friend was mentioning that a
sitting judge of the Sureme Court was
appointed as the Commission, that he
gave his findings, that he made several
indictments, that this happened and that
happened. I want to tell you that
this also s perhaps a case
rare in history that the same young
whom you persecuted and prosecuted,
against whom you appointed the Com-
mission,  despite you, in spite of you,
in spite and despite Mr. Jethmalani’s
cloquence, that young man, in spite of
these Commissions, became an hon,
Member of this House Commission.
After all, what have you done ? (Interrup-
tions) People defeated you. You were
defeated  at their hands. It is very
interesting to hear...... He quoted rule
471 and brought in the Prime Minister
and said that because of her pecuniary
interest, she is a party. Where is her
pecuniary interest ? The rule says :
it should be personal and direct. 1 don’t
want to use strong language, because I
am not used to it. It is rediculous non-
sense to bring in Prime Minister’s name
in this manner. But well, luckily the
more Mr. Jyotirmoy Bosu speaks against
her........

SHRI JYOTIRMOY BOSU : I quoted

from the Commission’s report.

SHRI H.K.L. BHAGAT : You
quoted rule 371 and said that she had a
pecuniary  interest in Maruti. That
1s what you meant. Luckily, this country
does not go with Mr. Jyotirmoy Bosu.
‘That is our good luck. All of us are
safe because of this.

SHRI SOMNATH CHATTERJEE :
It will.

SHRI. K.H. L. BHAGAT: It will
never. Mr. Chatterjee, I am sure you
also will not go with him. Such remarks
PN Sir, the Speaker and
you yourself, in your wisdom, had. made
certain  observations; and such remarks
which are totally baseless, in my opi-
nion, should go off the record. I
want to say one or two more things.
Hon. Member Shri George - Fernandes
said that in a Press Conference the Prime
Minister, when asked : “What will the
mationalised company do ?* said that “It
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will manufacture some kind of a vehicle.”.
Now, what else could the Prime Minister
say at this stage ? The Minister has stated
it in the statement of objects and reasons.
The vehicle is yet to take shape; itisa
fact that the project is yet to get tecth and
sinews; it is yet to get collaboration; it is a
fact that all these things have to be done.
The fact of the matter is that this govern-
ment has taken a decision to manufacture

- cars and commercial vehicles in the public

sector. You may be happy and satisfied
with the cars already manufactured. But
they may have their own difficulties for
some of their unutilised capacities also.
The prices at which these vehicles are
available, the way they are available today
even, all these cars have their own black
market prices. It is a shame; you cannot
get them for years, even on black market
prices. That shows what lthe situation is;
you have neither quality nor quantity.
When we are trying to have it in the
public sector, youfwant to stop it. You
are thejchampions of the public sector.

Now, I want to remind my hon. friend
Shri Satish Agarwal that his party-leave
aside Maruti as not even for bank national-
isation; his party, the Bharatiya Jan Sangh
was against nationalisation.

SHRISATISH AGGARWAL : Inghis
House I supported nationalisation; what
do you say ?

' SHRI H.K.L. BHAGAT: I am talking
about bank nationalisation. Some of the
leaders of his party went to the Supreme
Court as a result of (which the Supreme
Court gave a judgement and the result was
the Government had to pay much more
money in compensation than the govern-
ment had originally intended. The party
to which he belongs which I still believe
is the Bharatiya Jan Sangh was always
opossed to nationalisation.

I am cocnluding. We are very happy
that the public sector company will now
take up this work of manufacturing vehicl-
es. We are happy that it is located near
Delhi, in  Haryana. In Delhi-Haryana
generally big industries are not there. We
are happy that an industry is being located
here; it will provide employment. Delhi is
not Delhi alone; Delhi is mini-India;
people from all the states live here. It
will provide employment to people and it
is a good thing which the Government
easdone. I would only appeal to my
friends, if it has any meaning in their eyes,
that Sanjay Gandhi—cruel hands of des-
tiny snatched him from us—was not a poli-
tical person in the sencse in which general-
ly politicians are considered,persons with
some kind of dual talk, hypocrisy. My
own assessment is that if he had not been
persecuted and prosecuted by the oppo-
sition parties and opposition leaders
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and groups for years together, maybe that
young man would not have taken to politics
and maybe, in his life time he have
created the car he had dreamt of. With
these words, I am thankful to you for giving
me time to speak om this Bill. This
Bill deserves to be supported, forgetting
all the arguments which have been
given by Mr. Bosu, political arguments
calculated to throw dust in the eyes of
the people, motivated arguments, argu-
ments which have already been rejected
downright by the people, rejected thorou-
ghly by the people, arguments which are
not going to take them anywhere.

SHRI K.P. UNNIKRISHNAN (Bada-
gara ) ; This Bill as well as the Ordinance
which preceded this is a'clear case —I would
like to repeat it in this case as well -—of how

the Ordinance making powers of she goverp.

ment have been clearly misused. Ordi.
nance necessarily presumes  emergency
situations and it is an emergeney
power. The expression ‘immediate action’
must have a  purposeful

and relation to the exercise of this
ordaining power. Neither the state.
ment explaining the objects and
reasons of this Bill nor the statement
made earlier in the House by my dis-
tinguished friend, the Minister for In-
dwtries, has been able to clarify the
pasition"and the necesity for introducipg
wn ordinance Mfs Maruti Ltd, and fts
mwociate* conterns ‘have'had a chequeyéd
and ‘fll-fated existence “swrounded by
montmental controversies. ‘I do not
want to°go into those controversies now.
All vhat’I wonld like to say with dgep
regret ‘&8, if you'go througi the Gupta
Commismon’s report or various answers
that hdve been given'in this very House
mot-only by this' Government or by the
earlier 'Government but cven during
‘the "Fifth Lok Sabha you will find that
there is no law that has not been violated
‘by this %group of companies. Unfor-
tunately, this brcame our own version
of Witergate and it created two kinds
of citizens in our sovere’gn democratic
republic § I do not want to go into
this background except to say that; it was
a rcekle;s adventure anhg at Ica:tth in this
aspect, 'T am py that something has
been done, evenh?zough I shall go into the
details of it later as to the how and
why of it, to end onc phasc of the exis-
tence ‘of the Maruti saga § But this
Minister who has come forward with this
'Billhad to wait for one Secretary fo retire
~and " another had to be packed off and
quite a few others forced ‘to 1éave before
*he ‘could ‘bring forward this Bill before
" this ‘Flouse.

_*The staiement of objects’ aud *reasons
says :

. “The Company “coul .not -wehieve
“ihe “edpected Jevel “of .production -and
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meet its financial obligations...as a result
of ee.nnin unanticipated adverse fac-
tors.”

I want to emphasise the words “expected
level of production”™ and “‘unantisipated ad-
verse factors”, The Government havi
suddenly woken up to the need for reviv
of thle automobile industry for whi;:th tll:e

e are crying and because the
m&b!e infrastructures available in the
Maruti complex and also because liquida-
tion proceedings were going on in Punjab
and Haryana High Court, they have
decided to bring forward this Ordinance
and Bill. There are many other laudable
objectives, according to the statement of
objects and reasons, like (a) updating car
manufacturing technology in India, (b)
for generating substantial additional em-
ployment and (c) for encouraging the
growth of ancillaries. Laudable objectives
indeed! He would have us believe that
these were the causes for immediate action
for resorting to an ordinance and taking
over this company. Obviowsly Govern-
ment could not wait because they had a
commitment to the people to modernise
and update automobile technology, “ulso
it has a high priority as far as this, ruling
party is concerned.

I would like to put this question: ‘What
is this Maruti Co. or Complex? Without
entering into any controversies that have
surrounded this question whether it is of
the letter of, intent, licences, land or
various other things like the questiotiable
means of financing the project, has it ever

roduced automobiles which it was sup-
E;ed to produce? That is the very

asic question. You would have to do
violence ‘to facts even to s t that ijt
has ever produced automobiles or ever
entered into commercial production as
the world and you and I understand it.
"Here s the Secretary of Maruti writing
to the dealers, to which I want to draw
vour attention. Letter dated September, 72:
“The car will be delivered to the dealers
for showroom in the beginning of ’73".
Again another letter dated October 8, 7%:
“According to our forecast, the proto!
should be approved...” Even hefore
prototype is approved, he writes the
‘earlier letter, Letter dated January 22, 1973:
“The exact date for booking is yet not
decided.” On March 23, 1974, that is,
“two“years after the first letter, the Secre-
tary writes: “We are proud and glad to
inform you that your Maurti has passed
all tests...” Again on April 5, 1975 he Says;
“Our other esteemed dealers will not-ivave
to ‘wiit' for a very loag time.”-B it whet

- Jetters have been found ¢ out fo be concoc-
ded angd thesc ~promises proved to -be

untrue. Not only these legters, but every
succemivennnual repors and balantosheet
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give us an incorrect picture. The annunl
report for 1974-75 says:

“During the year concerned it was
ible to start the manufacture of
aruti cars on moderate basis.”

Underline the word ‘moderate’.
The annual report of 1975-76 says:

“Due to recession in the automobile
industry, production was maintained at a
very low rats.”

Schedule 10 of the same report says that
the annual uction reached the magni-
ficent number of 21 cars as against the
capacity of 50,000 cars. Now, the real
truth was that the recession came earlier
in 1973-74 when there was the first petrol
hike. But as has been admitted by the
consultants and everybody, it was the total
failure to develop a suitable commercial
model for production and rejection of the
company’s financial schemes by public
t nancial institutions which resulted in its
railure to take off. All these are on record.
I am not quoting from the Gupta Com-
mission Report. Thus, the truth is, barring
a few asembled models, it never pro-
duced cars which even at this late days
the Minister for Industry would have us
believe they produced because he talks

of levels of production. The differenee
in this is 21: 50,000.

Now the question is, Parliament having
been presented with a /fait accompii, two
basic questions arise—one on the details
of actual take over and the other, the use
to which the so-called valuable industrial
infrastructure which has come as a |
of Maruti to the Government, will be
made use of. Firstly, the \Government
spokesmen have been talking and going
around talking about the assets and liabi-
lities of this company in a very loose
manner, | am sorry to say that even the
Minister incharge has been doing this in
this House. The question is: what are the
81085 fixed assets? What are the net fixed
assets? What is the net worth of Maruti
shares as on the date of ordinance? What
are the inventories held by the company
on the date of ordinance? Please let us
know.

" B R

I do not like to enter into various
other things like the order of payments
about which the other day; Mr. Indrajit
'‘Gupta spoke, or disappearance of assets
to which Mr. Jyotirmoy Bosi réferred
-and various other things. But what was
‘the opinion about assets and inventories
’ao@gi‘:lg to the speciai cell that was
set up in the Income Tax Department

DECEMBER 17, 1980
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carlier? Did they or did they not provide
for depreciation in two, three successive
years? I would maintain that these are
very important and relevant questions in
relation to order of pavments and pay-
ment itself. There was alsn a question of
falsification of accounts. If the Minister
of Company Law can enlighten us on these
questions, it would be good.

Now T want to talk about a very funda-
mental and general question, not only
about Maruti, and that is the question of
priority of the automobile industry. In
the statements of Objects and Reasons,
the hon. Minister talks about up-dating
manufacturing technology in a public
sector unit. I have always been for public
sector units and for nationalisation; but
this is not nationalisation, because there
is nothing here to nationalise’y You can-
not nationalise something which just does
not exist. What has been done has no,
relevance to the means or forces of pro-
duction, as we understand nationalisations
as & political or economic instrument

which has relevance to the forces of pro-
duction.

The basic question I want to raise
is the priority that this Government has
given to the automobile industry. An
answer to this question is necessary, be-
cause there isa crying need for invest-
ment cven in the transport sector. A
vital J:ort like Bombay is crying for a
secon rt, NHAVA-SHEVA which
requires Rs. 100 or 200 crores, and they
say there is no money. They have no
money, as Shri Kamalaﬁ:tbx Tripathi
knows, for new railway lines. There is
no money to be invested in vital systems
of public " transport bext:ielf . Nt:i rapid
transport systems can eveloped, apart
from Calcutta Metro, because we have no
money. Now the Minister of Industries
would have us invest a few hundreds crores
of rupees in this reckless adventure.
I do not want to attack, the mindless
government today for not giving priority
to such a vital sector as the power sector,
or the drought-prone arcas programme,
or the drinking water supply for the rural
masses, but shall concentrate on the
automobile industry. Why? Your spokes-
men during the North-South dialogue,
several rounds of which were going on .
in Geneva or eclsewhere have attacked
the industrialised countries for indulging
in colossal waste. Now I ask what is
your moral authority and right today to
go and tell them that they are indulging
in waste, vlvhen you are 9éindulgmg in this
monstrous luxury. In 1965, according to-
the World' Bank, the developed countries
spent 2.1 billion dollars for the manu-
facture of automobile products to manu-
facture products ‘worth the international
market value of 800 million dollars and
now it would be much more,

332
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The automobile industry, as we all

, Tequires tremendous investment.
machine tools. special installation materials
and exacting quality control standards.
1}!;,:.‘ why even Maruti could not take-
of use it could not pass any test.
Sir, when we are faced with a colossal
trade deficit of Rs. 4,500 crores, when
this deficit is staring on our face, is this
the time when we should indulge in this
luxury, with nur astronomical bills for
petraleum praducts, are on the
increase have gone up even today by
Rs. 500 crores? Is this the situation in
‘which you want to enter into the auto-
mobile industry?

You know the basic lack of purchasing
‘power of our people. So, whom do you
cater to? Do you want to cater to the
average man and his needs or do you
want te cater to a particular class by
investment in this industry? As my friend
is a very good economist, he knows the
Brazilian model. Do you want to set up a
Brazilian model as T remarked earlier on
gmr own statement of Industrial Policy?

ven for our scarce resources, like steel,
which are being utilized, have they no
alternative priority use in our economy
and the country?

The worst thing that he should not
have done was to talk about generating
cmployment. That was a bit too thick, T
must say. Toyoto, with a production of
1.2 million cars in 1976, employs only
90,000 people and it employs more than
any other automobile unit in Japan. Yet,
this is the highest level of employment
ever reached by any Japanese unit. The
Hindustan Motors last year employed
14,000 workers. And, Mr. Minister, now,
pray tell me, how much does it cost to
create jobs in the automobile industry?

These are very relevant matters for
consideration.

18 hrs.

I would also like a refer, before I con-
clude, to the inspired stories which are
circolated about the possibility of ex-
porting  cars. . . .(Interruptions) Stories
have appeared in the press about the
possibility of exports. This is also a bit
too thick. I have not heard a more bigger
absurdity than this. With the present
internal prices of steel and in the present
situation where factory after factory, unit
after unit are closed down in the inter-
national automobile industry, f you
were to say this and sell the story to the

that ‘we are going to produce
autemobiles without steel or with im-
ported steel’ and then sell it abroad it is
bit too thick! When there is a recession
particularly in the international auto-
mobile industry, as the Minister would
bear me out, in y, in Japan and
in the United States they are closing down
the units one after another and this is
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the time that he has chosen to enter into
this rickless adventure at the cost of na-
tional exchequer and pﬂ_:p‘e'l _money.
He knows about the protective tariff walls.
Could he dare say in this House that
he means business and he will produce
and export automobiles in the foresee-
able future? T would challenge him on
this and let it go on record. What I mean
to say is, there is no social, economic
or political purpose behind this measure
and this is yet another monument to a
monumental folly.

MR. DEPUTY-SPAKER: I have to
inform the House that it has been decided
in the meeting of the Business Advisory
Committer that the House will sit up to
7.00 p.m. today.

Now, Mr. Shiv Shankar may speak.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR) : Mr. Deputy-
Speaker, Sir, various hon. Members on
the other side have opposed the Bill using
various types of invectives and adjectives
in the hope that they would be able to
make out a case for the non-acquisition
of the undertakings of Maruti Limited.
‘What has surprised me is that they wanted
to rely more on the events that proceded
the liquidation proceedings and also cer-
tain events which were very handy for
them because of the appointment of the
Commission some time in 1977.

The relevant question that arises in a
matter of acquisition of an undertaking
would be whether what has been urged
by the Government, be it on the basis of
the Statement of Objects and Reasons,
be it the various arguments that are
advanced, has any relevance to the ac-
quisition or, as has been sought to be
made out, that it is clearly a case of
wastage of money—an amount of Rs,
434 lakhs is sought to be wasted —is the
case that is advanced by the other side of
the House. Before I go into the details
of the Commission and its proceedings
on which the hon. Members have very
much relied, I would like first to give
certain facts so that the record could be
put straight and at a later stage I should
be able to give the answers to the points
and the questions that have been raised
by different friends on the other side.

A lot has been said about assets and
liabilities. One aspect which is most im-
portant is that, luckily for us, the state-
ment of assets and liabilities has been
filed in the High Court during the time
they were in power. The_ liquidation
proceedings were started during the time
the Janata Party was in power. Based
on the liquidation ‘rrocecding:, a Liqui-
dator was ng})ointe by the High Court,
and filling

a statement of assets and
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liabilities under the law was carried out.
A statement was filed. As on that date,
assessed  amcts, giving details, were,
Rs- 7,11,59,143° 38. This is the valuc of
the assets which was given within the
meaning of section 454 of the Companies
Act where the one has got to go into and
has got to file a statement of asects and
liabilities before the coust. When it came
to the question of liabilities, asessment of
all the ﬁabiﬁg:n o% the company wt
datc was at Rs. 5,07,37,532° 3. , is
the statement whu:hhngcm;;ld

Asguments have been advanced. here,
saying that the company is worthless, there
is nothing to be acquired. If that were so,
1 leave it to the
as to who should be held responsible as
those who ruled right up to the end of
1979 arc well known.

One of the hon. Members asked for
details of thc assets. I will give them for
his benecfit, again based on the statement
of the Liquidation filed. These are the
details of ?he assets,

SHRI JYOTIRMOY BOSU : On what.
date ?

SHRI P. SHIV SHANKAR : 22nd
uly,. 1977. 1 am giving it because you
ave asked for all these details. Even
though my friends have said that it is
highly valuable, the value of the land is
in crores....

SHRI JYOTIRMOY BOSU : But it
does not belong to you.

SHRI P. SHIV SHANKAR : Please
wait. You must know what happens
under the acquisition. '

While it has been said here that the
land is valued in crores, the Official
Liquidator has assessed the land at
Rs. 39- 38 lakhs. That means, if their

ment is to be taken as correct, he has
bighly under-valued it, and we are going
by that statcment only. I am relying on
that statement, not on figures based on
the arguments of the other side. Y am
relying on the whole statement which
has been given by the Official Liquidator
himself. Notwithstanding the fact that
it has been under-valued, I am saying that
we rely on it for the purposes of the
present debate.  The value of the land is
Rs. 39°38 lakhs. He has valued the
building ‘at Rs. 377 92 lakhs. Plant and
machinery he has valued at Rs. 153-25

lakhs.

SHRI i]YO’I'IRMOY BOSU : What
about stee and cement ?.

SHRI P. SHIV SHANKAR : What is
this ?
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MR. DEPUTY-SPEAKER : [Please
wait. Be patient.

SHRI JYOTIRMOY BOSU : I am on
a point of order. One of the Council of
Manisters Shri Bhagwat Jha Azad is
saying, what is the proof ? I said, if
you read Gupta Commission’s Report,
steel is costing...

(Interruptions)

SHRI BHAGWAT JHA AZAD : Steel
and Cement is going to the black market.
Non sense you are talking all the time. All
the time you are ing all irrelevant
things. (Interruptions) ow do you
know that the steel and cement went to the
black market ? Are you dealing in black
market, and thercfore you know these
things ?

SHRI JYOTIRMOY BOSU : Gupta
ission’s Report.

SHRI BHAGWAT JHA AZAD :,
You know the tricks of the black market.

(Interruptions)

You have been going to the black
market. .

(Interruptions)

SHRI C. M. STEPHEN : Let the
Minister continue.

SHRI P. SHIV SHANKAR : If I may
digress for a moment, merely these two
items as to buildings, plant and machi- ,
nery which have been valued by the liqui-
dator, as to the statement of affairs of the
assets of the Company, would make it
Rs. 531°17 lakhs which by itself, inspite
of three years time having elapsed without
reckoning the appreciation value, will
be higher. The amount that is being paid
towards all the liabilities, namely,
Rs. 434 lakhs would be much less and this
by itself would show that whoever would
be the owner, whoever would have been
the owner, whoever would have claimed
the interest should have prevented 1t
from the acquisition proceedings because
the assets are such as where they could
have profited much more than the lid-
bilities. ¢

Now, then the furniture and fittings ~
that were valued by the liquidator....

(Interruptions)
SHRI JYOTIRMOY BOSU : Rs. 58
lakhs for the prototype developed..... .

(Interruptions) .

SHRI ANANDA GOPAL MUKHO-
PADHYAY (Asamsol) :. We. have.
heard of child delinquency. Now we soe
adult dclinquency.
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MR. DEPUTY-SPEAKER ¢ It is some-
what a humour.

SHRI P. SHIV SHANKAR : Furi-
ture aud fittings were valued by the liqui-
dator at that time. (Interruptions)

SHRI JYOTIRMOY BOSU : Fix-
tures have no value ?

SHRI P. SHIV SHANKAR : Will
you kindly allow me to spsak ?

(Interruptions)

It is beyond my reach to correct you.
‘But still I am trying.

(Interruptions)

SHRI JYOTIRMOY BOSU : Correct-
ing Shri George Fernandes and myself
systematically under orders of Mrs.
Gandhi.

(Interruptions)

MR. DEPUTY-SPEAKER : Mr. Bosu,
he is replying.

SHRI C. M. STEPHEN : Let us not
add on to the noise. He wants to deflect.
Let us not add on to his voice. Let him
have a single voice. Let him get iso-
lated. For- heaven’s sake let us keep
quiet. Let the Law Minister go on.

SHRI P, SHIV SHANKAR : Questions
were asked from the other side about the
details of the assets. I am only trying to
oblige them.

MR. DEPUTY-SPEAKER : He is a
party to the decision taken in the Business
Advisory Committee that nobody should
interrupt when another Member is speak-
ing. I am reminding you, Mr. Bosu.

(Interruptions)

SHRI JYOTIRMOY BOSU : I am
only retaliating. (Interruptions).

MR. DEPUTY-SPEAKER : Please
do not interrupt. That is the decision
taken in the Business Advisory Committee.
It is applicable to all the Members of the
parties.

SHRI P. SHIV SHANKAR : As I
was submitting, the furniture and fittings
were valued by the official liquidator
at Rs. 3-18 lakhs. The vehicles were
estimated at Rs. 3-53 lakhs. Air condi-
tioners valued at Rs. 2-43 lakhs.
Tubewells—Rs. o0-95 lakhs. The total
comes to Rs. 580’ 59 lakhs.

Now, I go to the liabilities so that it
may be clear as to what were the liabi-
lities. The liabilities are: dues of the
-employees—Rs. 1-73 lakhs; Government
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dues for the taxes, etc. —Rs. 25: 40 lakhs;
amounts due to the Government of Har-
yana for the land—Rs. g6-36 lakhs;
secured loans from the bauks are : Punjab
National Bank—Rs. g7° 76 lakhs, central
Bank of India—Rs. 22-20 lakhs. The
total comes to Rs. 119- 60 lakhs.

SHRI JYOTIRMOY BOSU : What
about other than banks ? I am seeking
a clarification.

SHRI P. SHIV SHANKAR : I am

giving everything.

MR. DEPUTY.SPEAKER : Is the
Minister yielding ?
SHRI P. SHIV SHANKAR : No,

Sir,

MR. DEPUTY-SPEAKER : The
Minister is not yielding. You ask at
the end.

SHRI P. SHIV SHANKAR : May I
bring to the notice of this House that apart
from these debts which is a record in the
High Court, there are no other debts
whatsoever ? If he is speaking about
other public debts, maybe he has got
something in imaginaion ; I cannot
help it. He can indulge in that. But
the position is, so far as other debts are
concerned, they are not there, I thought
that should give these details so as to
make out a case because, time and again,
it has been argued—I will give further
details at a later stage—that it is a junk ;
there is nothing. It has been asked ;
Why are you taking it over ? Is it not
your intention that by taking it over
this money is sought to be diverted to
a particular individual ? It is in-that
context I put the record straight.

The attention of the House was advert-
ed by my hon. friend from Jaipur who
moved the resolution and he tried to
make out a case, ““Look, the Delhi Auto-
mobiles Ltd. filed an application for the
winding up of proceedings.” Before I
go further, I thought, I should bring on
record also that this very Delhi Auto-
mobjle Ltd., the same petitioner, who
sought the liquidation of this concern
filed an application within the meaning
of Section 391 and Section 394 of the
Companies Act to take over this Company.
And  his final application for decision
by the court, he was pressing : “you decide
my application”: and this appl‘cation was
posted on 17th October, 1980, just before
the Ordinance was brought in ; because
this Ordinance is dated the 13th October,
1980; four days later, this application was
to be disposed of. Now, what does he
file ? Thatis also revealing. The gentle-
man who filed the application for 1'quida-
tion files the application along with a
scheme and very many details, as alos
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collaboration with a foreign company,
And then what he says in that is something
revealing. How he puts it up is like this 3
‘I am prepared to pay the ynsecured credi-
tors’, There were unsecured creditors,
according to him; he gave the details and
said that the unsccured creditors were to
be paid to the tune of Rs. 410 lakhs,
Now, what he said was : I will pay the
entire amount of Rs, 410 lakhs to those
unsecured creditors within twelve months
from the date that the court passes the
order”. And further he said, ¢“Within
twelve weeks from the date  of approval
of the scheme by the court, I will give a
bank guarantee to the tune of Rs. 410
lakhs, so that, if I do not pay the money
within ope year, the unsecured creditors
could collect Rs. 410 lakhs from the bank
itself.” Now, Sir, if the assets were to
be nothing, is this person a fool, who
himself moved for the liquidation, to come
forth with an application saying ¢“To the
unsccured creditors, I am prepared to

y Rs. 410 lakhs” ? Further, what he
ﬁ:s said 1s this : as regards the share-
holders, this Delhi Automobiles Ltd.
has said that he is prepared to purchase all
the shares at their face value and pay,
within such time, the amount, as directed
by the court,

Thirdly, apother beautiful thing is
about the secured creditors. He said that,
so far as the secured creditors were con-
cerned, he would negotiate with the bank
and take over the entire liability in the
manner in which the bank would like the
entire amount to be paid, thatis, Rs. 119
lakhs and odd. He said, I am prepared
to pay that”™. Now, the point
is this, If you add Rs. 410 lakhs with
these Rs, 119 lakhs—forget about the in-
terest and every other thing—would it
not be more than Rs, 500 lakhs ? Are the
Government, in paying the sum of Rs. 434
lakh, losers or gainers ? TAat is the ques-
tion that I put back to the other side.
They should answer this,

I have only referred to one person who
filed the application. I relied on him
because very much was relied by the other
side on his application for liquidation,
because it became very handy to him,
with the change of Government, having
been instigated by some of my friends
on the other side or outside, to file a liqui-
dation application and later on to come
forth to grab this whole property and say,
«Look, I am prepared to pay more than
Rs. 500 lakhs of liabilities and then de-
velop this industry”. If it is merely a
junk or nothing, I do not think anybody
would have come forward like this,

Another Ything which, I thought,
Ishoud bring to theirfnotice is this. Per-
haps my hon. friend who opened the
debate on this Bill forgot—he is not present
here unfortunately.

DECEMBER 17, 1980

Maruti Ltd.
(Acquisition etc.) Ord. & Maruti
Ltd. (Acquisition etc.) Bill

If he were there, I would have asked
him to just tax his brain and recall. Did
he not propose to nationalise this Maruti
Ltd. himself when he was a Minister ?
He had gone that far to make an effort
to nationalise the other automobijle indus-
tries. I would have just asked him to
tax his brain a little and recollect.
He said, “We must enter into negotia-
tions with the Official Liquidator in whose
management and jon the entire
Maruti Ltd. is, so that we could purchase
and take over the whole concern and use
it for the automobile industry™. I do not
know whether one has to e his
sides. So often, Iam awarc that he has
mastered this art. If I remember co-
rrect=—] would be borne out by my co-
lleague who is sitting by my side—imme-
djately on the very day when he opposed
the no-confidance motion in this House
so strongly in Sixth Lok Sabha he desert-
ed his party.... (Interruptions). If
this is the state of affairs and his standard,
it is very difficult for me to say any-
thing....

SHRI JYOTIRMOY BOSU : What
about your friend on your left ?

MR. DEPUTY-SPEAKER : No in-
terruption, please,

SHRI P. SHIV SHANKAR": You
have nothing more except to say that,
My hon. colleague, the Home Minister
has given you a very good credit....
(Interruptions).

If thisis the sense of your nderstand-
ing of whatI am saying, then I am only

sorry for it,

In the year 1979, answers were given
in this House when questions were raised
about Maruti—that the matter of taking
it over was under consideration, Be-
cause my friend seems to be very impa-
tient, I thought I should also bring to
his notice as the leader of his party, a
very revered gentleman who is also now
the leader of his Party here, has himself,
as carly ason ist August, 1977, address-
ed to the Industries Minister, <“Look, you
take over this Maruti Ltd. and nationa-
lise it®e If itis a junk to-day, it should
have become a junk by 1977 because
between 1977 and 1979 you were in
power, Sol leave it to their good sense
to understand. Had those assets which
I have tried to bring out now disappeared,
who is responsible ? I have already
put a question to them for their under-
standing and answer . WhatI am trying
to say 1s : shall I presume or shall I not
presume that in August 1977 when the
leader of this big party writes to the
then Industries Minister to nationalise
it, then that property was necessarily
such which could be made the basis. an
infrastructure—which we are now trying
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make—for the purpose of the automobile
industry ? :

18.28 hrs.
[M=. SPeAKER in the chair]

If it is not. should at all this letter
have been addressed ? Then, Sir, I presume
the hon, Members sfrom the Communist
Party of India would also oppose it be-
cause they have joined the band-wagon
of the C.P.M. these days. (Interruptions). In
April 1977, the Haryana Communist
Party of India took a decision which was
published in the paper on the 28th April
1977, in the Times of India itsclf whercin
it 18 said that the Haryana C.P.I. had
demanded immediate nationalisation of
the Maruti Enterpriscs. (Interruptions)
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SHRI P. SHIV SHANKAR : So, Sir,

have given certain instances which are
not of the period when we were in power
but these were instances of the period
when the Janata Party was in power
and tjzen all of them were more or less
united.

Now, it is in such circumst
have tried to show that their ownmp.g'plz
were very particular that this concern
shoul.d have been nationalised, notwith-
standing the statement of assets which I
have given. According to me, the state-
ment of assets which has been furnished
in the court in 1977 is highly undervalued.
I have given one cxample of the land
itself which has been valued at Rs. 39
lakhs which, according to their state~
ments, must be in crores. To-day the posi-
tion is that it must run to double or
treble or whatever it may be. It must
fun mnto quite a few crores of rupees—
at least in two digits. In such circum-
stances, this company is being taken over
and Rs. 434 lakhs are to be paid. To
whom? I shall give the details so that
the position may be clear becayse they
have asked for it. An hon. Member asked
2 questicn scme t'me back as to whom
arc you paying this? Like a very good
_md very obedient school boy, I have
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worked and iom-d down the figures so that
they can at least understand the language
of a school boy. It is in that context I
should give them the details. Under clause
23, the priorities have been given in the
Schedule. The first priority has been given
as dues to the employvres which will co me
to Rs. 1.73 lakhs which is the full am ount.
The second category is the revenue, taxes
and such other rates which are due to
Central Government and the State Govern-
ment which come t hly Rs.23.40 lakhs.
That means this is due to the Haryana
Government towards the land cost. It"comes
to Rs. 36.36 lakhs. About the secured
loans, in 3o far as the Banks are concemned,
m};! hon. friend from Diamond Harbour
said. ...

SHRI JYOTIRMOY BOSU: I have
‘t:i: the financial institutions other than

.SHRI P. SHf-yth §HAN!(IARh i | d::x
giving you everything. ave e
the ?ob of a bania paisa by paisa. I
have done it. I assume that role and
I am giving you the figure for that purpose.

AN HON. MEMBER : Have |patience.

SHRI P. SHIV SHANKAR : That
amount comes to Rs. 178 lakhs. In the .
categories of one to three, this makes
a total of Rs. 239- 49 lakhs. 1 am sorry
I did not mean any disrespect to anybody
becuase I am assuming that I am

“a part of all that society.

Then, Sir, under category IV it comes
to 63- 66 lakhs which is the gross amount
and tl}cre from, viz., category 'II}l,x we
are on ing per cent. at 50
per ccn¥ iga ;;n 8351.;&113 towards depos?ts
received from the public or members of
the company. Then deposit towards
dealership has gai.n been given only at
§0 per cent which comes to 119- %8 lakhs.
Then any credit availed of for the purpose
of trade or manufacturing operation out
of 58:94 lakhs, we are paying 29°47
lakhs and share application moneys
where  shares were not allotted, Rs.
13- 30 lakhs. These are the four cate-

gories.

Now, Sir I have done a little bit of
calculation. Category V does not come
into the picture, namely, any other dues.
They get washed off. If catcgo;{ Ito
category IV are added up the total comes
to Rs. 433° 87 lakhs and the amount that
has been provided in the hands of the
administrator is Rs. 434 lakhs which is
only going to meet this amount upto
categories 1 to IV. This is the detail
which I have given and it is this which
would reveal that the entire amount
will be appropriated only for the causes
that are mentioned here. Not a single
paisa is going out. One of the hon’ble



343 Disapproval of

™" [Shri P. Shive Shanker]

Member asked me as to how are we going
to utilise this money. From the figures

I have given, prrhaps he will be 1n a
position to uncrrcnund properly.

Sir, objection has been raised as to
why this Ordinance. Well, I will leave
all other grounds to be brought to the
notice of the hon’ble Member by my
friend, the Industries Minister but
one ground which I have already said
must satify the entire Opposition, if
thz arc with mind and if they are
with closed mind | cannot convince them,
that is, the application of Delhi
Automobiles was Wted on 17th Octo-
ber, 1 in the High Court of Punjab
and Haryana. We had necessarily to
take the decision early in order to stall
the proceedings in the High Court because
this man wanted to grab the entire
property for nothing. It is because of
this that it became absolutely necessary.

Therefore, a decision had to be taken.
A decision had to be taken well within
time, before 17th October, 1980. And
if we have taken the decision on goth
October to issue an ordinance we
have only done what anybody ought to
have done if he meant to be right and
correct in the circumstances. This is
the foaition which they should under-
stand.

There is one more aspect to which I
must refer. What was said was rather,
surprising that in the annals of the'
judicial history in this country at any
point of time no concern was acquired
whc;x it was under liquidation. (Interrup-
tions ’

Sir, the idea behind the argument was,
look, the company is under Jiquidation,
if the company is under liquidation
you are trying now to acquire it. It
had never happened like that. I thought
1 could mention only two Instances for
their benefit. The Sick Textile Under-
takings (Nationalisation) Act 1974 was
brought when many textile undertakings
were under liquidation. This enact-
ment was then brought on the envil of the
statute. Likewise, Alcock-Ashdown Com-
pany Limited (Acquisition of Under-
taking) Act 1973 was passed by this
Parliament when the company was
under liquidation. So, I do not think
any argument could be advanced to
say : Look, because it is under liquidation,
you cannot acquire it. After all, this is
the sovereign power; the State exer-
cises the power on the principle of ‘emi-
nent domain’ and the State can always
do it. This is the position which I thou-
ght I should bring it to your notice.

Even a: lat s sometime in October,
1980, I find, Ecomomic Times was also
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trying to say about nationalisation. I
will only this portion. It says :

“The Janata Government which
was eager to nationalise the Maruti
company which ultimately led to
the proposal to nationalise the
entire automobile industry had
alo proposed to get foreign tech-

to manufacture engines at
mglon factory.”

Now, Sir, what I was telling you is the
Economic Times does not support us nor-
mally but what was under active consider-
ation in the Janata Government was
the nationalisation of Maruti. I leave
it at that, because, they have talked about
‘malicious’ ‘motivated’ approach and
so on. Now this paper says, because they
wanted to nationalise Maruti, ultimately,
they hit upon a plan of nationalising
all the automobile industry. It is a
matter for them to decide, whether
their stand was motivated or malicious;
I leave it to them to judge for themselves
on this count.

Now, something has been said about
the Report of the Maruti Commission.
I have a great respect for the learned
judge who is still a sitting judge of
the S e Court. But I would- like
to rec:ﬁt:!on my friends on the other side
what are the attitudes that they had
developed in establishing commissions.
For example, the Member spoke of Shah
Commission itself. Even  disinterested
papers are on record to say that this
Commission was persecuting and not
prosecuting.

DR. SUBRAMANIAM °~ SWAMY
(BombarNorth-Efst) CI Which
paper ¢

SHRI P. SHIV SHANKAR : 1 will
sit down with you and show so many
papers. You can very well appreciate
the American jurisprudence also. He
was in that party at that time.

DR. SUBRAMANIAM SWAMY :
I am still in that party . ..

SHRI P. SHIV SHANKAR : That
truncated party, yes ...

AN HON. MEMBER : Trifurcated
party.

SHRI P. SHIV SHANKAR : Sir,
shall I tell you one incident where I had
to appear. I ask to the good conscience
of the hon. Members who are sitting there
on the Opposite : would they vouchsafe ?
My Prime Minister was chatged in Mani-
pur where 1 myself bad to appear to
plead for a case that one person commi-
tted a theft of two chicken and six cggs
and my Prime Minister was issued a
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non-hailable warrant by the Government at
that time. This is their standard and could I
i ould they appoint the
person as the Chairman of the Commission
who bappend to be the Advocate General
of a State who could also head the Co-
mmission, who could prosecute, perse-
" cute and judge cach and cveryone ?
(Interruption)

DR. SUBRAMANIAM SWAMY :
I my say that the Advocate-General
was employed by you during the Emer-
gency. This gentleman went abroad
and you sent him abroad.

SHRI P. SHIV SHANKAR : [ know
it is on record. You employed him as
Advocate-General, You employed him
as the Chairman of the Commission and
it is this man who framed the charge that
two chickens gnd 6 were stolen in
Manipur, And for that a non-bailable
warrant was issued. ... (/aterruptions) Is
this the independence of judiciary they
have 30 much become vocal Now, what
heppened is this. Without going further
into........ (Interruptions)

PROF. MADHU DANDAVATE :
(Rajpur) : We don’t mind stealing
cggs and chickens but our freedom was
stolen.

gllSI‘IRI P. SHIV SHhJ:NKAR :‘}Vith
respect to you, what. surprised me
is this that somebody has been lugged in
Manipur like this, I have not been able
to understand as to how the former
Primc Minister was responsible and
that man was asked : “Have youseen
the Prime Minister” ? He said :
‘|Y“DI‘ o8 l‘ere’l ? ‘lon the r“dll' I
have also seen her, This is how he was
motivated to put her behind the bars
for committing this offence. You have
spoken a lot about Commissions,.,.
(Interruptions)

SHRI JYOTIRMOY BOSU : Sir,.. ..
(Interruptions)

SHRI P. SHIV SHANKAR : Sir,
in March, they went to Elections, The
one-point programme that they had was
ouly to affect the reputation of Shrimati
Indira Gandhi and her family members
so that they thought that by this dubious
method they could thrive, But ultima-
tely the people’s court, the sovereign,
has rendered the verdict. They had to
bow down to the will of the sovereign.
When it comes to the question of Gupta
Commission, I would like to state this,
and many of the hon. Members know
about it. This is an entirely ex-party
proceedings ; Mr. Sanjay Gandhi or any
of the Directors of the Maruti Limited
or Maruti Company Ltd. by itself, have
not participated....  (Interruptions)

Ltd, (Acquisition etc.) Bill
.SHRI JYOTIRMOY BOSU : They
did not (Interruptrons)

hs:tu}xl P. 3}!;\'! SHANKAR : Now,
w appen am prepared to
quote from this book of law relating to
Commissions of Enquiry where it was
said that when the Home Minister was
asked who will help, the reply was that
the CBI was investigating and the
Enquiry Officials will help. Ard ulti-
mately what happened ?  One--sided
cvidence was produced before the Co-
mmission. The persons concerned did
not apprar becawse of the attitude
;hh‘ad the Shah Commission had adzr;rd.
an opportunity to appear before
the Shah Couunisign on bg If of the
then Home Minister. The mement
you stood up, he started putting questions
as if he was cross-cxamining. Was he
prosccuting or was he a judge ? This
attitude was adopted by the Shah Co-
mmission. Wide publicity was gi
in the T.V. As a result of all this, we
had to think whether we were going
to get any justice from these commissions.

LR A

After all this publicity in which you
have indulged, these commissions that
were  established, the reports that you
obtained were publicised widely in the
elections in the year 1980, the people’s
court, the greatest court has given the
verdict. That means that all these
things have been set at naught by this
great sovercign who understood every
thing, who realised the approach that
you were taking and itis a much bigger
and much greater court as compared to
any of these commissions. The less we
talk of these commissions, the better.
There is somecthing, there is a big
authority than these commissions and it
is the people’s court and their mardate
itself should be sufficient,

SHRI JYOTIRMOY BOSU : But
your commissions were all above the court;
Gurdev Singh and 30 many other commi-
ssions

SHRI P. SHIV SHANKAR : It is
a surprise to me that you have already
started losing faith in the people,

SHRI C.M. STEPHEN : He never
had...... (Interruptions)

SHRI P. SHIV SHANKAR :1 will
further go and say, what relevance this
report has to this Bill. After this report,
people have given the verdict against
it and these people still want to rely on
this report against the will of the people, .
(Interruptions). I understand their pro-
test and the complaint because people
have badly mauled them, bruised tlem
and made them totally shapeless.,,.
(Interruptions). 1 do not think I should
take more time than what I have already
taken, . ....(Interruptions)
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SHRI BAPUSAHEB PARULEKAR:
Since you joined the bar, since this
[P momeat, T think your reputation is that*®
p (Interruption),

MR. SPEAKER : This will not go
on record.

SHRI P. SHIV SHANKAR : Sir,
1 thank him. He said that my reputation
is that if there is no case, I am at my best,
(Interruptions),

MR. SPEAKER : He is able enough
to reply.

SHRI P, SHIV SHANKAR : I thank
him. That means, my dear friend, you
must listen, that automatically means,
if I have a case, I am at a superlative
best.

Sir, I would not like to dilate any
further, 1 am confident and surc that
the facts and figures that T have brought
to their notice will at least open up their
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closed minds to better understand the
ishne and, I l.:em sure that Profegsor Sa:e‘a
who might speaking tomorrow wi
at least g:uder this ovenight and support
this Bill tomorrow.

18.57 Hrs;
BUSINESS ADVISORY COMMITTEE

TenNTH REPORT

THE MINISTER OF PARLIA-
MENTAPY AEFAIRS AND WORKS
AND HOUSING (SHRI IBHISHMA
NARAIN SINGH): Sir, I beg to present
the Tenth report of the Business Advisory
Committee.

18.58 Hrs. ¢

The Lok Sabha then adourned till Elepen
of the Clock on Thursday, December, 1980f
Agrahayana 27, 1902 (Saka)

®sNot recorded.
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